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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 24, icfillPhalptna 5, 1902 
(Saka)

The Lok Saiha met at  Eleven 0/ 
the Clock

[Mr. Speaker in the Chair)

SHR1  HARIKESH  BAHADUR 
(Gorakhpur)  :  Sir,  the  Gujarat  issue
should  br disciigjrd.  We  hava  given 
notice under rule 388.

(Interruptions)

«ft m from trm*R  :

WPTW tft, f*m 388 % ?f̂ T &

fen 1 1 «rrr vnr  irraT 

w t ?rk «T̂r wtt<t <tt

1

«ft TWPTIH Ht̂TVT :

qr̂ m, *$xm *t *nw 5t§?t  11

farfa *r ^̂rrrw «ft t̂ct 

*fw  | 1   ̂ fa to

OTT tTfTTS \

www *njtw :  srrr ^  ftp?

TTf̂ T t I

«pft TTO «nTf>  (ffffT*) :

 ̂  ̂ it  t 

% fiT5TT«ft f fa 388 **F*Pfa 

TO  «Ft  faHT 3JTCT  1 sflT

ipPCTcT ’PT TOT +l{ MîfY ?TThH f

| t  Sw * «r?TT tprrfff tfr

r> _r> ...  ___  «  . h  M M

WTW  3TTT  'TOR  fT   ̂  TT̂T

*pwt>tt 3tt  11 ... (wrorrc)...

û tar  : trftrm tft,  m  

5ft t̂fro ttmn «rr vtiftfj rjĵ

«re T̂t t *fa3*rSr«m to

I I ... (W WH), . . 

t WTT TT 5TPT I *̂T ffR *Pf fT

*rnr $ *ti*«

sflff i\ | 1

«ft ttr firaro <mwm : wf ?.

W*W  : vfffv +M*i QrTT$

 ̂ fiTrTT |  I  TO frfB-

»TC a[$&  ̂ T̂t $ I *j£ <R1 

t o t *nftr |  i  «rm  «ft  ff* 751 

t fa xm Sir  t̂t t ?ft fw

*T 3fafT | I ^ STft 3TRT Sft $ 

$fa* vr  vflifa tr̂ r  $

nwiar qr |, wrr

%  iTT̂ ITFff ^

J| wi  ̂  | 1 mzi | i

*ft nm vh»il« :

sRfti? itto % to  wsrrfWi

... («iTTOm) . . .

MR. SPEAKER : Question  toi. Shn 
w D. P. Yadav.

Interruptions)** ■

MR.  SPEAKER  : Not  allowed.  I 
have not  allowed it.

rm from «rmm ; xm
■ f̂TTnr   ̂ w^k  m   ̂   ?

••Not recordv-J.
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„.. («wnrm).. .%m q* ffttfrfirr i
388 Jr ^ faVT gWT I :-

■"vtf ssw, «rwT5T «tft *rnrfar 

TOH* TT *T$*TT fa SWT 

 ̂*prer fotft m srarra 

«rr  f̂fr  Pm

R̂TT JpT fon 3(T̂

tftr lift  pftw 5>

?ft  sttWtt f?m 

TO TO %  tWRcT 

tt fnT î*i»ii i”

wm *nftn :TO  3m eft' I

(Interruptitns)**

MR. SPEAKER : "Any member may, 
-with the content of the Sp.-aier, move that 
any rule may be suspended...."

(t m  : “with the consent of the Speakci”. 
.Speaker's consent is not given. Mr. Yadav.

(Intrrruptions)**

MR. SPEAKER : Nothing is going on 
record without my permission.  That is 
my standing  order.

(InUrruptiens)**

m«m «r*fm :  ̂*ra?r

■tJTT  I

ORAL ANSWERS TO QUESTIONS

C M Extraction Project for Farakka 
ud Mripw

•ioi. SHRI D.P. YADAV : Will the 
Minister of ENERGY be pleased to state :

(a) whether the coal extraction project 
far Farakka and Kahalgaon Super Thermal 
Power Station has started functioning in 
Hum,  Laima tia and other coal bearing 
area*  of Rajmahal  hills;

(b) if so, the salient features  thereof, 
«nd the progress at work  done so far ;

(c) whether the  Minister for  Energy 
ha* visited  this site, recently to ne the 
progress of work ; and

I

(d) what is the total are* acquired for 
the “operation coal extraction” for Farakka 
and  Kahalgaon  Super  Thermal  Power 
Station ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIK- 
RAM  MAHAJAN) : (a) and (b).  Raj- 
mahal roal project work has started  at 
Lalmatiaf>r supply of  coal  to  Farakka 
Super Thermal Power Station. TRe pros-
pecting work for supply of coal to Kahal- 
goan Super Thermal Power Staion is in 
progress.

Rajmahal  project  was sanctioned by 
Government on 2nd August, >980 for an 
estimated cost of Rs. 87-43 crores to achieve 
a tartfft production of 5 - on million tonnes 
by the year 1987-88. Construction of sur-
face  infrastructure  like,  electric  supply, 
water supply, construction of field office 
etc. is in progress and requisite manpower 
has also been posted.

(c) Yes, Sir.

(d) Under  the  Coal  Bearing  Areas 
(Acquisition ft  Development)  Act,  >957, 
about iq<j2 acres of land have been notified, 
for acquisition. Further area will be acquired 
as and when required.

MR. SPEAKER : Nothing will go on 
record without my permission.

(InUrrvptifns)**

MR.  SPEAKER  : We have already 
allowed it.  Then the Discussion on the 
President's Address  is on.

(Intrrruptiatu)**

MR. SPEAKER : Why are you trying 
to waste t!.e time of the House ?

(.Interruptions) * *

wow  : %m wnr t̂to *

3  r r  ̂ r ...............................

(imwm)**

HWMT ^

»ft  ̂for 1

MR.  SPEAKER  : Nothing, nothing.

(»ww*m) **

PROF.  MADHU  DANDAVATE  : 
You do not give your ruling.

MR. SPEAKER  : Not allowed.

••Not  recorded.



trew  •' ^

w*rm  i

There is no question.  I have already 
given  my  ruling.

(Interruptions)•*

MR. SPEAKER : When I am on my 
leg* you are not supposeAto ipeak.  Please 
lit down.  I am also convinced that the 
points you want to make can be brought 
out in the discussion here.

(Interruptions)**

www  : % *>0 *$f

srr  £ jt? «iw

ft  i  *

«PWT  : Ul'WT  ?T

^ t '

MR. SPEAKER : I am not going to 
do  it.

(Interruptions)**

MR. SPEAKER : Nothing will go on 
record without my permission.

(Interriptinns)**

DR.  SUBRAMANIAM  SWAMV :
On Friday, last week,  the Minister  of 
Parliamentary  Affairs  and the  Minister 
of State l'or Home Affairs were very much 
concerned  about this matter.

MR. SPEAKER : We had allowed it.

DR.  SUBRAMANIAM  SWAMY  :
Wc would like to know whether he has 
made any concrete proposal for  holding 
a discussion on this matter.  Let us take 
the sense of the House.

MR. SPEAKER  : Even the Minister 
had intervented.

I had allowed that thing.

(Interruptions)

PROF.  MADHU  DANDAVATE  :
Don’t give you Ruling on this now. We 
accept your rating on the question hour.
We do not want to disturb the question hour.

5 Oral Anewers  PHALGUNA 5.

♦•Not recorded.

(But do not give « final ruling that you will 
not allow any discussion at alL 

(Interruptions)**

MR. SPEAKER  : I never say that I 
debar  anv  discussion. I had  already 
allowed  it.

•ft wmf* : ..

MR. SPEAKER : Nothing will go on 
record.

(Interruptions)**

TOW  *nfta*r :  WIT 

tfrfsrtr \  srnr #5 i  srer-srer

w  tot i m  #5  i

(«WWT̂)**

MR. SPEAKER : I have not allowed. 
This will not go on record.

(Interruptions)**

wwwrujtar  : wit

ftar  sn̂r   ̂   §  i n\  wtt 

shffife qr ^  i

(HTftnn)**

TOiw mfhxTT #

#  j i  *rrr ts

*t<t tot i

(wmpr)**

«»hwt  : Jin  if i

wtt  wmrr vt t-tt  $>

ft Tt TOT TOT TOT  I

fad'll  WTO $JTT̂  TTCT   ̂9ft WTT

 ̂  I

(hjwr)**

WWW TOT  ̂  I

(«nraw)**

W Wf T'fiT 388  *f

WTTT  $  I

(■rum)**

WiT  wjjhw :  f  irnfrcir 

*ro*pjT£*ftr wvr *nmTTT]»ft **st i

«TN *3  WTtf I

1902 (SAKA)  Oral Answer* 5
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(«wm)

: 5«t wn

#S 9TT̂ I

12 fir ?

WHT4T  ITjfor  :  $  SHW ff?TT?

V*»TT  f!TT  %  I I will talk to yo i.

(flWIW)

%IN  TO T̂f TO 

WTT îTT I

SHRI GEORGE FERNANDES : You 
remember the other day when there was 
a meeting of the party leaden, this matter 
came up. You yourself expressd concern 
and the Minister also expressed concern. 
Will you please call a meeting of the party 
leaden and have this matter started out?

MR. SPEAKER : Did not I  allow it 

that very day ? qrn W t

tfr  $ I

SHRI GEORGE FRENANDES :  My 
t  suggestion i> that you call a meeting of the 
party leaders and then let us find some way 
in which the entire House can express it-
self on this matter. It is not a call atten-
tion issue or an issue on the President’s 
Address debate.

«ft twrwrc wwft : htt f®

tfr sfr i

SHRI GEORGE FRENANDES : You 
call a meeting of the party leaders and get 
this matter sorted out If this House is not 
concerned about Gujarat then who is ?

.   . .  (WTOT*)

waw  : to

# fait 5  I 3Tf *rrr  ĉr

* <FTjprT i f̂trtr  smr

| ft; to  nstfton  ^ wr if

STO  if  TflPTT  I  1WT *ftfT

m  ftaft  if $ftr $

vr *wtto  i

«frt wff fofSnn at H |

PrffKW I TO  TO 3#3PTT
v   _ ,  J tv ,  - r* «v  r*» _

tT  | I  T3RT t̂T,  fiTC,

f3nr%̂  e>ĝiĝ-Qr ŵr€f qft 

«ff  îf f*wr jvt «rr, 

to;  ft to  qrffa  %  vftr#■«

 ̂ % *rrt i for £t

f*pTT *rr i »nr *ft Jf 

ŵt »nfr̂TT vt s*nrcrr jj i w to

Tt TOT »ft XqiRTT ff fr JT? TT* tjRTT

n̂: mftfcr $t *Wctt t. **  *rrft 

ffrft ‘̂TWT  fitTO  S*kTT | I

 ̂ % *?r if, to*  «ro%  if

TT* trtft  ^ 3HFt *T*ft ̂  I I

STTT f̂RT 

I, *f ^TT *TT ft>  WH  'TCT-̂Cr

tott qr  wh

*ft  ^ cr|ff if

T̂% «(('?  'STT̂ft, *)iM+l *R"

=T|f VTfTT tfr $ T5T  ^1^5*

if to  ?j»n  xffr

We shall find a wjy out- ?ft 

 ̂ t I  («TOH) ^

% ?mr  ̂  ̂    ̂ ?ft

w  fro  ftm i  smi

3rTJTT ff  |,  f̂cT̂T
. _____ *  »  i  r- . *v  v
d'l'til 4><dl  wn TT ?1T H

*m 5HT ?  (srww)

rn̂ ifir  w»?a : t̂̂ tt $ i

(«sr*raR)

iw m *T([lw :  l̂̂dl | ?

(stnram) ŝtt HTt

frc  ffJTTTO tit

OTft T̂?f ̂f»ft I  («TTOT!f) I 

*ft rm fir<rm <mn»R : 

wf ?r̂f vcfr  ̂? 

wKsr« for fa*

WfTJTT 1# wif f̂ TT

fiT«n «tt i  (m ww) wr  «»r

jftfen  ftn̂ r 

fr  ifrf̂T t  i
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SHRI HARIKESH BAHADUR : We 
want an adjournment motion because it ii 
a centure motion. That if why we want to
pm it.

warn :  «rrr  ,

(unrm),  j, wt vft

rfc t, wf »M? («www)

 ̂  r̂rfr 5Ti# fiwmdt* |  i 5m

tTTTVT  vfw <11}  ,

<n# %  ^ ̂  tw *rr$r,

ffJTTEiH  f̂ mraNr  i

wrt tw fiwm  «rro*rc  :

f̂ T  W mt 5PfT *IT ft  <R
f ___  _«■_..  .  A C   __

♦Im4! 1RT5R mwfT!;  I

W«*r«fT  *HjtTO : 377  f%<TT t •

(«urow)

$

rm farm <mn»m :  377 *r

=Pt£  *ft?R t̂rTT | ?  (WHTETW)

5W« «r̂ >?a :  #5 ^tt I  ?tpt 

ift <tw m m wnt 3Rtfacr 1  (*mr*)

# nrsT jr, far ?tpt  »§r? | ? 

(wtWR )

«ft Tift* *T$C :  ITT̂ TRife  jft?PT

% ijfm  %  snfa'T vim sprrf

^ t 1

wstw wjftro  : jftw*

 ̂   ̂ I I 5TTT  T? ?rr̂

vm irft  ̂   t̂ stt tft 

<̂ TT   ̂ 3ft  # * TfT jf I 

UTO *ft  ̂ ** *Pftf $ I %f̂ T

*ptthh *tpt ^

T5T  I  («ttor)

r r̂mw^nrFT :  *rft €r

WT *T?T | ?  (W W W)

mv:

* *t?

www  *nflw : ?ir  (wmrw)

•ft Tffhr *T{(* : ITT̂r WTT f̂PT 

frosm  *tfai* 1

wwjeff  ̂  ?rt

t̂w  1 im  ?ft  wrtft

?fr far  ̂ 1 

*rr*?

«A arnf imfNhr :  wt ̂   wre

wraR-  % <rrc * •̂t %ft | ?

WWW iqjhw :  WRT  m  Ttf̂ :,

5ft f © sfrvTT =*T̂  ̂  W ^ t̂ 

5T?R ^T, 5fT̂r

5*T 5TrT T̂*f I

t*f>  iTFTifta  W W : 5RT5T 5*wt

rfm ̂YFsfrr  «rr=r%  r̂r  1

wwf«T»T5tw : vm  sft?r #t

qr  1  (wr**m)

I'tfrr sfTt 5T$f  ?

vt :  ^"t

xva  JTff w m  5ft 1

WWW »T?ftW :  WTT SffiT

?mt  |  («u«w r )

iTRiftq  HTW :w WTT TRtlT 

I  (WJTOTH)  .

«ft rm f«wm <nro : trom

t̂,  ?*T   ̂’RTTT Pl<5M, *JIM

T̂WIT % 3PTR f̂ W W  I

wto  «?̂trr :  znm eft wwwwjftw : xm *%

^ 1 ?ntfr ?fr t
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«ft Tift* * 5 *  : KtX*T 3 t?T
»rm t  I (wnram)

MR. SPEAKER : Without mv permis-
sion, nothing should go on record.

(Interruptions)

«rrsr *n*T*tfarTi 
fort # *nW ^ tt i

(WWJH)

MR. SPEAKER : Why don’t you do 
something about this ? Why are you try-
ing to do like this ? All the time will be 
w?sted like the (Intemptions). Now, no 
question.

SHRI RATANSINH RAJ DA : Mr.
Speaker, Sir, an extraordinary situation has 
arue i in Gujarat. It is because of strained 
relationship between Mr. Malt wan a and the 
Chief Minister, they are at daggers’ drawn. 
(Interruptions'). The Government can bring 
the situation under control. If these two 
Ministersj one at the Centre and the other 
the Chief Minister, are brought together 
by the Prime Minister to put an end to the 
enrire trouble, it will be better. Every day 
plenty of lives arc being knockcd out. 
This is a very serious matter and you, 
as the Speaker, can use your good offices 
and suit the Central Government to bring 
the situation under control.

iTfr STTrT

t ^ r  ? rh  ; t r  ir *t=t i 3  

T̂ferr g f t  wrr
I f e J f  *im t w r  i

#  <n:<f  ̂ fan
3rro»rT i wr fare ^
fe n  noT |  ?

SHRI RATANSINH  RAJDA: Thil is a 
very extraordinary situation. There young 
people are dying every day.

(Interruptions)

SHRI G EO R GE FERNANDES t My 
point is that the situation in Gujarat calls 
for some kind of unanimity in this House.

w»«w : *r f ^ f 5T
^ T T  {? I

SH RI G EO R G E FERNANDES s Sir, 
the President's Address is an issue on which 
there will be no unanimity. We are at dag-
gers’ drawn. .

M R. SPEAKER  : On this point there 
will be.

SH R I G EO R G E FERNANDES : No, 
Sir. As my hon. freind pointed out, the 
issue is one of a fight between the Chief 
Minister and the Minister of State 
for Home Affairs. The government has 
got to take some initiative. '

SHRI RATANSINGH  RAJDA : Be-
cause of that situadon, there h  conflagration 
in Gujarat and people are dying and there 
is a class and caste war. /

M R. SPEA K ER  : Nothing.

SHRI RATAN SIN H  RAJDA : It should 
be nipped in the bud.

(Interruptions)

SHRI G EORGE FERNANDES : The 
Government must take initiative in this.

t̂farr i Ian i

SHRI G EO R G E FERNANDES : There-
fore, you call a meeting of the leaders ol 
all the parties.

I '

«ft 3TW : STFT OT3T

iftfbr 4MISH i irfr a m i  |  f%

You call a meeting of all the parties and 
get the issue sorted out.

(Interruptions)

M R. SPEAKER : Nothing should be 
recorded without my permission.

(Interruptions)**

www Hjrtaw : sff*rr-
?T *Tq- i

DR. SUBRAM ANIAM  SVVAMY : It ii 
not at all that the Opposition are trying to 
be uncooperative. In (act there is a rule 
and if  we use that rule, you will be forced 
to give us time and it is the rule of moving 
a No-confidence motion. Fifty Member* 
giving it to you, you have to give us time.

••N it recorded
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But we do not want the House to step work-
ing. We want the time fixed for it becuwe 
tbu ii an issue on which the whole country 
wanta to know what the Parliament u  think-
ing and we are the custodians as flu- as 
the Harijam are concerned. So, I want 
you to give it a priority. I know you are 
keen on discussion...........

WWT $ fa
7^- XTTT Stf TK *FT sftfar* | 
tprc WT5T wtft t .  tfr *  w n r ft  
^Tcf $ * it t  1

(Interruptions)

MR. Speaker : More than half-an- 
hour has passed.

(Interruptions)

PROF. M ADHU D.VNDAVATK : Mr. 
Speaker Sir, I would like to make one 
suggestion.

He has made a very constructive sugges-
tion. He suggested that after 12 O ’clock 
or now you can actually direct the govern-
ment to make a statement. In the President's 
Address there k  no reference to ihe situation 
in Gujarat at all. I would request you 
that you can ask the Government to 
make a statement. In the past you liad done 
that. I am quoting your own precedent. 
You have sometimes directed the Treasury 
Bcnchcs to cotnc out widi the statemeitt 
on sensitive subjects so that tensioit can be 
relieved.

(Interruptions)

mftf T : *5 $ TT *17
* -̂.sTPTr *rr * ?

PROF. MADHU DANDAVATE : Let 
me complete my submission in half a 
minute.

You yourself just now said it is a very 
important issue. It concerns both sides of 
the House. It concerns the entire country. 
Therefore, you can ask the Treasury Be* 
nches tocome out with some statement 
on the situation in Gujarat and what step 
being taken to sec that the tension is relieved.
I think if that is done, after the opposition 
Members............  (Interruptions)

«rstrw Hjftw : 7  STFT ft
tr t  *rr i 3% snr srn:

 ̂ fa  *t><i (JH tTT9TTW^
jfrfer ^  |  î
{Interruptions)

t i m  i

(Interruptions)

MR. SPEAKER : Why do you not come 
and talk to me.

(Interruptions)

PROF. M ADHU DANDAVATE r  
Mr. Speaker, Sir, whenever there
is a serious railway accident, suo metu 
statement is made by the Railway Minis-
ter . When even there is any important 
development in External affairs, suo- 
motu statement by the External Affair* 
Ministers is made. This is a concern 
o f both the sides of the House. Let the 
Home Minister make a statement clearify- 
ing the position in Giyarat and what 
are being taken to see that the 
tension is relieved. I f  that is done, the 
tension can be relieved. (Interruptions)

THE M IN ISTER  O F PA R L IA -
M EN TARY AFFAIRS &  W O R K S 
AND HOUSING (SHRI BHISHM A- 
NARAIN SINGH : ) Let me consult the 
Home Minister. I  will let you know in. 
zero hour.

ES.40 h r s .

SHRI D.P. YA D A V  : The extraction 
0/ coal is directly related to the supply 
o f coal to the Super Thermal Power 
Station at Kahaigaon. last week, 
the hon. Minister had said that the 
technO-cconomic appraisal for the 
Kahaigaon Super Thermal Power Station 
has not been completed even after four 
months and, since the Supply of Coal 
is linked with the tcchno-economic ap-
praisal, I would like to know specifi-
cally, the date by which the techno-eco-
nomic appra;sal for the Kahaigaon 
Power Station is going to be completed, 
so that the extraction o f coal moy run. 
according to schcdulr*

SH RI V IK R A M  MAH^JAN : We
arc expecting tliat the first unit ol the 
Kahaigaon Power Station will come into 
commission and will start its operation 
by 1986-87 and very shortly the work 
is going to start. Only the C  E .A  has to 
to clear it. Wth'n two or three months- 
the whole exercise will be over.

SHRI D.P. YA D A V  : It is a vsguc
answer. I want to know specifically whrn 
the techno-economic appraisal will be 
completed.

SHRI V IK R A M  MAHAJAN : I  can 
not given an exact date. When I have 
said, two or three months, it means, ver> 
shortly.
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' SHRI D. P. YA D A V  : Since the 
Lalm atia area will be needing *  htige 
quantity o f water, not one or two cusecs 
but thousands o f  cusecs, what action 
has the Government initiated for 
procuring water, whether it is river water 
or underground water, and what is the 
system o f supply o f  water for this pro-
ject ?

SHRI V 1K R A M  MAHAJAN : The
-water problem is being examined and 
that is the reason why there is a slight 
delay. Otherwise, it would have been 
cleared by now.

SH R I D .P . YA D A V  : The water 
problem is a very important problem.

SH RI V IK R A M  MAHAJAN : II is
being examined.

SH R I D. P. YA D A V  : You have 
.already started the work in Lalmatia 
a rea. Without solving the water problem. 
.How have you started the work ?

SH R I V IK R A M  MAHAJAN : The
hon. Member should bo clear in his mind 
that when we start a mine, (hr actual 
mine commissioning starts three or four 
years later. We are soiling out the 
problems- There is no such insurmount-
able problem that we cannot sort out. 
I  only say that it is being examined and 
it  is being sorted out.

$  wrjpTta =5n^cft jr

f%  *ftT W t 'f .T T ’’ 'TT^T

*r w  % 'P'PT'Tr 

$  <ft m  % fsfcr

w r  w a p m  *r fa^TT-

f t s T  ft f t  f t w  r R f  % sft 

s n r n  apt srrrnft ? n f t  

%  s t r  if

sift * f t  ? $?nft

WTCT f  ^  3TPTTT ^Tfrft % f t  ftcT%

irn n fr ? ( w t o t f t )  

i t  

«^Tl^r»ft«ftT s*rftsrr?T^ f t  ^ tft  
f f t r f t r s R  f p n —  115 tf 3r m r  

=*Tffft $  1

SH R I V IK R A M  MAHAJAN : So
Taras the Rajmahal mines are concerned, 
biV.cally, the R ajm ihal mines are meant

for Farakka and Kahalgaon. So 
far as Barauni is concerned, i f  (he bon. 
Member puts a separate question, I  will 
give the information.

*ft rr#r smw «nw : hr r t
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THE MINISTER  OF  STATE  IN 
THE  MINISTRY  OP  ENERGY 
(SHRI VIKRAM MAHAJAN) :  (*)
to (G).  A statement it Uid on the Table 
of the  Hotue- •■ '•

Sitting up t thermal  power station  based 
on Geo-Thermal Energy

(a)  : No, Sir.  The Government have 
no information about the letting of a geo-
thermal project in Stavropol area  of 
Soviet Russia-

(b)  & (cl.  Krrping in view the pre-
sently assessed guMheuiuil potential, two 
pilot  investingation  projects in  the 
Parb&ti and Puja Valley*  to make a 
detailed  assessment  of  geo-thermal 
potential, are under implementation  in 
this country.  From the present indica-
tions of geo-thermal  potential in  the 
Parbati Va ley,  there does not seem to 
be potrntial for generating electric power 
because of the comparatively lower ttm- 
perature of the geo-thermal steem. The 
investigation in the Puga Valley have not 
reached the stage to assess the potential 
in a reliable manner. The research and 
development efforts in geo-thermal pro-
specting and development are also being 
directed to utilise the heat energy for other 
purposes  like Cold storage plants and 
other  industrial  applications.  Further, 
investigations for geo-thnmal tncigy are 
also being directed to  locate promising 
hydro-therm rcservoits which may have 
a future potential  for power generation-
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<i«i  *rf  ̂?
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N  g  f t  w r  «rror
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■g?ra^T no <fto if ffRr **ft
^ fx m rn  if  |  t f t r  i * z  r t s r  

if |  i v \  ^m^t t t

ftsr^ft *TT S r ftT  w 4 V a r  

jptt tTfqftf p f*  <rra *rft
wrf $ i

«ft ihw rm  «(T»r : ■jo t

«TT f t  fa*£T 'dtMIS'T W  f t f f  T 3 f t  TT 

ft^ T  *n  TfTT $, f«W  *t fa t jt f  

^fTTTfr % w a  *r ^  ^ r w s y  »t t f t r  

f t*  ft*T W5ft if tR^raH *rp5 ^  
%l

«ft fire* *T?rriR : sr^t <r* Hi
life wnt> ?!T#f n  crr?^^ t ,  jpr 

Afvrvr f r  ^  |  f?  ^iir it
f i n t t f r t e r  f*r sfrtftm t t  |

f t  *T«n-»Nr % f t s p f t  « ftt w ? r  ^

^ T  * T  ^ f t s r  a rft  w v  im%<TrT,

r̂r?r ?rm t v r  | ,  f t m f  

«rt»n *rpfV ifk vWr «r frsrsfr ^r 
% ft^T i r r ^ w  'T R T  % ftr^, 

^  amnftsr ^  ^  |  i ^ i t
i ^ T  v t  3 ^ t <r* |  w  % farj
«t?R  f?(fr»PT »ft T̂THT m  TfT $  I

«ft tftr o r w  h t w  : wrtf H i 
«t>5t it^  w  s w  * t  g n r

ff^t fo jT  W  I  I .  . . ( « W T R .  . . )

5Tf «ft^  % ^  Jf HT^

I  ?TTTFT T O T  <T^r *t ^  $, r i r f f t  

f t 3̂  T ^r I  | H i st^ -

% i f  r t f  3R T ?  ^ t  f t l T  ^ |

v t f t v r  * q rn w  • ? T fr? r  t r t  

^  =rf |  i ^nft-TRr i f h  ? fm r

^  Jf ff  ^  ^ t t  ^  g  |

^  tfta t n f  |  % ft ^  'ttst, ?mr flnw 

c r t  ^ if $ tts< t i f k  «i#?rqT^: q r f r m T  

T5r r  <r?Trr »

SIIRI V 1RB1L\DRA SIN GH  i 
According to many experts, the hot water 
springs in the Manikaran area o f Parvati 
Valley in Himachal holds good prospects 
for production of electricity by gco-th, mial 
power. I want to know whether Govern-
ment have taken steps to investigate thi*.

SHRI y iK R A M  MAHAJAN : I have , 
m iny main answer, already said that, in 
the Parbati Valley, we arc doing the in-
vestigation ; we have already spent over 
a crore of rupees, but so far no evidence ha* 
come to show the potential for generating 
electric power.

SHRI P. NAM GYAL : In the Puga 
Valley where explorations for geo-thermal 
power were earned out a couple o f year* 
back, according to my information tho*e 
investigations were Completed and the 
expert reports have *aid that one Megawatt 
from eacn hole is possible. But the hon. 
Minister »ays that the investigation is still 
going on. Which one i* correct ?

SH RI V IK R A M  MAHAJAN : So far 
a* the Puga Valley in Ladakh, Jammu 
& Kashmir, is concerned, we have already 
spent about R*. 5 lakhs, and the total 
amount sanctioned so far is about Rs. 1 
crore. Sufficient evidence ha* not come to 
•how that it can be commercially exploited 
for power generation.
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(b) action taken by Government against 
this group of companies and

(c) if not, reatool therefor ?

THE MINISTER OF LAW, JUSTICE 
AND  COMPANY  AFFAIRS 
(SHRI P. SHIV SHANKAR) : (a) A 
statement is laid on the Table of the 
House.

(b).and (c). In the case of M/s Orissa 
Cement Ltd., additional, (compounding) 
fee for the delay in submission of balance 
sheet for the year ended 31-19-74 was 
levied.  In the remaining cases the de-
lays were marginal and hence condoned.

Statement

la ( ompmies belonging to the Dalmia group ctmmtted defaults in the matter of submission of Balance 
sheets within the statutory period. Details are furnished as below :—

Name of the Company Financial Due date  Date of  Delay  Action
year filing taken

I Righu Trading  & 
Company Pvt. Ltd.  .

Investment
30-6-74 16-12-74 19-12-74 3 days Condoned

2 Puncet  Trading & 
Co. Pvt. Ltd.  .  .

Investment
30-6-74 16-12-74 19-12-74 3 days Condoned

3 Avchana Trading & 
Co. Pvt. Ltd.  .  .

Investment
30-6-74 16-12-74 19-12-74 3 days Condoned

4 Abhishelc Trading & 
Co. Pvt. Ltd.  .  ,

Investment
30-6-74 15-12-74 19-12-74 4 days Condoned

5 Aliha  Trading  & 
Co. Pvt. Ltd.  .  .

Investment
30-6-74 15-12-74 19-12-74 4 days Condoned

6 Anuraga Trading & 
Co. Pvt. Ltd.  .  . -

i
 

.  
1

3°-6-74 15-12-74 19-12-74 4 days Condoned

7 Knvita  Trading  & 
Co. Pvt. Ltd.  .  .

Investment
30-6-74 15-12-74 19-12-74 4 days Condoned

8 Orissa Cement Ltd.
‘ ’

31-12-74 31-7-75 30-10-76 About 1 
year 3 
months.

Additi onal 
fee 

of Rs. 60 
paid

9 Utakal Investment Ltd.  .  . 30-6-75 27-1-76 16-2-76 20 days Condoned

to Cede Investment Ltd. .  . 31-10-75 12-2-76 16-2-76 4 days Condoned

11 Shri  Rangam  Investment  Co. 
Ltd.  .  .  .  .  . 30-9-76 304-77 30-5-77 1 month. Condoned

ta Chirawa Investments Ltd.  . 31-5-79 14-2-80 21-2-80 7 days Condone d

31-5-80 25-10-80 3-11-80 9 days Condoned

SI.
No,

VMttWi df Law* by
CMapaates mt iVshnls Qromf

♦ 103. SHRI Ĥ N. GOWDA:
SHRI K. LAKKAPPA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be  pleased 
to state:

(a)  wheher it is a fact that a number 
of companies owned by Dalmia Group 
are violating Company Law regulations 
in the matter of submission of copmany 
balance sheets within a statutory defined 
period after the end of the financiallŷ 
and if so, particulars of such companies;
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SHRI H. N. QOWDA : Sir. as per the 
statement, Such on* 4f the  companies 
ha* committed the Mutt during only one 
financial yean 1974.  May 1 toe it  that 
after 1074, there is no default case in res-
pect of each of the companies ?

There are other companies also, namely, 
Dalmia Jain Airways Edward  Keventers 
Ltd- and Dalmia Cement  Factory.  But, 
in the statement there  is no  mention 
made.  I would like to know  whether 
these companies' are regularly submitting 
the balance sheets.  If not, what are the 
reasons for that ?  What action do  the 
Government propose to take against them ?

SHRI P. SHIV SHANKAR :  Well, 
Sir, the hon. Member wanted to know 
if there were no  defaults  committed 
after 1974.  As revealed from the statement 
if the hon. Member is pleased to look 
at it, Serial Numbers g to 19 are the 
fojr cases where  the  violations had been 
effected  after  1974  also. The violation 
is as late as in 1976,  1977  and 1980.
Therefore, it is not corerect to say that the 
violations were only up to >974  *nd 
thereafter violations had been  effected. 
Here the question is with reference to the 
filing of the balance sheets after the due 
date.  Whichever companies have  vio-
lated, I have given in the list the names of 
the companies.  The companies which are 
not mentioned are the companies which 
have not violated.

SHRI H. N. GOWDA : Is it not a fact 
that the companies which I have men-
tioned are under liquidation ?  They 
have not even paid the wages of the 
workers and they have thrown out all the 
workers. Because of the active connivance 
of the officers and the government with 
which they were floating the companjes, 
they were missing and  nvsappropriating 
the funds and because of that, the valurs 
of the assets of the companies were on the 
decrease but the personal assets of the 
Dalmias were on the increase.  So, the 
allegation is that because of misappro-
priation  and  misuse  of funds,  these 
companies vtent into liquidation.  Hcnce, 
I would like to have a categorical  reply 
from the  Minister.  I want  to  know 
whether he is going to institute an enquiry 
to look into the entire affairs concerning 
Dalimas  ?

SHRI P. SHIV SHANKAR : No, Sir.
Actually, I may bring to the notice of this 
honourable House that we had instituted 
enquiries vsithin the meaning of Section 
aogA with reference to six companies 
namely Dalmia Agencies (Private) Ltd., 
Hari Brother*  (Private)  Ltd.,  Hind 
Service* Ltd., Goan Brothers, (Kanpur) 
Private Ltd.,  Dalmia  Cement  Bharat 
Ltd.  and Orissa Cement Ltd.  These 
were the only  companies which came 
within  the purview  of Section  209A

where the Department Itietf took up the 
Inspection.  Now, some of the fcompanie* 
referred to by him as having gone into 
liquidation.  I must say that it Is beyond 
my knowledge.  I do not know whether 
they have gone into voluntary liquida-
tion or they nave gone into the windiagup 
proceedings  before  the  Court.  The

Suestion is limited to the balance sheets. T he wants that I shoud give the details 
about the liquidation of these companies, 
he will have to give a separate  qustion.

SHRI H. N. GOWDA : What is the 
fun of getting the balance sheets if you 
do not see whether they reveal the liqui-
dation, their assets and liabilities and so on.

SHRI GHULAM RASOOL KOCHAK: 
Sir, the hon. Minister has accepted the 
position that at least one default had been 
committed.  I would like to know what 
action followed on the default  commit-
ted ?

SHRI P. SHIV  SHANKAR : Which 
companies ?

SHRI  GHULAM  RASOOL  KO-
CHAK : You were talking about the de-
fault committed by the Dalmia Companies. 
We arc of the opinion that these companies 
are suffering from losses. But, since you 
have taken the stand that one  deafault 
had been committed, I want to know 
what action followed after this.

SHRI  P.  SHIV  SHANKAR:  I 
am sorry.  I have given the statement. 
In the statement it is clear that there are. 
12 companies which have committed the 
default, in submitting the balance sheets 
beyond the requisite time under law. 
I said that in so far as the eleven companies 
are concerned, the delay was  marginal. 
Therefore the Registrar of  Companies 
felt that since the delay with reference 
to these companies was marginal he con-
doned the delay.  In respect of a company 
where the del y was more than a year, 
there was an additional penalty that was 
levied to the extent of Rs. 60/-  This 
is what T have said-  This is the position 
which I have explained in the answer 
itself.

WRITTEN ANSWERS TO QUESTIONS

National Energy Policy

*104. SHRI GIRIDHAR GOMANGO : 
SHRI A T. PATIL:

Will the Minister of ENERGY be pleased 
to lay a statement showing:

(a)  what are main features of the Na-
tional Energy Policy of the Government 
of India;
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(b) how far the policy la *  been imple-
mented by the States/Union Territories 
and the Centre or to far;

(c) the guideline) issued by his Ministry 
to the States in this regard; and

(d) keeping in view the growing demand 
and shortage of energy, the schemes and 
projects undertaken by his Ministry and 
ana the States since the approval and 
acceptance o f the Energy Policy?

THE M INISTER O F ENERGY 
(SHRI A. B. A. GHANI KHAN 
CHAIJDHURY) : (a) to (d). The main 
features of the National Energy Policy 
of the Government of India are as 
foltov 1 1—

(1) Accelerated development o f  indi-
genous conventional sources o f 
energy.

(a) Development o f new and renew-
able energy sources.

(3.) Restricting consumption of oil to the 
extent possible.

(4) Promoting the conservation o f 
energy by increasing the efficiency 
o f its utilisation.

The imt>Iementation of programmes 
in line with the National Energy Policy 
of the Government is being monitored 
on a regular basis by a Cabinet Com-
mittee on Energy headed by the Prime 
Minister and supported by a Committee 
o f  Secretaries. Guide-lines have bern 
issued to the various departments/Mi-
nistries connected with the field o f energy 
for formulating and implementing o f 
programmes in line with the Energy 
Policy.

‘ Specific programmes and projects for 
meeting the projected energy demand 
and for development o f new sources of 
energy have been incorporated in the 
Sixth Plan proposals which have been 
finalised. These proposals have been 
drawn up in consultation with the various 
concerned Departments/Ministries o ' the 
Government o f  India and the Stale Go-
vernments and have been approved by 
the National Development Council.

Tqe out-put . G>f conventional energy 
sttsrew »t the end o f  the Sixth Plan period 
atifvcipaied as cenjpared to the levels

reached at the beginning o f  the Plan 
•re given in the table below:—

1979-80

Electricity
(billion kwh) . 1 la 

Coal (Million tonnes) 104 

Lignite
(Million Tonnes) . 3

Crude Petroleum
(Million Tonnes) . 11.8

1984-85

191 

165 '

8

31 .6

In order to meet this targetted ob-
jective, outlays in the Sixth Plan have 
been provided for various sector*. In 
the case o f power development a major 
portion of the outlay will be implemented 
through the State Governments and State 
Electricity Boards. The outlays provided 
for the various energy related sectors are 
as given in the tabled—

Rs. in
crores

•Power . . . . 19.365

New and Renewable sources
o f energy . . . 100

Petroleum . . . . 4 .3 < » -
C o a l ......................................... 2,870

•O ut o f this outlay Rs. >4)394 crores 
will be in the State sector and Rs. 247.00 
crores will be for Union Territories.

«rtir*Tqi 

* i o s .  :

w  wrf *13 ft p

^  f a

(v) % qm
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. (m ) «nr »if ifar-
sm tf T O T  WT I . ;
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am «rtfircr w t t v m  Tr®u srfa- 
Jm?r #  arrift w  *  qf<-

K « A A *+ - ^
inVmr ?PRW-*Jn«W w f r a  <*
ftr  ̂ tonr ft  vnt’ft i

i m  srifT 3 wwt fsnrtw irfiJi f t iw r  f i W f  w f i

ĴTVTSTPT
151 Hn flflWcTT 

( w * T ? ) 1 9 8 0 - 8 5
(Jpnwi?)

1 9 8 5 - 9 0
(Jmnrrr)

1. (arofao) 144 72 ----

2. mjTT-II en rft ( * 0  Pro) . . 120 120 —

3. ( * o f * o )  . . . 9 0 9 0 —

4 . faoiTspinr ( ^ o f a o ) 2 6 2 — 2 6 2
5 . ( * o  Pro) 1000 — 5 0 0
6. (* of*ro) . . 156 — 156
7 . wtTaPr??nT ( a r o f a o ) . . 400 4 0 0 —

8. (efrofao) . . . 220 2 20 —
§. k t o t V  ( trrofao) . . 6 3 0 6 3 0 —

1 0 . SFTT (5TT0 f r o )  . . . 440 4 4 0 —

1 1 . d .v i f u  ( a to  Pro)  . . . 420 — 4 20

3 8 8 2 19 72 13 3 8

H lfh  powered G naunittee U  
tre ad  «£ Pow er gen eratio a  by  D.V.C.

*106. SHRI J A N A R D H A N A
POOJARY : Will the Miniiter o f ENER-
G Y  be pleated to state:

(a) whether a high powered committee
to study the trend o f power generation 
by D VC wat appointed by the Centre;

(b) whether the commi'tee hat tub- 
mitted a report;

(c) i f  to, what are main features thereof;
and

ment the*
to be taken to imple- 

o f  the Committee ?

Corporation and Contultanti including 
those from the Britith Electricity Inter-
national have been deputed to D V C 
Power Stationtfrom time to time to study 
the trend o f power generation. The 
mott recent trams comprited of expert* 
from Central Electricity Authority tad  
National Thermal Power Corporation 
and another team of experts from the 
Britiih Electricity International both 
tent in June, 1980.

AH these team* have submitted their 
report*. The main reason for the un- 
tatisfactory performance o f the D V C  
Power Stations have been categorised as
(a) technical and (b) problems relating
to labour and industrial relations.

THE M INISTER O F ENERGY 
(SHRI A . B. A . GHANI KHAN 
CH M JDH URY) 1 (a) to (d). A  number 
o f  teams drawn from the Central Elec-
tricity Authority, M arat Heavy Etec- 
tricais Limited, National T herm al.

Amongst the technical problem*, the 
non-deaaing o f  boileti and tubes over a 
long period, water Chemistry, inade-
quate attention to instrumentation aad 
control, inadequate availability o f de- 
mineraiiaed water aad eoal handling  fa-
cilities, excess air leakage ia the fu rn ace



Written A ntw ert FEBRUARY 24, 1981 Written A n tw tr ,  3*

regime, inoperation o f HP Heater* leading 
to poor thermal efficiency, low condenier 
vaccum and non-availability o f spare 
pan* have been identified. In addition 
it wai recogni*ed that there i* a need for 
augmenting o f the W T (Water Treat-
ment) Plant, augmenting of coal handling . 
facilities, improvement o f  cooling water 
»upplies and improvement and up- 
gradation o f water treatment plant la-
boratories and other on-line imtniment*.

Amongit the non-techn'cal causei, 
problem* o f industrial relation* and 
indiscipline have been identified.

Amongit the *tep* proposed to be taken 
to implement the finding* of the Com-
mittee*, a time-bound action pro-
gramme for plant betterment of the ther-
mal unit* o f D V C ha* been drawn up by 
D V C  and i* now under implementation. 
With these effort*, which have already 
ctarted ihowing results, it i* hoped to raiie 
generation from the thermal station* to 
650 MW on a sustained basis in the near 
future. Time bound action plan* for 
rehabilitation o f plant and machinery 
and vigorou* monitoring of implemen-
tation, have been formulated- Steps 
for improving discipline and enforcing 
accountability, have been initiated. The 
grievances redressal machinery ha* been 
activated and a number o f welfare me*ure* 
have also been introduced.

WftWT flwt if W Jf K f t f w R
f f i  w ra 's *
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•in. SHRI VIRBHADRA SINGH :
SHRI M. RAM GOPAL 

REDDY :
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Will the Minister of ENERGY be pleased 

to state :

(a) Whether it is fact that a propo»al 
is ui.der consideration of the Government 
to raise the price of coal in the country; 
And

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
A.B.A. GHANI KHAN CHOUDHURY)
(a) & (b) Average pit-head  prices of 
coal produced by Coal India Ltd. and 
■Singareni Collieries Company Ltd. have 
recently been fixed by the Government 
atRs. ia8-Oi and Rs. 136.85 per tonne 
■respectively with effect from 14th Feb- 
•rurary, 1981.

Guideline* for functioning of Broad-
casting Media

• ut. SHRI RASHEED MASOOD : 
SHRI  RAJESH  KUMAR 

SINGH :

Will the Minister of INFORMATION 
AND  BROADCASTING be pleated to 
state :

(a) whether it is a fact that at present 
guidelines with regard to the functioning of 
broadcasting media are issued from time to 
time ;

(b) if so, whether with the growth of 
the broadcasting media in the country, 
Government have considered the question 
of formulating a clear out national commu-
nication policy to make its role more useful;

(c) if so, the decision, if any, taken by 
Government in thii regard ; and

(d) if answer to (b) is in negative, whe-
ther  Government would conidcr  the 
desirability of formulating tuch a policy ?

THE MINISTER  OF  INFORMA-
TION  k  BROADCASTING  (SHRI 
V AS ANT SATHE) 1  (a) Yet, Sir.

(b), (c) Sc (d) The Sixth Plan document 
embodies the batic elements of our com-
munication policy and lays down the rela-
tive priorities and expansion targets for 
-various media units under the Govern-
ment. Besides,  the  Government  have 
recently constituted an Advisory Committee

to advise this Ministry from time to time 
on various issues relating to policies and 
programmes of the media units under it* 
administrative control.

Salf-Mffldmcy la Fertfflisn

•113. SHRI G.Y. KRISHNAN  :
SHRI SUBHASH CHANDRA 

BOSE ALLURI :

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether India  is self-sufficient in 
the production of fertilizers to meet its de-
mand in the country ;

(b) if not, whether any statement was
made by him that India will be self-suffi-
cient in the prouction of fertilizers during 
this year ;

(c) if so, what efforts are being made in 
this regard ;

(d) what is the plant-wise augmentation  *
programme ; and "

(«) what is the quantum of import of 
fertilizers and how it is proposed to be 
reduced ?

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI P.C. SETHI1 (a) No, Sir, The indi-
genous production ofNitrogenous and phos- 
phatic fertilizers is at present inadequate to 
meet the demand. Potassic fertilizers are 
not produced in the country.

(b) No, Sir.

(t) Does not arise.

(d)  Steps ar*  being taken to optimise 
production  in the plants in operation by 
augmentation of supply of feedstock and 
inputs removal  of inbuilt constraints by 
plant  improvement  programmes  and 
debottlenecking  schemes,  and  installa-
tion of captive power generation facilities.

(e)  The import of fertilizers in 1980-81 
is estimated to be about 15.17 lakh tonnes 
of Nitrogen, 4.58 lakh tonnes of Pi O5 
and 7. 8a lakh tonnes of Potash (KaO) ■

The percentage gap between demand 
and Production of nitrogeneous and pho»- 
phatic fertilisers is expected to be reduced 
significantly with the implmentarion of the 
projects already on (hand and those  to 
be taken up during the Sixth Five Year 
Plan period#
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Maaaatis Car not (Mag m m M ob 
to apeak on Radio by Chief M^Mr,

•*'  '■  . Kerala

•114. SHRIMATI SUSEELA GOPA. 
LAN : Will the Miniiter of INFORMA-
TION AND BROADCASTING be pleased 
to state :

(a) whether permission was not given to 
the Chief Minister of Kerala to speak on 
radio on the occasion of anniversary of the 
State Government ; and

(b) if not, what are the reasons that pro-
mpted the Ministry for denying permission 
to the Chief Minister ?

THE MINISTER OF INFORMATION 
AND  BROADCASTING  (SHRI 
VASANT  SATHE)  (a)  &  (b).  The 
question of permission having been'rrfusrd 
does not arise as the Chief Minister are 
always welcome to broadcast.

The Kerala Chief Minister had reques-
ted  the Station Director,  Trivandrum, 
through the Kerala State Director ofPublic 
Relations that he would like to broad-
cast on the anniversary of his Govern-
ment on 34th January, 1981 tobefollowed 
by broadcasts by six Cabinet colleagues 
during the week. Normally, such requests 
arc deali with at the level of the Stations. 
However in view of the request that six 
Cabinet colleagues of the Chief Minister 
would also broadcast on the anniversary, 
thematter was referred tothe Headquarters. 
While  the  general questions  was still 
under consideration, D.G..  A.I.R. was 
asked to communicate to the Chic! Minis-
ter that hewas welcome to Come and broad-
cast . Unfortunately, there was some delay 
in doing so.

Action has been taken to ensure that 
such delay* do not recur. DG, A.I.R., 
have also reiterated their earlier instruc-
tion to All India Radio stations that Chief 
Ministers are always welcome to broad 
cast.

Rs-organiaation  of  Nationalised 
Coal Industry

•115.  SHRI  CHITTA BASU 
SHRI B.V. DESAI: 

Will the Minister  of ENERGY be 
pleased to slate ;

(a) whether Government have  under 
consideration any proposal for structural 
re-organiaation of  the nationlised coal 
Industry  {

(b) if to, details of the proposal ; and

(c) bywhcn.itislikelytobeintroduced.

THE MINISTER OF ENERGY (SHRI 
A.B.A. GHANI KHAN CHOUDHURY)
(a) to (c). The question of reorganisation 
of the nationalised coal industry which 
is under consideration of government i» 
likely to be finalised shortly.

Shortfall In Import of Newsprint

*116. SHRI K. MALLANNA :Will the 
Minister  of  INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether it is a fact that there have 
been shortfalls in the newsprint arrivals 
from abrod during April-November, last 
year;

(b) whether price of some of the leading 
newspapers has gone  high and high of 
them have drasically cut down the number 
ol pages due to shortage of newsprint  in 
the country ; and

(c) if so, the reaction of Government 
thereto ?

THE MINISTER  OP  INFORMA-
TION  AND  BROADCASTING 
SHRI  VASANT  SATHE)  : 
a) Yes Sir,  There was some short-
fall in the actual  arrivals of newsprint 
between April  to November last  year 
bccause of strikes in major mills and  con-
sequent delays in shipment. However, news-
papers have received their allocations.

(b) Some leading newspapers have ra-
ised their prices recently but this is not be-
cause ol shortage ol newsprint.  No dras-
tic reduction in the number of pages has 
come to Government’s notice. During the 
last three years, from 1976-77, the number 
of newspapers receiving newsprint has risen 
from 865 to more than 3,000. The entitle-
ment of imported newsprint has risen from 
1.5 lakh mis. in 1976-77 (Rs. 55 crore* 
approx.) to 3.3  lakh mts. in  1980-81 
(Rs. 155 crorcs approx.). State Trading 
Corporation is confident to meet the new* 
print requirement of nrwipapen in full.

(c) As already stated, the rise in pricc 
of newspapers is not due to shortage of 
newsprint but  becuase news-papers clai-
med that other production coats had gone 
up.

Tendency on the part of Radio and 
TV to pick op only facoaMqaeatU 
points from tbs Speeches of du Mem-

bers of the Opposition.

•117.  SHRI STATISH AGARWAL s 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased  to
state :

(a)  Whether it is a fact that the Direct) 
or General of the All India Radio had de-
cried (Indian Bspreo—jcfth January, igBt-
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tendency on the part o f  the radio and the 
T.V. to pick up only inconsequential 
p o in t !  from the ipeeche* o f  ' the
member* o f the opposition parties sad 
fill the bill for the purposes o f  broadcasting; 
and

(b) whether both the Ministers o f the 
Ministry and alio the D .G . o f A IR  has 
stressed upon the two news media to
work with objectivity and "with all honesty, 
integrity and accuracy ”  and give a faith, 
t'ul coverage o f the oppositions view 
point ?

THE M INISTER O F INFOR-
M ATIO N AND BROADCASTING 
(SHRI VASANT SATHE) : (a) 
No, Sir. The report published, 
not only mis-quoied Director General, 
All India Radio but also quoted him out 
of context. The correct position has since 
been clarified by an official spokesman 
through a press release dated 30-1-1981.

(b) Yes, Sir. It has been the Govern-
ment’s declared policy that coverage 
o f news by all India Radio and 
Doordarshan should be fair, objective 
and balanced, and contrasting points .>1' 
view, including those of oppoition, should 
be included in their broadcasts/telecasts.

Supply and Production o f  Alcohol

*118. DR. VASANT K U M AR  PAN-
D IT  : Will the Minister o f PETROLEUM , 
CHEMICALS AND FERTILIZERS 
be pleased to state :

la) whether there is inadequate supply 
and insufficient production of alcohol in 
the country ;

(b) if  so, what is the total requirement 
of alohol for various usages in the country 
for the year 1981-82 ;

(c) what is the total installed capacity 
of alcohol production and how much al-
cohol will be produced in 1961-83 ; and

(d) what steps and production plans 
have been drawn to attain self-sufficiency 
in alcohol in the country ?

THE M INISTER O F PETROLEUM, 
CHEM ICALS AND FERTILIZERS 
(SHRI P.C . SETHI)

(a) *  (b) .T h e  Central Molasles 
Board has estimated that in the current 
alcohol year 1980-81 (December-Novem- 
ber), the availability o f alcohol is likely to 
be 4900 lakhs litres as againts an esti-
mated aggregate demand o f 5716.79 lakh 
litres, Otthe aggregate demand o f 3716.79 
lakh IHrei, >144.96 lakh litres is for
potable We, 3349.83 lakh litre* for in-

dustrial w e  and *09 lakh litres for otbc* 
uses. . . ’ .. /••••

(c) The total installed capacity is o f  the 
order o f  7319 lakh litres. The production 
in the alcohol year 1960-61 (December- 
November) is likely to be 4900 lakh 
litres. It is too soon to make any estima-
tion about the alcohol year 1981-63.

(d) Even now sufficient installed capa-
city exists to meet the demand. Utilisation 
of the installed capacity mainly depends 
on the availability of molasses to distille-
ries which in turn depend on the produc-
tion and crushing of sugar cane. The State 
Government have been requested (0 to 
expedite creation, by the sugar factories 
ol adequate and proper storgae facilities 
lor molasses, and (it) to promote the use
o khandsan molasses for alcohol produc-
tion.

Electrification  o f  villages in the 
country

*119. SHRI P. K . KO D IYAN  : W ill 
the Miniscr ol ENERGY be pleased 
to lay a statement showing :

(a) the number of villages electrified so 
far, Statewise ;

(b) the total expenditure incurred by 
the Centre in this respcct.

(c) whetheTanytime bound programme 
had been prepared for bringing electricity 
to the remaining vaillages in the 
country ; and

(d) i f  so, the details thereof ?

THE M INISTER OF ENERGY (A.
B.A. GHANI KHAN CHAUDHURY) ;

(a) According to latest progress Re-

Cts received from the State Electricity 
xds etc., nearly a .60 lakh villages have 

been electrified up to 30-11-1980. The 
State-wise details are given in AnnuXure— I.

(a) The Total expenditure incurred 
on rural electrification from the commen-
cement o f the Plan era up to the end of
1979-80 is of the order of Rs. 2,600 crores. 
For financing the programme during
1980-81, an outlay of Rs. 385.3a crores 
has been provided.

(c) & (d) According to the tentative 
Perspective Sl  Plan proposals *0 far re-
ceived from the various States and Un-
ion Territories, all (be villages in the 
country are likely to get electrified by mid- 
1990s, for which an estimated outlay of 
R j. 3,500 crores Is required in the inter-
vening period. T ie  State-wise details are
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■givea in Ain?XttTe-II. The  States;  .of
H_.;ana, Koala . and, Pwd̂  and th«:
' Union 'territories of dbandtrarh, Delhi 
and Pondicherry have already  electri-
fied all their  village. The  fstate  of 
Tamil Nsdu has  attained 99% vUl̂je . 
etatritlcation.

Tae StateJ.  of _
and SUam and the Urnon Territories of 
Andaman ■ &  i«Un̂». Arunachal '
Pdeab. M ân  ̂ ^̂ ^̂ dweep  and 
Daclra & N âr Haveli are yet to send 
their  perspective Plan proposal.  Some 
of the States/Union Terrifies may alto 
have to revise their eariler propoials.

Annexure—1

INHABITED VILLAGES ELECTRIFIED-WI ^WSUS

SL
No.

Statea Villages elec-
trified as on 
30>ii-ig80

electrified as on 

30-11*1980

* 12 3 4

I 17.250 (*) 63'4

9 Asŝ   .  .  . •  •  •  •  • 4,658 121* !Z

3 Bihar . . . . 120,6128 (b) 305

4 Gujrat  .  .  . ii,709 64̂ 1

5 Haryana ■  •  . 6,731 100̂0

6 Himachal Pradesh  • 9,58a 566

7Jammu & Kashmir  . 4,55a (*)(a) 70̂ ()

8 Karnataka  .  .  . 16,468 61 4

9 Kerala  .  .  . 1,268 100̂0

10 Mwlhya Pradesh .  . 123,6123 333

ii Maharashtra  .  . 126,41212 738

12 Manipur  .  .  . 31212 (b) 165

*3 Meghalaya  .  . 618 (d) A3*5

*4 Nagaland  .  .  . 37̂4

*5 Orissa  .  ...  . ......................................... 17510 37̂3

16 .  12,1126 (+) 100̂0

*7 .  14,4121 (•) 43‘3

18 • 75 (c) 34'9

19 •  1̂5,575 99̂0

(•)  provisional.
(+)  6i, V ĝca have been declared uninhabitted. 
jaj  As on . 31-18-1979
(b)  J OD  90-8-1 900
(c)  ,   on  3i-6-ig8o r.;
(d)  Al on  30-9-1̂ 0 . , ■
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I " - ■ ■  .' ' ' .3
■- 4

30 Tripura .  .  .  .  . r*

at Uttar Pradesh  .  .  .  . S3-7

22 West Bengal.................................................... 35*

Total (States)  .•  .  . «■*

Total (U. Ts)  .  . 30' 8

Total (All-India)  .  . .  .  .  2,59,800 45' 1

An n e x u r f—II

Requirement of funds likely year of Cent Percent Electrification qf Villages as per broad Perspective 
Plan Proposals Received from State Electricity Boards I Union Territories

SL STATE/U.T.  Funds required  Likely year
No. (Rj. in crorea)  of attaining

100%  vil-
lage  electri- 
fi cation

1 3 3 4

1  Andhra Pradesh  . • 238 57 1985-86

3 Assam  . .  . •  17769 1988-89(0

3  Bihar  . .  . • 497’ '994-95

• • .  107-00 1987-88(0

5  Himachal Pradesh  . 1987-88

6 Karnataka  .  .  . • 95' 55 i983-84(*)

7  Madhya Pradesh .  . •  65543 *994-95(0

8  Maharashtra  . ■ ■ ■ ■ •  «44'°9 1984-85

9  Manipur  .  .  . '994-95

10  Megbalaya  .  . >993-94(0

11  Nagaland  .  .  . •  *7‘*4 '994-95(0

12  Orissa  .  .  . 347‘a« '994-95(0

•  366-78 1968-89

'909-90(0

15  Uttar Pradesh  .

»6 West Bengal  .  . \

1

‘99*-93(0

Union Territory

•  031 1983-84

(f)  As per revised Perspective Wans.
(*)  Have expressed inability to formulate revised plans at this stage. 
Mote :  Revised proposals from apew states are yet to be received.
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A t m m a t w U N a n n y f o r h w h w
MMl e*pIoraWgn o f  Oil

•la o . SH RI D.P. JADEJA : Will the 
Minister of PETR OLEU M , CH EM ICALS 
AND FERTILIZERS be pleated to lay 
a  statement showing :

(a) whether any agreement ha» been 
m adewith Norway in regard to collabora-
tion in the field o f oil exploration and 
production; and

(b) if  >0, the drtailx thereof P

TH E M INISTER O F PETR OLEU M , 
CH EM ICALS AND FERTILIZERS 
(SHRI P.C. SETHI) (a) No, Sir.

(b) Does not arise.

Installed C apacity  o f  P ow er in 
G ujarat

1001. SHRI AM AR S1N H 1 RATHA-

(a) whether the Gujrat Government 
have submitted certain propoca’s to increase 
power generation in the State ; .

(a) if so, the details of the proposals ; 
and

(c) what action has been taken by the 
Centre on them ?

THE M INISTER O F STATE IN TH E  
M IN ISTRY O F ENERGY (SHRI 
V IK R A M  MAHAJAN) (a) to (c) . The 
present installed generating rapacity in 
Gujarat is 222 i MW, consisting of 300MW 
Hydro and 1921 M W  Thermal. The 
stato hat also a 50% share in Tarapur 
Atomic Power Plant with a total installa-
tion of 420 MW. A  number of Projects with 
an aggregate capacity of 1830 M W  arc 
presently under execution in the State.

Government of Gujarat/Gujarat Electri-
city Board have submitted proposals on the 
following projeett to Central Electricity 
Authority for their approval. The pre-
sent position of these project proposals 
is indicated below -

W A : WUl the Minister of ENERGY
be pleased to state :

SCHEM E PRESENT PO SITIO N

1. Gandhisagar TPS Extn. 3rd Unit of 210 MW The availability of Coal for these projects
has not yet been confirmed.

3. Pcthapur TPS One Unit of no MW •
3. Sardar Sarovar Multipurpose Inter-State pro-

ject 6 x 75 MW 5 x 15 0  MW
This being a multi-purpose project has 

to be cleared by the Technical Advisory 
Committee of the Planning Commission 
first. The comments of the Central 
Electricity Authority have been sent to 
the Central Water Commission who 
co-ordinate the technical examination.

V acancy fas India Cem ent* Ltd., 
M adraa

too2. SHRI N. DENNIS : Will the 
Minister of LAW , JU STICE AND CO M -
PAN Y AFFAIRS be pleated ho state :

(a) whether post of Chairman and 
Managing Director o f India Cements Ltd. 
in Madras, hat not yet been filled ;

(b) whether the Central Government 
have taken initiative in this director ; 
and

(c) if to, the details thereof ?

T O E  M IN ISTER O F  LAW , JU STIC E 
AND CO M PAN Y AFFAIRS (SHRI 
P. 8HIVSHANKER) (a) According to 
the information furnished by the company,
*  new Chairman was appointed on

18 February 1981. Between April 80 and 
17 February 1981, there was no regular 
Chairman, Approval of Government is 
not needed for appointcment of a Chair-
man who is only a part-time Director.

The company has appointed Shri T .M . 
Thomas m  the Managing Director of 
the company for a period of 5 yean from
19 February '98* subject to the approval
of the Government. The proposal for the 
approval of the appointment of Shri 
Thomas aad hit remuneration while acting 
at Managing Director it currently under the 
consideration of the Government. Accord-
ing to tie information furnished by the 
company, there wat no Managing Director 
between 1 January 1980 and 16th of Feb-
ruary 1981; •

(b) &  i ) .  No initiative it called for 
by the Ceittjd Government in the mater.
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In fact, under the company Law, it is for 
the companies to take action in tbi* regard 
and to tubmit propoiali to the Government 
for approval.

Uupturned G oal M in in g by M ine 
O w n er*

1004. SH R IM A TI M O H ISNA K 1D- 
WAI : Will the Minuter of EN ERG Y
br pleated to suite :

(a) whether it is a fact that due to un-
planned and wrong coal mining by mine 
owners the number of unsafe ccJonies and 
localities around Asansol has increased 
alarmingly ;

(b) if  so, whether Director, General 
o f Mines safety has drawn his attention 
to this facts ; and

(c) if  so, his reaction in the matter and 
steps taken to improve the conditions ?

TH E M INISTER O F  ST A TE  IN  THE 
M IN IST R Y O F EN ERG Y (SHRI V I- 
K R A M  MAHAJAN) : (a) Underground 
workings below some towns near Asansol 
have been taking place for more than 
200 years, and the conditions of all abon- 
doned mines are not Icnown- Buildings, 
structures etc., situated over the abondoncd 
mine* are not considered safe. Despite 
the knowledge of hazard of unexpected 
subsidence at such places and warning 
issued by the Government of West Bengal 
Director General Mine* Safety and Coal 
Company, surface construction is going on 
unabated.

(b) Ye*, Sir.

(e) The DGM S is aware of it and has 
been drawing attention of the local autho-
rities regarding dangers o f subsidence since 
1956- The Government of West Bengal 
have set up an Asansol-Durgapur Deve-
lopment Authority and the Authority to 
regulate such coiutrucu'on. We«t Bengal 
Government have also enacted the W o t 
Bengal Restriction on Construction in 
Unsafe Areas Act 1979 for thi* purpose. 
fcCL 1* alio increasing the sand stowing 
operation to render places safe wherever 
poitible.

Reflection o f  Foreign Exchange L o o m
In the Accounts o f  “

1005. SHRI C H IN T A M A N I JEN A  : 
Will the Minuter o f LAW , JU STICE 
AND CO M P A N Y AFFAIRS be pleated
to *tate : *

(a) when a  Company receives a foreign 
exchange loan to be repaid in equivalent

(b) when the foreign currency rate 
increases vis-a-vis Indian rupees, i* it to be 
reflected in  the Balance Sheet and Profit 
&  L t s* Statement every year, even though 
the loan is to be repaid at a later time ; 
and

(c) what is the penalty if  the change in 
the foreign exchange rate is not reflected 
in the Balance Sheet of a Public Limited 
Company ?

TH E  M IN IST E R  O F LAW , JU ST IC E  
AND C O M P A N Y AFFAIRS : (SH R I 
P. SH IV SHANK.ER) : (a) &  (b). The 
procedure for accounting of changes in the 
foreign exchange rate in respect of ‘fixed 
assets’ acquired from a country outside 
India is contained in the instruction* 
stated against the head “ Fixed Asset*" 
in Part I of Schedule V I to the Companies 
Act, 1956. According to these instructions, 
when there is a change in the rate of ex-
change at any time after the acquisition of 
such asset, which results in an increase 
or reduction in the liability of the company, 
the amount by which the liability so 
increased or reduced during the year, 
shall be added to, or, as the case may be, 
dcductcd from the cost, and the amount 
arrived at after such addition or deduction 
shall be taken to be the cost o f the fixed 
asset.

(c) I f  the balance sheet of a company 
does not show the cost of the fixed asset* as 
aforesaid, it would not be in conformity 
with the provisions of section 211(1) of 
the Act and hence would attract the penal 
provisions contained in sub-section (7) 
thereof, which is imprisonment for a term 
which may extend to six months, or with 
fine which may extend to Rs. 1000/-, 
or both.

Com pletion o f  B ase Production U nit 
o f  C u tta ck  D oordarahan

1006. SHRI K. PRADHANI : WUI 
the Minister of IN FO R M A T IO N  A N D  
BRO ADCASTIN G  be pleased to state :

(a) whether Government had a proposal 
to complete the base production unit of 
Cuttack Doordarshan during 1980;

(b) if  so, the progress made so far ;

(c) whether the above base production 
unit of Cuttack Doordarshan ha* been 
augmented with procurement and installa-
tion of balance equipment on order* ; 
and

(d) the detail* about the expected date 
of the completion of the Cuttack base 
production unit ?



55 Written AntWCrt  FEBRUARY 24, 1081 Written Antwert 56

THE DEPUTY  MINISTER  IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING  (KUMARI 
KUMUDBEN M. JOSH1)* (a) to  (c). 
The Bate Production Centre at Cuttack 
ii already functioning with full complement 
of equipment.

(d) Does not arise.

Manufacture at Balk Drugs

1007. SHRI G. M. BANATWALLA : 

SHRI SUBHASH CHANDRA 
BOSE ALLURI :

Will the Minister or PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether Government are consider-
ing any proposal to manufacture a wide 
range of bulk drugs including antibiotics, 
vitamins and biological products ;

(b) if 10, drugs so intended to be manu-
factured ;

(c) whether these would be manufac-
tured through public sector and whether 
private sectqr too would have some role 
in the manufacture ; and

(d) the approximate investment that 
Government would have to make ?

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY OF PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
(SHRI DALBIR  SINGH) (a) :  There 
is a continuous receipt of proposals from 
the drug industry for issue of industrial 
approvals for various bulk drugs and for-
mulation) and these are disposed ofin accor-
dance with a time bound programme. 
Government through the Public Sector 
are already manufacturing a wide ragne of 
bulk drugs and they propose to expand 
the activity during the Sixth Plan.

(b)  and (c). An illustrative list of bulk 
drugs open fi>r licensing  to  (i)  public 
■sector ; (ii) Indian Sector ; and (iii) All 
-sectors including foreign companies was 
enclosed in Annexure-I to the statement 
on  drug policy laid on the Table of tbe 
Lot Sabha on the agth March, 1978.

(d)  For the public Sector, the Working 
Croup on Drugs and Pharmaceuticals 
has estimated and investment of Rs. 160 
-crons during the said period.

Applications for InnntlMtfw of 
Correspondent/ Cameraman

too8. SHRI  D. S. A.  SIVAPRAKA- 
SHAM : Will the Mini.ter INFORMA-
TION AND  BROADCASTING  be 
please to state :

(a) how many persons had applied for 
grant of regular accreditation as corres-
pondent/cameraman to the Central press 
accreditation committee during the year 
1980-81 till date : and

(b) how many applications were re-
commended and how many rejected and 
the name of persons and the newspapers 
they represent ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMUD-
BEN M.JOSHl) : (a) 136.

(b)  116 applications were recommended 
and only one rejected. The remaining 19 
cases did not conform to the rules of accredi-
tation and were not, therefore, processed 
for CPAC's consideration.  Dietailed in-
formation containing name of applicants 
recommended/rejected  on  consideration 
by CPAC and applications not processed 
for CPAC's consideration on technical 
grounds is given in statement) I & II laid 
on the Table of the House.. [Placedin 
Library Sir No. LT—1932/81.]

Number of Hydel Project! cleared
by Central Electricity  Authority]

1009. SHRI RAMA CHANDRA RATH;

SHRI  HARIHAR  SOREN s

Will the Minister of ENERGY be pleased 
to state :

(a) the names of hydel projects which 
have cleared by the Central Electricity 
Authority during 1980-81 ;

(b) whether these projects have been 
thoroughly investigated ;

(c) if so, when these projects are going 
to be implemented ; and

(d) the  details  thereof  including 
capacity and capital out lay involved ?
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TH E M IN ISTER O F  ST A TE  IN  TH E 
M IN ISTR Y O F  EN E R G Y (SHRI V I- 
K R A M  MAHAJAN) : (a) to (d) . A  
statement giving the number o f project* 
cleared by the Centra] Electricity Authority 
during 1980-81 is enclosed. The statement 
also gives the details o f the installed capa-
city, capital outlay and present status of 
these project.

The Project reports on hydro-electric 
schemes submitted by the various agcncies 
are examined in the specialised directorates 
of Central Electricity Authority and Central 
Water Commission. Before a project is 
accorded techno-economic clearance, de-
tailed surveys and investigations are 
carried out.

Statem ent

Hydro Electric Projects Cleared by Central Electricity Authority During 1980-81

SI. Name of the 
No. Scheme/ 

State

Installed
Capacity
(MW)

Estimated 
cost 

(Rs. lakhs)

Date of
approval
o fC E A

Present Status

I a 3 4 5 6

Sew Schemes

1. Pala Manen 
(U.P.)

3 x 4 7 -5 = 1 4 3 -5 12616 August, ’80 The Project has been 
recommended to Pla-
nning Commission and 
investment sanction 
of Planning Commi-
ssion is awaited.

a. Ghata Prabh* 
(Karnataka)

a x  16 -3 2 188a August, ’80 Do.

3. Upper Kolab 1x8 0 = 8 0
Extension 
(Orissa)

i 86i .73 December, ’80 Clearance of Depart-
ment of Science and 
Technology from
environmental angle 
is awaited.

4. Hirakud St. I l l  1 x 3 7 -5 = 3 7 -5  *596’
(Orissa)

December, ’80 Do.

5. Dhansiri (Assam) 15 X 1 ’ 33“ ' 9‘95 i° 53'39

6. Mukcrian (Punjab) 6 x  15+ 6 x  19 .5— 207 11538

December, *8o The scheme; is being 
recommended to Plan-
ning Commission for 
investment decision.

December, *8o Techno-economically cle-
ared by the CR A; 
However this scheme 
has not been cleared 
from inter-state angle 
so far. However, 
the construction of the 
project by the Govern-
ment of Punjab is in 
progress.

7. Lower Mettur 
(Tamil Nadu)

8 x 1 5 =  ISO 8360 M ay, ’80 Scheme has been 
cleared by the Plan-
ning Commission in 
September, 80’ Civil 
works of the protect 
are in progress.
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Revised Estimates

I. Kopili by NEEPCO a x as+a X5°= 150 11865 28 
(Assam)

9. Baira Siul in Cen- 3x6o=.t8o 1351a 
tral Sector 
(Himachal Pradesh)

August, 80  ' 

August, 80

Theses are  ongoing 
schemes and approval 
of the CEA has been 
accorded  for revised 
. estimates of the cost.

3. Chakra Diversion 
(Karnataka)

— 6315 December, 80

4. Koel Karo (Bihar') ixao+6x u5=7*° 39’8a- 74 December, 80 Cleared by  the Public 
Investment Board. Con 
strucdon  work  will 
start  on  receipt of 
cabinct approval.

Labour  cases pending  In  Supreme 
Court

1010. PROF. MADHU DANDAVATE: 
WiJl the Minister of LAW, JUSTICE & 
COMPANY AFFAIRS be pleased to state:

(a) the number of laobur cases pending 
in the Supreme Court; and

(b) the steps taken to ensure expeditious 
disposal of these pending cases?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS  (SHRI P. 
SHIV SHANKER) (a) According to infor-
mation furnished by the Supreme Court, 
the number of labour cases pending in tlie 
Supreme Court as on 9-1-1981 was 503.

(b)  The Supreme  Court has intimated 
that a Bench  to hear appeals relating to 
Industrial  disputes it  constituted as and 
when necessary.

/Remuneration of Company Executive*

1011. SHRI S. M. KRISHNA: Will the 
Minister of LAW, JUSTICE AND COMP-
ANY AFFAIRS be pleased  to state:

(a)  whether Government have by now 
taken a decision about the remuneration 
and perks of Company Executives ; if so, 
what ; and

(bj if not, the stage at which the matter 
standi at present ?

time Directors/Managers of public limited 
companies and private limited companies 
which are subsidiaries of public limited com-
panies requires the approval of the Central 
Government under Sections 198/309/387 
and 637 AA of the Companies Act. How-
ever, the remuneration of the company 
executives as such does not require the 
approval  of  the  Central Government 
except where such executives fall within the 
meaning of Section 314 (iB) of the Act. 
For such executives falling under section 
314 (t B) of the Act drawing a remuneration 
of Rs. 3000/- per month or more, the app-
roval of the Government is necessary.

The question whether the Componies Act 
should be amended to bring the remunera-
tion payable to the other executives also 
within the ambit of Companies Act is still 
under consideration of the Government.

Broadcast  of  Family  Planning 
Programme

101 a. SHRI HARIHAR SOREN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether there is any provision for 
broadcasting family planning programme by

(b) if so, the number of items broadcast 
during 1979-80 and 1980-81 ;

(c) whether  these family welfare pro-
gramme have been broadcast from all the 
radio stations of the country ; and

(d) the details in this regard ?

MINUTER OF LAW JUSTICE AND 
COMPANY AFFAIRS (SHRI P. SHIV 
SHAN&ER) (»)* (b). The remuneration 
payable to the Managing Directors/Whole-

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF  INFORMATION 
AND  BROADCASTING  (KUMARI 
KUMUDBEN M. JOSHI)  (a) Yes, Sir,



(b) The number of item* broadcast from 
AIK Stations during (979 and 1980 b given 
below s—

Year  No. of programme* broadcast

•979 55.998
1980 6a,ooo

(c) Family welfare  programmes have 
been broadcast from all the Radio Stations 
of the  country.

(d) All A.I.R. Stations broadcast pro-
grammes relating to Family planning and 
welfare.  There are aa full-fledged Family 
Welfare Units (each comprising one Exten-
sion Officer, one Field Reporter and one 
Script Writer) operating at A.I.R. Stations. 
Besides this, 14 AIR Stations have one Field 
Reporter dealing  with Family welafarc 
broadcasts.

The programmes broadcast take the form 
of talks, discussions, symposia, dialogues, 
interviews with opinion leaders and benefi-
ciaries, question-answer programmes, short- 
stories, plays, skits, features, family-serials, 
poetry  recitations,  programmes  before 
invited audiences, news-reels, radio-reports, 
slogans, sp;»t jingles, snippets and traditional 
folk forms.

<SI  : VrKten Anawtrs WU&OWA i

ManUdabsd Midnapore and Asaasol 
T V- Relay Centres

1013.  SHRI  SUDHIR  GIRI  : Will 
the  Minist. I of INFORMATION AND 
AND  BROADCASTING be  pleased to 
state  :

(a) what is the fate of Murshidabad, 
Midnapore and Asansol T.V. Relay cent-

res ;

(b) tota1 amount so far spent  for the 
purpose;  station-wise and

(e)  when the work of these projects will 
be completed, details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIKUMUD- 
BEN M. JOSHI ): (a) Asansol  and 
Murshidabad are approved projects for 
setting  up TV  centres during the Plan 
period 1980-85.  There is no proposal to 
set up a TV centre at Midnapore during 
this Plan period. ,

Site for setting up TV Relay Centre at 
Asansol has been taken over and order for 
transmitting equipment has been plaoed. 
Action for procurement of tower, has been 
initiated and estimates for civil construction 
■works have been sanctioned.

Site for setting up TV Relay  Centre 
at Murshidabad  has  been  srlectcd. 
Project sanctions are under process.

(b)  Total amount spent so far itation-wise 
is as follow :—

t 19QS XSAKA> Written A%tu>tr$  X 6a

(Amount  in Rt. lakhs)

Asansol

3.03 1978-79

12.66 I979-8o

11.83 198&61
(anticipa-
ted)

,  *7-5*

Murshidabad NU.

Asansol: Expected 1983-84

Murshidabad:  1984-85

Damage to oil establishments due 
to  Assam Agitation

1014.  SHRI SONTOSH MOHAN DEV- 
Will the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be pleased 
to state:

(a) the extent of damage to the oil refine-
ries, pipelines and other petroleum establish* 
ments in Assam due to agitation; and

(b) the steps taken by Government to 
prevent further damage 10 these establish-
ments?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS SHRI 
P. C. SETHI) (a) According to the in-
formation available, the position is as given 
in the statement attached.

(b) Adequate security  measures  have 
been adopted to safeguard all installations 
in consultation with the State Government.

Statement

The Indian Oil Corporation, Bongaigaon 
Refineries Sc Petrochemicals Limited, Oil 
& Natural Gas Commission and oil India 
Ltd. with which the Department of Petrol-
eum is concerned and a private company 
viz. Assam Oil Company are operating in 
Assam. The information, company-wise, is 
given below:

(i) Indian Oil Ctrpantitn: There has been 
no damage to the Gauhati and Baraunl
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Refineries, Gauhati-Siliguri pipe lie and 
other petroleum establishments as a  result 
o f  Assam Agitation.

(ii) Bongaigaon Refineries and Petrochemi-
cals Ltd: No appreciable damage has been 
incurred in the Bongaigaon Refinery in 
Assam. However, idle corrosion would have 
occured due to non-uiage of the system. To 
quantify this is not possible.

(iii) Oil &  Natural Gas Commission: No 
O N G C  pipeline or oil field installation has 
been damaged as a result o f the agitation 
in Assam. However, due to prolonged clo-
sure of wells, some o f the wells earlier flo-
wing with high percentage of water might 
have ceased, tubings of some of the wells 
might have got choked as a result of wax 
deposition and these wells may not flow 
of their own on rr-opening. Actual number 
of such affected wells can only be known 
when the situation returns to normalcy and 
wells are opened to measure flow charac-
teristics. Due to this non-uniform drainage 
o f reservoirs is likely to take place which 
may affect the ultimate recovery of oil.

(iv) Assam Oil Company: An exart assess-
ment o f damage to the refinery resulting 
from thermal shocks suffered during unp-
lanned shut-downs and oil installations is 
not feasible in view of inherent constraints 
in undertaking an exercise in this regard.

(v) Oil India Limited: An adequate idea 
of the extent of'the quantum and value of 
damage caused to reservoirs and flowing 
wells can only be made after the fields are 
back on the rated production. However, 
a suspected bomb-blast on the early hours of 
13th February. 1981 resulted in rupture 
of 3 metres of pipeline in the Nowgong 
district. The crude flow through the pipe-
line was resumed in just about 13 hours. 
The security measures have been further 
tightened.

Iw fH U ic s  la  Punjab A ffected by 
Acute Pow er  Shortage

1015. SH RI R. L. BH ATIA: Will the 
Minister of EN ERG Y be pleased to state:

(a) whether he is aware that industries 
in Punjab have been hard hit by the acute 
power shori.-tgr;

(b) whether the recent rains have resul-
ted in the rise o f water-level in the Bhakra 
Gobind-Sagar Dam; and

(c) what step* Government have 
taken to ensure regular supply to the Indus-
tries in Punjab and prevent their closure or 
shortfall m the production?

T H E  M IN IST E R  O F S T A 'l t  IN T H E
M IN IST R Y O F EN ERG Y (SHRI V 1K -  
K AM  MAHAJAN) (a): There is shortage 
of power in Punjab which have affected 
industries to some extent. However, supply 
of power to the essential industries like 
sugar mills, vanaspati mills, distillaries
& breweries, milk plants and milk process-
ing plants has been given without any res-
triction. Supply o f power to the continuous 
process industries has also been given as 
per their requirements so as to avoid any 
damage to the raw material under process 
and the equipment installed by the indust-
rial units. The power supply to the general 
industries has also been in a manner that 
least one shift can be operated with the pre-
vailing power cuts/restrictions. Efforts have 
always, been made to give more than 8 
hours supply.

(b) No, Sir.

(c) Steps taken to increase the availa-
bility of power in the state include:

(i) Efforts are being made to increase
generation from Bhatinda ther-
mal power station;

(ii) Expedite the commissioning o f 
new generating capacity.

Scarcity o f  life  Saving drugs

1016. SHRI M ANM OH AN TL’ D U ; 
SHRI R .L . BHATIA :
SHRI DH ARAM BIR SINH A • 
SHRI R AM A CH ANDRA R A T H ; 

Will the Minister o f PE T R O LE U M , 
CH EM ICALS AND FERTILZERS be 
pleased to state:

(a) whether it is a fact that there has been
a severe scarcity of life-saving drugs in thr 
country; .

(b) i f  so, the steps Government propose* 
to take to increase the production of surh 
drugs; and *

(c) the detail programme of Government 
to keep sufficient stock of such drugs t

TH E M IN ISTER O F STA TE  IN T H E  
M IN ISTR Y OF PETR O LEU M , CH E-
M ICALS AND FERTILIZERS (FHRI 
DALBIR SINGH) (a) No, Sir. Shortage* 
of some specific brands have been reported 
periodically from different places. In several 
o f these cases, however, a number o f equi-
valent brands are reportedly available.

(b) In specific cases o f constraints o f pro* 
duction brought to its notice. Government 
takes remedial measures to the extent possi-
ble. Government has also revised the prices 
of some life-saving bulk duugs and formu-
lations to that their production can increase.
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Applications for grant of industrial Ucen- 
,0/lctten o f intent/Cairy-On-Businesi li-
cense are alio cleared on expedition ban* 
e. g. this year 55 Industrial Licenses, 69 
letters o f intent and 3 CO B  licenses have 
been isucd.

(c) Government arranges need imports 
of canalised bulk drugs to supplement 
indigenous production.

spot purchases o f  crude oil only to cover 
temporary short falls in availability.

(b) Some market journals have reported 
a w akening of spot prices o f etude oil 
during January, 1981.

(c) We lia i r  purchased some crude oil 
but it would not be in the public interest 
divulge full details.

lU g n la risa d o B  o f  em ployee* in 
D u d s lo n s a j n  P roj ect

1017. SH R I SA M A R  M UKHERJEE: 
Will the Minister o f SU PP LY AN D  RE-
H A B ILIT A T IO N  be pleased to state total 
number of such ad hoc employees in service 
now in Dandakaranya Project (*) for I day 
to 1 year (a) one to two years (3) three to 
four yean (4) five to seven years (5) more 
than seven years and why their appoint-
ments arc not being regularised from the 
date of their appointment when they are 
otherwise temporary Government Serva-
nts and are govened by CCS (TS) Rules,
•965?

T H E  M IN ISTER O F  ST A TE  IN TH E 
M IN IST R Y O F  SU PPLY & REH ABILI-
T A T IO N  (SHRI BH AGW AT JH A A Z A D ): 
110 as under:

(>) 74

(a) a€

(3) 8

(4) Nil

(5) a

Except in case o f 60 direct recruits, all 
others are holding regular posts in lower 
grades.

Spot P u c h a a e  o f  e n d s  oil

1018. SH RI M. V . CH ANDRASHE- 
X A R A  M U R T H Y : Will the Minister of 
PETR O LEU M , CH E M ICA LS AND 
FER TILIZE R S be pleased to state:

(a) whether India will resort to spot 
purchase of crude oil pending finalisation 
o f contract with oil producing countries:;

(b) if  so, whether the spot price of crude 
oil was lower in January 1981; and

(c) if so, how much was purchased on the 
spot by India during January 1981?

TH E M IN ISTER  O F PETR O LEU M , 
CH EM ICA LS A N D  FER TILIZER S
(SHRI P. C. SETH I): (a) W e go in for

m r  l s - j .

A verage  d a lly  P o w er G en eration  
capa city  o f  D .V .C .

>to. i
Will the Minister of E N E R G Y  be pleased 
to state:

(a) what was the average daily power
production capacity of D V C  of the last 
year;

(b) what was the daily average power 
generated in the D V C  last year;

(c) what was the daily average quota 
for West Bengal State Electricity Board 
last year from the D V C ; and

(d) what was the daily average sui 
of electricity to the WBSEB by the 
last year ?

C

T H E  M IN ISTER O F STA TE  IN T H E  
M IN IST R Y  O F  EN ERG Y (SH RI 
V IK R A M  MAHAJAN)-.(a) The installed 
capacity in the Damodar Vallry Cor-
poration during 1979-80 was 1361-5 M W  
consisting of 1357-5 M W  of thermal 
capacity and 104 M W  of hydel capacity.

(b) The daily average power production 
from April, 1979 to March, 1980 was 
13-6a Mkwh.

(c) The maximum contractual obliga-
tion of the D V C  with the Wert Bengal 
State Electricity Board is 87 N VA.

(d) The daily average supply of power 
to WBSEB by D V C  from April, 1979 to 
March, 1980 was 1 0 4  Mlrwh.

Expansion p rogram m e  a t  M a d ra s  
F ertilizers

loao. S H R I  M A D H A V R A O  
SCIN D IA: Will the Minister of PE T R O -
LEU M , C H E M I C A L S  AN D  
FERTILIZERS be pleased to state:

(a) whether as reported in the 'Eco-
nomic Times' dated January 1, 1982, 
the Rs. 300 crore expansion programme 
of Madras Fertilizers Limited (MFL) 
enterned into a  phase of jeopardy, owing 
to the virtual veto exercised by the US- 
based oil company, a  minority share-
holder in the M FL;
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(b) i f  to, what are the facts o f the matter; 
and

(e) the steps since taken to resolve 
issues?

T H E  M IN ISTER O F ST A TE  IN 
TH E M IN IST R Y  O F  PETR O LEU M , 
CH EM ICA LS A N D  FE R TILIZE R S 
(SHRI DALBIR SINGH) : (a) to (c). 
There is no programme of expansion of 
Madras Fertilizers Limited. The news 
report in the ‘ Economic Times* dated 
the u t January, 1981 refers to the 
proposed Phosphatic Fertilizer Project 
at Paradip in Orissa. A detailed project 
report has been prepared in this regard 
by the Madras Fertilizers Limited and the 
report is being processed by Government 
for an investment decision. Firm indica-
tions about the project scope, its cost, 
implementing agency, etc. would be 
available after the investment decision 
is taken by Government.

A d tstk m  o f  th e  C o n tra cto r's  L abour 
u s c d a i  p o w er generation  fro m

1021. SHRI A. K . R O Y  : Will the 
Minister of EN ERG Y be pleased to 
state:

(a) whether he is aware of the agitation 
o f the Contractor’s labour continuing 
since January, 1981 affecting the power 
generation from Santaldih;

(b) whether it is a fact that the agitation 
was because of non-implementation of 
an agreement dated 7th July, 1980 between 
the Contractor Labour Yukta Sangram 
Committee and the management of the 
Santaldih Thermal Power Station, i f  so, 
text of the agreement, facts in details?

(c) whether it is a fact that the agitation 
 ̂ may disrupt the power supply; and

(d) if so, steps taken on that?

TH E M INISTER O F STATE IN 
TH E M IN ISTR Y O F E N ERG Y (SHRI 
V IK R A M  M AHAJAN): (a) to (d). The 
information it being collected and will 
be laid on the Table o f the House.

C u c s D a tio s  o f  show s arran ged 
d a rin g  F flm  F estival

1095. SH R IM ATI KISH O R I SINHA: 
Will the Minister of IN FO RM ATIO N  
AN D  BRO AD CASTIN G  be pleased to 
state:

(a) whether it is a fact that most of 
<be shows arranged for public and dele- 

attending the Eighth International 
Festival at the Vigyan Bhawan and 

other Cinema Theatres were abandoned;

(b) whether the Director of the HMa 
Festival threatened to  call for puttee to 
dear the Cinema Hall/Vigyan Bharari;

(c) whether the delegates attending 
these shows protested to the Minister 
present at show;

(d) i f  so, what are the details; and

(e) w hat action has been taken against 
the  D irector o f the  Film Festival ?

T H E  D E P U T Y M IN ISTER IN T H E  
M IN IST R Y O F  IN FO R M A T IO N  
A N D  BRO A D CA STIN G  (K U M A R I 
KU M U D BBN  M. JO SH I); (a) No* S r . 
Only three shows of a film at Shida on 
7-1-1981 and one show of a film at Archaaa 
on 9-1-1981 had to be abandoned.

(b) No, Sir.

(c) and (d). The number of delegates 
and the Press who wanted to see the film 
on 7-1-81 at 6.30 p.m. show in Vigyan 
Bhavan was more than the number of 
scats reserved for them. There was tome 
confusion. Some o f the delegates pro-
tested against this and the screening o f the 
film was disrupted for some time. It 
was, therefore, decided to have a special 
screening of the same film next morning. 
This resolved the problem to the satis-
faction of everyone concerned. The 
film was then screened in full.

(e) Does not arise.

Pone Student* turned o at o f  sh o w s a t 
V igyan  Bhavan

io j3. SH R IM A TI P R A M  I L  A  
D A N D A VA TE: Will the Minister of 
IN FO RM A TIO N  AN D  BRO ADCAS-
TIN G  be pleased to state:

(a) whether it is a fact that students 
of the Film Institute, Pune were the special 
invitees at Eighth International Film 
Festival of India held in New Delhi;

(b) whether it is a  fact that they were 
turned out of shows at Vigyan Bhavan;

(c) i f  so, the reasons thereof; and

(d) what action has been taken against 
the Director of the Festival for the mis-
management?

TH E D E P U T Y M IN ISTE R  IN  T H E  
M IN IST R Y  O F IN FO R M A T IO N  . 
A N D  BR O A D CA STIN G  (K U M A R I 
K U M U D B EN  M. JO SH I): (a) The 
students and the staff of the Film Institute, 
Pune were extended facilities to see films 
during the Eighth International Ffbn 
festival o f India.
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S a t * *  a p  e f  A ro m t tr  C i ^ l w(b) u d  {«). No, Sir. The Mate fiat 
these student* along with delegate* and 
Press were provided on a  fin* tome fin* 
served bad*. On 7-1-di at 6.30 p.m. 
show, some o f them were not able to get 
seat* because more persons had turned up 
to see the film than the seats reserv ed for 
the film delegates, film critics and film 
students. A  special show of the same 
film was held next morning in Vigyan- 
Bhavan where the students along with the 
delegates and the Press viewed the film.

(d) Does not arise.

S etttag op  o f  Soper T h erm al P o w er 
T la a t a t  C h an d rap u r M aharash tra

1034. SHRI C H IN T A M A N I PANI- 
G R A H A I : W ill the Minister of EN ERG Y 
be pleased to state: '

(a) whether Government have cleared 
S plan to set up a Super Thermal Power 
Station at Chandrapur, Maharashtra; 
and

(b) if  so, the total expenditure involved, 
its installed capacity and when the plant 
will go into production?

TH E M IN ISTER O F STA TE IN 
T H E  M IN IST R Y  O F  EN ERG Y (SHRI 
V IK A R A M  M AHAJAN) , (a) & (b). 
The Minister for Energy has accepted, 
in principle, the need to set up a super 
thermal power station at Chandrapur 
in Maharashtra in the Central sector, 
subject to the coal being capable of lein g 
developed, and being available for 'ich 
a station. The study in respect of i.jal 
availability is in progress.

Sm all T h erm a l P o w er Stations near 
Coal P itheads

>025. SHRI K .L.P. VE R M A :
SHRI K A M A L  N A TH  :

W ill the Miniser of EN ER G Y be 
pleased to state:

(a) whether Government propose to 
set up small thermal power stations near 
coal pitheads in the country; and

(b) if  not, the reasons therefor ?

T H E  M IN ISTER  O F STATE IN  
T H E  M IN ISTR Y O F E N ERG Y (SHRI 
V IK A R A M  MAHAJAN) 1 (a) &  (b). 
While it is generally preferred to set up 
large thermal power stations near the 
coal pitheads in the interest of economy, 
the possibility o f setting up small thermal 
power stations in areas of load density 
and in accordance with other technical 
requirements, such as system stability, 
canaot be ruled out.

ioa6. PROF. P. J . K U R IE N  -. M m  
the Minister o f r cV  k O L EU M , C H t -  
M ICALS A N D  F E R T IL IZ E R S be 
pleased to state:

(a) latest position o f the proposed Aro-
matic Complex and its estimated cost;

(b) whether the location has been 
finally decided, i f  so, where; and

(c) i f  not, the reasons for delay ?

T H E  M IN ISTER O F  PETR O LEU M , 
CH EM ICALS AN D  FERTILIZERS 
(SHRI P. C . SETHI) ; (a) to (c). The 
report of the Site Selection Committee 
for setting up of plants for production 
of Aromatics is awaited, after which cost 
estimates etc., woud be prepared.

Illegal M inina o f  Steel grad e oaal a t 
G iridih, K h a r

1097. SHRI BHOGENDRA JH A: 
W ill the Minister of E N ERG Y be pleated 
to state 1

(a) whether it is a fact that serious 
allegations of illegal mining of steel grade 
coal at Giridih in Bihar has been made 
by the A .I.T .U .C . affiliated and other 
unions;

(b) whether it is also alleged that the 
above illegal mining talers place with the 
connivance and abetment by the officers 
of the Coal India Ltd. and

(c) what is the character and extent 
o f illegal mining in Bihar ant! other 
parts o f  the country and what steps are 
being taken to stop the same ?

TH E  M IN ISTER O F STA TE IN  
TH E  M IN IST R Y  O F  EN ERG Y (SHRI 
V IK A R A M  MAHAJAN) » (a) & (b). 
No allegation o f illegal mining or illegal 
mining with the connivance and al>etment 
of the officers o f the Coal India Ltd. in 
Giridih has been received from A .I.T .U .C. 
affiliated and other Unions.

(c) The Supreme Court had in their 
judgement, dated 11-4-1980 and 7-5-19B0 
has already upheld the provisions of the 
Coal Mines (Nationalisation) Amendment 
Act, 1976 prohibiting any person, other 
than the persons authorised by the Act, 
to carry on coal mining operations in India, 
in any form and terminating all leases 
relating to winning or mining o f coal 
granted in favour of private companies 
except those engaged in the production 
of iron and steel. After these judgements, 
the menance of illegal coal mining ha* 
been curbed to a great extent. How-
ever, certain persons at times violate these
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provisions a t  law and indulge in Illegal 
coal mining. The Goal Companies 
and the State Governments are taking 
preventive and punitive action under the 
law a* and when offenders are detected.

A f p f ir t o u a t  o f  a g n ta  fo r  P etrel 
• a d  P itr a lm m  product*

io«8. SHRI G . NARASIM H A 
RED D Y: W ill the Minister o f P E T R O -
LEUM , CH EM ICALS AN D  FE R T I-
LIZERS be p leued  to state:

(a) the total number o f outlets of 
petrol, diesel and LPG  recently advertised 
by the four oil Corporations for ap-
pointment o f agents;

(b) how many applications have 
been received; and

(c) whether interviews have been 
conducted, i f  so, how many candidates 
have been interviewed ?

THE M IN ISTER O F  PETR O -
LEU M , CH EM ICALS AN D  FER TI-
LIZERS (SHRI P. C . SETHI) 1 (a) 
The number of retail outlet dealerships 
(Petrol/dicjel pumps) and LPG agencies 
advertised in the last few months by the 
concerned oil Companies is reported to 
be 345 and 234 respectively.

(b) &  (c). Interviews are yet to be 
completed. Complete information 
1 egard ing the number of applications re-
ceived and candidates interviewed is not 
readily available.
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1029. SHRI RAJESH K U M A R  ' • 
SINGH  :

SW AM I INDERVESH-i 
SH RI R A M  V IL A S PAS W A N  t 
SH R I J Y O T IR M O Y  BO SU  :

Will the Minister o f LAW , JU ST IC E  
AND CO M P A N Y AFFAIR S be pleased 
to state :

(a) whether a  number of Lolc Sabha 
seats are lying vacant;

(b) if  so, the names o f the Lok Sabha 
Constituencies seats which are lying vacant 
and since when and the reasons for not hold-
ing elections for the same ; and

(c) when do Government proposr to fill 
those vacancies and if so, the details there-
o f?

THE M IN ISTER O F LAW , JU ST IC E  
AND CO M P A N Y AFFAIRS (SHRI 
P. SH IV SHANKER) : (a) and (b). A
statement containing the requisite informa-
tion is laid on the Tabic of the House.

(c) The electoral rolls in res|ject o f the 
Parlimentary Constituencies where casual 
vacancies exist (except in case of the State 
of Assam) arc under revision with reference 
to the ist January, 1961 as the qualifying 
date, as required under sub-section (2) o f 
section 21 of the Representation of the 
People Act, 1930. Programme for holding 
hye-elections will be decided by the Elec-
tion Commission after the electoral rolls 
tiavc been finally published.

Statem ent

Number qf Vacancies m the House o f thi People

S. Name o f the No. No. Il  Name of Date and
No. State o f Constituency cause of

Vacan- vacancy.

Remarks

I Assam . 12 3-Autonomous
Distt. (ST)

6-Barpeta

10-1-1980 Election could not be 
held owing to non-
availability of suffi-
cient staff for poll
duties due to non-
cooperation of Govt,
employee*.

Do. All the validly nom i-
nated  candidates with* 
drew their Candida* 
tures leaving no one 
in the field.
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I 2 3 4 5 6

4-Dhubri
5-Kokrajhar (ST) 
i-Gauhati 
8-Mangaldoi 
g-Tejpur 
to-Nowgong
1 t-Kaliabor

Do. No nominations were 
filed in theae cons-
tituencies at the time 
of the General Elec-
tions to the Lok Sabha 
held in January, 1980.

ia-Jorhat

13-Dibrugstrh

14-Lakh impur

a  Meghalaya . . 1 1-Shillong Do. All the validly nomi-
nated candidates with-
drew their condidatures 
leaving none in 
the field.

•3 Orissa . . 

4  Rajasthan .

. 1 6-Cuttack 

. 1 10-Bayana (SC)

2 9- ' >-8°l 
(kesgn.)

3-12-80
(Resgn.)_

Commission has already 
ordered summary re- 

• vision of rolls for 
these parliamentary 
constituencies with 
1-1-1981 as the quali-
fying date.

5  Uttar Pradesh • 5 54-Mirzapur 

2-Garhwal 

25-Amclhi

30-4-80
(Death)

19-5-80 | 
(Resgn.)

23-6-80
(Death)
28-7-80
(Resgn.)

Commission has already 
ordered summary 

| revision of rolls for 
these parliamentary 
constituencies with 

! 1 - 1-1981  as the qua-
lifying date.

56-Allahabad

1 a-Bareilly 18-9-80
(Death)

€ West Bengal . . 1 26-Scrampore t4-7-8o
(Death)J

7  Gujrat . . 1 at-Chota Udaipur; 28-1-81
(Election
declared

void)

b m u  in  Am Ms  u d  Profits o f  B ig

1030. SHRI SU N IL M A IT R A  :
SHRI HANNAN M O LLAH  :

WiU the Minister of LAW , JU STICE 
A N D  CO M PAN Y AFFAIR S be pleated 
to lay a  statement showing the assets and 
profits o f the big business houses in the 
last ten years (year-wise; house-wise)?

THE M IN ISTER O F LAW , JU STICE 
AND CO M PAN Y AFFAIRS (SHRI 
P. SH IV SH ANKAR) : In terms of the

Industrial Licensing Policy announced 
by the Government in February 1973, 
undertakings registered under Section 
96 of the M .R.T.P. Act 1069, which by 
themselves or together with their inter-
connected undertakings are having assets 
of not less than Rs. 30 crores, are consi-
dered as Large Industrial Houses pre-
sumably referred to as big business houses 
in the question. The Statement shows 
the figures of assets and profit before tax 
of theae houses during each of the year
*97a, *975, >976. 1977 *nd 1978. Si-
milar information for 1973 and 19J4 is 
not available, while that lor 1979 tf yet
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to be compiled.  [Statement laid on the 
Table of the Houic. Placed in Library. 
Sm No. LT—1933/81]

A—If ■Til by  UAS.H to repair

1*31. SHRI P. M. SAYEED : Will 
the Minister of  PETROLEUM, CHE-
MICALS  AND  FERTILIZERS  be
pleased to state:

(a) whether Soviet  Union lias agreed 
to assist India in repairing and commis-
sioning drilled oil wells standing idle;

(b) if so, how many such oil wells are 
there and how much additional oil will 
be produced;

(c) if so, whether Indo-Soviet agreement 
reached in December  last will help to 
increase the output of operating oilfields; 
and

(dl if so,  whether  the  agreement 
reached in December in this regard has 
started being implemented  ?

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI P.  C. SETHI)  : (a) Yes, Sir.

(b) As on 1-4-1980  there were 422 
ceated wells in the onshore arras.  Of 
these 235 wells are expected to be brought 
back to production.  At this stage it is 
not  possible  to  accurately estimate 
the quantity of oil that can be produced 
annually through thr commissioning of 
the ceased wells.

(c) In accordancc with the agreement 
on Economic and Technical Cooperation 
signed on 10th  Dect-mbcr.  1980 the 
Soviet Side would  render cooperation 
10 the Indian Side in execution of works 
connected with increase of oil production 
from shut down and low productivity 
wHls through repairs and introduction 
of modern methods of production.

(d) As a follow up of the Indo-Soviet 
Agreement reached in December  last 
year  negotiations were held in India 
during January 12—19, 1981  between 
the Soviet  delegation and  ONGC. 
It was agreed that the organisations of 
the two Sides would carry out negotiations 
in the first quarter of 1981 to conclude 
contracts  to this  effect.

Supply of erode by Libya

1032. SHRI K. P. SINGH DEO ; 

SHRI CHINTAMANI JENA :

Will the Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
be pleased to Mate:

(a) whether it is a fact that India has 
rejected an offer for supply of  crude 
from Libya;

(b) if so, on what grounds;

(c) what is the percentage of work 
residues in the imported crude from other 
countries (country-wise); and

(d) whether the rejection will create any 
particular  difficulty for our country ?■

THE MINISTER OF PETROLEUM 
CHEMICALS  AND  FERTILIZERS 
(SHRI P. C. SETHI); (a) No, Sir.

(b) Does not arise.

(c) There is no such thing as work 
residues in the curde oil.  However, if 
the information required is in respect 
of cr idc oil sediment or sludge contents, 
then the position is that such materials 
are not generated from any of the impor-
t'd crude oils.

(d) Does not arise.

Production and  Import of  basic 
Chemicals

1033.  SHRI  GHUFRAN  AZAM: 
Will the  Minister of  PETROLEUM. 
CHEMICALS  AND  FERTILIZERS
be pleased to state:

(a) whether our country is dependent 
for  basic  chemicals  mainly  on  other 
countries;

(b) if so, the details of chemicals being 
imported, the total amount and foreign 
exchange involved  and  names  of the 
companies  importing chemicals;  and

(c) the measures his Ministrv is taking 
to producc the above chemicals here to 
meet the demand ?

THE  MINISTER  OF  PETRO-
LEUM,  CHEMICALS  AND  FER-
TILIZERS  (SHRI  P. G. SETHI); (a) 
Except in regard to methanol,  phenol, 
benzene and Xylenes, sufficient installed 
capacities  exist  to  meet  indigenous 
demand.  Imports  of basic chemicals, 
other than methanol,  phenol, benzene 
and  Xylenes are necessary only when 
there is a shortfall in production.

(b)  The  details  of chemicals  being 
imported,  die total  amount  and  the 
foreign exchange involved are published 
by the Director-General, .  Commercial 
Intelligence and  Statistics, Calcutta  in 
their  monthly  publication  entided 
“Monthly  Statistics of Foreign Trade 
of India  (Volume II for imports)”, a 
copy of which is available in die Parlia-
ment Library.  The numbers of Com-
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pMM iraaorting chctnicals i> very lane 
and the eflbrts involved in collecting the 
nam« win sot be commensurate with the 
resulta

(c)  Step* are being taken to improve 
the  capacity  utilisation,  wherever 
necessary, and  to  license  adequate 
capacities  where installed  capacity 
is in adequate.

few* fapff

(r»rm
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Production  of  Films  for  Illegal 
Screening  by Laboratories

1035.  SHRI CHHANGUR RAM  : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleas<-d to 
atalr :

(a) whether Government a rr aware that 
the extra stock of raw films given to the 
laboratories against wastage is being used 
to produce prints of films for their illegal 
screening ;

(b) if so, the stock or extra raw films 
given to the laboratories against wastage 
during the last one year and the nature of 
check being exercised by the authorities 
cono med to ensure that the stock of raw 
films given  to  I he  laboratories  is 
not misused ; and

(c) tĥ steps taken by Government with 
regard to part (a) alx>vr ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMUD 
BEN M. JOSHI) : fa) to (c). The raw-st-
ock is obtained by Producers in accordance 
with their requirements which include ihc 
wastage allowance. Prior to ist October, 
1974 the wastage allowance was allowed 
at the rate of 5% in case of 35 mm and 
16mm Black and White, io% for colour 
prints and ao% for preparing intermediate 
films.  The Public Accounts Committee 
in its 182nd Report submitted in 1975-76, 
observed that the existing wastage allo-
wance was abnormally high and left a 
surplus realisation to the laboratories with 
the result that clandestine prints could be 
made available by the laboratories from 
out of the savings. The question of wastage 
allowance was, therefore, reviewed and 
wastage allowance was fixed at 3% for 
colour as well as Black and White films 
w.e.f.  1-10-74.  This decision was not 
accepted by the laboratories and accord-
ingly  it was decided to set up a Study 
Team to undertake a scientific study of 
the problem.  Based on the recommenda-
tion of the Study Team the following rates 
of wastage allowance were fixed  w.e.f. 

i-*-*977 •—

(a) Black and White 2.5%

(b) For Colour



Written Answers FEBRUARY 24, 1981 W ritten Answers 80

(i) Colour Correct rush 
and First copy or A n w cr 
Print ao%

(ii) Other copy work

(c) First reduction copy o f 16 mm 
Colour Print from 35 mm 
Negative work

v 
5%

30%

The raw-stock ii n-r.v issued according to 
above rates. Since the above rates were 
prescribed by an Expert Committee, the 
chances of surplus raw-stock being left 
with the laboratories are minimal. How-
ever, there may be cases where the labora-
tories may be saving out of raw-stock given 
to them.

3. This matter also engaged the atten-
tion of the Working Group on National 
Film Policy who suggested in its Report 
that the sector of laboratories needs to be 
regulated inttr-alia from the view point 
o f  proper raw stock management. The 
fixation of quantum of wastage allowance 
has been under constant review of the 
Government.

Criteria, fo r  a llotm ent o f R a w  Film s

1036. PROF. A JIT K U M A R  
M EH TA : Will the Minister of IN FO R-
M A TIO N  AND BRO AD CASTIN G  bo
pleased to state :

(a) whether Government is aware of the 
misuse o f the e<ctra stock erf" raw Hlmi 
given to the laboratories against wastage by 
utilising it to produce prints of films which 
are then smuggled out for illegal screening ;

(b) if so. what is the criteria if any, 
for the allotment of raw films against 
wastage :

(c) whether any procedure has been laid 
down to ensure that the extra stock of raw 
films is not misused by the laboratories if 
so, details thereof; and

(d) the steps contemplated by the 
•Government to remove the lacuna, if any, 
with a view to enforcing effective check 
•on the misuse of the extra stock of raw films 
allotted to the laboratories against 
wastage and also to check the illegal 
-screening of films ?

THE D E P U T Y M INISTER IN THE 
M IN ISTR Y O F IN FO RM ATIO N  AND 
BROADCASTING (KU M A RI KU M U D - 
BEN M. JOSHI) : (a) to (d). The 
raw-stock is obtained by the Producers in 
accordance with their requirements which 
include the wastage allowance. Prior 
to 1st October, 1974, the wasta-’e allowance 
was allowed at the rate of 5% in case of 
35 mm and 16 mm Black »nrt \Vhitr, 10% 
for colour prints and 20% for preparing 
intermediate films. The Pu' lie Accounts 
Committee, in its 182nd Report submitted

in 1975-76, observed that the then existing 
wastage allowance was abnormally high 
and left a surplus realisation to the 
laboratories with the result that clandestine 
prints could be made available by the 
laboratories, from out of the savings. The 
question of wastage allowance was, here- 
!ore, reviewed and wastage allowance 
was fixed at 3%  for colour as well as Black
3'fc

and W hite films w.e.f. 1-10-74. Tnia 
decision was not accepted by the Labora-
tories and accordingly it was decided to set 
up a Study Team to undertake a scientific 
study of the problem. Based on the 
recommendations o f the Study Team, the 
following rates o f wastage allowance were 
fixed w.e.f. 1-4-1977 :

(a) Black and White

(b) For Colour

a-5%

(i) Colour correct rush and 
First copy or answer
Print 30%

(ii) Other Copy Work 5%

(c) First reduction copy o f 16mm 
Colour Print from 35 mm 
Negative Work 30%

The raw-stock is issued according to 
above rates. Since these rates were pres-
cribed by an Expert Committee, the 
chances of surplus raw-stock being left 
with the laboratories are minimal. How-
ever, there may be eases where the 
laboratories may be saving out of raw- 
stock given to them.

a. This matter also engaged the atten-
tion of the Working Group on National 
Film Policy who in its Report suggested 
that the sector of laboratories needs to be 
regulated inter-alia from the view point of 
proper raw stock management. The. 
fixation of quantum of wastages allowance 
has been under constant review of the 
Government.

Steps T aken  to S tab ilise  the 'prodao* 
tion o f  F ertilizer

1037. SHRI V. K ISH O R E  CH AN D RA
S. DEO : Will the Minister of PE T R O L -
EU M , CH EM ICALS AND F E R T IL IZ -
ERS be pleased to state:

(a) the details of the steps taken by 
Government to stabilise the production of 
fertilizers at various units of Government- 
controlled factories, where the production 
is at low level; and

(b) the expected loss of production during 
the current year from these units!

TH E  M IN ISTER O F ST A TE  IN TH E 
M IN IST R Y  O F PE TR O LEU M , CH E-

M IC A L S AND FERTILIZERS (SHRI
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DALBIR SINGH) : (*) The requisite 
details  are  given  Wow,  unit-wne:—

Mongol {Expansion) : Supplies of fuel oil/
ISHS  and  coal  have been augmented.

BKatnda: Supplies of fuel oil/ISHS and 
coal have been augmented.

Pampat: Supplies of fuel oil/ISHS and 
coal have been augmented.

Gorakhpur-. Supplies  of naphtha have 
been  augmented;  measures  arc under 
way to further increase the supplies of naph-
tha to enable the plant to run at optimum 
levels.

Sindri (Modernisation): Supplies  of fuel 
oil/ISHS have been augmented.

Sisidri (Rationalisation): The problems fac-
ed in the adjustment of the plant to pyri-
tes based operations are being attended to; 
change-over of some of the facilities to the 
use of sulphur is likelv to be completed soon.

Taleher and Ramagundam: After  the lif-
ting of the power cuts, the plants have gone 
into commercial production in November, 
1980.

Barami: Adequate  supplies  of naph-
tha have been arranged; the plant is opera-
ting at a staisfactory level. It is also pro-
posed to instal captive power generation 
facility to remove the constraints faced by 
the plant on account of instability in power 
supply.

Durgapur: Modifications  to remove the 
equipment problems have already been 
carried out. A captive power generation 
plant is also under installation.

Wamrup-I and II: The plants are expec-
ted  to resume normal operation with the 
normalisation  of the Assam situation.

Cochin-I: As a result of the modification 
already carried out, the plant Has improved 
its operations substantially and is now ope-
rating at almost near its rated capacity.

Cochxn-II: Certain  modifications  are 
being carried out to stabilize production in 
this plant.

Trtmbay-IV: The  problems  posed by 
the under design in some sections of the 
plant are being rectified and these are 
expected to be completed by the end of 
igSt-Sa.

(b): The  loss of production in public 
■sector fertilizer units with reference (o the 
target fixed for 1980-81 is anticipated to 
be about 5- o lakh tonnes of Nitrogen and 
o- 5 lakh tonnes of  P2 O5  mainly on 
account of the shortage of feedstock and 
inputs, power problems and some equipment 
problems laced by the plants.

News Item Captioned “Corruption 
in  CL regarding Appointment”.

1038.  SHRI  SUSHIL BHATTACH- 
ARYA: Will the Minister of ENERGY 
be pleased to slate:

(a) whether the attention of Government 
has been drawn towards the news item 
published in the “Paryabekshak Weekly” 
published from Asansol dated 17-1-81 that 
“Corruption in ECL regarding the appoin-
tment”;

(b) if so, reaction of the Government 
thereto; and

(c) steps so far taken by Government 
to stop this practice in ECL.

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI V1K- 
RAM MAHAJAN): (a) to (c). Informa-
tion is being collected and will be laid on 
the Table of the House.

Criteria for Allotment of fuel pumps/ 
Cooking Gas Agencies

1039. SHRI O.S. NIHALSINGHWALA: 
Will the Minister of PETROLEUM. CH-
EMICALS AND FERTILIZERS be pleas-
ed to state:

(a) the criteria for alloting fuel pumps 
and cooking gas agencies; and

(b) the number of fuel pumps and rooking 
gas agencies  allotted to the members of 
Scheduled Castes and Scheduled Trilies!

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI P. C. SETHI):

(a) According to the policy for the year
1980-81, 25% of all types of agencies of 
public sector oil companies are reserved 
for persons belonging to Scheduled Castes/ 
Scheduled Tribes, 25% for unemployed 
graduates/engineers, 10% for defence perso-
nnel disabled in war and war-widows, 10% 
for physically handicapped and the remain-
ing 30% are to be awarded to 'others’ 
category  on  commercial  consideration.

No person shall be awarded a new age-
ncy if nr or his close relative like his spouse, 
father, brother or son already holds an 
agency with any oil company. All appoint-
ments are to be made after inviting applica-
tions by giving advertisements in newspa-
pers in circulation in the area concerned. 
Selection of candidates lias to made on the 
recommendation  of a dulv  constituted 
Selection Committer set up for the purpose 
by the respective oil companies.

(b; The number of retail outlet dealer-
ships (petrol/diesel pumps) and cooking gas
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^eacies awarded to Scheduled Cute* and 
Scheduled T rib a  canditates since the in-
troduction of reservation policy dll 31-ia- 
1980 is reported to be as under:—

Retail Cooking
Outlet g»«

S.C. . .. . 107 43

S.T. # '. . 12 8

L o a s •o ffe re d  by N ational F lint Deve* 
Corporation

104a. SHRI K . LA  KAPPA : 
SH R LD .M . PU TTE GOW DA:

Will the Minister o f  IN FO RM ATIO N  
AND BRO ADCASTING be pleased to 
state :

(a) whether it is a ('act that the National 
Film Development Corporation has been 
running intohugelossessincc itsformation;

(b) whether the Corporation proposes 
to set up its various offices abroad anil i f  
so, the considerations for that; and

(c) what steps his Ministry propose 
to make the Corporation a profi-
table one ?

TH E DEPUTY M IN ISTER IN THE 
M IN ISTR Y OF IN FO RM ATIO N  AND 
BROADCASTING (K U M A R I KU M U D - 
BEN M. JOSHI) i’ (a) National Film Deve-
lopment Corporation was set up in May

1975, but it did not undertake any activity 
until 11-4-1980 when Film Finance Cor-
poration and Indian Motion Picture* R e-
port Corporation were amalgamated with
it. Prior toiti energisation on t i-4 -tfio . 
it did not suffer any Ion. Judging from its 
operations after 1 1-4-1980, the Corporation 
is expected to make a profit for the period 
ending 31-3-1981.

(b) Yes. The Corporation have decided 
to set up its offices one each in London, 
New York, and Hong-Kong to (i) monitor 
vital market intelligence ; (ii) increase 
export of Indian films ; (iii) check piracy 
in Indian films including video cassettes or 
Indian films and (tv) collect and collate 
information and data rrlating to trade 
policies and procedural formalities ol 
forrign countries for the benefit o f the 
Indian film industry.

(c) Dors not arise.

T ra n sfe r o f  Judgea

1041. SHRI RAMJIBHAI M A V A N I: 
Will the Minister ol LAW, JU STICE 
AND CO M PAN Y AFFAIRS be fpleased
to state : J

(a) whether it is a I act that some judges 
hav:- been transferred from one State 
to another One, during 1975 to 1977 Tand 
1977 to 1979 ; and

(b) if  so, tile names and States of such 
Judges ?

TIIE M INISTER OF LAW , JU ST IC E  
AND CO M PAN Y AFFAIRS (SHRI 
P. SHIV SHANKAR) : (a) Yes, Sir.

(It) Tlie requisite information is given 
in • lie attaclicd Statements I and II.

TRAN SFER O F JUDGES 

Statement showing the names of High Court Judges transferred during the period 1975— 1977

SI.
No.

Name of the Judge High Court from and to which transferred

1 Shri Justice Shri Shiv Narain Shankar

a Shri Justice Rajinder Sacchar .

/

3 Shri Justice A P . Sen . .

From Delhi High Court to the Orissa High 
Court. '

Transferred from the Delhi High Court to the 
Sikkim High Court in May. 1975 from 
the Sikkim High Court to the Rajasthan 
High Court in May, 1976.

Transferred from Madhya Pradeth High Court 
to the Rajasthan High Court.
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4 Shri Justice S.I. Rangarajan . .

5 Shri Justice C. Kondaiah . .

6 Shri Justice M. Sadanandaswatny .

7 Shri Justice Vimad Lai . .

8 Shri Justice D.M . Chandrashckhar

U Shri Justicc A.D. Kaushal . .

10 Shri Justice D. B Lai . .

11 Shri Justice M.S. Gujral . .

12 Shri Justice M .R.A. Ansari . .

13 Shri Justice O . Clunnappa Reddy .

14 Shri Justice S.H. Seth . .

15 Shri Justice D.S. Tewatia . .

16 Shri J  ustice T . U. Mehta . .

17 Shri Justicc C .M . Lodha . .

18 Shri Justice S. Obul Reddy, Chief Justice

19 Shri Justice B.J. Divan, Chief Justice .

ao Shri Justice Mufti Baha-ud-Din . .

3 ! Shri Justice P. Govindan Nair, Chief
Justice.

. Transferred from the Delhi High Court to the
Gauhati High Court.

. Transferred from the Andhra Pradesh High
Court to the Madhya Pradesh High Court.

. Transferred from the Karnataka High Court to
the Gauhati High Court.

. Transferred from the Bombay High Court to
the Andhra Pradesh High Court.

. Transferred from the Karnataka High Court
to the Allahabad Hii;h Court.

. Transferred from the Punjab and Haryana
High Court to the Madras High Court.

Transferred from the Himachal Pradesh High 
Court to the Karnataka High Court.

Transferred freni the Punjab and Haryana
High Conn u  the Sikkim High Court

Transferred from the Delhi High Court to the 
Jammu and Kashmir High Court.

Transferred from the Andhra Pradesh High
Court to the Punjab and Haryana High Court.

Transferred from the Gujarat High Court to 
the Andhra Pradesh Hisjh Court.

Transferred from the Punjab and Haryana 
High Court to the Karnataka High Court.

Transferred from the Gujarat High Court to 
the Himachal Pradesh High Court.

Transferred from the Rajasthan High Court 
to the Madhya Pradesh High Court.

Transferred from the High Court of Audhra 
Pradesh to the High Court of Gujarat.

Transferred from the Gujarat High Court to 
the Andhra Pradesh High Court as Chief 
Justice of that High Court.

Transferred from the Jammu and Kashmir 
High Court to the Allahabad High Court.

Transferred from the Kerala High Court to 
the Madras High Court as Chief Justice of 
that High Court.

N o r*:—Justice P. Govindan Nair at S.No. 31 was transferred on 3***, 977’ All others were 
transferred before that date.
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TRANSFER OF JUDGES 

SUienmt thotoing the nanus of High Cturt Judges transferred during the period 1977 la 1979

IS. No. Name of the Judge High Court from and to which transferred

I Shri Justice Rajinder Sacchar .

3 Shri Justice S.I. Rangarajan  .  .  .

3 Shri Justice D.S. Tewatia  .  .  .

4 Shri Justice AD. Kaushal  .  .  .

■5 Shri Justice S. Obul Reddy, Chief Justice

6 Shri Justice B. J. Divan Chief Justice  .

7 Shri Justice O. Chinnappa Reddy  .

8 Shri Justice S.H- Sheth  .  .  .

9 Shri Justice C. Kondaiah  .  .  .

40 Shri Justice D.B. Lai  .  .  .

11 Shri Justice A.P. Sen  .  .

*a Shri Justice D. M. Chandrashekhar, 
Chief Justice

<3 Shri Justice C. Honniah  .  .  .

14 Shri Justice C.M. Lodha  .  .  .

15 Shri Justice M.L. Jain  .  .  .

if) Shri Justice D.B. Lai  .  .  .

-i 7 Shri Justice Mufti Baha-ud-din  .

18 Shri Justice C.M. Lodha, Chief Justice  . 

J9 Shri Justice V. D. Miira  .  .  .

Transferred from the  Rajasthan High  Court 
to the Delhi High Court.

.  Transferred from the Gauhati High Court to 
the Delhi High Court.

Transferred from the Karnataka  High Court 
to the Punjab and Haryana High Court.

Transferred from the Madras High to the Punjab 
and Haryana High Court.

Transferred from the'Gujarat High Court to the 
Andhra Pradesh High Court.

,  Transferred from the Andhra Pradesh High 
Court to the Gujarat High Court.

Transferred from the Punjab and Haryana High 
Court to the Andhra Pradesh High Court.

Transferred from Andhra Pradesh High Court 
to the Gujarat High Court.

Transferred from the Madhya Pradesh High 
Court to the Andhra Pradesh High Court.

Transferred from the Karnataka High  Court 
to thi! Punjab and Haiyana Hiph Court.  '

.  Tramfii rrd from the Rajasthan H>(th Court 
to t lit- Madhya Pradtsh H gli Ccuit.

Transferred from Allahabad High Ccurt to the 
Karnataka High Court.

Transferred from the  Karnataka High Court 
to the Rajasthan High Court.

Transferred from Madhya Pradesh High Court 
to the Gauhati High Court as Chief Justice of 
that High Court. •

Transferred from the  Rajasthan High  Court 
to the Delhi High Court.

Transferred  from  the  Punjab  and Haryana 
High Court to the Himachal Pradesh High 
Court.

Transferred from the Allahabad High Court 
to the Jammu and Kashmir High Court.

Transferred from the  Gauhati High Court to 
the Rajasthan High Court as Cluef Justice of 
that High Court

Transferred from the  Delhi High Court to the 
Himachal Pradesh High Court.

Non :  All these trarafres were made in or after July, 1977
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( 7 )  w i’j ' t f t w  W i n  i i f f i iw
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(»r) ^  f ^ f t  %?r efcr w  
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N o M v m i la U lb y  o f  C o « )  for N e w  
C e m e n t  U n i t  o f  Q u a d n p o r  D i s t r i c t  

o f  M i k a r u b t n
1044. SHRI R . K . M HALGI : W ill

the Minister of ENKRGY be pleased to 
to state:

(a) whether his Ministry hat received 
representations regar. ing non-availability 
o f coal being experienced by the new 
cement units which are coming up in the 
Chandrapur district of Maharashtra- 
and

(b) if  so, what steps are being taken
by the Government to speed up the coal 
movement, to these cement plant) in 
view of the utmost urgency to 
increaie cement production ? • •

TH E M INISTER O F STATE IN  
T H E  M IN ISTRY O F EN ERG Y (SHRI 
V 1K R A M  MAHAJAN)i (a) Y«i, Sir.

(b) O f  the three units coming up n  
Chandrapur district coal linkage for one 
ha< already been given; and for the re-
maining two the matter is under active 
consideration in consultation with the 

Cement Controller.
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iO fV  SHR.I
G ^ ^ f r  : W ill the Minister of
p m O L E U M , ^ ^ I C A L S  A N D  
^FEll'nU ZERS be pleued to state;

(a) whether Gov«nment ^  aware 
that filling s t a t i c  in Delhi and e l̂sewhere

arbitrary prices whenever1 there is 
^polllibility o f  increase in petroleum

pricea; and

(b) I f  so, whether Government have 
t̂ aken note o f it and propose to adopt 
some connCTrte measures to see that the 
^^O'al public is not put into difficulty 
in this ^ ^ tfd  ?

TH E MINIS^TER O F  PETR O -
LEUM , ^ ^ M I C A L S  AN D FERTI- 
Ll'ZERS (SHRI P. C . SETH I): (a) No 
complaint has been received except from 
North Bengal. The matter has been 
takenCT up with the Government of West 
^ ct ^ I  by the ^^ w tm ent of Petroleum 
and Indian O il Corporation.

(b) Does not arise.

’Pow er Sets o f  ^ ^ E L

1047. SHRI A R V IN D  N ETAM  : 
W ill the Minister of EN ERG Y be pleased 
to state:

(a) Whether it is a fact tha! brand new 
‘ power generating sets* o'" BHEL Bhopal 
arc derated continuously, wher êas on the 
othn hand imported G.E. (USA) sets 
have ^ren working at f i l l  capacity for 
about last 17 years in Gujarat Electricity 
B a r d , Rcnu Sagar Power Supply Co., 
U.P. etc.

(b) if  so, the reasons behind the failure 
of BHEL set,; and

(c) the measures taken in this r êgard ?

TH E M IN ISTER  O F ST A TE  IN  
^MINSTRY O F EN ERG Y 

(SHRl V IK R A M  ^ ^ ^ A N )  t (a) A  
number o f  120 and i i o  MW steam 
^sencrator and turbo sets supplied by indi- 

ĝenous manufactures (both BHEl  &  
AVB) have not ^»n giving their rated 

. output c.ontinuously.

(b) &. (c). There are a number o f de-
sign and manufacturing deficiencies in 
vari^tt it̂ ems of plant and equipment 
as also the associ^ed ^auxiliaries. Re- 
n^ovation wori: was undertaken in 35 units 
to im^^ve their p erf^ ^ ^ ce . is
ŝ ome im ^^^^OTt but still these units 

not upto the mark. Various
^ £ c^ ^ ics  h aw  âgain been îdentified 
and it is to take up reno-

worrb shortly to b̂ring t̂ he.e to 
crated ca^pacity. of the î 41C!rd 

d  work h u e  bem  in '̂ hand.

\ f w n m  if iftc d lc  ^  

w m P .  f t f f

1 0 4  s. a f

iRT f f l

^  ^  " fili' :

( ^ )  ati°

M "  i t  ti(@iT3 $<: i f  i f

q"( *rmnf({1 ' 

t  ttiT

Cf)f d '  f f  

( • )  Zif? ffi' f f  it

afZIT1 t  ^

^

t  cliGI' a'cfi' {  f t t  

^  cfl1'  t  ?

a , l f i

1' 1it  ( M  srim * ' ( ; t  a i  ) : (1Ji') ^  

( w ) .  q r ? n 1.s '1 ‘ t

ciZfcfij_4 dT i t f  qf tft'
1 f{T  ^  

t  f<fi" e f S  iti

iti' q-r<g(sr£tf ctiT ^ ^ -

\jfT t  i %

q  t  A l  qi.m ^ffij-

iliT

^  «

t  1 q T fid \s ij’,

C b i m i j  ^  aar4 ¥l41  w

'firflh fe v

— • f ia t a r  r n  it

I: 1 f t  (flffl: { t



. • -; ■ *' ” .'I  v'-“  •"■ *  •  , '  •
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ft'  qt *"*Tfr  •' f

r  Oo ^b  ladŵttrlai 
AJUawce  wlda

lotQ.  INDRAJIT •  GUPTA*
WiD the Minist.:r of LAW,  JUSTICE 
ÂND COMPLY AFFAIRS be pleued 
to ttate:

(a) ^Whether  ^̂ rnment have giv""n 
ita  apCToval for the amalgan'aion  <f

with  Ôentron Industrial 
Alliance Limited; and

(h) if so, details thecof ?

TOE  MINISTER OF LAW.  JUS-
TICE AND  COMPANY  AFFAIRS 
(SHRT  P.  SHIV SHANKAR) :  (a) 
Government has  not so far given its 
approval for thf"  âlgamation of Cen- 
tron  Industrial  Alliancr  Limited with 
Brooke Bond

(b) Does not arise:

Rm n̂̂ endadorn of Rich powdered 
Committee In reepert of Soda Aab

1050.  SHRI GEORGE FERJ.NANDES: 
Will  the  Minister  of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pl̂red to state :

(a) whether the  High  Powered  Co- 
m̂mittee coonstituted  following  an 
durance in Parliament in August,  1978 
to look into the  probl̂ of soda ash in 
the country has submitted  its  1̂-eport;

(b) if so, what are the ̂ main recô mmen- 
dâtiona of the Committee ; and

(c) what action has been taken thereon ?

MINISTER OF PETROLEUM, 
^^MICALS  AND  FERTILIZERS 
(SHRI P. C. SETIII)  :  (a) Yes Sir.

(b} The Committee has recommended 
the follô mg short-term and long-term 
meuures:

Meastm :

(i) To arr̂ange for adequate imports, 
^̂ n̂bly t̂hrough the State Chemicals 
and Pharmaceuticals Corporation of India 
(CPC), in the next two years to augment 
■supplies;

(ii) ̂levy of ̂some sort of cess, if necc-
on production of soda

Illa to sû r̂a the  ccosts of
of prices ;

(iii) Some of • '
control if adequate  .  could not
be and , ‘

(iv) Monitoring of coal and ooke
ment to ensure p̂rod̂uction.

(i) Encourage additional in
the industry by an  pretention price
scĥeme.  This would com̂ n̂te the new' 
units to the extent of higher d̂ ^^ ôn 
and interesteres charges to be  by any
new units due to galloping capital ĉost' 
of the project.

(ii)  Modernisation of New Central Jute 
Mills, Varanasi;

(iii)  Conversion ofVirragam/Mithapur . 
Railway.  line to broad gauge to remove 
handicap in expansion of capacities ;

(iv)  Encouragement for production  of 
soda ash through Modified solvay Process 
which will re!!ult in the co-production of 
Ammonium Chloride, which is a fertilizer; 
and

(v)  Development of salt works to encour-
age the d».,i*Tsal of soda ash capacity.

(c)  Thf'  Government  have  already 
taken the following action in r̂ K̂t of 
the r̂vmmendations of the Committee :

SHORT-TERM MEASURES'.
(i)  Import of £Sod.a ash has been placed

under ^ n̂ General licence (̂ GL) for 
actual  thereby making it r̂esible for 
any actual wer to import the material 
direct in care he ̂ wilhes to do so.  Âbou t 
!lo,ooo tonnes of ̂soda ash ŵas imported ia 
in the ̂year 1979-H0 by State Chemicals & 
Pharms. ̂ Corpn. of India (CPC) and ̂distri-
buted through the State ̂ Govt. agencies to 
various consumen particularly  to  small 
scale sector.  In the year î ^8i the CPC 
has also finalised arrangements for import 
of  M̂T. The CPO has entered into a
long-term contract with Bulgarians for im-
port of ̂ria ash.

(ii)  The recommendation regarding l̂  ̂
of some sort of cess, has been considered by 
the Government and the view has been 
taken that there is no n̂ri to impose any 
cess on the indigerou» production to sub-
sidize imports because of the concessional. 
duty prevalent now on imports.  .

(iii)  Guidelines have been issued to-
aU the m̂anufactures of ŝoda ash which 
^urc that all  induatrial  consumers 
who were taking  material  dîrect
from  the  manufactures,  continue.  to, 
get at least  the  q̂ mtity they got in. 
1977, a year of normal supply.  As a result, 
about 86% of soda ash p̂rod̂uced by the

is going d̂irect to •
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(iv> Monitoring of movement o f coke/ 
coal u  being constantly done.

LONG-TERM MEASURES i

(i) Govt, have already approved creation 
of additional capacity to the extent of 10.40 
lakhs tonnes. It is expected that by 1984-85 
a total capacity o f 10 lakhs tonnes is likely 
to materialise which would suffice to meet 
the anticipated 1984-85 demand. The Govt, 
have taken the view that the need for and 
the quantum of assistance that should be 
granted for new units can be determined 
when they come on stream and requisite 
data arc available.

(ii) The New Central Jute Mills have 
been taken over by M/s. Orissa Cement 
Ltd. (Hari Fertilizers) who are considering 
modernisation of the plant.

(iii) The conversion of the railway line 
from Viramgam to Mithapur has already 
been completed upto Hapa.

(iv) The choice of technology is deppen- 
dent upon various factors such as location, 
availability of raw materials etc. At 
locations in close proximity to lime-stone 
and salt, the Standard solvay Process would 
be more appropriate. Hence, the Govt, 
have ti e view that the choice of technology 
should be considered on the merits of indivi- 
diud cases. However, among the new cap-
acities approved M/s. Tuticorin Alkalies and 
Chemicals Ltd. and M/s. Punjab State 
1D C  are setting up their plants for the 
manufacture of soda ash on the basis of the 
modified solvay process.

(v) The Government and State Gover-
nments are taking steps to develop new Salt 
works, particularly along the East-Coast.

Law* Struck down by Sup rent* Court

1051. SHRI K R ISH N A  PR ATAP 
SINGH :
SH R I SUBHASH YA D A V  :

W ill the Minister or Law, Justice and 
company af& rs be pleased to state :

(a) Whether Government are aware 
that quite a number of laws enacted by 
Parliament having representation of people 
from all parts o f the country, have been 
struck down by the Supreme Court of India ;

(b) if  so, what are the details in this 
respect ; and

(c) what step* Government have taken 
or propose to take to ensure that a  law 
“ acted by parliament is not (truck down 
by the judiciary in any case ?

*773 LS—4.

TH E M IN ISTER O F  LAW , J U S T IC E  
AN D  CO M P A N Y AFFA IR S ('SHRI P. 
SH IV  SH AN KER) : (a) &  (b)
No, Sir. During the period 1990 
to 1980, Parliament has passed (977 
Acts excluding Constitutional amendments. 
O f  these laws the Supreme Court has in 
approximately aa occasions invalidated a 
legululive provision passed by Parliament.

(e) Under the scheme of the Constitution 
the Supreme Court is entitled to pronounce 
upon the constiutional validity of an 
Act of Parliament. No proposal to alter fhk 
position is under considertion.

1002 (SAXA) Written Answers 9b

C ap ro lactam Plant in Kerala

1059 Shri K . Kunhambu ; will 'the 
Minister of PETR O LEU M , C H E M IC A L S 
AN D  FERTILISERS be pleased to state :
(a) whether Government are reconsider-
ing the opinion of the expert committee 
in regard to the site for setting up o f the 
Caprolactam plant in Kerala ;

(b) if  so, the new development which 
warrants such reconsideration ;

(c) whether the proposed plant will 
be set up in Cochin in Kerals ; and

(d) if  not, the reasons thereof ?

TH E  M IN ISTER O F PE TR O LEU M  
CH EM ICALS AND FERTILESERS
(Shri P. C. Sethi) t (a) No, Sir

(b) Does not arise

(c) The proposal is for having the plant 
at Udyogmandal, near Cochin.

(d) Does not arise.

A greem en t w ith  E gyp t fo r  co-op eratioa 
in  th e fie ld  o f E n ergy

1053. SH RI N A VIN  R A V A N I : 
Will the Minister of EN ERG Y be pleased 
to state :

(a) whether it is a fact that there were 
some talks and agreements of mutual 
understanding, cooperation and help 
between Egypt and India during a recent 
visit of Egyptian Energy and Power 
Cooperation Delegation / Mission in which 
concerned Ministers and officials had a 
detailed talk on the subject matter ;

(b) if  so, the outcome thereof ; and

(c) what percentage o f Energy, 
power and Electricity problem of India 
will be solved during 1981 and 198a for 
which India faces crisis which has affected 
too much the, growth and production
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of variocs industries and business of the 
country and the detail* thereof ?

T H E  M IN ISTER O F  ST A TE  IN 
TH E M IN IST R Y  O F EN ERG Y
(SHRI V IK R A M  MAHAJAN) : (a) 
Yes, Sir. Discussions on matters of mutual 
interest took place between India And 
Egypt on a8th &  39th January, 1981.

(b) A  protocal was signed between 
the two ountries on 31st Ja uary 1981 
According to tbe protocol igned, India 
wou'd provide technical assistance to 
Egypt in the following fields;

(i) Training for six Egyptian engineers 
hi the various aspects of power 
supply industry including rural 
electrification ;

(ii) Deputation of Indian experts 
Solar and Bio-mass energy.

(in) Deputation of Indian experts 
in the field of coal mining and
exploration.

(c) The total’ installed generating 
capacity in utilities and non-utilities in 
the country at tbe beginning of 1980-81 
was 31023 M W . A  capacity of about 2778 
M W  is likely to be added during 1980-81 
to bring the total installed generating 
capacity in the country to 33803 MW by 
dose of the current financial year. A  large 
number of projects are presently in 
various stages of construction and these 
will give benefits in different time horizons.

Special measures have been initiated 
dunng 1980-81 to draw up time bound 
betterment programmes for each thermal 
station and implement them effectively with 
the active cooperation of the various manu-
facturers. Tbe State Electricity Boards have 
been given detailed guidelines in improving 
the working of SEBs. The effect of both 
these measures have started appearing 
already, and the power supply position is 
expected to improve further.

Power plants complained o f  shortage 
r f coal daring last Five years

1054. SHRI R A M  V IL A S PASW AN : 
Will the Minister o f  ENERGY be pleased 
to state :

(a) Imiw many power plants have com-
plained of the shoilage of coal during last 
five yeurs;

(b) what are the number of wagons that 
have been received by the power plants 
every month during the last five years ;

(c) how- far these wagons were short at 
the m ondiy requirement;

(d) what action has been taken to re-
move this shortage ; and

(e) what are the comments of the 
Department of coal on the stagnant supply 
of coal wagons to the power sector f

TH E  M IN ISTER O F ST A TE  IN TH E  
M IN IST R Y O F EN ER G Y (SHRI 
V IK R A M  MAHAJAN : (a) A* per
reports received from time to time, 
31 major thermal power stations have, 
at one time or fhe other, complained 
of shortage of coal during the last five 
yean ;

(b) and (c) Statement showing the ave-
rage number of wagons reuired, number of 
wagons received and shortfall in receipt 
of wagons, per month, by the thermal 
power stations during the last five years, 
namely, 1976-77 to 1980-81 is enclosed as 
Annex ure-I.

(d) A  number of steps have been 
taken by the Government to step up coal 
supplies to the power stations, these steps 
include :

(i) Railways have been asked to step 
up supply of wagons for movement 
of coal to thermal power stations.

(ii) Close liaison is being maintained 
by the Deptt. o f Power, Central 
Electricity Authority and Ministry 
of Railways for monitoring move-
ment of coal by rail to thermal 
power stations. High level inter- 
ministerial meetings are also held 
periodically to review supply of 
wagons to power stations and close 
monitoring is maintained.

(iii) Power stations have been advis-
ed to reduce the avoidable hold up 
of wagons by them so that turn 
round time of wagons is reduced 
with consequent increase in avail-
ability o f wagons.

(iv) Coal supply Companies have also 
been advised not to supply over-
sized coal to thermal power 
stations which has a  direct bearing 
on the expeditious releases of wa-
gons by the power houses. The 
defaulting collieries supplying bigger 
size of coal are identified and 
remedical action taken.

(e) Supply of wagons for the trans-
portation of cod  to die thermal power 
stations has now been increasing pro- 
grotivdy.
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ANNEX UHE-I

Average numht' *f urigens required, number of 
wagons rtceioed and shortfall in receipt of nigens 
per min/A by tht thermal ptterr stations, during 

the peruod 1976-77 to 198081

Year Allocation Receipt Shortfall

(Average Number of Wagons per 
month)

1976-77  . 88,118 71,193 •6,925

1977-78  . 95.644 7*.356 23,288

1978-79  . 108,837 73.W7 35,7>o

1979-80  . "7,897 83,897 34,000

1980-81  . 96,693 65,786 30,907

(from April, 
to December)

January,8i, 141000 110272 30728

February,81 1453*8

March,81 i453>8

♦Includes 101 ne provlsiojifor stock build up

Percentage of country's and population
covered by broadcastingnet work

1055. SHRI CH\NDRAJIT YADAV : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to
state  :

(a) the percentage of country's area 
and of its population covered by the 
the broadcasting  network ;

(b) how far the  development of the 
•media in India has kept pace with the 
modernisation and international develop-
ments; and

(c) whether any assessment has been 
made with regard to dific/endes, if any, 
in India's domestic coverage and inade-
quacy in it* external services averting the 
nation** view* on matters of national and 
international importance ; if so, the result 
thereof and  the step* contenmiated by 
Government in this respect ?

TOE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIKUMUD-

BENM.JOSHI:'(a) The existing coverage 
provided by AIR network of the medium 
wave service in the country is  77.73% 
by area and 89.40% by population.

SA.I.R. keeps pace with modem 
opments and to the extent possible 

modernises the *et up with newer version* 
of the equipment.

(e Assessment of network deficiencies 
is a continuous process. It has been obser-
ved that the domestic MW coverage i* 
shrinking a< night time due to interfe ence 
from the high power transmitters in the 
neighbouring countries. External service* 
also hive been aftected becuase of over-
crowding of shortwave bands and use of 
higher power transmitters by other coun-
tries. To counter the erosion on medium 
wave services, provision has been made 
in the Sixth Plan (1980-85) 'or the up- 
gradation of the power  of some of the 
medium wave transmitters. Likewise, there 
is also provision for the augmentation of 
External Services  transmitters.

Thermal power Station 
at Kahalgaon

1056. SHRI R.P. YADAV : Will the
Minister of ENERGY be pleased to 

state :

(a) the total megawatt to be generated 
by the first phase programme of the Super 
Thermal Power Project at Kahalgaon •

(b) the relationship of this project with 
the Farakka STP and the singrauli STP; 
and

(c) whither any draft proposal h is been 
made for financing this project with the 
World Bank or IDA of IBRD a* has been 
done in the case of Farakka ?

THE MINISTER OF STATE IN THB 
MINISTRY OF ENERGY (SHRI VlK- 
RAM MAHAJAN) : (a) : The feasibility 
report for setting up of a super thermal 
power station at  Kahalgaon  prepared 
by the National Thermal Power Corpora-
tion envisages the installation of 800 MW 
(4x200 MW) of generating capacity in 
the first phase development of the project.

(b) : Farakka, Kahalgaon and Singh, 
gruali project* are all envisaged a*  re-
gional projects in the Centre Sector to be 
executed by the National Thermal Power 
Corporation.

(c) : No Sir.



10 3  Written A n sw e rs  FEBR U A R Y 24, 1981 W ritten  A n sw ers  io 4

TW m irp*T W  VI vtmHT W T m ff

f w *  W T ffcrfW f m

w fm n m

10 57. «ft WWrft f« ? : *TT
3Wf *T?ft ?5TT% tfr FTT ^  %  :

(*r) fawr vr f̂t r̂ Jr fro% xnft- 
«rrfam  a p fr f f  jpt o t t *

%  f̂ TTT ftra%  q t *  ^  ir w f k ^ T  

fam  »nn ^tt sr^ t irm% 5f facnft 
*pt  w few ^r fro r  im r ;

(w) WT «rftr^«T tjfrr ^t  
q m < H I f t *  WTT T O  faSTT TOT

t ;  t i t*

( n )  w t  'Tfr^nrf % i h O w r c  

*rt, f^nr t̂ *jfa *rr xrftnĵ nr 
f W  t o t , Thnrrr £ fror w  £ 
«Pk s f t  $r, <ft ^ r «rfamt 
?fwr fa^ft |  ?

s i r f  t o t o t  i f  r m  *n ft ( 

f v w  »q[TTO ) :  ( * )  % (»r) : 

» t t o  ^  j f r  T^t |

q35T TK TW *t SRTTlft ) 

lu c r e tie  la  p rice*  o f essen tia l d rag s

1058. SH R I PIUS T IR K E Y  :
SH RI R .L.P. V E R M A  :
SHRI R .L .  BHATIA :

Will the Minister of PETROLEUM , 
CH EM ICALS A N D  FERTILIZERS be 
pleased to itate :

(a) whether it is a fact that price* of 
essential drugi have been increased heavily; 
and

(b) if so, details thereof and the consi-
derations weighing with Government for 
such a steep rise in the essential drugs ?

TH E  M IN ISTER  O F  STATE IN 
T H E  M IN IST R Y  O F PETROLEU M  
CH EM ICA LS Sl  FE RTILIZERS (SHRI 
D A LBIR  SINGH) : fa) & (b) The 
prices of drug* and formula (tons which 
were frozen in March, 1978 for one year 
on the basis of the New Drug Policy, were 
not adjusted upto August, 1980, though

there as substantial increase in the cost 
o f inputs particularly, after the hikes in 
the Petroleum prices. The procedure for 
adjusting the prices was approved in  
August, 1980 and thereafter, prices o f some 
bulk drugs and formulations have already 
been revised. These adjustments involved 
both increases and decreases and are on 
the basis of reports from the Bureau of 
Industrial Costs and prices, and as per 
Drugs (Prices Control) Order, 1979.

t o  w w i »ra farahrtf qrf s r a T f

1 0 5 9 .  « w f a  n ^ . i r  : t o t  

TORm tfix  JTSft
3T=TT% f m  V?»T f a :

( v )  t o t  flrr^nr ^ft <r t t  t  f a

$ f r o  3w ~t e rm t *?r t o

arspr f a  ftr# rsc  t o

(g -) ^ r r  w  t r w  ^ w m n f f
«nft ftrrfhr f t  xfr

( i t ) w t  i|* ft f > i W  f w t  ^
f a  w r f t r f ^ r  T n f t a m f f

<mr ftzs fif v t  «ft tfta  f r o  %  f?r^ 
f a  f«<i« <. ^ r r f  t o ^  f  f r o v t  

art? *r % * r r f
it t  t o t  fror srraT t  *nrf
Sr ^ t t ^ t  fw fer ft?fr t ;

(^T) q fa  f t ,  5ft 
w fW im rm f t  TtTOTTT % f ^ r
? R fT R  WT TOf^T^t T O  T^t I ;

* r tr

( r )  q f *  t ?̂fV 5 ^

TV 3TT T ft I ,  5ft ^ f a  ^TT TOTtrr |  ?

fc jtfw ro , t H n r r  ifr c  z i m  i j # t  

(« ft  iTfnw H5>) : ( * )  xftx 

( ^ )  ^ n f t w m t  ^ t  t o

f t r a T f f  ¥ t  TO ^

r m m r t"  ^nnr t k  sn^ r srr

% 1 f T O  wnrarr h  T t o  ’

* 1%  ^  ^  H,fa?T f t  3TWT

t  f a  ^  « n j ¥  f  & &
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T o ' *  rt ?r«r T«*Tf>nrr firo ro tf
SFTrffff Vt fjRT ?mT ^  fa^ P C

V T  *  fc f t  $  I *r^: ^  StfT

^ ftr  v t  v r r *

ft fa tf  $t T$r 11  

( n )  w  ip ^ F T g  % kitp t if

^JrrfT»r ?r$t v n r r  t  i

(?) tftr ( t )  stir- ?r^r t &xt  i

Supply of Coal to Farakka and Kahalgaoa 
Soper Thermal Power Station*

1060. SH R IM ATI K RISH N A  SAHI; 
Will the Minuter of EN ERG Y be pleased 
to state :

(a) whether the project feasibility report 
for M .G.R. syitem for carrying coal to 
Farakka and Kahalgaon STPS has been 
completed ; and

(b) if so, the details thereof ?

THE M IN ISTER O F STATE IN  
TH E M IN ISTR Y O F EN ERG Y (SHRI 
V IK R A M  MAHAJAN) : (a) : The
Teas bility Report (or the M G R system 
for Farakka Super Thermal Power Station 
has been prepared by the National Ther-
mal Power Corporation. Work on the 
preparation of the feasbility report for the 
M GR system for proposed thermal power 
station at Kahalgaon has yet to be taken 
up.

(b) : The Farakka M G R  Coal Trans-
portation system is to transport coal from 
the Hurra block of mines of Raimaha! 
coalfields to the power station over 
a single line railway system of 87 kmj. 
length. The M G R  system is expected to 
be commissioned in 1984-85, at an esti-
mated capital cost of Rs. 39-45 crores.

i r k  t i t o  «rr«rTT 

f r o *  v  w tw  W T 'W

l o e i .  : t o t

^ T T  «fh: SmTCT HJtt ^

f^rr fsp :

( * )  TO! s t v t t  «bt WTÎ T H«n- 

’* t t  t o  3 * r t» r  t f h c  t t t o  t o p t t t  
f a ’PT % T T m  S<FTO  % 

fTOSRTT WtT TOT %;

( w )  t o t  w *  i f W t n w r  crcr-

'TTT TO V t f t

r t p t  Sr w t  t o t

(»r) n fc  f t ,  ?rt <*<««< 
s tV tt  t o t  ^ ; w Y t

( ^ )  n f t  'T^t, ?ft VTT 9 XTTT VT

T O m t  t o  grcftn «r<TOrrt t t t o

tfta 1 $r w  f e n r  |  ?

$ to t «fhc sm r^i w n r o  a ^  
v s t o *  q*ro wW >) :

(sp ) * r* r m r-T O  ¥ t

% *rnn?T, 3ft t r j t  «TI«fT< 
fe P T  STTT fipTTT 3TTTT K  faH'w* 

aft fePTTOt % «TT  ̂ if fftn^T-TO f 
if ^  ffiri^R  s t ^ t t  ^  ^  |  i

(<?) oft f t, WKITTOf ^1 5W-
srrft ^rnnr art «rr*TOW?mrf ^t t  

% f e r  'j r r  t o w  f e n  sjtctt

I  1

(»r) r r r o  s ^ r m : f a r o  *  srar-

3r f t  spnnr ^ t  f r ^ r f  * t  t o t

if ?t 5TOPTT WTT*T 33TTJ t  I

(* r) oft, Jf^t 1

f j w n r a  * n r  r  v r a

1 0 6 2 . «ft v w r  ffC T rrv T tt: 

TOT TOWT iflx jfqft
i t f  «ia I*) ^ t  fTTT •FT f̂ f%:

(V )  ffWFTO 5T^T It ^jtf?TTO 
% fT O W  f f « r m r  ^

wtof % fV 'i- iV 't  t t

f e n  oTT TfT I ;

(s r )  t o t  m m f T

« if? w«t  t o t  ?nn% %  firij

f e r » r  v n f  r n m r  f e n  t o t  «tt 

jrftft, ?ft ?rft f e m  s t o  f e n  t o t  
*rtr to t  n f t  v r W t  ^  W
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»rft m*r ?nrr *rpnfr jfarrar * r  
finrr w  «rr;

(* r) jrfs f t ,  ?rt «ptt w  srwrn: 

irfaK  n f tr  v t  v t a  ft w
w m r  w  «n * r tr  ir f*  sr^r, ftt  

VSf% w t  vro>i

( ^ )  ^TT W W X  »FT f w r  fttT

w fjn f r  v t  «rm *nrcft %  fftft  fe r > r  

*rnf v r w  ^ r ft  >f t  $  ?

%5^fwU*?,, itKUH ft?ft

(«ft w m  T O  f t * )  : ( * )  w  

HTTT %  v Y f  f a f t  'jfT

t  '

( w )  f t  i ssrR rn jsft £ er f t

9 1 . 9 9  cTm  ffffcT

ftn n  w  f r « r a  7 0 0 . 74 'M  

*TT I TPT W fT era ft 2 6 5 .  13 5TW 

*<Tft %  * T c ^  t f l f c T  f e r n  TRT 
5?r W R  5 5 7 . 5 2  5JTST ^  «TT I

'T T T H T ^ t ft  q fR T rP T  % Jr«HT 

^rr^r f t  f^tftcT ^ t f r  *r> ft^T % 

V T ftr rr fr ift  f o r i  t o  $  i

(»r) fft ^nft ft st t r t  
T rfft  ft?rtT ? s r r ^ P F  »?*r w n rtn

snrcft * f  s re ft  «fi, % g i f t  ft 3p n  

f r r  fam  *t o t  «rr i

( ? )  «f?r ft ^t%  arrft

H M lf a f t  5 H T * fa r ffTTT
f f * 5T»ff ft jtt^ t < rfrm ftf % o r g r r  

T T  T T

*tt 5̂ :  sfTTwr f ^ n  s rm  

f r t f r  i

G oa’s  developm ent suffers doe to  p ow er 
dependence a t  o th er i ta te i

1063. SHRI ED U AR D O  FALEIRO : 
Will tne Minister of EN ERG Y be pleased 
to state *

(a) whether Government are aware 
that the people of Goa are suffering en-

ormously in their overall economic devdo- 
ment because the territory is almot t 
entirely dependent on power supply from 
the neighbouring States and these States 
very often fail to honour their commit-
ments-

(b) what steps do Government contem-
plate to improve this state o f afiairs ; and

(c) whether Government propose taking
measures to make that territory self-
sufficent in  power generation ?

TH E  M IN ISTER O F ST A TE  IN
TH E M IN ISTR Y O F EN ERG Y (SH RI 
V IK R A M  MAHAJAN) : (a) to (c).
The requirements of power of the Union 
Territory o f Goa are met through supplies 
from the neighbouring States like Karna-
taka, Maharashtra and Gujarat. On
present indications, there is likely to be 
a slight shortage till 1^82-83. The Central 
Electricity Authority is constantly moni-
toring the position, and every effort is 
being made to secure assistance from the 
neighbouring States, with a view to 
meeting this shortage. From 1983-84 
onwards, the requirements of the Union 
Territory o f Goa w ill be met.

Inclusion of Thermal Power Station 
of Biahrampor Sargu ja District in the 

Sixth Five Year Plan

1064. SHRI CH AKARD H ARI SINGH 
W ill the Minister of ENERGY be pleased 
to state :

(a) whether the proposed thermal po-
wer station o f Bishrampur, Sarguja Dis-
trict (Madhya Pradesh) has been included 
in the Sixth Five Year Plan ; and

(b) i f  so, when the work for setting up 
the same w ill be undertaken ?

THE M INISTER O F STATE IN TH E 
M IN ISTRY O F ENERGY (SHRI 
V IK R A M  MAHAJAN) : (a) &  (b), 
The project for installation o f a units o f 
a io  M W  each at Bishrampur situ£.tid in 
Sarguja District o f Madhya Pradesh, 
submitted by the Madhya Pradeih Elec-
tricity Board to the Central Electricity 
Authority has not yet been cleared.

The project had been framed envisaging 
utilisation of coal available in the Bishram-
pur area which it of superior quality and 
which should not be usal for power gen-
eration. The Department of Coal have 
been asked to study whether tome jnrerior 
grade seams of coal are available in the 
vicinity to be able to sustain a  power 
tatjon in <hat area.
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C ritic ism  o f  drug p olicy

io 5S. SH R I S U R Y A  N A R A YA N  
SIN 3 H : Will thi Minuter of PE T R O -
LEUM , C H E M ICA LS AND F E R T IL I-
ZERS be plcaied to itate :

(a) whether it is a fact that Govern- 
mtnt policy in relation to drugs was cri-
ticised by the President of an association 
of the multinational drug companies in 
the country at the U N ID O  sponsored 
consultation meeting on Pharmaceuticals 
Industry in Lisbon ; and

(b) if so, the details and Government’s 
reaction thereto ?

TH E  M IN ISTER  O F STA TE IN  TH E 
M IN IST R Y  O F  PETR O LE U M , CH E-
M ICA LS AN D  F E R T ILIZE R S (SHRI 
D A LBIR  SINGH ): (a) and (b). In the 
First Consultation meeting on the Phar-
maceutical Industry, organised by U N ID O  
from i-5th December, 1980 at Lisbon, 
a U N ID O  study on the pharmaceutical 
industry had been circulated for discus- 

A  note suggesting proposals for

amendments in the study was presented 
by the International Federation of Phar-
maceutical Manufacturers (IFPMA). 
These amendment proposals submittal 
by the Western countries contained re-
ferences to India. The leader of the 
Indian Delegation, therefore, presented 
a paper meeting these points. At the 
Plenary Session, the President of one of 
the Pharmaceutical Organisations from 
India, who attended the Consultation as 
a member of the IFPMA, raised these 
points. These were suitably replied to 
by the Indian Delegation.

Oil Research in Kerala

1067. SH RI V . S. V 1JAYARAG H A- 
V A N  : Will the Minister of PETR O -
LEU M , CH EM ICA LS AN D  FE R T IL I-
ZERS be pleased to state :

(a) whether Government of India have 
taken any decision to conduct oil research 
in Kerala ;

(b) whether any foreign country’s asm* 
tance has been sought for the same ; and
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(c) if  to, the detail* thereof?

T H E  M IN ISTER  O F  PETR O LEU M , 
CH EM ICA LS A N D  FER TILIZER S 
/SHRI P. C. SETH I), (a) to (c). The 
O N G C  ha* done exploration work in 
Kerala in the patt but without any dis-
covery of hydrocarbon*. In order to 
nipplement the efforts o f the O N G C, 
Government ha* recently decided to in-
vite offer* from competent foreign parties 
for exploration in 32 block* including 3 
blocks in the Kerala offshore area.

Iiiu e  of letter of Intent for tfrtting up 
Petrochemical complex at Haldia

1068. SH R I J Y O T IR M O Y  BOSU : 
SH R I SA T YA G O PA L M ISRA :

W ill the Minister of PETROLEUM** 
C H E M ICA LS AN D  FER TILIZE R S be 
pleased to state:

(a) when a letter o f intent was granted 
to the We*t Bengal Industrial Develop-
ment Corporation for setting up a Petro-
chem ical Complex at Haldia, West 
Bengal;

(b) whether it is a  fact that the State 
Government has fulfilled all the condi-
tions laid down in the letter of intent 
including provi*ion for infrastructural 
facilities;

(c) if  *o, whether Government have 
decided to grant industrial licence and 
if so, when; and

(d) the reasons for *0 much delay in 
granting indu*trial licence?

T H E  M IN IST E R  O F PETR O LEU M , 
CH EM ICA LS AN D  FERTILIZERS 
(SHRI P. C. SETH I) : (a) A  letter of 
intent for setting up a Petro-chemical 
complex at Haldia wa* issued to West 
Bengal Industrial Development Corpora-
tion on the n th  November, 1977. It was 
modified on the 19th December, 1980 to 
provide for increased capacities for the 
manufacture of various petrochemicals as 
indicated in the Detailed Project Report.

(b), (c) and (d). Several other step* 
for implementing the project e.g. financing 
arrangements, incorporation of a new 
company, selection of consultants/colla-
borators and equipment etc. have yet 
to be finalised. The question of converuon 
of the letter of intent into an industrial 
licence can be considered at the appro-
priate stage.

R a tio  betw een new s and advertise-
sufviti in newspapers

1069. f  H R I A. NEELALO H ITH A- 
DASAH N AD AR : Will the Minister

o f IN FO R M A T IO N  A N D  B R O A D -
C A ST IN G  be pleased to state:

(a) whether Government have taken
a decision to enforce a  ratio between 
new* and advertisement space in all 
newspapers;

(b) if  to, give details of ihe decision;

(c) whether the decision had already 
been implemented, if  so, how it had beeo 
implemented;

(d) if  not, what is reason for not im-
plementing it so far; and

(e) how Government of India propose 
to implement it and whether it has got any 
legal sanction to implement it, if to, the 
details?

T H E  D E P U T Y M IN ISTER  IN  T H E  
M IN IST R Y  O F IN FO R M A T IO N  A N D  
B RO AD CASTIN G  (K U M A R I K U M U D - 
BEN M. JO SH I) : (a) No Sir. The
Supreme Court had declared the News-
paper (Price and Page) Act, 1956 and the 
Daily Newspapers (Price and Page) 
Order i960 as un-constitutional and 
void.

For the growth of a healthy press, it 
is necessary to have reasonable lutio 
between the news and the advertisements. 
Though the object is laudable, its attain-
ment is not free from legal/constitutional 
doubts. The matter will be further 
pursued on receipt of the views of the Press 
Commission.

(b) to (e). Do not arise.

Setting op of small Hydro Electric 
Generating Stations on Chinese pattern

J070. SH RI K . R A M A M U R T H Y  : 
W ill the Minister of EN ERG Y be . pleased 
to state :

(a) whether the Chinese pattern o f 
generation by setting up small

electric generating stations produc-
ing 1 M W  to 10 M W  of power from 
local water resources would help us in 
meeting quickly the current acute power 
crisis throughout the country ; and

(b) if  so, the step* that Government 
propose to take to implement this scheme 
throughout the country on a war-footing ?

TH E  M IN ISTER O F ST A TE  IN  T H E  
M IN IST R Y O F EN ER G Y (SHRI V IK - 
R A M  MAHAJAN) : (a) & (b). T h e 
idea of installing the micro, and mini 
hydel stations is not a new one. Govern-
ment attaches the highest priority to the 
exploitation of such potential and the exe-
cution of *uch schemes. However, thia
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i* an activity that will have to be under-
taken by the reapecthre State*. The Mini- 
itry of Energy has adviaed the Statea to 
pay special attention to *uch scheme*, 
and ha* alio offered to make available 
the service* o f expert*, or render any 
technical aatittance that may be required 
by them.

I n c r e a s e  i n  t h e  t r a r u m l M j o n  p o w e r  o f  
C a l c u t t a  s t a t i o n  o f  A .L R .

1071. SH R I K R ISH N A  CH AN D RA 
H ALD ER : W ill ihr Minister of IN FO R-
M A T IO N  AND BR O A D CA STIN G  be 
pleased to Mate :

(a) whether Government ate tA/nking 
to increase the transmission power o f 
Calcutta centre o f All Indi* Radio at 
par with Delhi Station o f A ll India 
Radio, so that programmes from Calcutta 
can be heard at any time from Bombay, 
Madras, Srinagar, Delhi and other parts 
o f our country; ar.d

_ (b) i f  so, when the transmission power 
is expected to be ir.crrastd ?

TH E D E P U T Y  M IN IST E R  IN  T H E  
M IN IST R Y  O F  IN FO R M A T IO N  A ND 

BRO A D CA STIN G  (K U M A R I K U M U D . 
b e n  M . JOSH I) : (a) & (b) . There is 
no such proposal at present. A IR  stations 
are set up primarily for providirg a re-
gional service, though during night time 
the programmes from these stations may be 
heard beyond the concerned regions also. 
Incidentally, A IR  Calcutta feed* the 1000 
KW . M W  transmitter at Mogra 
with Bengali programmes intended for 
Bangladesh. These programmes are widely 
heard in NE India.

The loan amount i* to be utiliaed for pro-
curement and installation o f platform* 
and connecting tub-lea pipeline*.

The loan carries interest at the rate o f 
9 1/4% per annum on amount* drawn and 
a commitment charge o f three-fourth* oT 
one per cent on amount* undrawn; and
the interest and commitment charge* are 
payable semi-annualy each year. The 
entire loan is to be drawn before 31M 
March, 1984 and is re-payable over a  
period of not more than ao years including 
a grace period of 5 years.

Production of Life Saving Drags

1073. SHRI D H AR A M VIR  SINHA: 
W ill the Minister o f  PETROLEUM , 
CH EM ICALS AND FERTILIZERS be 
pleased to state :

(a) the details o f various life-saving 
drugs, whose production has considerably 
fallen during the current year ; and

(b) the reasons for the short-fall in t he 
production ?

T H E  M IN ISTER O F STATE IN T H E  
M IN ISTR Y O F PETROLEUM , CH EM I-
CA LS AN D  FERTILIZERS (SHRI 
D A L B IR  SINGH) : (a) ar.d (b) . O n 
the basis of actual production during 
April-November, 1980 and estimated pro-
duction during December, 1980-March, 
1981, there is expected to be an overall 
increase in the production o f most o f the 
essential drugs during 1980-81 as com-
pared to 1979-80.

L oan hy W orld  a««iir for Development 
of Bombay High

107a. SHRI LAKSH M AN  M A L L IC K : 
W ill the Minister o f PETR OLEU M , 
CH EM ICA LS AN D  FERTILIZERS be 
pleased to state :

(a) whether it is a fact that the World 
Bank has recently aanctioned a loan of 
400 million dollars to India for the deve-
lopment of Bombay High ; and

(b) i f  so, what are the details in this 
regard ?

TH E  M IN IST E R  O F  PETR O LE U M , 
CH EM ICA LS A N D  FERTILIZERS  
(SHRI P. C . SETH I) : (a) Ye», Sir.

.(b) The W orld Bank loan o f U S $ 400 
million is for part financing o f the Phase 
IV  and Phase V  (Advance Action) deve-
lopment programme* of Bombay High.

Drilling of Idle oil well*

1074. SHRI K . T . KO SA LR A M  t 
W ill the Minister of PETROLEUM , 
CH EM ICALS AND FERTILIZERS be 
pleated to state :

(a) the number and location of drilled 
oil wells standing idle for certain technical 
and geological reasons ;

(b) whether the percentage of oil ex-
traction on Indian oil fields is lew for 
natural geological reason* ; and

(c) i f  *0, the steps proposed to be taken 
to repair and to commission the d rilled  
o il well* standing idle and also to raise 
oil w ell productivity?

T H E  M IN ISTER O F PETROLEUM , 
CH EM ICALS AND FERTILIZERS 
(SHRI P.C. SETHI) : (a) The infor-
mation i* being collected and w ill be laid, 
on the Table o f the Sabba.
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(b) The task of commercialisation of 
the process developted by Regional Re- 
searh Laboratory-Hyderabad has been 
assigned to National Research Dovelop- 
mcnt Corporation Ltd. an undertaking 
ofDepartment of Science and Tehnology. 
The S ngareni Collieries Co. Ltd. i* alio 
patting up a plant for briquetting coke 
from cluu- fines. Baicd on the process 
developed by Central Fuel Research 
Institute a pe let plant at Khas Kusunda 
with an installed capacity of 100 tonnes 
per day has been commissioned and the 
plant is now under commercia I production.

O i l  s u p p ly  b y  O .P .E .C . co  J n t r ie s  a t  
R e a s o n a b le  r a t e s

1077. SHRIMATI MADHURI 
SINGH : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state the results of 
the efforts with the OPEC countries to 
sccurc guaranteed oil supplies at prices 
considered fair and reasonable for develop-
ing countries like India ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI) : The OPEC referred 
these question in dr alia, to the long-
term strategy committee. The committee 
met in May, 1980 in Taif (Saudi Arabia) 
and discussed, among other things, that 
part of the report which deals with 
OPEC’s relations with other developing 
countries. However, no final decisions 
on these questions could be reached. 
There were further inconclusive discussions 
at the Vienna meeting of OPEC Ministers 
for Petroleum, Finance and Foreign 
Affairs in September 1980. The question 
was to have been further considered at 
a subsequent OPEC meeting and remitted 
for final decision to the Baghdad Summit 
of OPEC. The Iran—Iraq war led to the 
indefinite postponmcnt of the OPEC 
Summit meeting and consideration of 
the issue has also been deferred.

S a p p l y  o f  c o a l  t o  v a r i o u s  S t a t e s  a n d
e s t a b l i s h m e n t s  d u r i n g  1 9 8 0

1078. SHRI D. L. BAITKA : 
Wil» the Minister of ENERGY be 
pleased to state ;

(a) whether it is a fact that supply 
of coal to various States has been scarce 
and availability of the same has been 
badly affected ; if so, the total quantity of 
coal produced and moved to the various 
States and establishments from 1-1-1980 
to 31-12*1980 State-wise/ Establishment- 
wise; and

(b) whether it is a fact that the 
movement of Railways , production and 
running of various industries, have been 
badly affected owing to short supply and 
non-availability of coal, and if so, the steps 
Government propose to take for the

augmentation of the production and supply 
of coal in the country ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Supply 
of coal to the various States was affected 
due to shortage of transport capacity. The 
coal produced during the year 1980 was 
109-12 million tonnes. A statement 
indicating the state-wise despatches during 
1980 along with the despatches to the major 
consuming sectors is enclosed.

(b) Although there is no shortage of 
coal, the requirements of consumers are 
sometimes not met fully on account of 
transportation bottlenecks, or shortage 
of particular grades of coal. Goal com-
panies are in constant touch with Railways 
at all levels to improve the availability 
of wagons for movement of coal.

The steps being taken to augment coal 
production, inUr-alia% are :—

(i) Improvement in power supply.
(ii) Expediting land acquisition.

(iii) Improvement in the Law and
Order situation through close liaisoo 
with the State Government.

(iv) Modernisation of mining tech-
nology.

S t a t e m e n t  

E s t i m a t e d  S i m p l y  o f  c o a l  t o  t b s  
v a r i o u s  S t a t e s  i n  1 9 8 0

(in million tonnes)
Bihar . . . 20 33

West Bengal . . >3 45

U.P. . . . 901

Orissa . . . 4'06

Madhya Pradesh . . 11-18

Maharashtra . . . 7* 61

Gujarat . . .

Rajasthan . . . 10 5

Delhi . . . . 2 57

Punjab . . - l ' 49

Haryana . . . 089

Tamil Nadu . . . 30 j6

Andhra Pradesh . . 4 9*

Karnataka . . • 0 9J

Other-smaller States . . 0-58

Railways . . . ia-a».
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Estimated supply of coal to various consuming 
sectors in 1980

(million tonnes)

Power , 36-60

Sled . 11-84

Loco . ia- ai

Cement . 4 ’ 34

Fertilizer* . • • S'OI

Otben . 33-03

C a p a c i ty  U t il iz a t io n  o f  
F e r t i l i z e r  P l a n t s

»o7q. SHRI SOMNATH
CHATTERJEE s Will the Minister of 
PETROLEUM. CHEMICALS AND 
FERTILIZERS be pleased to state :

(a) whether Government are aware 
that the capacity utilization of Indian 
Fertilizers Plants is less than 50 per cent 
resulting into shortfall necessitating import 
of fertilizers to the tune of Rs. 1000

■ct ores ;

(b) whrther onr of the reasons behind 
such shortfall is poor supply of power, 
coal and feedstock to the plants ;

(c) whether an inter-Ministerial group 
has re-emphasised that the reported 
cut-back in the outlay for fertilizer industry 
in the Sixth Plan will further widen the 
demand rap miles efforts are made to 
improve 'h*- capacity uti izaiion of existing 
plants ; and

(d) if so, steps taken by the Govern-
ment thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) : (a) and (b) . 
The capacity utilisation of Indian Fertili-
zer Plants, particularly those producing
nitrogenous fertilizers, was 71 • 2% in
197&-79 “ K* 66- 2% in 1970-80. During 
the first to months of 1980-81 (April, 
1980 to January, 1981), it was 54 3%* 
The decline was due to serious constraints 
on availability of power, coal and fccdstock. 
It may, however, be pointed out that there 
has always been import of fertilizers since 
the production of fertilizers has always 
been short of demand.

(c) and (d). Adequate provision 
has been made for the fertilizer program-
me envisaged during the Sixth Five Year 
Plan. Xn order to improve the capacity 
utilisation of fertiliser plants special efforts

are being made to arrange for adequate 
supplies of feedstock and inputs to the 
plants. Besides, measures such as plant 
operaion improvement programmes, 
installation of captive power generation 
facility, change at catalyst, addition of 
balancing equipment, etc. are already on 
hand to remove other constraints on 
production.

H o l d i n g  o f  F i l m  F e s t i v a l s

1080. SHRI N.E. HORO : Will the 
Minister of INFORMATION AND 
BROADCASTING be pl<a«d to Mate :

(a) whether it is a fact that the Inter-
national Film Festival is a ver.ue for a 
nult ral exchange of rich tastes and 
there is a stampede by the public to 
watch the uncensored films of critical 
acclaim sent in by countries all over ihe 
world ;

(b) whether it is also a fact that the 
tickets for these films are abnormally 
high priced which only the affluent affoid ;

(c) whether it is also a fact that the 
Censor chops such films mrrcil<i*J) when 
they are released for screening for general 
public ; ar.d

(d) if so, reasons for adopting such 
standards by Government ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI KUMUDBEN 
M.JOSH1) : (a) One of the aims of bold-
ing International Film Festival is to piovide 
a glimpse into different cine-cultures as 
well as present the best in the world 
cinema. Over the years the festival has 
helped in moulding the audunce for 
good cimma ar.d made the wotks of out-
standing film-makeis familiar to Indian 
audience.

(b) The value of tickets for these films 
has gradually been reduced. In 1977 the 
highest ticket was for Rs. 25/-. It was 
reduced to Rs. 20/- in 1979 and to Rs. 
15/- in 1981.

(c) &  (d). Films screened during the 
International Film Festival are exempted 
from the censorship provision, as requited 
under the Festival Regulators and in 
keeping with the practice followed at 
other International Film Festival*. How. 
ever, all films intended for public exhibi-
tion., other than festival screenings, are 
censored by the Board of Film Censors 
in accordance with the provisions of 
Cinematograph Act 195* and the guide-
lines issued thereunder. Portions consi-
dered objrctionsable in terms of the 
guidelines are deleted by the Board 
before issue of censor certificates.
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1081. SHRI NIREN GHOSH :
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to it&te :

(a) whether drug companies ever been 
penalised for building illegal excess capa-
city ; and

(b) if not, reasons therefor F

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SttfQH* : (a) N>, Sir.

(b). The phenomenon of production 
exceeding the licensed capacities is not 
confined to drug industry. In the case of 
drug industry it ww decided in March, 
197810 regularise excess production of bulk 
drugs and formulations as per criteria and 
conditions indicated in paragraphs 27.3 
to 35 of the Statement laid on the Table 
of the Lok Sibha on 29-3-1978. It was 
also decided that if< the companies had 
expanded beyond licensed capacity or 
done any other acts in violation of the 
conditions attached to the specific Indus-
trial Licences or other authority granted 
to them or of any other laws during 
the period 1973-77 or p rior to that, action 
might be taken against them on the same 
lines as applicable to all companies in 
other sectors of industry which might 
have committed similar voilations.

(b) if so. whether they will be in Public 
bector or in Joint Sector ;

(c) whether there are any foreign con-
sultants engaged in the implementation 
or these two projects ; and

(d) if so, names of these foreign consul-
tants and remuneration to be paid to each 
of them ?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHr) : (a) A large-si»ed 
fertiliser project with two ammonia plants 
and four urea pi ants is being set up at 
Hazira, near Surat in Gujarat.

(b) the project is in the cooperative 
sector.

(c) & (d). M/s Snamprogetti of Italy 
have been awarded the consultancy con-
tract for the urea plants for a total fees 
(nett) of about $ 5.237 million. M/s 
Kellogg India Ltd. (KIL) and M/s Kell-
ogg International Service Corporation 
(KlSCO) are the consultants for the 
ammonia plants. The total fees (nett) 
payable to Kellogs is about |  15.400 
million.

C o n s u l t a t i o n s  w i t h  S t a t e  G o v e r n m e n t s  
I d  t o  t k e  P o o r

1083. SHRI RAM SWARUP RAM t 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

While data was collected to implement 
the above mentioned decisions and di- 
cussions and assessments were being done 
Government aiyiounceod its policy in August 
19B0 to recognise installed capacities as on 
4-9-1980 where these are in excess of licen-
sed capacities subject to certain conditions 
in respect of certain selected industries of 
importance to the national economy 
those engaged in the production of arti-
cles of mass consumption (which includes 
drugs and pharmaceuticals industry).

The question of implications of both 
tne policies is being examined in con-
sultation with the concerned departments.

® P  t w o  l a r g e  a l x e  f e r t i l i z e *  
p r o j e c t *  i n  G a j a r m t

1082. SHRI R.P. GAIKWAD : Will 
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) whether it is a fact that two large 
siaed fertiliser projects areto be set up

(a) whether Government in consultation 
with State Governments are trying to 
cr eate a poo] or lawyers on district levels 
to provide legal aid and help the 
poor people in the disposal of the cases 
pending against them ; if so, the proposals 
thereof. ;

(b) whether any State Government 
have taken so far any scheme for he/ping 
and aiding poor people in their States ; 
and if so, the facts thereof and names of 
States?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS : (SHRI 
P. SHIV SHANKER ) : (a) No, Sir. It 
is for the State Governments and Union 
Territory Administrations operating Legal 
Aid Schemes to make necessary arrange-
ments for appointments of counsel for lend 
aid either by drawing up a panel for the 
purpose or otherwise.

(b) Details of the Legal Aid Schemes 
operating in various States and Union 
Territories available with the Government 
are placed on the Table of the House. 
\jPlac$d sa Library Sm . No. LT-1*34.180]
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•JWTTW  TTRKft WT

1084. «ft Rtaff mf WTo ĥaft

tot ̂jrfiww, wn *ftr «rt¥ Rtft 
Rf *rt% "(ft f̂rr VW f* :

(v)  TOT *JRTTR TOR % %RftR 

TOR if  WRtfifR &R TT TR̂ V 

ftft rt% »rt»r tfV |, Tra?€V ¥V
f'Rrft rrfn *rnft Rt t wta: «jrttr  

«<wk ̂ f*R rrr ̂  *>t RtR

•ft t ;

(») TR?#f <f fr?IRt TTfTFT Uft 

VR if ft̂f Rl%  flRIRRT

(r) TOT 1976  if TTR?#t 20

jrftrfTtT  % m  it tr tft »rf «ft tffr 

tot  rr% writ ?ff rrftr r̂r ^wn 

rr fwrr JiiflMi ?

Ŷftnnr, xmvn *ftt rrto
(rV htor  R»*  : (*>) »[rttr

rtrtt %  :$rt{, loso %■ *n% sim

 ̂ H'jflK R£ •TTT 5̂t $ fV RHT

$r-rt*  for  <rft <nc sorrf

rpir %  20  rIrrr sft *r it <mrJl 

PretftcT  rrt xfn ̂  1-1-1976 ?T 

stht̂  RTfp:  1

(*)  *rtr  (»r) rtrrt  RfRR

RR ft  TOR  %  faRTTTtftR I

«flr rtr  ̂* wPw R»ft t̂ rr* 

jr tt RfRiR fn uIm fRjf  % 

RRH  IRTR *r TRT RT*fRT I

fwf«rut rf*R r rt* rwt frwiftm 

% froi wmrwT̂

108 5.  Rlft.-£ HR.RPR :  WHT

Wv, Rfm wtr wfl rtr'  *T̂V 

wrt%  pn  ̂  fr :

(r) $*ft fRfair 
Rto: tot |, fR̂ % flroft  vppfr 

ĝnrirt % rrpIr ftrwrf»i«rt st̂br 
•iff *t$ ;

(«) RR RRT % fRTO TOT RTJR*

*i4«nft  ̂»if | ; *jk

(»r) RR RWlfTOf  f*TC5

wfar̂ R % tjRnhr *rcft Sri

 ̂  T<  |,  TO f5pfl% SRTRfaR

Hf»n<fRR̂lg  vf I;  WT  VT*n̂t

 ̂»lf I  ?

fwfo, s«n«r v\x »ur %ir <rft 

(̂t tftoftwmr)  (v)  ̂(r) :

R̂RT W? w5t RT T̂t i  ̂R̂R  ̂

TZR SX Ŝ R  RTW I

n«nwrw vf» fff w fi 4 r %

RT* *f ft̂fXR

108 6.  Blfvv »7».VT :
*ft ifitmtR wrto itRir:

RT 3arinsft it?   ̂fTT

 ̂   :

(t) <M1M« ?rfjrfR 3i3rf ̂ R

% farfRw *r  f̂iftvf

TOT ? ;

(«) rr if *r  fepff ftnrrfrwf 

roir BTO RTR 5ff  I;  tfrr

(r) RXT1T BTTT  T R fiTOfttff 

Vt  VPrff̂ R +  % r̂lk* ¥TT t̂R

f̂ R R5RT  | ?

?.Rf tfir̂ R if trro *«ft  (wf 

fRRR R̂T»r)  : (v)  R<RT<

v̂tR % R»ft ̂ ? r «̂fR  frrfi if 

RTfRR | I  TRif ̂ fRJRfafaR 'T f̂f 

Tt ?R ftRT TOT t '• —

1. fTO % ̂TTT WTRfaRT I

2.  qfrofRRr fan vr-tt tfrr
RTO>T fiwrHq-T  I

3. HRTRR  trtT R̂tWW I
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(e) will Government propose absorbing 
such landless people in the industries that 
arc coming up in the region on top priority 
bans?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VflC- 
RAM MAHAJAN) ( a i t  (b). Onlyr a 
part of the Durgapur Village was notified 
under Section 9 of the Coal Bearing Area* 
(Acquisition & Development) Act, 1957 

for acquisition for Durgipur Project this 
includes some lands which are not coal bea-
ring. These lands have been acquired for 
developing infrastructures like workshop, 
Coal Handling plant, colony and for du-

mping of overburden of Durgapur opencast 
mine.

After the lands had vested absolute in 
the Central Government free from all 
encumbrances, some representation have 
been received seeking exemption from 

acquisition for certain lands including lands 
which have no coal deposits underneath.

' These representations are being examined 
from various angles including the legal one.

(c) The rate of compensation payable 
to the land losers ranges from Rs. 1500.00 
to Rs. 3750.00 per acre of land acquired 
depending upon the class of land.

(d) & (e). Employment is given to a 
land loser or one of his dependents depend-
ing on the area of land acquired from him. 
Implementation o*' schemes for rehabili-
tation of land losers are in the purview of the 
State Government : However the coal 
company would render if required assis-
tance in implementing such a scheme.

Erection of Endooolfan Project is
Hindustan Insecticides Limited,

tJdyogamandal, Kerala,

1088. SHRI E. BALANANOAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) when will be the erection of 
Endosulfan project in the Hindustan Insec-
ticides Limited Udyogamand il, Kerala 
be completed and when will the plant start 
production ;

(b) is it a fact that due to lack of 
knowledge in the crection of this plant more 
than Rs. 50 lakhs has already been lost ;

(c) is it also a fact that a large quantity 
of imported raw materials thiunyl chloride 
has been lost due to careless storage causing 
health hazard* to the workers and the 
public;

(d) if so, what is the estimated Ion; and

(e) what are the steps Government are 
going to take against the guilty ?

THE MINISTER OF PETROLEUM, 
CHEMICLAS AND FERTILIZERS 
(SHRI P. C  SETHI) :

( a )  T h e  a r e c t i o n  o f  t h e  p l a n t  widths- 
t h e  b a t t e r y  l i m i t s  h a s  a l r e a d y  b e e n  c o m p to  
t e d  a n d  i t  Is e x p e c t e d  t o  b e  c o m m is s io n e d  
during February 1981 and to start i n i t i a l  
production in February/March 1981.

(b) No, Sir.

(c) and (d). Thionyl Chloride is highly 
corrosive. Because of prolonged storage, the 
packing started giving way. Consequendy 
a part of the material stored, amounting 
to about Rs. 17 lakhs in value, was lost b y  
leakage. The quantity stored was adequa-
tely insured and claims have been pre-
ferred. All safety precautions were taken in 
salvaging the leaking drums- The 
management have reported that 
there was no environmental hazard as a 
result of the leakage.

(e) In view of the position stated under 
and (d) above docs not arise.

Re fun gees Settled in Rajasthan and 
Assistance Provided to Them

1089. SHRI JAI NARA1N ROAT: 
Will the Minister of SUPPLY AND 
REHABILITATION be pleased to state 
the number of refugees so far settled in 
Rajasthan State and assistance provided to 
them ?

THE MINISTER OF STATE IN THE 
MINISTRY OP SUPPLY & REHABILI-
TATION (SHRI B HAG WAT JHA
AZAD) ;

The number of various categories of 
displaced persons resettled in Raiastban is 
indicated below : ,

(c)

Category of Displaced Persons Number

l. Displaced Persons from 
former West Pakistan 3.73,000

Persons

goo
families

a. Old migrant from former 
East Pakistan

3. New migrants Small 
Trade families from
former East Pakistan 3^5

families
4. New migrants agriculturist 

families from former East
Pakistan 573

5. Displaced Persons of f  uni lies
Indo-Pak Conflict, 1971 I <300

families

These displaced persons have been 
provided assistance for construction of 
houses, purchase of Bullocks. Bullock carts 
and Tool and equipment, seeds and ferti- 
Hcers reclamation o! land and soil conserva-
tion, development or homestead 
plots, construction of shop-eum- 
residencefor running samll trade busi-
ness, in die form of grant and loan
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at the scales prescribed by the Government 
of India. In addition agriculturist families 
have also been allotted cultivable agricul-
tural Iftwi.

The displaced persons from West 
Pakistan who came immediately after par-
tition of the country were also given com- 

nsation for the properties left behind 
them.

RJSXU Plan for Electrification of 
Village* havinf^Ur ê population ei

logo. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
ENERGY be pleased to state:

(aj whether R.E.C. has drawn up 
any plan for the electrification of the 
village having a large population of 
S.C 'S.T. and other weaker sections of 
the society ;

(b) if so, the salient features of this 
plan ;

(c) the likely date of which the 
total electrification of all such villages 
would be achieved; and

(d) if not, the reason therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Rural Elec-
trification Corporation has been providing 
financial assistance on concessional terms 
for rural electrification schemes in Harijan 
Bastis and other backward, underdevelop* 
ed and hilly areas, including those predo- 
minenily inhabited by tribals.

(b) The salient features of the tribal 
area electrification schemes and Harijan 
Basti electrification schemes are given in 
the Statement.

(c) and (d). On the basis of the tentative 
Peri pec five Plan proposals received from 
the various States, cent per cent electrifi-
cation of villages in the country might 
be possible by mid-1990s, for which an 
estimated outlay of Rs. 3500 crores is re-
quired. By that time all the villages in-
habited by the tribal population and Hari-
jan Bastis might also be electrified.

S t a t e m e n t

A scheme is considered as a tribal 
area scheme by Rural Electrification 
Corporation, if in the scheme area, more 
than 50% of its population is tribal or the 
area has been included in the Tribal Sub-
Plan or in the Tribal Development Agency 
as notified by the Ministry of Home Afiajra,

Normally, at least 15% of the total 
annual outlay for REC’s normal programme 
and the Revised Minimum Needs Programme 
(R MNP) is earmarked for schemes in tribal 
area*. The tribal area schemes are eligible 
for financial assistance on concessional 
terms applicable to Specially Under-deve-
loped (SU) Areas and the Minimum 
Needs Programme/Revised Minimum Needs 
Programme (MNP/RMNP). These con-
cessions include lower rates of interest, 
longer periods for repayment and liberlised 
norms of viability as compared to other 
backward as well as advanced areas. The 
period of repayment of the loan is 30 years 
with a rate of interest from 6% to 9j%* 
as compared with 25 years with 7% to gj%  
interest rate in the case of Backward Areas 
and 20 years with 7!% to g4% interest 
rate in the ease of Advanced Areas. In 
regard to the viability criteria also, the- 
breakeven level is to be achieved at the 
15th year as compared with the 10th year 
in thr rase of Backward Areas and 7th year 
in the case of Advanced Areas. The prescri-
bed rate of return is to be achieved at the 
end of a.yh year as compared with 20th 
year in the case of Backward Areas and 15th 
year in the ease of Advanced Areas. Besides, 
the schemes of exceptionally difficult 
areas are considered on individual merits for 
the purpose of bring accorded such further 
concessions in the criteria of viability as 
may Ir necessary.

In the case of Harijan Bastis, in the rural 
electjification projects approved by the 
Corporation for financial assistance, wher-
ever provision is made for street lights in 
the main villages, it is provided tliat the 
adjoining Harijan Bastis will also be 
coverttl. Besides, the Corporation has been 
providing financial assistance for electri-
fication of the Harijan Bastis adjoining the 
villages which had earlier been lefi-out 
while electrifying the main villages.

In the case of Harian Ilasti loans, the 
period of repyament is 15 years, with a 
rate of interest of 5%.

A g r e e m e n t  w i t h  U S S R  t o  a c t  t a p  a  
T h e r m a l  P o w e r  P l a n t  i n  U .P .

1091. SHRI N. K . SHEJWALKAR1 
Will the Minister of ENERGY be pleased 
testate:

(a) whether it is a fact that the Govern-
ment of India have entered into an agree-
ment with the Government of USSR for 
the setting up of Thermal Power Plant 
in U. P.; and

(b) if so, the details of the agreement 
in connection with the supply of equip-
ment, know-how, raw material and quan-
tum of power to be generated ?
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t h e  m i n i s t e r  o f  s t a t e

i n  THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN):
(a) In the Agreement on Economic 
and Technical Co-operation
concluded between India and the U.S.S.R- 
the construction of an integrated 
Thermal Power Plant of the Capacity of 
1000 MW (with possibility of expansion 
up to 3000 MW) together with matching 
transmission facilities and coal develop-
ment has been included as one of the pro-
jects for which Soviet assistance will be 
made available. The Government have 
decided that the Soviet assistance would be 
used for the first stage development of iooo 
MW capacity of the super thermal project 
to be located at Waidhan in Madhya 
Pradesh.

(b) The Super Thermal Power Project 
at Waidhan a envisaged to have an ultimate 
capacity of 3000 MW. Projcct details, such 
as those relating to supply of equipment 
etc. Iiave not yet been finalised.'

F e r t i l i s e r s  P r o d u c t i o n  a n d  I m p o r t s

ioq2. SHRI BALASAHEB VIKHE 
PATIL: Will the Ministrr of PETROL-
EUM. CHEMICALS AND FERTILIZ-
ERS be pleased to state :

(a) whether there is any increase in the 
production of fertilizers during the last 
three months;

(b) what would be the expected produc-
tion of fertilizers upto end of March. 1981;

(c) whether the country’s demand for 
fertilizers will be met during the Sixth 
Plan period; ami

(d) the extent upto which the import 
of fertilizers will be minimised by the end 
of Sixth Plan ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The production of fertilizers is 
estimated to be about 22 lakh tonnes of 
Nitrogen and 8-5 lakh tonnes of P 2O 5 
in 1980-81.

(c) The production of fertilizers by the 
end of the Sixth Plan will not be adequate 
to meet the full demand.

(d) As a result of the efforts being made 
to augment indigenous fertilizer production, 
the percentage of imported nitrogenous and 
phosphatic fertilizers to their total consu-
mption is expocted to come down from 
about 39% at the begininng of the 6th 
Plan to 29% by the #*nd of the Plan.

1 0 9 3 . Mt 1T*!Ts

^ t 1 < <1

( v )  ^  h
Tiftral s f tr r  w t  t

mraw tRTTfrfhr ^  f w f t

srefjra nft >if ;

(w )  Trftmt Tjjft %

w r |  ;

(>r) 7 T  7T I R  TO fatPTT STra 

^  |  ;

( i t ) w  *vi«nr T r f w r ^ w

^  >rTT»r

I  ;

( t ) Tiftw %
s fa  vfa+ifl fsr^Rrr t  ?

HWK«I WS1HU ft 3T-
ftat 'P i* * *  ) : ( * )
msir iRrefc’fa- % fNtr
ffT’.l (I <TT fftrr JTtr f t f j i i i  tfx

•St Vt^ T O R  «̂ t VI £ TlfST H t̂

( v )  ft ( * ) .  5T*=r ^  35ft |

C e n t r m l  M t i n  k u  t o  D V C  t o  g o  i n t o  
t h e  g r i e v a n c e s  o f  w o r k e r s

1094. SHRI CHANDRADEO PRA- 
VERMA:

SHRI MANGAL RAM PREMI:

Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that Central 
team had recently visited the Damodar 
Valley Corporation (DVC) to go into the 
grievances of the workers which has been 
causing strained relations between the 
management and the workers hampering 
the smooth functioning of the Corporation; 
and
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ISndi K so. the salient features of the 
ngs of the team and the steps cno- 
piatcd by the Government to improve 

the situation ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  ENERGY  (SHRI 
MKRAM MAHAJAN): <») (A (b> . No 
Centra] team has been sent  to  DVC 
recently,  to *50 specifically into the grie-
vances of workers.  Secretary, Department 
of Power, Government of India, under-
took an inspection tour of the DVC ther-
mal pemrr stations between a8th to 30th 
December,  1980. As part of his tour, 
which  was also concerned with identi-
fying the causes of low generation  and 
suggesting improvements, Secretary (P) 
had discussions with certain registered 
DVC unions on the matter of industrial 
iclations.  He found that there had been 
a tremendous  improvement in all the 
plants in the matter of discipline. Consi- 
erable  attention had also been paid 
during the last 3 months for improving 
the working conditions in the various 
power plants. Action to improve housing 
utilities, improvements in the township 
areas and recreation fanlitiea have been 
undertaken. The DVC will also be appoin-
ting  Welfare Inspectors shortly to look

into the grievances of workers and arrange 
for  settling  them expeditiously.for  settling 

Set op of

IOQ5. SHRI  JANARDHANA POO- 
JARV : Will the Minister of INFORMA-
TION  AND BROADCASTING  be 
pleased to state :

(a) whether there is a proposal under 
the consideration of Government to set 
up Doordarahan Commercial Corporation;

(b) if so, the details thereof ; and

(c) the total revenue earned by Govern-
ment during the last three  years from 
the commercial service of Doordarahan 
State-wise ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMUD 
BEN M. JOSHI)  :  (a)  Yes, Sir.

(b) It i* premature to give the details 
at this stage.

(c) The information is given below

S.No.  Name of State

1.  Union Territory of Delhi (DDK,  . 
Delhi)

2.  Maharashtra (DDK, Bomljay)  •

3.  Punjab (DDK, Jullundur}  #  .

4.  West Bengal (DDK, Calcutta)  •

5.  Tamil Nadu (DDK, Madras).  .

6.  Uttar Pradesh (DDK, Lucknow) .

7. Jamm.i fit Kashmir (DDK, Srinagar)

I1h

revenue earnedduring  the year

■977-78
/St.)

'978-79
(Rs.)

1979-80
(&■)

94j05»4°° ■.43.78,500 1,81,42,875.50

87,19,280 i.53.49.'25 1,89,90,900.00

11,64,250 28,64,500 58,85,850.00

*>.77.500 50,72.200 83.35.790.45

11 >47»25° 3,i7,»25° 56,46̂00.00

8,22,000 20,80,000 32,18,850.00  ,

3«75*5°° 9,52.*5° 14,23,174.00

Setting mp of Oil refinery at M aagalore

1096.  SHRI  JANARDHANA
POOJARY : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether it has been decided to set 
up an oil refinery at Mangalore ;

(b) if so, whether the site where it will 
be located has been identified and the 
survey has been conducted j and

(c)  if so, the estimated  expenditure 
and other details like  tentative date of 
its completion and installed capacity ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM,
CHEMICALS  AND  FERTILIZERS
(SHRI DALBIR SINGH) : (a) There 
Is a proposal to set up a refinery in tne West 
Coast region around Mangalore.

(b)  A decision of the exsun location 
of the refinery will be taken after receipt
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of the report of the Site Selection Commi-
ttee constituted by Government.

(c) The extent of expenditure will be 
known only after preparation of the 
feujbility report. Toe project will 
tafee about four and a hair years' time 
for completion from date Government 
approval ii given. Aapcr the recommen- 

of the Expert Committee on Grass 
Roots refineries the installed capacity 
of the refinery will be of 6 million tonnes 
per annum.

P u r p o s e  a p e a t  o n  f o r e i g n
t o v / d c p u t t t i o a  o n  o f f i c e r *  o f  D i r e c ­

t o r a t e  o f  D o o r d a r a h a n

1098. SHRI D.S.A. SIVAPRAKASAM: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state :

(a) whether officers serving in the Direc-
torate of Doordarshan, New Delhi were 
sent on foreign tour/deputation during 
the year 1979-80, 1980-81 till date ;

(b) if so, the purpose for which they were 
sent and the amount spent on their 
foreign tour/deputation ; and

(c) whether Doordanhan has rot any 
benefit from such tour, if so, what are
they?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KUMUD- 
BEN M. JOSHI) s (a) Yes, Sir.

(b) : A statement is attached.

(c) : Officers of Doordarshan are sent 
abroad to attend various seminars, train-
ing courses, Workshops, etc. or to cover 
the visits of the President or the Prime 
Minister. The benefits derived bv Door-
darshan from such visits are (i) Doordar- 
shan's point of view on various pro-
blems is effectively presented at interna-
tional forums and Doordarshan’s involve-
ment in the field of international broad-
casting development is ensured ; (u) 
Doordarshan gets essential feed-back on 
programme development, latest technology 
and the latest techniques used in the 
production of programmes and fresh in-
sights about the way TV is being used in 
different countries ; and (iii) TV pro-
fessionals get an opportunity to see for 
themselves the different TV systems ab-
road, utlisation of the latest technology 
and the different concepts of software 
planning. On their return these officers 
contribute to the enrichment of TV pe©» 
grammes.
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E l e c t r i f i c a t i o n  S c h e m e  f o r  G h l H k a  
< M k i d  A t m  t e  O H m

1099. SHRI RAMA CHANDRA 
RATO: Will the Minister of ENERGY 
be pleased to state:

(a) whether the Rural Electrification 
Corporation has received any scheme 
from the Orissa Government for the 
electrification of Chilika Parikud areas;

(b) if so, whether such scheme has been 
cleared by the REC; and

(c) the details of this schemc ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) & (b).
Rural Electrification Corporation has 
sanctioned, in February, 1976, a rural 
electrification scheme submitted by the 
Orissa State Electricty Board covering 
Garh Krishna Prasad Block in the Chi- 
lika Parikud Area in Puri District.

(c) The details of the schcmc referred 
to in rep'y to parts (a) and (b) of the 
Question are as follows:

(t) Cost of the scheme: 5*995 lakhs

(ii) Loan amount sanctioned : Rs. 5* 
5<>9 lakhs

(iii) Villages covered: 10
All the 10 villages have since been 
electrified.

P r o p o s a l  t o  a c t  o p  o i l  T e r m i n a l  a t  
P a r a d e e p

1100. SHRI RAMA CHANDRA 
RATH : Will the Minister of PETRO-
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government have a pro-
posal to set up an oil terminal at Paradeep;

' (b) if so, the progress made so far in the 
implementation of this proposal; and

(c) the details thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) : (a) 
Yes Sir.

(b) and (c). The detailed project 
report regarding the proposal for the 
•etting up of an oil terminal at Paradeep 
is under finalisadon by Hindustan Petro-
leum Corporation Limited. It is not 
poasible to give details in this regard at 
t h i s  s t a t e .

Imgobritiss fa âojsply at 00airing

1101. SHRI RAMA CHANDRA 
RATH : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

fa) whether it is a fact that there are 
a lot of irregularities in the supply of 
cooking gas cylinders;

(b) whether it is also a fact that the 
period of supply of gas cylinder to the 
customer has even *‘x tended to more than 
one month;

(c) if so, the reason* of the irregularities 
in the supply of gas cylinders; and

(d) what specific steps his Ministry has 
taken or proponed to take to maintain 
regularity in this regard ?

THE MINISTER OF PETROLEUM, 
CH EM ICAL AND FERTILIZERS 
fSHRI P. C. SETHI), (a) to (c) , 
There had been temporary 
disruptions in the supply of cooking gas 
in the different part-* of the country due 
to various rtsisons like the closure of 
Bara uni refinery, reduced availability of 
the product from the other refineries, 
industrial relations problems and trans-

E>rtation bottlenecks, resulting in de- 
yed refill supplies to the customers.

(d) The Barauni refinery has already 
re-started. Besides, the availability of 
supplies at Bombay has improved consi-
derably and the product is being moved 
to various destinations. With the avail-
ability of additional LPG expected from 
Bombay High from March, this year, 
the supply position is expected to further 
improve.

L o m  o f  i m p o r t  o f  o i l  d u «  t o  I r a n - I r m q  
W a r

110a. PROF. MADHU PANDA- 
VATE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) to what extent has the import of 
oil suffered as a result of Iran-Iraq war; 
and

(b) what steps have been taken to make 
up for this lom of import of oil ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI): (a) and (b). There 
were some shortfalls in the supplies of 
crude oil as a result of Iran-Iraq war. 
These shortfalls were however made 
good partly by imports from existing and 
new sources and partly by spot purrhars.
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1103. SHRI CHIRAIHJI LAL 
SHARMA : Will the Minister of PE-
TROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) the expenditure incurred under hit 
Ministry on the delegation and tours sent 
abroad for purpose of import of crude 
oil from abroad;

(b) the names of the countries visited; 
and

(c) the result thereof ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FER-
TILIZERS (SHRI P. C. SETHI); (a) 
to (e). The information is being collec-
ted and will be laid on the Table of the 
f-fouse.

S e t t i n g  u p  o f  a  F e r t i l i s e r  F a c t o r y  I n  
P u b l i c  S e c t o r  i n  H a r y a n a

1104. SHRI CHIRANJI LAL SHA-
RMA: Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether any fertiliser factory is to 
be set up in public sector during Sixth 
Five Year Plan; and

(b) if so. its location ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI); (a) and fbL The 
fertilizer programme tor the Sixth Five 
Year Plan envisages setting up of fertilizer 
plants in the public sector.

One gas-basrd fertilizer complrx at 
Thal-Vauhet in Maharashtra comprising 
a plants and one gas-based fertilizer plant 
at Namrup in Assam have already been 
taken up for implementation in the public 
sector. Detalils of the proposed public 
sector fertilizer plant at Par ad cep in Orissa 
are expected to be settled soon. Locations 
of other public sector fertilizer plants to be 
taken up during the Sixth Five Year Plan 
can be decided only after necessary studies 
ha.e been completed.

A m o u n t  f o r  O f l  E x p l o r a t i o n

1105. SHRI CHIRANJI LAL SHA-
RMA. Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) total amount earmarked for oil 
exploration during 6th Five Year Plan; and

fb) details of the programme?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (*) According 
to the Sixth Five Year Plan 
document approved recently, financial 
outky for exploration and production 
during the Sixth Five Plan will be of the 
order of Rs. 2873- 58 crores which includes 
Rs. 20 crores tor R & D programme of
ONGC.

(b) In on-shore, exploration work is to 
be intensified in Assam-Arakan, Krishna- 
Godavari and Cauvery basins. The pace 
of exploraton in Cambay Basin will be 
maintained. Exploration in West Bengal, 
Ganga Valley, Himalayan foot-hills, Raj-
asthan, Orissa Coast and other areas is 
proposed to be suitably stepped tip. Some 
of tnc promts;ng areas, like ShoaJs a d 
esturies, which could not be taken 1 p 
hitherto, due to logistic problems, will 
also be explored by engagi ng, wherever 
necessary spec aliscd contracting agencies. 
The total exploratory drilling, envisaged 
by the ONGC and OIL in the 1 n-land 
basing is orthe order o' 300 wel's comp-
rising 882,700 metres.

2. In respect of off-shore, Oil India is 
expected to continue their exploratory 
programme in the Mahanadi Delta area. 
ONGC will continue exploration in Bombay 
of fshore Basin, extending the limits to 
deeper waters. They also propose to explore 
the structures of fshore of Saurastlitra in 
Gulf of Kutch, Andaman & Nicobar Shelf 
as well as the East Coast Basins, like Palk 
Bay and Krishna-Godavari Basins. ONGC 
plan to increase the numlier of o IT-Mi ore 
rigs deployed so as to drill al.oul <>5 
exploratory wells in diJTm m ol Ishric areas 
during the Plan period.

3. Brides the full development of 
Bombay Hgh Field, development of other 
structures, namely, R-12, South Bassein 
and North Bassein fields, B-37, B-38 
structures, would also be carried out during 
the Plan period.

4. In order to supplement the efforts of 
ONGC aixi OIL, selected blocks are pro-
posed to be leased out to reputed ’on ign 
oil companies on participation cu».tracts 
or joint ventures.

G a s  A g e n c i e s  i n  H a r y a n a

1106. SHRI CHIRANJI LAL SHA-
RMA: Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the number and name of gas 
agencies in Haryana;

(b) upto date number of applicants 
registered with each of the agencies (agmcy- 
wise); and

(c) the time by which all applicants 
registered with the agencies will be sanction-
ed gas connection?
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THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) j (a) and
(b). There are 17 cooking gas 
agencies operating in the Stale of Haryana. 
Their names and the number of wait-
listed customers for gas connections regis-

tered with each of them are given in 
the enclosed statement.

(c) The waiting Iits of customers are 
expected to be cleared in a phased manner 
beginning from next months and the 
current lists in the country arr cxpccted to 
be fully cleared by 1983-84.

S.No. Name of distributor Location Number of wait-
listed customers 
as on 31-12-1980

1 * Aml>ala Gas Service . 8000

s. Avtar Gas Service . . Bahadurgarh 90C7

3* Amarjyoti Gas Agency . . Kamal 9000

4- Anand Gas Service . • . Rohtak 47*5

5* Faridabad Gas Centiv . . Faridabad >2305

6. Kaghu Gas Service . . Gurgaon

7- Hissar Gas Service . . Hissar 2500

8. K.D. Enterprises . • . Faridabad 15000

9- Kamal Gas Service . . . Karnal 4300

10. Janta Gas Service . lOOOO

] I. Marwah Gas Service . . Soncpat 739a

IS, Navjyoti Gas Service . . Hissar 7400

*3* Rohtak Gas Service . . Rohtak 5496

14. Sainik Gas Service . . Ambala 7000

Sumant Enterprises . . Yamuna nagar 12800

16. Allied Agencies . . Faridabad 1200

17- Raj Autoways . . , Gurgaon 2000

I s s u e  o f  U c e s c  e s  f o r  M a n - m a d e  
F i b r e *

1107. SHRI S. M. KRISHNA: Will 
the Mi niftier of PETROLEUM. CHE- 
MICA LS AND FERTILISERS be 
pleased 10 state:

(a) the particulars of thr applications 
received in his Ministry from various 
industrial houses for expansion or rtting 
up of new units for various types of man- 
made fibres during the current year;

(b) the names of the industrial houses 
granted such licences for expansion 
or setting up of new units and the capacir y 
so sanctioned;

(c) the particulars of the app'ications 
rejected; and

(d) whether the licensing has been 
sanctioned for the full capacity envisaged 
in the 6th Five Year Plan for various 
types of man-made fibres ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILISERS
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(SHRI P. C. SETHI) : (a) to (c). The 
information asked for covers a number 
of application* on which a final decision 
is yet to be taken. Details of application* 
pending before Government for 
consideration are not published until after 
Government has taken a view thereon.

(d) No. Sir.

w w r ft  lira if 3arf v t  3 N i n

nos. mwm : w t
x w i xr̂ fr 1% f t  fa  :

(V ) WT VTCT tfTVTT

ntJRT t c  f*nrrr t  ;

(w ) *rfa ?t, ?ft ’Flu "TffT 

TO foTT TT t

(n) u ft trr, arh r sun

^ 1 ^  ̂

(^ ) «rfs *n t o  jfm T  ^
<rv wftnr £  ftnrr 3rr%>n w k  

fa n  rnfJiT ?

s w f inrm u *f tw o  »nft («ft 
ftrnw »qrnrc) :( ^ )3tt, ^ r i  n r  

MW VT *WJ t .  SNT Jf
3^rf VT -dWHH ifrtf SRtTT̂
troFix % fTvrrrdt’T ^  |  i 

( « )  % (*r). jpht ^  3s?rr i

Electrification of Village* In Am u d

1109. SHRI SONTOSH MOHAN 
DEV : Will the Minuter of ENERGY 
be pleased to state :

(a) the total number of village* elec-
trified in Assam; and

(b) by what time all the villages of 
Assam are lilkely to be electrified?

THE MINISTER OF STATE 
IN THE MINISTRY OF ENERGY 
(SHRI VIKRAM MAHAJAN) : (a) 
According to the latest Progress Report 
received from the Assam State Electricity

Board, 4,658 villages in the State were 
electrified up to the end of November, 
*980.

(b) The perspective Plan proposals 
recently received from the Assam State 
Electric1 ty Board reveal that subject 
to availability of funds to the extent of 
R*. 177.69 crores, it might be possible to 
electrify all the villages in Assam towarda 
the end of the Seventh Plan.

I n t e r e s t  f r e e  L o a n  b y  O P E C  to r  
S e c o n d  B o m b a y  H i g h  P r o j e c t

1110. SHRI R. L. BHATIA : Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether OPEC have agreed to 
give an intetest-free loan of 8 30 million 
to India for second Bombay High Pro-
ject;

(b) if  *0, the steps which Government 
propose to take to step-up oil exploration 
and drilling in this project;

(c) whether any rime-bound pro-
gramme has been chalked out; if so, the 
broad details thereof; and

(d) whether this job will be assinged 
to the Oil and Natural Gas Commis-
sion or to any private sector Company—~ 
Indian or foreign ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) : (a) The 
OPEC Fund for International Develop-
ment have allocated a loan of US * 30 
million for Phase IV and Phase V (Ad-
vance Action) of the Bombay High de-
velopment programme. The terms and 
conditions of the loan are yet to be indi-
cated by the Fund.

(b) and (c). Phase IV and Phase V 
(Advance Actioi.) of the Bombay High De-
velopment programme have a1 ready been 
approved and are under implementation. 
On completion of Phase IV of the de-
velopment programme, the crude pro-
duction rate will be stepped up from the 
present 7 million tonnes per annum to 
1 a million tonnes per annum by the end 
of 1982.

(d) ONGC is already impl<-menting 
this project. They will, however, avail 
of the services of Indian and foreign 
companies to carry out certain sepcific 
jobs on competitive basis.
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vfnûi  % qfiwPffwyq1  f̂t̂«iK 

gtr qfrnft * toptIt to fcr-*rhrr

TT<«M it limited I % WraTT  <TT

sftrfW 1% tt $ af«r fr wnr TFxft ir 
wifad *5t >rf % r̂ ran *?r 

% irpm ir ftpn w 11

frftfww, Ttrro* wte Jsr’nn »nrt 

(«ft st*tw w*i tot): (t) to ffjw 
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, 1802 (SAKA) Written Antweri 158
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*r
8TRTt 

l̂r AWT

w fa» rfl 2 5 0 0 — 3 0 0 0 1

225 0 — 275 0 1

200 0 — 250 0 4

1850— 2350 9

1600— 212 0 1 1

1450— 1950 30

1050----1750 6 1

750— 1550 1 4 9

266

v N r f t  5 5 5 - 2 7 - 8 2 5 -
3 3 - 9 5 7 - 4 0 —
1237  . 1 1

4 9 5 - 2 0 - 6 9 5
2 6 -1 0 3 3  . 49

3 9 5 - 1 4 - 5 3 5 -
1 7 -7 5 6  . 105

4 5 0 - 1 7 - 6 3 7 -
2 0 -8 7 7  . 133

3 6 0 -1 1 —481—
1 3 -6 2 4  . 127

3 3 0 - 1 0 - 4 4 0 -
11—561 . 16

2 8 5 - 8 - 3 6 5 -
1 0 -4 8 5 24
2 7 5 - 8 - 3 6 3 -

NcwT.V. Statiaaa u d  b tndatliM  of 
C a lg *  T. V.

u ia . SHRI AMARSINH RATHA- 
WA : Will the Miniiter of INFORMA-
TION AND BROADCASTING be 
pleased to state:

(a) the details of setting up new T.V. 
Station in the country during the year 
1980-81;

(b) the progress achieved uptil now in 
this regard;

(c) the target fixed by whfn tLc) will 
start functioning;

(d) whether the provision for intro-
ducing colour television Tclecast is being 
made in the new T.V. Stations; and

(e) if b o ,  the deti details therof?

THE DEPUTY MINISTER IN IKE 
MINISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
KUMUDBEN M. JOSHI) : (a) to (c) De-
tails of the projects included in the Sixth 
Plan (1980— 85) and the progress achieved 
on the implementation of these projects 
are indicated in the note attached.

(d) and (e) No decision has been taken 
so far regarding the introduction of colour 
television in the country.

N ot'

The approved Sixth Five Year Plan 
includes the following projects :

(i) Full-fUdgtd T.V. Cmtrgs

Ahmcdabad 
Bangalore 
Trivandrum 

. Gauhati

4 6 5

(ii) Rtlay TrcmaniUtrs

1. Asansol
2. Cuttack
3. Panaji
4. Kodaikanal
5. Kaiauli
6. Murshidabad
7. Vijayawada
8. Varanasi

(iii) Prvgromnu Production Cmtris

1. Gulbarga
3 . Raipur
3. Musaffarpur
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(iv) Permanent Studio* at Hyderabad. —----------------------------------------

(v) Shifting of Base Production Centre, 
Delhi to Jaipur.

Site* for TV Centres at  Ahmcdabad, 
Trivandrum,  Asansol,  Jaipur, Raipur, 
Bangalore and Panaji, h*ve already been 
aequ:red. Sites for Gulbarga.Kodaikaral. 
Murshidabar!,  Varanav,  Vijayawada, 
Cuttack and  Kasauli have been identi-
fied and acquisition proceedings have 
already been initiated.

Exnend'ture Finance Committee (EFC) 
sanctions  for  Ahmedabad,  Bangalore, 
Trivandrum. Hyderabad, Jaipur. Raipur. 
Gulbarga, Panaji, A*ansol, Kodaikanal 
and Kasauli havc been  received. The 
transmitters and associated equipment 
have been ordered on M/s BEL in March 
iqCo for the TV Centres at Ahmedabad, 
Bangalore, Trivandrum, Panaji, Asansol 
and Kodaikanal.  Indents for supply and 
erection  of tower at Ahmedabad, Tri-
vandrum. Asansol, Panaji and Koda kanal 
have been placed with the Director Gene-
ral of Supplies and Disposals on 16-11-1980. 
Action for ordering the  Studio Video 
equipment has already been initiated and 
tiu* projects are in various stages of imple-
mentation.

Release of D om estic gas connections

1113.  SHRI  ' AMARSINGH  RA- 
THAWA : Will the Minister of PETRO-
LEUM.  CHEMICALS  AND  FER-
TILIZERS  be pleased to slate:

(a)  the number of  applications  for 
domestic  gas  eonncctirns  registered, 
State-wise as on 31st  December,  19O0;

(b) the number of  gas  connections 
released, Slate-wise during the month of 
January, 1981 as announced by him; and

(c) the approximate number  of con-
nections to  be  released  every  month 
State-w.se ?

THE  MINISTER  OF  PETRO-
LEUM, CHEMICALS  AND  FERTI-
LIZERS  (SHRI P. C.  SETHI): (a) 
Statement showing the number of appplica- 
tions for domestic gas connections regis-
tered, State-wise as on 31st  December, 
1980.

3773 LS—6.

SI.
No*

Name of the State
No. of 
persons 
in the 
waiting 
list

IAndhra Pradesh  r. •  1,91.608

2 Assam  .  . •  11.262

3 Bihar  .  .
■  48.535

4 Gujarat  .  . •  5.63.607

5 Himachal Pradesh  . •  11,050

6 Karnataka  .  . •  ' >46,336

7 Kerala  .  , .  48,9x0

8 Madhya Pradesh •  2,03,375

9 Maharashtra  .  . .  10,90,840

toManipur  . .  1,080

11 Rajasthan  .  . •  63,401

12 Goa  .  .  , .  39,708

13 Tamil Nadu  .  . •  *>4',930

14 Chandigarh  .  . • 55,796

*5 Delhi  .  . .  4,11,482

16Jammu & Kashmir •  8,314

*7 Punjab  ,  . . 1,03,102

18 Haryana  .  . ■  1,1944a

*9 Orissa  .  . . 33,002

20 VVi st Bengal  .  . .  6(1,304

21 Meghalaya  .  . • ' ,34°

22 Mizoram  .  . ■ 53°

23 Nagaland  .  . •  2,170

24 Sikkim  .  . ,  165

25 Tripura  .  . .  600

26 Uttar Pradesh  . •  2,38,527

27 Pondicherry  .  . • 9,57*

Total .  36,98,988

(b)  and (c)» In line with the plans of 
this  Ministry to release gas connections 
on a large scale from the beginning of this 
year, it  has been decided to sanction
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50,000 connection* in the month of Febru-
ary and I connections from March 
onwards for the country as a whole. No 
large scale release of LPG was possible 
i a  the month of January. The details of 
State-wise and month-wise number of 
connections to be given are not available.

S h o r t a g e  o f  K e r o s e n e  I n  O r i a a a

1114. SHRI K. PRADHANI : Will 
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government are aware 
that there Is an acute shortage of kero-
sene oil in the State of Orissa; and

(b) if so, the details regarding the 
supply of kerosene to that State during 
the last four months ?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI P. C. SETHI) : (a) 
No, Sir. The monthly allocations of 
kerosene to all the States, including 
Orissa, arc based on a 5% increase over 
the actual sales of this product during 
the corresponding months of 1980. 
During the last four months, the sales of 
kerosene in Orissa have been more than 
the allocations. The distribution of 
kerosene within the State is the respon-
sibility of State Government and they 
have been advised to ensure equitable 
distribution of the product so as to meet 
all the essential needs of the consumers 
within the level of allocation.

'I her mol Pouxr

(b) The details of allocation and sale 
of kerosene in Or ism between October 
1980 and. January, 1981, are as under: —

{Piguru in me trie tonus)

Month Allocation Sales

October, 1980 • 6560 6614

November, 1980 . 6096

December, 1980 595° 6359

January, 1981 . 64OO 6467 
(Provisional)

S e t t i n g  u p  o f  T h e r m a l  P o w e r  P l a n t s

1115. SHRI JANARDHANA POO- 
JARY : Will the Minister of ENERGY 
be pleased to state:

(a) whether Government have a plan 
to set up more thermal power plants in 
the country to meet the growing demand 
of power; and

(b) if so, the number and names of 
the places where these will be set up 
during the Sixth Plan ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIK.KAM MAHAJAN) : (a) Yes, Sir.

(b) Thermal power projects from 
which the benefits are envisaged during 
the 85 are shown in the Statement
attached.

S t a t e m e n t

Projects from which benefits are envisaged during the period 19O0— 85

Region State Name of the Projcct

NORTHERN REGION *
Haryana Faridabad Extn. Unit III

Panipat Stage II

Punjab Ropar

• Rajasthan Kota

U.P. Obra Extn.

Benefits 
during 
1080- 85
(KiW)

60
220

230

400

210
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1 a 3 4

Paricha 230

An para ‘A’ 630

Tanda 440

Central Sector Badarpur Extension 910

Singrauli Phase I 630

Singrauli Phase II 430

WESTERN REGION . Gujarat Ukai 5th Unit a to

Wanakbori 630

Wanakbori Extension a 10

Madhya Pradesh Satpura 8th & 9th units 430

Korba East 120

Korba West 420

Korba West Extn. 420

Maharashtra Nasik Unit 4th & 5th 210

Bhutawal Unit 3 210

Chandrapur 430

Parli Unit 3 aro

Trombay 500

Koradi Stage III 420

Ur an Gas 340

Chandrapur Extn- 219

Central Sector Korba STPS 630

SOUTHERN REGION Andhra Pradesh Vijayawada 310

Tamil Nadu Tuticorin Unit 3 310

Karnataka Raichur Unit I & II 4ao

Central Sector Ramagundam Unit I to IV 630

Neyveli Second mine cut j 420

EASTERN REGION Bihar Patratu 9th & 10th Unit Extn. IV 220

Barauni Extn. Unit VI & VII 220

MuzafFarpur Thermal 220

D.V.C. Durgapur Thermal Station IV a 10

Bokaro ‘B’ 810

Orisa Talcher Extn. aao
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1 9

West Bengal

Central Scctor

NORTH EASTERN  Assam 
REGION

Setting op of a base office of National 

Therm al Power Corporation at Kahal- 

gaon

1116.  SHRI D. P. YADAV  : Will
♦lie Minister of ENERGY be pleased to 
state  :

(a) whether  the National Thermal
Power Project Corporation of  India  has
set up any base office at Kahaigaon in 
connection with the setting up of a Super 
Thermal Power Station of aBoo MW ;

(b) if so, the total number of technical 
and nontechnical officers posted at  the 
site and  the details of their  assigned 
duty and the performance of the said 
nuclcus staff;

(c) whether  the site plan  has been
finally prepared and approved by Central 
Electricity  Authority ; and

< (d) if so, the salient features of the 
site plan ?

THE  MINISTER OF STATE  IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a)  No, Sir.

(b) Docs not arise.

(c) The feasibility of the  Kahaigaon 
STPS prepared by the National Thermal 
Power Corporation is under techno-eco-
nomic appraisal in the Central Electricity 
Authority.  The  approval of the site 
plan would be a part of the techno-econo-
mic  clearance to be  accorded by the 
CEA for the project.

(d)  As per the feasibility report, site 
foe the ultimate capacity of 2800 MW
power project com plex is likely to cover

3 4

Santaldih Unit IV 120

Bandel Extn. 210

Colaghat 63O

K.P.L. Extn. HO

C.E.S.C. 240

Farakka STPS aio

Bongaigann 120
Namrup Waste 22

Lakwa Gas 45

Mobile Gas 21

Bongaigaon Extn. 120

Chandrapur Extn.t 30

an approximate  area of 2325 acres not 
including land required for ash disposal. 
Of this about 780 acres would be the land 
needed for mam plant, 945 acres for the 
MGR railway system, 550 acres for the 
project  colony and 50 acres for other 
purposes, such  as roads, railway siding, 
etc.

ft «rti »rft

1117.  fhWTTO ViTM :  **TT

(̂ ) WT  JTf SPT |  %

%  fair

"ft#?  vfWT 120 SRHilHT
m  | ;

(a) srfe 5ft 
*ft wtr t ^  to *rk

r+rin spt? 5W

m ;

(»r) wt 1*5 *fr *r=r  ̂fa $
5TCTCTOT 3TT
WIcT n»*-Tl  % 5t ^

%   ̂ SFT W St? WT  îT

ft  t̂ nf «ft;  *ftr

(*T) % WT TITT
t nftT Pro ft
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«T*T?f ft? fan* ITTT fatrffaiT n f
tr ft  1

h c r e t M  o f  ‘E x p o r t  p u a  f e e *  on i n ­
d  i m t r i a l  A l c o h o l

1120. SHRI TANARADHANA
POOJARY : Will the \fcnister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state :

(a) whether UP Government has in-
creased the “Export Pass Fee” on in-
dustrial alcohol to.Rs. a a litre ;

whether the affected industries and 
t States have urged the Centre to 

prevail upon UP Government to bring 
down the 'export pass fee' to its former 
level of 35 paise per litre ;

(c) if to, whether the Centre has written 
to UP Government in this regard ; and

(d) if so, what are the details in this 
regard ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI) s (a) Yes Sir.

(b) to (d). The Central Government 
have received representations from the 
West Bengal Government as also from 
the All India Alcohol Based Industries 
Association pointing out the adverse effect 
this increase would have on the economic 
viability of Alcohol Based Industries. 
The matter has been taken up with the 
Uttar Pradesh Government for considera-
tion of these representations and forjneces- 
ury action in the matter.

G e n e r a t i o n  o f  E n e r g y  f r o m  T i d a l  
w a v e

I is i .  SHRIMATI GEETAMUKHER-
JEE ;

SHRI 1NDRAJIT GUPTA :

Will the Minister of ENERGY be pleased 
to state :

(a) whether Government have any 
plan for exploration of the possibilities 
of generation of energy from tidal waves 
•no ;

(b) whether such steps include the 
possibility of exploration of tidal waves 
near the Sundarbans in West Bengal ?

THE MINISTER OF STATE IN 
TH E MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) Yes, 
Sir . Government approved a proposal 
for taking up investigations ana studies 
in the Gulf of Kutch, Gujarat to establish

the feasibility for generating energy from 
tidal waves.

(b) No, Sir.

w s r f a i l f a w m t f . n f a w r  

1 1 2 2 . «Pr w iTm  r r w  : to t
flwsn STFTT»T JJ? *fnst
•ft f a :—

(t ) TOT *m.H % TRT
fa fir  farr % fans <r#t

I ;

(51) ?f, tft farpft *rtr

it f  t o  -3* far*ff % nro 
tot  | ; *ik

(n) T O R  5HT fa?Hf TO
Afar fa* srfa if ?<h t
f̂ TTT STI% % P̂TT TOT®T W

Tt TOT % fat* TOT
apt 3rr |  ?

$sr=TT b\t mrer *r*nwn 
«t«r> ( j * n f t  f» r*  i *  » ih f t)  :

(«p) ft (»r). ITTO tf t  5TT

T?t t  w k  ^ w t  *r*nsfrsr

t̂ it̂ T TT TM fTOT -Jin**!! I

S p e e d y  I m p l e m e n t a t i o n  o f  R n r a l  

E l e c t r i f i c a t i o n  S c h e m e s  b y  S t a t e s

1123. SHRI VIRHHADRA SINGH : 
SHRI K-P. SINGH DEO :

SHRI SUBHASH CHANDRA 
BOSE AILURI :

Will the Minuter of ENERGY be 
pleasrd to state :

(a) whether Union Government have 
urged the State Governments to finalise 
and implement with speed schcme for 
rural electrification so that they can offer 
better prospects for small industries and 
irrigation, and

(b) if so, the assistance given by the 
Union Government to State , State-wise 
for this purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Yes Sir.
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(b) Rural electrification schemes are 
formulated and implemented by the State 
Electricity Boards, Rural Electric Co-
operative Societies and, where there are 
no electricity Boards, by the State Gov-
ernments. Funds for the programme are 
allocated by the Planning Commission 
through Rural Electrification Corpora - 
tion and directly to the State under 
their Normal Development Programme. 
The financial assistance sanctioned and 
disbursed by the Rural Electrification

Corporation to the different states up to 
31-1-1981 is given in the statement.

To make the programme effective, all 
the state Governments have been addressed 
the highest level to ensure adequate power 
supply to the rural areas. The problems 
relating to shrota^e of construction material 
such as aluminium and steel are being 
sorted out and even imports are being 
resorted to, wherever, necessary.

S t a t e m e n t

SlaUwise petition o f  loan sanctioned and disbursed up to 31st January, 1981  by the Rural 
Electrification Corporation

(Rs. in crorrs)

SI. State Loan Loan
No. amount amount

sanctioned disburse "O

1 a 3 4

1. Andhra Pradesh

2. Assam . .

3. Bihar . .

4. Gujarat .

5. Haryana .

G. Himachal Pradesh

7. Jammu & Kashml

8. Karnataka .

9. Kerala .

10. Madhya Pradesh

11. Maharashtra

12. Manip: r 

*3- Meghalaya

14. Nagaland

15. Orissa .

16. Punjab

17. Rajasthan

18. Tamil Nadu 

«9- Tripura

69.88

38 .14 22.01

116.34 74-29

57.92 40 .14

26.24 22. l8

38.73 I8.3&

29. 5c 22.64

43-45 30.3®

>5-93 12.01

18.49 12.22

104.79 75-9»

6-55 2 , 6$

9*07

6.35 3.27

94.66 6o -93

54 . 16 42.38

I I I .  II 79.08

37.64

7.95 3 .74
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20. Uttar Pradesh 

s i. West Bengal .

150.86

96.76

86.3a

60.27

T o t a l  . >334-55 893.34

Norn : Beside* loan instalments am mating to Rs. 893.34 crorcs, the Corporation has also sane, 
tioned Rs. 6,10 crores for project-linked RE Debentures floated by State Electricity Boards

the opinion of the Attorney General of 
India regarding the entitlement of

Coal Wa«heries

n  a4. SHRI VIRBHADRA SINGH : 
SHRI SUBHASH CHANDRA 

BOSE ALLUR1 :
Will the Minister or ENERGY be
pleased to state :
(a) the number of coal washerics wot king 

in the country ;
(b) whether it is a fact that Government 

propose to set up a number of coal washerics 
to meet the growing demand of coal in the 
country ; and

(c) if so, what formulation have been 
made for the Sixth plan period ?

THE MINISTER OF STATE IX THE 
MINISTRY OF ENERGY (SHRI 
V IKK AM MAHAJAN (a) to
(c) • At preaent 16 washerics are 
under opertion. During the 6th plan period 
Goal India Ltd. propose* to set up 11 new 
washerics, including two washerics for 
beneficiation of non coking coal.

Sharing; of The in Dam Power and 
Water by Rajasthan at d Punjab

1125. SHRI RASHID MASOOD • 
SHRI MOOL CHAND DAGA: 
ACHARYA BHAGWAN DEV:

Will the Minister of ENERGY be 
pleased to state :

(a) whether it is a fact that the Attorney 
General to whom the question regarding 
sharing of The in Dam power ami water 
between Rajasthan and Punjab was referred 
has submitted his report to the Govern-
ment ;

(b) if so, when was the report expressing 
his opinion was submitted by the Attorney 
General; and

(c) the opinion expressed by the 
Attorney General and the decision if any, 
taken by the Government thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (») to (c) . 
In a meeting taken by the Prime Minister 
on I4*«-I979. with the Chief Ministers of 
the concerned States, the Prime Minister 
felt that since the issues are to be decided 
on the basis of legal rights, he would take

Rajasthan and Haryana for a share in 
the power benefits from the Thein Dam 
Project. The Attorney General gave his 
opinion on 2-5-1979, which has analysed 
all aspects of the issues involved. The 
matter is still under consid<ra.ion of 
Government.

Posting of Judges for disposal of 
Pending Cases

1126. SHRI G.Y. KRISHNAN:
SHRI K. MAKANNA:
SHRI CHHITrUBHAI GAM IT: 
SHRI KRISHNA PRAI A?

SINGH :
SHRI SUBHASH YADAV:
SHRI RAM SWARUPRAM:

Will the Minister of I .AW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(k.) the names of High Courts in which 
there is a need of judges to be posted ;

(b) the names of the Slates in which 
there Ls a large number of pending cases 
and since when ;

(c) the number of cases pending for 
more than ten years High Court-wise; 
and

(d) the measures «.r Government have 
taken or propose to take for tlieir speedy 
disposal ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKER ) : (a)
The following are the 'High Court* 
in which vacancies of Judges exist :•—

Allahabad, Andhra Pradesh, Bombay, 
Calcutta, Delhi, Gauhati, Gujarat, 
Himachal Pradesh, Jammu & Ka-
shmir, Karnataka, Kerala, Madhya 
Pradesh, Madras Orissa, Patna, 
Punjab i t  Haryana and Raiasthan.

(b) & (c). Intimation, as furnished 
by the High Courts, is given in the 
statement at Annexure I.

(d) Measures taken by the Govern-
ment or the speedy disposal of the cases 
is g ven in Annexure It.
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Annex urt I I

The following steps have been taken for 
speedy disposal of cases in Court* :—

(i) The Code of Civil Procedure was 
amended in 1976 to abolish the 
provision of second appeal to the 
High Court vuU section 100 A .

(а) The Code of Criminal Procedure 
based on the recommendations 
of the Law Commission was enac-
ted in 1973 and amended in 1978.

(3) The states and the Chief Justices 
have been requested to adhere to 
specified time schedule for send-
ing their proposals for filling up 
the vacancies of the Judges posts.

(4) The sanctioned strength of the 
Judges has been increased.

(*) Cases involving common question 
are being grouped together by 
several High Courts.

(б) Apart from the above, certain 
High Courts are taking the follow-
ing steps for ensuring better dis-
posal o f cases;

(a) Fix ng matters for hearing 
by • giving short returnable 
dates.

(b) Dispensing with printing.

(c) Expediting and giving pri-
ority to matters under cer-
tain Acts.

(d) Grouping of mat ten arising 
from Land Acquisition cases 
etc.

L o a a  I n c u r r e d  b y  O i l  I n d u s t r y

1127. SHRI G. Y. KRISHNAN: Will 
the Minister of PETROLEUM. CHEMI-
CALS AND FERTILIZERS be pleased 
to state :

(a) whether some loss has berm incurred 
by the industry during the last six months 
due to increase in the prices of pctro- 
products ;

(b) if  so, to what extent ;

(c) whether an increase in the prices of 
petro-products is still inescapable ; and

(d) if so, what are the items on which 
Government had to undergo heavy loss 
during the last six months?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI):

(a) Yes, Sir. There was a reduction in the 
profitability of the public sector oil refining 
and marketing companies together during 
the last six months i.e. from June 1980 to 
end December, 1980.

(b) Rough estimates indicate that 
the gross profits came down from Rs. 82.43 
crores in June-December, 1979 to Rs. 56.53 
crores in June-Dee. 1980. The short fall 
works out to Rs. 25.90 crores or nearly 
31.4% for the six monthly period.

(c) The prices can be expected to be 
stabilised only when increases in on-shore 
and offshore production of crude oil with-
in the country excced the growth in de-
mand for petroleum products.

(d) The factors leading to the losses/ 
reduction in the profits of the Public Sec-
tor Oil refining and marketing companies 
during June-Decembcr, 1980 are listed 
below :—

(i) Non-recovery of unavoidable ex-
penditure on maintenance, de-
preciation, wage bills of permanent 
employees and other infrastruc-
tural costs in the Eastern Sector 
due to Assam Oil Blockade.

(ii) Increased expenditure on financ-
ing the import of crude oil and 
petroleum products at higher 
prices.

(iii) Increased operational costs due to 
escalations in the wages, electri-
city tariffs, maintenance and re-
pair expenses, costlier purchase 
of chemicals and utilities, higher 
war risk insurance expenses and 
additional expenses on transporta-
tion of Bombay High crude due to 
new pij>elines.

H Y D R O - E l e c t r i c  P r o j e c t  o n  
t h e  N a r m a d a

1128. SHRI CHITTA BASU : Will 
the Minister of ENERGY be pleased to 
state :

(a) whether Government have decided 
to set up a Hydro-Electric Project on the 
Narmada ; and

(b) if so, the stage at which the project 
rests now ?

THE MINISTER OF STATE IN THE 
MIMISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) s

(a) Jfc (b) The Ministry of Energy is 
anxious that the hydel projects on the 
Narmada be expedited. Discussions have 
been held in this regard with the Chief 
Ministers concerned. Further discussions 
are also proposed to be held shortly.
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1129. SHRI CHITTA BASU : 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be
pleased to state ;

(a) what is the quantity of annual 
production in the Bombay High region 
at present;

(b) whether there is any possibility 
to increase this rate of production ;

(c) if so, whether such possibilities 
have since been explored ; and

(d) if so, the results obtained ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) The crude 
production target for 1980-81 is 5.2 
million tonnes.

(b) Yes, Sir.

(c) Yes, Sir.

(d) Phase IV and Phase V  (Advance 
Action) development programmes of 
Bombay High have already been approved 
and are under implementation. It is 
planned to raise the crude production 
from Bombay High and other offshore 
fields from 5.2 million tonnes in 1980-81 
to 13.2 million tonnes in 1984-85.

S u g g e s t i o n s  f r o m  E l e c t i o n  C o m m i s s i o n  
r e g a r d i n g  D i s p o s a l  o f  E l e c t i o n  

P e t i t i o n s

1130. SHRI K. MALLANNA : 
SHRI CHINTAMANI JENA : 
SHRI N.E. HORO :

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state :

(a) whether any suggestion was made 
by the Election Commission regarding 
the disposal of election petitions to the 
effect that appeals against the decision 
on such election petitions on points of 
law only may be taken to the Supreme 
Court ;

(b) whether the Commission has 
suggested that an independent body such 
as the Commstion itself; may be entrusted 
with the disposal of election petitions ; 
and

(c) if so, the reaction of Government 
thereto ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKER) : (a) to (c).

i8i Written Answers P H A L G U N A

Yei, Sir. Thoe tuggotioiu ai well j u 
other proposals for electoral reforms are 
under consideration.

F a l l  l a  p o w e r  G e n e r a t i o n  I n  D .V .C .

1131. SHRI SATISH AGARWAL : 
Will the Minister of ENERGY be p/eased 
to state :

(a) whether it is a fact that the produc-
tion of electricity in D.V.C. has suddenly 
fallen ;

(b) whether Government have taken 
any step to find out the reason for the 
suaden fall in production particularly 
when the project was recording signs of 
gradual improvement ;

(c) if so, the details thereof ; and

(d) whether he has invited the 
President of the D.V.C. workers’ union 
to Delhi to hold talks to find out ways and 
means to bring about harmonious relations 
so that the production in D.V.C. is not 
hampered and if so, what w v the out-
come of the talk ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) to (c) . 
The average daily generation of power 
in DVC during the last 7 months may be 
seen in the annexure. It will be seen that 
due to the measures taken by Government 
there has been an improvement in genera-
tion over the last four months.

(d) There are several Workers' 
Unions in the Damodar Valley Corpora-
tion, of which most are registered though 
not all of them arc recognised. While 
some of the Union officials have met the 
Minister for Energy, no formal talks have 
been held with any official of these Unions 
as this is primarily a function of the D.V.O. 
Management.

ANNEXURE
Damodar Valley Corporation

I, 1902 ( S A K A )  Written An*u>*n iga

Month
Daily

Generation
(MKWh)

t 2

July 1980 . * .  12.29

August 1980 . 11.68

September 1980 . »*.37
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October 1980 

November 1980 

Decen.ber 1980 

January 1981

February 1981
(1—ao)

11.48 

• *-97

1313

1'.39 

13-10

the Soviet Union will be low in octane 
content and will  contain  excessive 
sulphur;

(b) whether  thu will cause  serious 
damage to tlie  internal  combustion 
machines and the formation of carbon 
will be too high; and

(c) whether Government propose devi-
sing  methods for filtering  it  and  not 
supply the same to the Defence as it 
likely to affect the taite-off speed ol 
vehicles and air-crafts?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND  FERTILIZERS : 
(SHRI P. C. SETHI) : (a) No Sir.

the

V isit to Foreign  C ountries  for  C olla. 

bo ration for Petro-C hem ical  units

1132.  SHRI SATISH AGARWAL: 
Will  the  Minister  of  PETROLEUM, 
CHEMICALS AND  FERTILIZERS  be 
pleased to state :

m  (a) whether it is a fact that hr had 
gone to d:flei»nt for* ign countries  for a 
fortnight to d scuss with them the prospects 
of collaboration and st tting up of petro-
chemical  licit* in India;

(b) if so, the nam's of ihr countiics 
that he had visited ; and

(c) the r.&tute of ptoposals made by 
our Government to each one of them and 
their icaction in legaidto them?

THE MINIS*] LR OF I LI ROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI P. C. SETHI) :  (a) to (c) .  Thr 
Minister of Petroleum,  Chemicals and 
Fertilizers i«cently visited Fiance, U.K- 
Romania  and Italy.  The visit was no| 
with the specific  obj# et of s« eking any 
c<>untiy*s collaboration in s. tting up of 
pen o-ch'mical units in India. No pioposals 
were,  therefore,  mad -- to any of these 
countiics in this  icgard.

H°w«ver,  our interest in  foreign 
collaboration was indicated  when the 
subject came  up for discussion.  Both 
France and Italy have expressed interest 
in assistij.g  us in setting up of the petro-
chemical complexes.

Supply of petroleum oil
U.S.SJI.

by

1133.  SHRI SATISH  AGARWAL : 
Will the  Minister ol PETROLEUM, 
CHEMICALS AND  FERTILIZERS  be 
pleased to state :

(aj whether it J is a fact that the ( petro- 
eum oil that the country will get  from

(b) Djcs not arise.

(c) Does not arire.

Report subm itted by  Election 

C om m ission on E lection  Procedure

”34 DR. V AS ANT KUMAR 
PANDIT : 

SHRI HARINATH MISHRAs

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to lay a statement showing :

(a) whether the Election C.>inmission 
lias submitted a  Report  to Government 
during December 1980 and  given its 
recommendations ;

(b) if so, what are the specific recom-
mendation- (i) to check multiplicity  of 
independent candidates, (ii) to  ensure 
free and fair poll, (iii) to check  booth- 
capturing,  (iv) creation  ol  election 
fund,  (v) preparation of electoral  roll 
(vi) alloc t;on  of  support  fund  for 
revision of e’cctoral r *Us (vii) provision of 
photographed  identity  cards  to  tlic 
voters; and

what action have Government taken 
on these recommendations ?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS.  (SHRI 
P.  SHIV SHANKER ) :  (a)  Ye*,
Sir.  The Report in question is the Report 
on the General Elections to the House 
ol the People and the Legislative Assem* 
Uki fcOl  Y.n ■l\es;drntial
Election 1979 Volume. 1 (Narrative) which 
was laid on the Table of the House on 
23rd December, 1980.

(b'' A statement showing  the  list of 
some important recommendations  made 
by the Election Commission in the Rrport 
is  laid on the Table of the House.



(c) Tne recommendations of the Ele-
ction Commission are under considera-
tion along with the other proposals for 
electoral reforms.

Statement

Some imtnrtant recommendations specifically 
mad'' by th* Election Commission in its Report 
on General flections to the House o f  the People 
and the Legislative Assemblies 1979-80 and 
Vice-Presidential Election 1979, Volume I  
( Narrative) .

x. 7 0 check multiplicity o f  independent can- 
didatees

(i) The amount of security deposit 
should be doubled.

(ii) There should be at least 10 pro-
posers and 10 seconders for each 
independent candidate.

(iii) The minimum number o f votes 
required for the refund of security 
deposit should be increased from 
i/bth to 1/4th o f the total valid 
votes polled in the constituency.

(iv) A candidate securing less than a 
specified percentage of votes, say 
10% of the total valid votes pol-

led, may be disqualified for a period 
o f six years.

a . T o  ensure free andfair p o ll:

(i) A law should be made by Parlia-
ment providing for, among other 
thing?, compulsory registration of 
pV.itical parties, regulating their 
internal functioning. the manner 
and mode of election of their 
o I H brrarcrs and other committees 
at various levels at stated inter-

vals and the like. Such law 
should provide for periodic ins-
pection and publication of their 
accounts.

(ii) Tne expenditure of political 
parties, at least that part of it 
which is spent in the furtherance 
of the projects of a particular can-
didate, should be deemed to have 
been incurred or authorised by 
that candidate.

(iii) Toe period of disqualification for 
failure to lodge the account of 
election expenses should also be 
extended from three years as at 
present to five years a* in the case of 
som? other disqualifications which 
would keep sucn disqualified per-
sons out of the electoral battle at 
least for one general election.
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(jv) The procedure laid down under the 
law (for the examination of cases 
of candidates who make default in 
complying with the statutory 
requirements regarding filing
accounts of election expenses
should be changed as follows:—

(l) The candidate who has not filed 
his account of election expenses 
shoul i automatically incur the dis-
qualification for co:.tcstii,g elections 
for five years from the date on 
which the account of elrction 
expenses to be filed;

(a) In the case of elected candidates, 
such disqualification should not 
take effect till after the expiry 
o f three months from the date of 
his election and if, for reasons to 
be recorded by the Commission, the 
Commission removes the disqualifi-
cation of *uch pers.»n On h s appli- 
cat 'o 1 and later filing of the return 
o f his election expenses, the dis-
qualification should be deemed to 
have been not incurred by such 
candidate.

(3) The Commission should have the 
power as at present to remove or 
reduce the period of disqualifica-
tion incurred for non-filing of 
election return.

(4) The Commission should have 
power to scrutinise the returns of 
election expense* to see that they 
have been correctly rendered and 
if  not the persons concerned should 
incur disqualification.
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3. T o check booth capturing :

(i) Tne Commission is examining the 
feasibility of introducing a simple 
electronic voting machine and 
exorrim^nts like field trial etc. in 
this regard arc underway.

(ii) The Commission has evclvcd gui-
delines which the District Ele-
ction Officers/ Returning Officers 
are required to bear in mind. 
The main points of guidelines 
are :—

(1) The average number of votrrs to 
be allotted to each polling star’on 
should be 750 and the maximum 
number is 1,000 voters save in 
exceptional cases.

(a) No voter should ordinarily be requi-
red to travel more than a Kms 
for reaching his pol ing staticn. 
In sparsely populated hilly or 
forest areas, a relaxation of the 
condition uptt>3— 5 Kms. is allowed-
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(3) The fpolling stations should as far
as practicable* have at least an area 
of 20 sq.m. so that it may not 
be too cramped or congested making 
it difficult to take the poll.

(4) To the extent practicable polling 
stations in rural areas should be 
at the same place as for Panchayat 
elections, so that voters could go 
end cast their votes always at the 
sam~* place and not at diffe-
rent places for different elections.

(5) As far as possible polling stations 
should be located in schools
(Government or aided) or 
other Government or Semi-Gov-
ernment institutions. The 
location of polling stations in a 
private building* or premises 
should be avoided. But where this 
becomes unavoidable the buildings 
should be properly requisitioned 
and/or consent of the owner 
should be obtained in writing.

(6) No polling station should be loca-
ted in police stations, hospitals, 
temples or places having religious 
significance.

(iii) With a view to piotecting 
the weaker sections of society 
from intimidation and to allow 
them tn freelv exercise their 
franchise the Commission issued 
directions that as far as practicable 
polling stations should be set up 
in areas predominantly inhabit-
ed by such sections even though 
the number of voters in such 
areas may .be less than 750.

4. Creation o f The Commission
Flection fund : has rccommend-

&  Allocation o f  xup- ed creation of an
'5. port fund for revi - elect,on t'und ’’or 

fion o f electoral roll the following 
purposes:—

(i) Revision of electoral rolls ;

(ii) Conduct of elections ;

(iii) The storage of election material 
and records;

(iv; Issue of photograph identity cards 
to voters; and

(v) Payment of subvention of politi-
cal parties.

6. Preparation o f  electoral roll : ;

In vfew of the proposed annual 
revision of electoral rolls with reference 
to 1st January as the qualifying date,

there is no need for specifying four 
qualifying dates, as proposed in 
Commission's comprehensive pro-
posals for amendment of the electoral 
law to the Government sent earlier.

On the Other hand, there should be 
freezing of the electoral roll after a revi-
sion in an area without giving any 
scope for further inclusion of deletion of 
names in the event of a general election 
or a bye-elcction. Suitable amend-
ment in the Representation of the People 
Act, 1930 is ncccssary for this purpose.

7. Provision o f  photograph identity cards to 
voters :

The Commission lias drawn up a scheme 
for covering the entire country with the 
issue of Identity Card-cum-photograph 
to voters. All the States have been ins-
tructed to take up the scheme for imple-
mentation in three phases leaving the 
details regarding actual implementation 
to the Chief electoral Officers of the States

The Broad outlines of the scheme are 
indicated below :—

(1) Each adult citizcn should be 
issued an identity card with his photo-
graph. The cost of Photograph may 
lie fully borne by the State or shared 
between the State and the individual 
adult citizcn on 50:50 basis. The agency 
for preparing these Photograplis should 
be widely decentralised in s ch a manner 
as to entrust each agency with the work 
in respect of only 5 to 10 polling btxrfhs 
covering abou! 5,000 to 10,000 adult 
citizens.

(2) The agency should be asked to 
prepare the Photographs in duplicate 
andthesc copies o"photograplis with the 
negative should be handed over to the 
Registration Officer appointed for 
each assembly constituency and the 
payment should be made to the photo* 
grapher on the production of the copies 
of the photographs to the Registration 
Officcr.

(3) The identity card of each voter 
should carry only the basic particulars 
of the voter like name, father’s name, 
place of registration of the birth of that 
person, if  it is available, permanent 
address. Each State should have a 
code number and the district, consti-
tuency and polling booth sub*ccde 
numbers to identify a person in the case 
of migration to another place after regis-
tration and effecting proper transfer 
of the records to the place of his migra* 
tioo.
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The photographer may be asked to 
fill these particulars on the iden�ity 
card in the printed form-at as designed 
above and supplied to him for that 
purpose. 

( 4) The Identity Card-cum-photo­
graph will serve as a "Social Security" 
card so as to induce the adult citizen 
to possess the card by highlighting the 
advantages of such possession. 

(5) For the above purpose, the posse­
ssion of the identity card should be 
made compulsory for all purposes like 
(i) issue of ration c;irds; (ii) admission
in colleges ; (iii) employment ; (iv) 
land registration and transfer of imove­
able property; (v) admission of children 
of such citizens in schools and colleges; 

(vi) other social welfare measures like 
grant of loans from cooperative banks 
etc. and membership of these institu­
tions. 

Monthly requirement of Coal 
[oJ each State 

1 135. SHRI D. P. JADEJA : ' Will the 
Minister of ENERGY be pleased to state : 

(a) what is the monthly need of coal 
o" each State ; 

(b) the qu1"1tity supplied against their 
requirement; and 

(c) what arc the measures being taken
by Government to improve the supply of 
coal to each State according to their 
requirement ? 

"HE MINISTER OF STATE I:'.\J THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) & (b) : A 
statement indicating the State-wise mon­
thly coal demand and supply in 1979-80 
is enclosed. 

(c) To improve the coal supplies to the
States steps are being taken in consulta­
tion with the Railways to increase avail­
ability of wagons for coal loading. Be­
sides, the coal companies are releasing coal 
by ro.1d ag,inst sh:>rtfall in rail movement 
to idustrial consumers. Coal from a 
number of identified mines is also being 
released on free sale to consumers. 

Statement 

(Figures in lakh !onnes) 
----··- -----

State 

1. Andhra Pradesh 

2. Bihar

Average 
monthly 
demanrl. 

in 
1979-80 

Average 
monthly 
supply 

In 
1979-80 

2 3 

4·4 

,20 ·5 14 .7 

2 3 

 

3. Delhi 2.8 2.3 

4· Gujarat 5 ·7 4 ·9 

5· Haryana 2.2 o.8

6. Madhya Pradesh 7·3 9 .8 

7· Maharashtra 5 .8 5 .8 

8. Orissa 2.5 3·5 

9· Punjab 3·9 I ·2

10. Rajasthan 2.0 o.8

1 1. Tamil Nadu 3 .2 2'2 

12. Uttar Pradesh . 12.0 8.6 

13. West Benal 14·5 II .O 

14. Others l .6 1 .0 

NotE :-These figures exclude despatches 
to Railways and for export. 

Closure of Badarpur Thermal 
Power Plant 

1136. SHRI K. P. SINGH DEO : 
SHRl SUBHASH CHANDRA 

BOSE ALLURI 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether it is a fact that recently the
Badarpur Plant was shut down to have a 
thorough overhaul ; 

(b) whether it is a fact that this had be­
come necessary because the percentage of 
stone in  the coal supplied to  the plant was 
very high ; 

(c) if so, whether any enquiry into the
matter was conducted and ifso,the findings 
thereof ; and 

(d) what steps are being taken to ensure
that coal of required quality was supplied 
as any inferior supply cause� damage to 
machines ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) There was  
no shut down ofBadarpur TJ..ermal Power 
Plant in the recent past for thorough over­
haul. However, Unit No. IV of 21 0 MW 
was shutdown from 7th January, 1981
to 21st January, 1981, to attend to the 
damage to the coal re-heat line of the 
turbine. 

(b) No, Sir.



191 Written Answers FEBRUARY 24, 1981 Written Answers 

(c) Does not arise . 

(d) Tne matter has been taken up with' 
the concerne,J authorities for supplying coal 
of the appro;iriate qua! 'ty. R )re,en­
tatives of the power statiou hav� also 
been stationed at the leading points to 
ensure s:ipply o.' coal o · the requisite 
quality. 

Manufacture of Modern Minin,,. 
Equipment 

. "' 

1137.SH:lI K.P. SL.GHDEO: 
vV1ll the .\'!inister o "E. ERGY be plca.<ec\ 
to state : 

_(a) whether it is very e,sential that the 
mmmg equipment in our country is up­
dated_ and biought at p-ir with those being 
used m foreign countries ; 

(b) ifso, what plans h::n-c been envisaged
to manufactu�·e modern machinery 'for 
the mmes w1thm the country ; and 

(c) how much of s:ich quipmcnt is 
currently be.ing imported 7 

THE ML ·rSTER OF STATE IN THE 
MI:"ISTRY OF EXERGY (SHIU 
VIK.RA: 1 .\L\!i\J.\>.) : (a) Yes, Sir. 

�b) .\ 1:·m. of the mining machinery
bcmg used m coal mine5 is manufactured 
m the n:ntry._ T.) g tin self-sufficiency 
a::I<l to _m,Iigenise 1mporteJ equipment. 
pro�,·e1s1vdy cliscassions have been held 
b'!tw�:1 .\1;o:i1.ti0, of Indian E,gineerin" 
Iwhstry and the C:ml Industry. 

"' 

(c) Im,n:ts arc bJin" m l . . 
num':>-:r of item· s·,-' " ac-: of a  limited ' ' --1 as cir n-J" I eap1:ity sh,vcl, and 1 

. ;-i, mes, . a:gc 
eq,,ipmc,t. In re,pnct 

0/,wall m1nm,z
items m 1nufacturc i� b <? most of t_hese
indigenised. "i,g progressively

Production of M th a ura Refinery

1138. SHRT K p S Will the .\fTNISTER 
· .:.., I'l'GT-I DF:O : 

CHEMIC'\LS A - O� PETROLBCJ:\1.,
pleased to.state : D FERTILIZERS be

(a) w!1ethni• ti .\ would be �bl le 'ht�·ira Rd1nery · c to keeo up ts h cl I f goino- into r cl . ' . , sc. e •1 e o "' P o uction this year ; 

be
(b)

5
ifso, th': quantum of oil th-it will 

th �
e 1:

1
e
l
d

be
per Y'::lr an:! other bye-productsa w1 available ; and 

(�) what pro�ress has bee, m:ide inI aymg .\.fath1
;1ra-Cambay an.cl :\fathura­Haryana/PunJab pipeline ? 

THE Y!L ISTER. OF STATE IN THE MINISTRY OF PETROLEUM, � I : 

:VHC.\LS .\�D FERTILTZE:lS (S HRI 
DALBL SI. -GH) : (a) Yes, Sir. 

(b) Tc1': :\Ilthura R-,finery is designed
to process six million tonnes per annum o · 
crude oil. During the year 1981-82 it is 
expected to process 3 million tonnes of 
crude. Tara: Refinery would be produc­
;ng stand:trd petroleum products which 
include Liquefied Petro eum gas, Naphtha, 
i'vbtor-spirit, Aviation Turbine Fuel, 
Superior kerosene, High Speed Diesel, 
Light Diesel Oil, Furnace Oil, Bitumen 
etc. 

(c) It is pr·�o.i:n:·l th-it the question 
refers t, S1lay.1-Viramgam-Mathura 
Crude Pipe Ii ·1,:: 'lnd D; \hi-. \,-n ':nla-J ullun­
clur p:·3(1 i:'.s Pipelin�. Acc::irclingly the 
inform:ition is given below 

(i) Sa!:1n,v:ra.ng:im-,\1ath•tra Pip3line 

The Salaya-Viramgam-Koyali Section
has already been commissioned in Sep­
tember 1978 and is transporting crude to 
Gujarat Refinery. Pre-commissioning 
jobs of \"iramgam-Mat hura Section are 
in pngress and this section is expected to 
be filled with crude oil by end o' March, 
1981. 

(ii) .1fathura-Delhi-Ambala-711llundvr Pipe­
line : 

The construction work has already 
commenced and about 20 Kms. of pipe 
has been wclclccl from Mathura end. 
The work on construction of 
stations at M:ithura, Ambala and 
J ulunclur has also started. 

Programmes Telecast by Delhi 
Doordarshan 

1 139. SHR..I GHCJFRJ\N AZ . .\:\I : 

Wil1 the :\[I�ISTER OF INFORMA­
TION A"i'D B:'O.\D::: \STI1-G be 
pleased to state : 

(a) whether Delhi T .V. is short of good
programmes : · 

(b) if not, the reasom why useless
foreign m'lde fillers are used to bridge the 
gap between the major programmes ; 

(c) whethr D 1orclarsha� is prepar-
ing any Indian serial (like Shakespeare 
serial) for t!lecast regularly ; and 

(cl) ifso, the details thereof ?

THE DEPUTY . H ISTER IN THE
MINISTRY OF rnFORMATION A�D 
BROADCASTING (KUMARI KU.\1UD­
BEN M. JOSHI) : (a) No, Sir. 

192
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(b) Ai far an possible, unforeseen gaps 
occurring between major programmes are 
bridged by using Doordarshan’s own 
productions. But sometimes such gaps 
are also filled by using foreign items 
especially when the preceding or the follow-
ing item is in English or in a foreign 
production. The selection of ‘‘fillers’ ’ 
is generally done in accordance with the 
programme exigencies and the type of 
programme falling short.

(c) and (d). D >ord*rshan is no! preparing 
any serials like the serial on Shakespeare’s 
work for telecast regularly. However, 
Doordarshan if making efforts to get 
some T. V. films produced by eminent 
film makers based on short stories wr tten 
by famous authors. Diordarshan also 
proposes to get a series o f films produced 
on States of India and another on humo-
rous themes.

P r 3grees Regarding Telecasting 
Asiad in Colour

1140. SHRI GHUFRAN AZAM  : Will 
the Minister of INFORM ATION AND 
BROADCASTING be pleased to state :

(a) whether the preparations for tele-
casting Asiad in colour are in progress ; 
and

(b) if so, the n-vrress so far in details 
including cost of 1 1;tailing colour equip-
ments for telecasting ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR I KU- 
MUDBEN M. JOSH1) : (a) and (b). 
The domestic coverage of the Asian 
Gacies will be in black and white. How-
ever, the feisibility of providing colour 
coverage for external use is under study. 
No final decision has been taken so far.

D e f i c i e n c y  o f  E n e r g y  I n  m a n y  S t a t e s

1141. SHRI GHUFRAN AZAM  : 
Will the Minister of ENERGY be pleased 
to state :

(a) whether several States are deficit 
of energy ; and

(b) if so, what are the preparations 
in progress to meet the demand in summer ?

TH E MINISTER OF STATE IN THE 
M INISTRY OF ENERGY (SHRI 
V IK R A M  MAHAJAN) : (a) Some of 
the States like Punjab, Rajasthan and 
Uttar Pradesh in the Northern Region, 
Madhya Pradesh and Maharashtra in 
the Western Region, Karnataka and 
Tamil Nadu in the Southern Region, 
Bihar and Wcat Bengal in the Eaitern 
Regjop are facinj Energy shortages.

(b) A  number of short term measures 
have been/are being taken to increase the 
power availability in the country. Thete 
measures include better load manage-
ment, improvement of capacity utilisation 
of the existing capacity, expediting com-
missioning of new generating capabity and 
arrangements for supply of adequate 
quantities of coal for thermal power sta-
tions. As a result of these measures, 
there has been increase in generation by 
20% in November, 80, 16% in December, 
80 and 9.5%  in January, 81 as compared 
the generation in the corresponding period 
in the previous year and overall power 
shortage in the country has also decreased 
compared to the corresponding period 
last̂  year.
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’f t  fa r o  arf^

*  *7 *r tto  »t̂ T 1

— (*r) <i^ V s < f  s t tt  sra w  

t o t  |  f r  74  r̂rer 

VK<ftq f e j f f  ^  ft^ t  1 w *  

v f ^ w  % 100 trrer
^TO % Jj?*r % *ftf?4l “P%S 

*r  ̂ vamf *nj ^ i

C o n s u m p t i o n  o f  S y n t h e t i c  b a t e d  O i l s

1143. SH RI H A R IN A TH  M ISR A  : 
Will the Minuter o f PE T R O LE U M . 
C H E M ICA LS AN D  F E R TIL IZ E R S 
be pleased to state :

(a) whether Government propose to 
organise more research and development 
efforts for the development o f synthetic 
based oils in the country during the current 
Plan period ;

(b) the total consumption o f lube oils 
and greases during the last one year ;

(c) whether India’s consumption is 
considerably high compared to industrially 
advanced countries ;

(d) whether it is a fact that consumption 
of products like lubricants and a host of 
petroleum specialities has a growth rate 
o f 8 to 10 per cent in the country ; and

(e) if  so, whether Government propose 
to take steps to utilise them more efficiently 
and recycle them whenever possible ?

TH E  M IN ISTER O F PETR O LEU M  
CH EM ICALS A N D  FERTILIZERS* 
(SHRI P. C . SETHI) : (a) Yes, Sir- 
Our research organisations viz. I PC, 
IIP, C F R I are already engaged on the 
production o f synthetic oils and are 
expected to continue their activities in 
this regard during the current plan period. 

m• 1  • • *• * -*• -
(b) The total consumption o f lube oils 

and greases in the country during 1979-80 
w m  of the order o f 5-7 b k b » 'M T f r

(e) The level of consumption o f automo-
tive engine Hibrieants in India is rehitivefy 
higher compared to usage levels in advan-
ced western countries based on certain 
published information.

(d) The compound growth rate o f  con-
sumption during the period 1975-76 to 
1979“8o  is 7% .

(e) The Govt, has examined in depth 
and has introduced a voluntary registra-
tion scheme for re-refiners for ensuring 
quality o f such recycled oils, I.S.I. has also 
ijsucd quality standard tor rc-refined 
engine oils.

A . iJV
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Snggeetlons  made  by  Election 
Cô r̂isrion

SHRI HARINATH MISRA : 
Will the Minister of LAW, JUSTICE 
ÂND COMPANY AFFAIRS be pl̂  ̂
to state whether Government have taken 
any final dociaion in regard to the sugges-
tion made by the Chief Election Commi.1- 
sioner regarding periodic audit ofaccounts 
of political parties ?

TOE MINISTER OF LAW,JUSTICE 
AND COMPANY AFFAIRS (SHRI P. 
SHIV SHANKER) :  No, Sir.

Power sbo^ ê In North Blhar

• 1x45.  SHRI HARINATH MISRA : 
Will the Minister ofENERGY be pleased 
to state :

(a) whether it is a fact that there is 
acute power shortage in North Bihar ;

(b) the quantum of power supplied to 
North Bihar region during the period from 
Januay x̂to to January 1981 ; and

(c) the quant̂ n of power Jjppj/cd .to 
North Bihar region in compari..on to the 
demand of the area ?

THE MINISTEROFSTATEIN THE 
MINISTRY  OF  ENERCY  (SHRI 
Vî ^M   MAHAJAN) : (a) Yea, Sir. 
North Bihar Region is experiencing shor-
tage of power.

(b)  and (c).  About  483* 50  million 
units of energy was supplied to COuum̂ 
in North Bihar ^̂ mst  the estimated 
requirement of about 847 million units 
during the period January ig'1<> toJanuary, 
1981.

T. V. Station at Tlrupad, A. P.

1146. SHRI V. KlSriORE ̂ CHANDRA
S. DEO : Will the ̂ Mi4ister,of INFORMA-
TION  ,  BROADCASTING  be
pl̂ca,ted to state :

I I
(a, whether Government are ôo.o.aider- 

ing a prôpocal to set up a T.V. Station at 
Tirupati in Andhra Pradeab ;

(b)  whether Govcr̂runcntiave received 
any prô ^̂ from Tirupati
Dcvu^^  ̂in thil regard ; and

• j  ;;
. (c} if 11<1, the action so far being taken 
m the Âtt.er ?

THE DEPUTY MINISTER IN THE 
MINISTRY  Of  INFORMATION 
A.'1D  BRQ̂,WCASTING  (K.UMAlU
KUMUD BEN M. JOSHI) : (a) No, Sir.

(b)  and (c).  There  have been 
tioru fro-n  various quarters for settiog 
up a TV Centre at Tirupati. However, due 
to constraints on reaourccs, it has -not been 
pouible lo provide a TV Centre there. 

Hog»tbl Project,  Karnatab

1147.  SHRI JI. V. DESAI :  Will the 
Minister  of ENERGY  be  pleased  to 
state :

'■ . *' \\
(a) whether effi>rts are under  way to 

allow the National Hydro Electric Powei: 
Corporation to, take up  the  H^ âbl 
Project in Karnataka  ; and

(b) what are the other projects likely 
to be undertaken ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  ENERGY  (SHRI 
VIKRAM ^^^AN) : (a)  With the 
approval  of the concerned States,  the 
Centre is willing to take up the execution 
of Hogenakal and other  hydel  projects 
on river Cauvcry.

{b) The National Hydroelectric  Power 
Corporation i.1 engaged currently in  the 
following new projects :—

E,ce,;ution

(1) Du}.-̂ti—J&K State-390 MW

(a) Koci Karo—Bihar—710 MW 

I d •
inwsligation :—

( 1) Chanera—Himachal  Pradesh—400 
MW (estimated).

Tho following 1e'i ,mes have also been 
entrusted co the Nl’rlC, and preparatory 
action is being taken

:—

(1) Uri-J&K State—4Bo MW. 

ln1¥}tigalion-cum-txu11lion

1. Parvati H.P. — 1900  MW

а. Kol Dam H.P —  6oo MW1'  •
3. Dhanliganga  U.P,

4. Ramgâ a  U.P.

5. ^̂ iganga U.Pf

б. T_;t.nkapur u.P.

7. K,nkan Range—  Maharashtra 
Schemes

Ai'r̂ mMt  with  Soviet  tba,ion   ̂ 
ŝ etdai tap po1Yer plants aad to inucas« 

coal p̂rocluĉ n

1148. SHRI  B.V. DESAI  : Will the 
Minister of ENERGY be plêased to state:

n J
(a)-wtê er it is a  fact  .that Soviet 

U^M NYC  to help India  in fuel
power plant ;
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(b) if eo, whether thia ia in follow-up of 
the ^^em ent ligned on 10th December 
lu t year during President Br^^nev’s vi.Iit;

(c) if  ao, what are the features of the: 
10th Drcecember agreement in regard to 
Soviet ^Aaistance for in^cmuing output 
and in e ra ta g  a 3^» MW aupcr thermal 
power plant in the Singrauali coal belt to-
gether • with traiumiuion lines;

(d) whether in the month of January 
ig8i a Soviet team had visited India and 
reached ao ^^^rnent as to how to imple. 
ment the dccuion arrived at in thia regard;

(e) by what time the implementation of 
plan will be atarted ; and

(f) wh,.t kind of wutance USSR will 
provide; and

(g} to what extent the power position 
will be improved after completion of this 
1ehcme?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) Yes Sir.

(b) Yea, Sir.

(c) As per the A^ecmcnt on Eco-
nomic &  Technical Cooperation con- 
duded between the two countries in 
December, i^to, Soviet aaistance is to be 
provided for the construction of an inte* 
grated thermal power plant of
MW capacity (with p̂ocsibility of exp; n- 
sion up to 3<000 MW) together with a ^ -  
dated tranumlaion lines of about 
bnJ l^gth and atagc wise conatruction 
of !ie  Ni^^i coal mine in the Singrauli 
rcgion. Besides the integrated power 
projcct, Soviet usiatance is also being made 
available for the conatruction of Jhan- 
jhra coal mine and the in tegrated develo-
pment of the fint stage of the Mukunda 
open cast mine.

(d) Yes, Sir. Soviet teams' o f experts
in the fields of power and cCOAl development 
visited Indu in January, 1981. During 
thcr viat, dte^uons were held between 
them and Indian on iaues relating
to the implementauon o f  the various 
power and c^I projccta indicated in the 
Dccember Agreement.

(e) Although follow-up ^ c ^ o m  
betwttn cxperu from both the counuica 
have already b̂een held the time adicdule 
for the execution of the projects hu  not 
yet b̂een final̂ ised.

(f) The exact ICOpc of the uaistance 
that the Soviet Union will be providing 
for the power project and the r""1 pro- 
JCC h u  not yet been f ^ ^ M . H ow ler,

Soviet ^ u ta n c e  shall be in am u such aa 
survey work aupply of equipment, machi- 
ncry, and mat^^^ aa aJao exchange of 
technical know-how.

(g) With the completion of the fine 
phaae o f the power project, 1̂ 000 MW 
of power generating capacity would be 
added in the Western region of the country.

Constitutional Provlaiona regarding 
L^epl Aid

1149. SHRI HARIHAR SOREN : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleaaed 
to stale :

(a) whether it ia a fact that there ia 
a Constitutional provision to provide 
legal aid to the Scheduled C ute and 
Scheduled Tribes ^»ple;

(b) if so, the amount provided to the 
S.C. and S.T. people of Orisa during
1979-Bo and i^ ^ £ i u  legal aid;

(c) the number of p ep le  from various 
districta of the State benefited under thia 
financial benefit provided to S.C. a d  
.S .T.; and

(d) the details thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV S H N K E R ) : (a) There ia
no special provision under the Constitu-
tion of India for providing legal aid to 
the Scheduled Castes &  S cheduled Tri-
bes. Article 39A of the Constitution pro-
vides that “ The State shall secure that 
the operation of the legal aystcm promotes 
justice, on a b^^ of equal opportunity 
and shall, in particular, provide free 
legal aid, by suitable legislation or sdic- 
mes or in any other way, to emure that 
opportunities for sec^^g justice are not 
denied to any citizen by reason of econo-
mic or otier disabilities. It applies to 
all citizens who are handicapped by 
reason economic and other disabilities.

(b) to (d) The State Government of 
Ori—  is being requested to supply the 
information on the pointa and it will be 
laid on the Table of the House after it 
l w  been received.

Colour Television compromiae for-
m ula with D o o ^ ta n ^ ^  com m erdal 

C o lo ra tio n

1150. SHRI B.V. DESAI :
SHRI ARJUN SETHI 

Will the Minister of INFORMATION 
AND BROADCASTING be plcaaed to 
state:

(a) whe&cr it h u  bttn that
Govc^meot will go ahead with the colou1
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television  project under the compromise 
formula with the Doordarshan Commercial 
Cô wration taking up colour  transmi-
ssion and Doordarshan retaining black 
and white; —  —■-

(b) if so, how far this is possible;

(c) whether any final decision in this 
regard has been  taken; and

(d) if so, when' it is likely to be started ?

THE  DEPUTY  . MINISTER  IN 
THE MINISTRY OF INFORMATION 
AND  BROADCASTING ( KUMAR! 
KUMUD BEN M,JOSHI):  (a) to (d). 
No decision has been taken so far on the in-
troduction of colour  television  in  the 
country.

Setting up of a Thermal Power Station 
in  Saurashtra  region  on Gujarat

1151.  SHRI RAMJIBHAI MAVANI : 
Will the Minister of ENERGY be pleased 
to  state  :

(a) whether  it u a fact  that Gujarat
Government has made aome rworamcq- 
dations fir the establishment of a Thermal 
Power Station in Saurashtra R ôn of 
Gujarat; ~ "

(b) if so, the details of the recommen-
dations and when the same was received;

(c) the action taken by the Centre on 
the same;

(d) when the same is likely to be sanc-
tioned;

(e) tie location of the plant and when 
it is likely to start functioning ; and

(f) the anticipated expenditure of the 
same with details tiereof?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) to (f) : A 
statement  showing  present  ^Miuon  of 
examination/action taken on the proposals 
for setting up of thermal schemes in the 
Saurashtra region of Gujarat is attached.

STATEMENT

DETAILS OF THERMAL SCHEMES IN SAURASHTRA REGION OF GUJARAT

SI
No

Name of the 
scheme with 
tentative 
programme of 
commissioning

Capacity
Prop̂ d

Date of 
receipt of 
project 
report

Estimated cost 
(Rs. lakhi) Present statu,

I  Lignite Based 
TPS at Kutch 
(I-ig84-85) 
(II-ig85-86)

Sikka TPS 
(ig84-85)

3  Kal!4Ja TPS

2x6o MW  January, 
>978.

1X120 MW 13-3-79

X6o MW  22-1̂79

7I27O 
(as sanctioned 
by Planning 
Committion,

5478 (as sanc-
tioned by 
Planning 
Commission)

2815 (as sub-
mitted by 
GEB)

The scheme has  been 
sanctioned  by  the 
Planning  Commi»ion 
on 28-g-79 at an  esti-
mated cost of Rs. 7127 
lakhs. The units  are 
scheduled to be com-
missioned during 1 g8<4- 
85 & ig85-86

The scheme has  been 
sanctioned by the Plann-
ing  Commission  on 
8-1-81  at an  estima-
ted oosl  of  R.a. 5478 
lakhs.  The  unit  is 
scheduled to be com- 
miuioned in ̂ 4̂̂85- 

(i) The  Department  of 
Cô  while  giving 
clearance. of ĉoal lin-
kage to Sitta TPS bad 
indicated  that  they 
would  be able to give 
oly o* 27 MT of coal 
as being supplied to the

63 4 5

2
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^?)!ting smaller .thermal 
f,oWer statiOru at' Sha- 
pur Siltka and Kandla 
^ W . no.. coal
rp,uld be availa-
ble over and above this 
quantity.

(ii) In., vify!, of. thc diffi-

G ^ 4 .earUer, .aboLt( tJic 
ton s^ ^ btion  of lignite 
tq !$} ?upplt,o
ment to tJie,coai
merits, GEB had agr^d 
to ^ ^ m n e the feasibi-
lity o f ip,sta.Wng qn,e

are under installation. 
Th e - proposal will lj>!: 
^examined further in 
C S A  after the r ^ ip t  
of the proposal from 
GEB about b^roing the 
U,ofce at K ut A * .TPS 
(rather than at Kandla, 
where other U^ite 
handling facilities have 
been ^created. . The
project report for further 
expansion at Kutch is 
still awaited in CEA.

(iii) Not withstanding 
the above facts, the 
Chairman, C E A  in a 
D .O . letter has q u o -
ted the ..Chairman of 
S L C fo r  i^ ^ ly  c l  addi-
tional .91.1an1>ty o l coal 
rcquir!;<I .fQr Kandla 
T P S and their reply is 
still awaited. Also, GEB 
has been requested to 
give a fresh look for 
the feasibility of traiu- 
portation of li^ute by  
trucks/s.. to K an dla  
and feasibi-
lity of burning both 
lignite and ĉoal in the 
same boiler. Their reply 
is still awaited.

Ministry of Petroleum 
Chcmicalb and Ferti- 
li^zcn The Ministry
of Petroleum had inti-
mated that the Tapti 
fields have to be still 
f ^ y  and lhe

,  G «  bailed TPS at a X 40 S-8-79 13200 (as per „ (i) T h e . Propo&a* was
Msliuva project report) exam^ . i!tc
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W jf l!rf 'fit

1977  i f  1980  ff'fi j f  ^

1152 . ' l t  't\If . . . .  W

^  lfe!: lfi1' !i<rT

fit; :

lf>1 1977 , 197 S, 19 j9
1m : 1980  R  - , ^ ^ r a ;

( (  ^  iflfT ^  ;

( ^ , ^  • f t  i f  f iJ t f*  

I t - ' . ?

9TJ l l .  -  " $  ( ^  

: ( .. .)  w l a w  I .  f o r

it; H « K - it;ta 

ilif  1977 - 7-8, 

197&-79  ^  197!>-80  i f  JW!

^ T O : 1 0 1 .0 8
2 2 0 . 1 1  m t  134 .42

t  I W  ^re- it; 1{611" 

^  i f  ,t'4 ', h ^$<1  if

quantum of ga? ayaila- 
ble “Born these fields is 
yet to be established. 
They have further obser-
ved that the question 
of 'Utilisation of this 
therefore is premature 
since $ny decision about 
the exploitation and 
transportation of this 
gas will be possible only 
after these gas fields 
have been fully apprai-
sed and declared com-
mercial.

(ii) In view of the &it^^ 
tion explained above, 
the p ^ c c t  re^ rt . sub- 

by h,u 
been returned on
30-7.SO.

^  ^  it; 

i f  ^ ^ 1  

( t i " ) ^  if 

^  31- 3 - 1 9 8 0  lfi1 '

t - 1333  ^ f a ^ ^

lifa -q l IJT

1153 . ^  ^ :  f f l

' r t ' T  " ' i  w ^ . •

( * )  lfqT.  1 ,M 0

e l '  !l.T ; ^

( • )  f f l  ^

it; H H I3  'TC ^ C T  fanfV{ 

^  t l f t  ^  

r o  {Tll'T -«n: q-;flr5;r

1 R  ^  ;;rrtt;;rrtti i ?

« V  f f l lt ln v  i  a j -

q )  ( ^ ^ )  ^ ow . :

(!ti)  a f t  { t i

6
3
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(*?)  ■̂'*•11 5̂ % 4̂*1i-i

stm t  ft̂TTPT

m WWT  I 5T*nft, *fTO  SRTTTTT

H<5< ["1-H   ̂4(̂*1  %  TT̂r  |̂̂ +K

fl&fo  TT  "i6̂1  f+m   ̂ 3ft  wfa+ 

TOWfafT  55TcTT %ftx  gaTT  HT% 

% fatr %  fafâ T  JTTKTJT

«*i5Hli' t  tfk irf? grew.  ft 5ft

if *ft «t«hi TfrgRT̂r sftrT 

jftfoff «flr wrmrRt % JRfer 

M*-n FT̂fWt % «llX if R̂ T̂ T 

tf'TTf Wt I

T̂??nT 5W STfTOWTuft SKTrf ¥>

1154.  at; nr«rm f«TRt wnw?r: 

to $wit wtt  srmr̂ T *reft *rf 3ttt% 

frrr  ft :

’  (*)  PTRt  i w  to  J

.SffT  ftrT 3*5  ̂̂ TTT TO  »ii 

5T*rr  wrcmremt  ?irrftrT  ft*t

*t s*nroT | ; *tr

(s’) to  TTWCTrr  ft®?

rmt # ’tret if  % wtw

<Tf̂T̂ vt vtf ftwq sYro  ̂?

*pnn wft. srerr«T *forT?rc Jf s*r*j«rt 

t?*»W  5^  ̂ «TWo  *t«>) :
\w) r̂siii  if  *nn  *frof

 ̂ <1 i.T't  r̂?j  ftiJTT 

stttot 1 to $ strK =*rtf  ŷ

■̂ H  Iffl  jflM1  <4̂lf*l  Vsf I

fw *t wrm *t sro

«rt W«F5T

if | 1

(«) ‘̂rrr?’ ■sfrrraf to  t ipt 

i Pî i w t t   ̂cr̂r ̂ tsr- fraTftrr

'1.3.77 S 'Tf# % t̂ STO *T 7fT 

| 1 'ss; jfr̂ n’ (i98o-85) #

$ forr  TOtft 

?trftift f*rrft<T + <-i tt i<miq  fsrw 

firtr  p m   apr  <Tf#  ft w ftn^r wx 

fiTO to | 1

TTsrwi’T  8f  «f\r jotSt if

fjfan

1155. srt° fairnifmr) rforor: 

to fjtfHuw, rrnr?r wh #̂T̂*reff

fl’TT  ft I

(t) To   Tnrpm  %  sffTTiK 

*fk  5tŝt  ftmf  if g>sr

"PT% %  ftf?nr  »ft;

(*?) *rft ft, a"t  r̂r ft̂ vr

5T?r w % TO

T̂T,ir  |  ;  wtr

(>r) to ftfrj nft̂ r *r fff?r>r 

Tt  5̂:   ̂   T̂  5PRTPT  I  ;

jrft  ft,  ?ft  ft»r  rjpt  «frr 

*rft  ?ft *̂r% to t̂t t̂ t ?

q̂ tfetnr,  TTTC5T  wtr  »isrt

(«ft sr̂TTi  Itst) : (*;)

%  fif% *f grrf *t »nft ̂

<r̂  fsrSr if f̂t  ̂ t >rf  11
/

(w) W’l d*t* ft̂t »r̂ ŝ*5iC *m̂ 

%  TftriT̂ VM   JRttT  fĉ T  *f 

stt  w nrrr jth W3 ̂ t |

5TTT WWH1 if »ft «ftft ire  TT TO 

r̂r f .1  arKftr 5TTT wvrtfhr

f̂5T f̂rsRmt  t̂ 

'T ĴT  ffiirt  ft̂  3fT% 5TT wk mit 

5r?Tf VT5T Tt̂> ftlTT TO  ̂I 

(n)  vtwni  *f  ftit  i?  Tff 

v̂ nfhr  ŝsnft %  qftwnRŴ T jw- 

««fMHm1r  %  fft 'n  t̂

WTO WrT 5̂: T̂TT̂ fen T̂T fsTNT

f< <dl  ^1 ■  ...........................
•  •• 1.  >*' .  •'
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Tr*F<n=t  ff»ji  wrcreufr<TT qrt 
vt* v fai g»re <Ti<T>i  mohr 

faq<T vat <R>

1156. jfto  Onfm f«TiT> iwn-

*<T : WT jRjff  «Tf  fTT

fa :

(*r)  TrsT̂-qT̂T  if smT̂rai

wn'  rpr  ̂ wtr t̂t

S*rfrr h_̂  *T<yi  tcp 

T̂*T "T  Vvii & ;

(<§r) *nrr vr w’ps vt

ŝornfV  ?r«rnm  «âsr% ft 

% 4K+K rTrTtJT fâ T

iTTT  n,fJ g'TT  •TT'ft̂r fa?0?T +>■<

F*rrfipT  Tt Vtf q>3RT I ;

(ff) Zffe (TT, fTT 5 qfwtSRTq

ft̂r-%* f-trt tt ?«rrpT?T r̂ arr*Wt 

tfr  t  <T*  $ srripft  ;

wk

(*T) TO rTT'fYlT fâfT  %-T VT 

Tt4 fa*T *Pr?*TT if <̂T T|T I Sk 

?*% *>«r  jrr  fp% *r ’Tirr̂Tr

* ?

surf Hama St ttto  «fa>

fa*a ĥ titjt) : (t) 1980 if t̂it 

*Tppfr  %  rrrw jfTfâ*rnK

(>twtt) ?T«Tr  3nrr»raf if wnr 

ft* %  TrT«T *1*̂ 3 jT"T-

%»Ef fr V*T fârf T̂5RraT 

?>% % TTOTPT f<T?!?=T *t TTfT *>

farfa vr «t«t̂t ft t?t | i is

f̂ WT, 1980 & 28 m(t. 1981 
TT̂f*rpT qrmw f<?irrT sniw 

T̂?  o-1 if  *ff % *TT°T

TTjT̂ R *>  3'm»I?TT tR

tfh s»n? 'nr  i .

(a) irtr (it), th *m vteT 

STT r̂WNm TT>I-I (2X110 T̂T- 

*\Z) fTTT T̂«HI (2X210 jt’TTO’?) 

fkirWraW  ̂1 ffT*if,>T

ferfar % *FJ»TTT Tf7T7r-l % 1982-83

if ?r«n  t̂-ii % 1986-87 if 
vt r̂nr̂T ?f 1 5*r% srftrfr̂tT 

60-60 mnw  rr f̂a€t % sfo-
TO % fair TFPTT if %.-̂T5? <TT

mtnfrfT ttt farriT̂ qfWrsRT 
r.’ivx  far̂jr  arfewmJT  %

?nf«rr ?fh: ir frfffr %  t mr 

?»t% f̂rr. fq-gjT ffrat  ??f afftsTT

?t 3IT T?t t I mi*TPT 'Tf’f̂rfrTq't 

% P̂I’TTT TT-111 if 60 ^̂ll'lli <•
sf'<nr r̂f'TT %  jt ̂ 1

ft frn>«  ̂56 jtt?t if  ^ 

jTT̂  *TT5IT  ̂I ?*T SflTO 7T3Tf̂ M 

if HTT 'TIT f̂JTfT T̂'ST  ̂fWr-TT 

% farr Vtf  affTr̂ T̂f I fTTTfa 

Wa if TftT ŜJT if «nfqrT 

f?:rT jTT t|  »m 5P<T farafT

%•-? »T TT3TWTR  TO f$F*TT

tTT'fT ?'T»TT I

(*?) VfeT fTTT f̂<*T"T TfrqTjT̂T 

if, siWlf 0%2lf % T̂̂T’T̂ T-’irm 

tt r̂4 t? t̂t I 1 a«)»T  tt

jff-oPT̂er  T̂T7  *TTT   ̂ | 5T̂

ften* *iaar % itr, 1981 ir
ft WT5TT  ̂I p̂Tjf % %W: 

1981 ?T*JT  1982 if

T̂̂ ^  *H»?Tr̂T  ̂I îtJT fTT 

f%3iTT >TfT*lt3T̂r T̂®(-II 

1980 if  +t *Tf «lt I

vfjct 1985-86 'HIT
1986-8 7  if  r̂H  ?FT

|  I
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srajt wYr srrjT wr*T*T«crr> vnrK 

v\ qfrfa

I

1157.  sfto f«IWWT fWTT> WWIW : 

f*TT gvrr w\r BWTT®I  ^

fi’TT  ft> :

(m)  swjt wk %

\Uu\ teal'll % y*iI <UT  r+d'O 

fTT 5TRT |Wr $ ;

(w) WT JT5  ̂  ̂ft; ^TfC 

*f*3>  % SmTTT, ftf̂t n ftff Sf

♦j'lii  wH snr̂T % âi<ui

T̂̂TTf 9% f; %fk 

(n) **TT  *K+I<  >̂T  fâ TT 

?t tftjft ?CTRf vt  wfirr wftrmr̂ft 

TT & ? 

ssttot  «T2rrflra  S 

(̂pnr> 5r?w rruo sfhft) : 

(v) wk (w).for % *ppt 

% 1 f'M'l̂ld 

TT 5T*TTT'>T CT5f  WTO fijSITfll *T 17 

tftT 30 rWln"ld< %  <r«rr WRrm-

*T>ft, ^T|T  % 10 ft*TfaT£

jftfenr T̂ S*TTT'IT W5T

»mt ftmvf Jr ?nnnr 55 fowtfter 

$ 1 ̂  ?w*fteT **m: !R *rtr mzm 
enrfn ̂ 1% t <nn ̂  Hat % fire* ̂

f̂ r ir  ̂fonr t 1 *r ^

5TT%  ŴWT 5T̂T ̂  3TT?fr I

(n) »mrtPTf wn\ *  n̂rjr

m 3s*rjr %  sft snrm

WB VT Vtf 5TCTra  ̂ | 1 ?PTTfa, 

"lft3HT”  ( 1980-85)

ir yrvTWvmt, ihpJt (3ft 3Wj< % 

vnrvft  fr% *?*<.h1 ̂  w*in 

20 ft̂TtWT̂ it STfT TT 200 ft.̂^K 

fTT=t ^ f̂tJT $ |

D rugs  under  generic  nam es

1158.  SHRI R. K. MHALGI : Will 
the Miniiter of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to refer to the reply given to Unstarred 
Question  No. 952 on I7th June, 1980 
regarding demand by Maharashtra Phar-
maceutical Manufacturers Association Pune 
Maharashtra and to state 1

(a) whether any progress has been made 
in last six months regarding the review 
of the list of products for which the trade 
names are abolished and to include more 
items  to be marketed under  generic 
names;

(b) if so, the nature and details of pro-
gress made so far ; and

(c) if no progress made, the reasons 
therefor  ?

THE MINISTER  OF STATE IN 
THE  MINISTRY OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI DALBIR  SINGH) : (a) to (c) . 
Government have issued necessary Gazette 
Notification in January, 1981 amending 
the Drugs &  Cosmetic  Rules, 1945 to 
give the needed statutory effect to the 
decision  concerning abolition  of brand 
names  in  respect  of  single  ingredient 
formulations  of five drugs.  The aboli-
tion of brand names of these drugs will be 
effective from 1-8-1981. Only after some 
experience is gained through  implemen-
tation of the decision already taken, any 
such review  would be worthwhile.

New Coal Projects sanctioned during 
1980-81

1159.  SHRI MANMOHAN TUDU : 
Will the Minister of ENERGY be pleased 
to state  :

(a) the number and names of the new 
coal projects that have been  sanctioned 
in  1980-81;

(b) whether Government have a  pro-
posal  for raising coal production during 
the Sixth Plan period;

(c) if so, the number of new coal pro-
jects prop- sed to be taken up during the 
year 1981-82; and

(d) the  detailed  steps  his  Ministry 
propose to take to increase coal production ?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF F.NF.RGY (SHRI 
VIKRAM  MAHAJAN) : (a) A state-
ment giving the information is attached.
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(b) A target for production of 165 
million tonnes of coal per annum has 
been fixed for the terminal year (1084-8 O 
of the Sixth Plan.

(c) Presently 34 project proposals recei-
ved from coal companies are under 
examination. It is proposed to take up 
as many coal projects as poaible.

(d) For increasing coal production 
different itep» are being taken like quickly 
developing opencast mines, introduction 
of advanced technology, and modem 
equipment, ensuring better availability of 
inputs like power, etc. and constant moni* 
toring of projects implementation.

S t a t e m e n t

Coal Projects sanctioned bv Government so far 
during 1980-81

Eastern Coalfields Ltd.

1. Rajmahal Opencast 

Central Coalfields Ltd.

2. Ara Reorganisation

3. Gobindpur Phase-1

4. Kakri Opencast.

Western Coalfields Ltd.

5. Pipli Colliery 

6 Inder Colliery

7. Hindustan Lalpeth (Reorganise ti~aj

8. Satpura Mine I and II

9. Chhinda Colliery

10 Inroduction of Powered Support Face of 
Pathakhera-I Mine.

Bharat Coking Coalfields Ltd.
11. Keshalpur Opencast

12. Nichitpur-l utulmari Opencast

13. Bhalgora
14. Kharkharee-Dharmaband

15. North Am la bad 

Singareni Collieries Company Ltd.
16. Kamagundam Opencast

17. Manug.iru, Opencast No. I

Advance Action

18. Ravindra Khani No. 8 Incline

19. Godavari Khani No 11-A

N a t i o n a l  p o l i c y  t o  e x p l o i t  H y d r o ­
E l e c t r i c  p o t e n t i a l

1160. SHRI CHINTAMANI PAN!* 
GRAHI i Will the Minister of ENERGY 
be pleased to state :

(a) whether Government have formu-
lated a national policy for exploitations 
of country’s vast Hydro-cJectric potential ; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) ; (a) and (b). 
Recognizing the immense hydel potential 
available, Government has decided to lay 
great stress on its exploitation. With 
the objective in view it is proposed to 
instal additionally 4768 MW of hydel 
capacity in the Vlth Plan period, and 
15000 MW of hydel capacity in the Vllth 
Plan period, which will bring the propor-
tion of hydel to thermal capacity on par 
with each other.

It has also been decided that large 
hydro projects be taken up for execution 
in the Central Sector, with a view to 
expediting their commissioning. For the 
first time investigation of hydro projects 
has been entrusted to the National Hydro-
electric Power Corporation, with a view 
to keeping ready a shelf of projects that 
would be available for execution.

Proposals by USSR For Exploration 
and Production of Oil

1161. SHRI CHINTAMANI PANI- 
GRAHI : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether USSR has offered 
many proposals for collaboration in the 
field of oil exploration and on increasing 
the production of onshore wells ; and

(b) if so, the details thereof and re* 
action of Government thereonp

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
SHRI P .C  SETHI) : (a) and (b). 
n accordance with the agreement on 

l^conomic and Technical Cooperation 
signed on 10th December, 1980 the Soviet 
Side would render cooperation to the 
Indian Side in execution, in one of the 
I fnmising onshore areas in India, of
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integrated work for oil and gas including 
geophysical exploration and drilling 
works, ellaboration of basic technical 
concrpts of development of the deposit 
and the installation of production facilities. 
The area will be chosen by mutual agree-
ment between Indian and Soviet Sides. 
Further, the Soviet Side would render 
cooperation to the Indian Side in execu-
tion of works connected with increase of 
oil production from shut down and low 
productivity wells. It was agreed that 
the organisations of the two Sides would 
carry out negotiations in the first quarter 
of 1981 to conclude contracts to this effect.

Egypt a .ugh* Indian Technical 
Expert * in Power developm ent

1162. SHRI CHINTAMANI PANI- 
GRAHI : Will the Minister of ENERGY 
be pleased to state :

(a) whether Egypt has sought Indian 
technical expertise in its massive power 
development programme ; and

(b) if so, what are the details thereof 
and reaction of the Government to it *

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI V IK -
RAM MAHAJAN) : (a) ami (b). The 
cooperation between the (Government 
of Egypt and Government of India in the 
field of energy are covered by the protocol 
signed between the Ministers for Energy 
of both the Governments. The first 
protocol was signed in 1978 and this has 
been followed by another protocol in 1979 
and January 1981. Some of the areas of 
technical cooperation sought for and 
extended to the Government of Egypt are 
as follows :

(i) Two experts of rural electrification 
visited Egypt and prepared rural electri-
fication programme for specific areas.

(ii) 12 Fgyptian engineers have been 
trained in India in various aspects of 
power system development, design, testing 
and commissioning of power stations and 
rural electrification.

(iii) Experts have been sent to Egypt 
to survcry ttic power stations to workout 
a rehabilitation programme and to over-
see the rural electrification programme 
implemented in their country.

According to the latest protocol signed 
the following assistance have been sought 
for by the Egyptian Government :

(l) Visit of three Indian experts in the 
fields of Solar Energy, Bio-Mass and 
Bio-Gas research and development, for 
a period of 15 days.

(2) Experts in the field of coal mining 
and exploration for coal development in 
Egypt.

(3) It has been 'agreed also 'that 
India and Egypt will exchange information 
and expertise in the field of Renewable 
Energy (including Solar water heater and 
crops dryers. Solar Ponds).

(4) It has also been agreed that a 
team of Indian experts would visit Egypt 
for establishing joint ventures for manu-
facturing of :

(a) Transmission Tower*.

(b) High Voltage Switch Gears.

(c) Insulators.

The Government of India have agreed 
to provide the above assistance to Egypt.

XFZ(ti fa?* fireitt ftnrw ftt utsRwf 
«F * T t  Si

1 1 6  3. wft t o w  f w f t r  :
w r  5ivrT«tJrat ^  w n

^t #41 *♦>’<.*1 fa  :

(*>) WT !PT EJTPT fo t fa
17 3TTO7t, 19 8 1  ^  “sfaiFT iTf fsitf’’
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fa?tr w f t o r )
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t  ; w ft
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the offers of appOintment that no project
Allowance wOuld \,.. admissible.
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Project allowance to emptovees of
Dandakaranya Project

116+. SHRI I:\"DERAjlT GlJPTA:
Will th" Minis!er of SUPPLY .\:\TD
REHABILITA.TIO:\" be pl".s< cl to sr atr- :

(a) whether it is a fact that employees
?f the Dan d akaran ya Proj, cl vh o h~vt'
JOined s,·rvice aft~r A PI i1. 1979 art' nO!
being paid any Project Allow;crn' ;

(a) whet\t(T such al lwancc is being
paid to depulalionislS who juir.vd ,.fter
April 1979 ;

(c) if so, whether this discrimination
will be removed : and

(d) whether sanction for PI O;('Ct all-
wance is due to r-xpi re f Om I sI :\priI1 qH I
and representations have bl'Cn r':c('i~'('d
for i Is f ur thr r I' ('11 r:wal.'

THE ML'HSTER 01' ST XIE iJI t\te
Ministry of SUPPLY & REHABILlTA-
TIO~ (SHRI BH,\GW.\T .JH\ AZ.'\D):
(a) & Cb), Yes, Sir,

(c) The Project c\llowaJ,ce was
originally sanctioned ill 19511 for lack of
amenitic~ c.g housing, schools, markets,
dIspensaries etc. Since t h•. position 1(,-

garding avaj labi lity of amf'ni t i.s has impr 0_

vcd, Governmcnt ha V" b, vn consid-» ing'
for sOmetime whether t lu- Project allow-
ance Should be wi tlld. a vnll cdured in
the case of existing rmpl oyccs. It was
not COnsidered necc saary to provide the
Project Allowance to fr<;sh rccrni ts after

April, 1979 to whom it was made clear in

(d) Yes, Sir. Tit" grant of Project
Allowance to different categori, s of sld!
IS under COnsideration,

Recommendations of Standing
Cornmiaee Pertaining to Soda Ash

1165, SHRIG EORGE FER 1\1\1'\-
DES: Will th" ).linisllT ofPETROU::U:\L
CHE)..[ICALS A:\"D FERTILIZERS
hi, pleased to Slat!' :

(a) whet Iu r GO\'l'rlllll('nt had app.iin-
tcd a Star:di!'g COnllltittC(' to go in t«
LILt' ma ttr-i s or p!. Odncl jnJ1, d iSlriblll itlJ. f._l cl
olhc'r I"I']alt'd mru u rs p~·r.{~~iJlil:g to ~(lda
ash ir, IH 7[1 l;);]uwiJ'g a decisioll tak('ll to
t ha t ('tit-CL 0" July C!4, 197B

(b) if so, {hat arc t h« a et al tcrms
of rl'i'cr('nce of t h« Connnir« «

(c) how often has t.he Commi tu-«
IIH'l ;

(<,1) what are the recOmmendalions
of eli." COmmitlc(' ; and

(C) wh ..,ther theSe rCCUIlUnCJ1(~atjons
h avc been imp icmcn tccl?

1 HE .\II:\"lSTER OF PETRO-
LEUM, CHEMlc.;,\LS A1'\D FERTI-
LIZERS (SHRI r.C, SETHI) (a) tu (''l,
A Standing Cummillee UIl Soda Ash w'-iS
"on'tilul.'([ "Jl 7th Aug u:« Ig7U wi t h a
\'U w to a!:isistlJ!g th( Go\-\ I J111l('nt in SOl tj~.g

Out pI vb lrms cUllc{'rnillg procluct ivn, til.:=.-
tliLuliuH the CUl1!)UlllPljOJlof !)O(.a j •.~h.
Th" COl1lmilll'., IllITIS 1)1'1 iudic"ll)' ,'-l.l.
so far it has lllClsix t iiur s , 'rite (,onllll.llllc

reviews Pi oduci ion and (~istribuljUll III
geHCl'al and suggests Way' and mvaus
for improveJll<:nt ill th •. sit uat ion. The
Suggesl ions and vie, s ai C cOnSiuCl cd a"d
appropriat c act ion has b, ('Jl t aken "'hn~-
vcr mccssary, Thus steps woe lak'JI
to moni tor t he supply of (Coaland cuke to
soda ash iuunufacturcr s, [0 arrallgc for
irupurt s uf soda ash to meet lhe g"p bcl_
wee" demand aJld suppl y, and tu ilIC"".,e
the supplirs to huus.hulds and dhobics
through tit. Xat ional COnSUllll J',' Co-
operative l"cdcratio)l Lin.i« <.1,

Increase in Price of Soda Ash

1166, SHIU GEORGE FRE:\":\);_
lJLS : Wil l t l«; Ministll' ofPETROLElJM
CHE~lIC:i\LS i\:\D lo'ERTILIZUZS'
be plvasr cl 10 suu« :

(a) what has be ('n the inci ""se in t l.c
price of soda ash in the counu y duI ing lhe
last till ('e )( ..: s ;
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(b j whether Government consider 
that this is fair and reeasonable increase ;

(c) if  so, on what basis ;

(d) whether Government wo ild 
take steps to regulate the price of soda 
ash ; and

(c) if  not, reasons therefor?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILISERS 
(SHRI P.C. SETH I): (a). The manufac-
turers’ ex-works selling price* of Soda 
Ash, as on 1-1-78, 1-1-79, i-i*8o» and 
1-12-80, are indicated in the Statement.

The open market prive of soda ash 
which was as high as Rs. 3600 per tonne

in 1978 and which was ruling at about 
Rs. 3000 per tonne for more than a year 
has now declined to Rs. 2200 to Rs. 2400 
per tonne.

(b) & (c). The increase in manufac-
turers’ ex-works price is mostly due to 
increases in the cost of raw materials, 
utilities and transport. The present 
manufacturers’ price is more or less on 
a par with the landed cost of imported 
soda ash, calculated on the basis of the 
concessional import duty in force.

(d) & (e). There is no statutory control 
over the price of soda ash at present. The 
Govt, do not propose at present to change 
the existing policy of informal control 
and regulation as the availability has 
improved and the open market price 
has fallen.

Quality

Statement

E X - W ORKS SE L L IN G  P R IC E  O N  F .O .R . O F  SO D A ASH

(Price in Rs/tonnes)

Name of the Manufacturer As on

1-1-78 *-i-79 1-1-80 1-12-80

LIGHT M/s. Tata Chemicals Ltd. 1032- 64 1124-44 1718-24 2167- 02

M/s. Saurashtra Chemicals 1025- 02 1149-20 1813-24 2437-70

M/s. Dhrangadhra Chemicals 1101•25 124 8 8 8 1728-25 214950

M/s. Orissa Cement Ltd. (M/s. 
New Central Jute Mills)

Not avail-
able.

Not ava-
ilable.

Not ava-
ilable.

2100- CO

MEDIUM M/s. Tata Chemicals Ltd. 1067-64 1160-12 1763• 02 2224-75

DENSE M/s. Tata Chemicals Ltd. 1119 86 1200-51 1816-39 2284- 20

M/s. Saurashtra Chemicals 11176 9 1235-00 189904 2527-98

Study on coat of Soda Ash by B.I.C.P.

1167. SHRI GEORGE FERNANDES : 
Will the Minuter of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether BICP has conducted a 
study of the cost structure of soda ash ;

(b) if so, when was the study completed;

(c) what are the findings of the Bureau; 
and;

(d) what steps have been taken to 
implement the report of the Committee 7

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS
(SHRI P.C. SETHI), (a) : Yes Sir.

(b) The study was completed in August, 
*979-

(c) and (d). Thd study revealed that 
the cost of production had gone up mainly 
due to the increase in prices of raw materi-
als, utilities, packing and other expenses. 
A'ter careful consideration of thr BICP 
study as well as of the recommendations of 
the High Powered Committee headed by 
Prof. Gopal Tripatbi, it was decided not 
to resort to statutory price and distribution 
control but instead to depend on the 
twin mechanism of adequate imports on
the o n e  h an d  a n d  in fo rm a l m in ito rin g  an d
regulation of production and distribution.
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B r e a k  d o w n  a t  I n d r a p r a s t h a  a n d  
B a d a r p u r  P o w e r  P l a n t s

1168. SHRI KRISHNA PRATAP 
SINGH : Will the Minister of ENERGY 
be pleased to state :

(a) whether it is a fact that the inci-
dents of power breakdown at Indraprastha 
Power Station and Badarpur Thermal 
Power Plant have increased ;

(b) if  90, the main reason therefor :

(c) whether it is also a fact that the 
plants i t  Indraprastha Power Stations 
have become obsolete and therefor fre-
quent breakdown is there ; and

(d) if so, the steps taken to replace 
the obsolete plants so as to ensure un-
interrupted power supply to the peolple ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) & (b).
The break-downs of the units at Badarpur 
Thermal Power Station have reduccd. 
There has been some increase in the break-
down of generating units at Indrapras-
tha Power Stotion mainly due to the 
gradual ageing of the machines.

(c) Thouhg the machines are old, it 
would not be correct to say that they are 
obsolete.

(d) Special attention is paid to the 
maintenance of these machines, and every 
effort is made to bring them back into 
operation after an outage.

S t r e e t  l i g h t s  i n  P i t a m p u r a  D .D .A .
C o l o n y

1169. SHRI KRISHNA PRATAP 
SINGH : Will the Minister of ENERGY 
be pleased to state :

(a) whether it is a fact that the street 
lights on master plan raod, zonal roads 
and other main roads in Pitampura 
Residential Scheme, a DDA colony of 
Delhi have not so far been provided 
except a few lights here or there though 
poles have been put at most of the places 
quite a long time back ; and

(b) the reasons for stopping the work 
and when it is proposed to provide street 
light on master plan road, zonal roads 
and other main roads ?

THE MINISTER OF STATE IN 
I HE MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) & (b). 
Delhi Electric Supply Undertaking pro-
vide* street lighting on zonal roads ad 
and other main roads in Pitampura Resi-
dential Scheme on the specific requests 
received from the Delhi Development

Authority, which is developing this 
Colony. Delhi Electric Supply Un- 
drrataking has so far released orders 
for providing about 700 street lighting 
points on the Zonal and other main roads. 
About 150 poles have already been erected 
and 40 street lightings points have also 
been energised. The work of providing 
the remaining street lights is expected to 
be completed by DESU within 3 months.

As regards master plan roads being 
developted in and around Pitampura 
by the P.W.D. Delhi Administration, 
Delhi Electric Supply Undertaking has 
prepared schemes for providing street 
lighting on these roads. The work would 
be taken up on receipt of the estimated 
cost from the Delhi Administration. The 
Delhi Administration is being advised to 
expedite the payment of DESU.

T h r e a t e n e d  t o  B l o c k a d e  c r u d e  i n  
A s s a m

1170. SHRI S.M. KRISHNA : 
SHRI HARINATH MISHRA : 
SHRI R.L. BHATIA :

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state :

(a) whether the agitators have again 
threatened to blockade crude and the 
employees in the Upper Assam Oilfields 
are not giving the management whole-
hearted cooperation forcing them to seek 
the paramilitary forces help ; and

(b) if so, the steps which Government 
have taken to ensure unhindered full- 
scale pumping of crude from Upper 
Assam oilfields ?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) and (b). 
Government have no knowledge of any 
fresh threat by agitators to blockade 
crude despatches. Government has, how-
ever, taken precautionary steps to meet 
any threat. For the present, employees 
are giving full cooperation to the mana-
gement.

Pumping of crude to Barauni has been 
continuous since 28-1-1981 except for a 
brief period of 12 hours due to the 
damage caused to the pipelines on 13-2-81 
and the oil fields are gradually increasing 
their production rate.

V i a i t  b y  M i n i s t e r  t o  f o r e i g n  c o u n t r i e s  
f o r  o i l  e x p l o r a t i o n

1171. SHRI S.M. KRISHNA : WiU 
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased 
to state.

(a) whether he recently visited some 
foreign countries in search of oil supplies



W ritten Answ ers F E B R U A R Y  24, 1981 W ritten Answ ers 22

and assistance for oil exploration and 
drilling at Bombay High ;

(b) if so, which were the experts who 
accompanied him and the countries 
visited by him ; and

(c) the outcome of his visit ?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
fSHRl P.G SETHI s (*) to (b). I 
had visited Francr, England, Romania 
and Italy during the period 25th January- 
7th February. 1981. During my visit 
to France I was assisted by Shri P.P. 
Khanna, Joint Secretary (Exploration) 
in the Ministry of Petroleum and Shri 
P.T. Venugopal, Chairman, ONGC. 
Shri Khanna accompanied me to Ix>ndon 
also.

I availed of the occasion to discuss 
cooperation in the field of oil exploration 
such as supply of equipment with the 
concerned Governments. During my 
stay in France I had discussions with 
CEP (who are already collaborating with 
ONGC in the Bombay High) regarding 
further development of Bombay High 
including the satellite structures. Detailed 
proposals from the company arc awaited.

A ssets and lia b ilities  o f  m onopoly 
houses

1172. SHRI BHOGENDRA JHA : 
Will the Minute of LAW, JUSTICE, 
AND COMPANY AFFAIRS be pleased 
to refer to the replv given to Unstarrcd 
Question No. 2188 on 2nd December, 
1980 regarding growth of Monopoly Houses 
and state :

(a) what is the comparative number 
and names of the Monopoly Houses in 
the year 1956, 1969 and 1981 the total 
assets and liablities of each of them ; and

(b) what is the total amount advanced 
to each of them by the public financial 
institutions and total assets of each of them 
as compared to the total assets of the 
firms or concerns controlled by them ?

THE MINISTER OF LAW , JUSTICE 
AND COMPANY AFFAIRS (SHRI 
P. SHIV SHANKER) : (a) and (b). 
The M.R.T.P. Act came into force with 
effect from 1-6-1970. In pursuance of 
the Industrial Licencing Policy announced 
111 Feb. I973» all the undertakings 
which by themselves or along with 
their interconnected undertakings have 
assets of not less than Rs. 20 crores and 
arc registered under section 26 of the 
M RTP Act, 1969, are considered as 
large industrial houses or Monopoly 
houses as referred to in the question. 
The figures of assets of the Monopoly 
houses with references to registrations as

on 20-6-1978 for the year 1972 and as on
31-12-1978 for the year 1978 are given in 
Statement I laid on the Table of the 
House, f Placed in Library. See No. L T -  
*936/80]. Similar information for 1979 
is not yet available and in respect of 
the year 198*1, the annual accounts of all 
the companies conrrned have not yet 
become statutorily due. The information 
sought for with reference to specific years 
mentioned is not available. Information 
regarding direct Industrial Assistance to 
M.R.T.P. Companies by the main finan-
cial institutions viz. I.D.B.I.,I.F.C.I. and 
ICICI as on 30th June. 1980 as furnished 
by the Ministry of Finance is given in 
statement II laid on the Table of the 
House, f Placed in Library. Sgc. No. L T -  
1936/80]. Information in respect of 
other Public Financial Institutions is 
not readily available and compilation 
thereof would also involve considerable 
time and labour.

C ap acity  o f D arbhanga Station

1173. SHRI BHOGENDRA JHA . 
Will the Minister of INFORMATION 
AND BROADCASTING br pleased to 
refer to the reply given to the Unstarred 
Question No. 1200 on 25th November,
1980, regarding transmitter for Darbhanga 
Station and state :

(â  how many radio stations have been 
opened and transmitting capacity of 
old ones increased since 7th January, 
1976 when the statement about Darbhanga 
station of the A.I.R. was made ; and

(b) whether it is proposed even now 
to increase transmission capacity to 
100 kw at Darbhanga and allot more time 
for Maithili language, and if not, the 
reasons thereof ?

THE DEPUTY MINISTER IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (KUMARI 
KUM UD BEN M. JOSHI) : (a) Twelve 
new radio stations have been opened and 
power of four trnasmitters increased sincc 
7th January, 1976.

(b) According to the medium wave 
frequencies coordinated under the aegies 
of f r U  in 1975, there is no frequency for 
day and night operation of a 100 kw mw 
transmitter at Darbhanga, The frequency 
permitted is only to increase the power 
from 10 kw to 20 kw. Due to constraints 
on resources, however, there is no proposal 
to increase the power of the Darbhanga 
Station for the present.

Darbhanga Station of AIR itself lies 
well within the scrvice area of the 20 kw

IT— litter «t Patna. Even then it 
was set up to meet the aspirations of the 
Maithili i peaking population. The
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existing duration allotted to the progra-
mmes of Maithili  language is considered 
adequate, and there is no  proposal to 
increase the time allotted to that language.

Transfer  of  Generation  cader 
Engineers  to  Generation  side

1174  SHRI BHOGENDRA JHA 
Will the Minister of ENERGY be pleased 
to refer to the reply given to Unstarred 
Question No. 2 178 on 2-12-1080 regarding 
State-wise actual  generation, installed
generating  capacity  and  per  capita
consumption of power and state :

(a) whether the  18 foreign trained
generation cadre  Engineers have since 
been transferred to the generation side 
and removed the  distribution  side ;

(b) if not, reasons therefor and action 
taken thereon ;

(c) whether Sakri and  other diesel
based power  plants have been or arc
proposed to be brought in operation and 
whether Darbhanga Raj Power House and 
Darbhanga Electricity Co. power houses 
are fully in operation ; and

(d) if so, actual generation thereforin ?

THE  MINISTER  OF  STATE 
IN  THE  MINISTRY  OF  ENERGY 
(SHRI  VIKRAM  M AHA JAN)  :
(a) & (b).  The 18  foreign  trained 
engineers who arc borne on the general 
cadre of electrical engineers are still posted 
on the distribution side.  Bihar  State 
Electricity Board have informed that the 
generation cadre was formed in the year 
1972 with the engineers who opted for this 
cadre.  The  generation-cum-transinission 
cadre was formed in the year 1976 but 
the 18 engineers contined to remain on 
the  generation  cadre.  The  question 
of reorganisation of the engineering cadre 
with a view to developing  ‘professional 
expertise is under  consideration of the 
Bi har State Electricity Board. The question 
of cncadring the engineering personnel 
trained  in generation will  be kept in 
veiw while taking a final decision in the 
matter.

(c)  & (d).  Sakri  and other  diesel 
based power stations are very old and have 
almost outlived their useful lives.  Since 
the machines have become obsolete, it is 
diilicult to procure spare parts for them. 
Attempts have however,  been made to 
utilize them to the extent feasible to supply 
power in emergency/during  peak  loud 
hours to important  loads like hospitals, 
water supply, railways etc.

3773 ts—s

Number of coal Wagons loaded during 
last five years

1175.  SHRI RAM VILAS PASWAN. 
Will the Minister of ENERGY be pleased 
to state :

(a) what is the  average  number of 
coal wagons loaded per month during the 
last five years (also the  monthlv actual 
figures) ;

(b) out of the  wagons mentioned at
(a) what are the details of the coal wagons 
supplied to the  power sector per month 
during the last five years ; and

(cl details of  coal wagons received 
by the railways for  its own use during 
the above period  (monthly) ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) :  (a) to (c) . 
The details regarding the average number 
of coal wagons loaded between Coal India 
& Singareni collieries during the last 5 
years including those for the power sector 
and the  railways own consumption is 
indicated in the statement below :

Average loading during the last 5 years 

(four wheeler wagons'day)

Year  Total  Power  Railways

‘976-77 •  9017 2353 >575

■977-78 • 9"i 23+8 >542

1978-79 •  8424 *479 >45'
• 979-80 .  804b 2625 14K8

1980-81 • 79 r>2 2941 1416

(April-January)

Effect  of  Chance  in  the  Course  of 

river G anga on Farakka Super T herm al 

Power  Station

1176.  SHRI R. P. YADAV :  Will 
the Minister  of  ENERGY be pleased 
to state :

(a)  whether  there has been a press 
report  that river  Ganga is changing its 
course in Murshidabad District and there 
is a probability of Ganga going to its old 
channel Bhagirathi ;

(b ) that this swinging of river towards 
Bhagirathi canal  will cause immense 
damage to proposed Farakka STPS ; and

(c)  whether this  reported threat is 
being immediately taken up for study by 
experts  body of the Union and State 
Governments ?
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN : (a) to (c).
The rivrr Ganga in Mrushidabad District 
of West Bengal, dov. r is t ream of Farakka 
Harragr has been causing erosion along its 
right hank. Protective measures have been 
undertaken by the State Government and 
the Authorities of Farakka Barrage from 
where the Farrakka Super Thermal 
Power Station is to get its water supplv 
to safeguard those works of the Barrage 
complex likely to be affected by this erosion. 
These protective measures are likely to 
stabilise river regime conditions. A 
comprehensive study on erosional problems 
due to shifting c ourses of Ganga has been 
taken up bv the Geological Survey of 
India.

P ro ^ o ta l to  art up a P ool o f  T h e rm a l 
P lan ts

1177 SHRI M. RAM GO PAL 
REDDY : Will the Minister of ENERGY 
be pleased to state :

(a) whether Government ae consider-
ing a prnsal for setting up a pool 
of thermal plants in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) & (b) . 
No Sir, There is no proposal to set up a 
pool of thermal plants. However, to 
augment the generating capacity in the 
country in the most optimal manner, 
Government have a programme for setting 
up Super Ti\ermal Power Stations at the 
pit heads of coal to ensure bulk genera-
tion of power without recourse to exten-
sive coal movement. Apart from the 
super thrmal stations some other plants 
are also being set up keeping in 
view- l»>ad densities and other technical 
criteria. The names of thermal projects 
from which benefits are envisaged 'luring 
the period 1980-85 are given in the attach-
ed statement.

S tatem en t— I

Thirmal P*W tf Projects from which benefits are envisaged during the period 1980-85.

Region State Name of the Project Benefits
during
1080-85

(MW)

1 2 3 4

NORTHERN REGION Haryana Faridabad Extn. Unit III 60

Panipat Stage II 220

Punjab Ropar 210

Rajasthan Kota 220

U P Obra Extn. 400

Paricha 220

Anpara ‘A* 630

Tanda 440

Central Sector Badarpur Extension 210

Singrauli Phase I 630

Singrauli Phase II 420

WLSTLLN REGION Gujarat Ukai 5th Unit 210

Wanakbori 630

Wanakbori Extension 210

Madhya Pradesh Satpura 8th & 9th units 420

Korba East 120
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< s 3 4

Korha West 420

Korba West Extn. 42 0

Maharashtra Nasik Unit 4th & 5th 2 (0

Rhusawal Unit 3 2 1 0

Chandrapur 420

Parli Unit 3 2 10

Trombay SO®

Koradi Stage III 420

Uran Gas 24O

Chandrapur Extn. 210

Central Sector Korl>a STPS 630

SOUTHERN REGION Andhra Pradesh Vijayawada 210

Tamil Nadu Tuticorin Unit 3 210

Karnataka Raichur Unit I & II 420

Central Srctor Ramagundain Unit 1 to IV 6)0

Neyveli Second mine cut 420

EAS TERN REGION Bihar Patratu, i|th & 10th Unit Extn. 
IV 220

Barauni Extn. Unit IV  & VH 220

Mu/afTarpur Thermal 240
-tr

D.V.C. Durgapur Thermal Station IV 210

Bokaro ‘B* 210

Orissa Talcher Extn. 220

West Bengal Santaldih Unit IV 1 90

Bandel Extn. j  2(0

Dolaghat GjO

K. P. L. Extn. t IO

c. E. S. C. 14*

Central Sector Farakka STPS 210

NORTH EASTERN REGION Assam Bongaigaon 120

Namrup Waste 22

Lakwc Gas ♦5

Mobile Gai Mi

B o n g a ig ao n  E arn. * -sao

Chandra Pur Extn. 30
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Utilisation O f Ssmall Scale Micro 
Hydel Generating I-nits

1178 PROF. P. J. KURTEN : Will the 
Minister of ENERGY be pleased to state :

(a) whether Government have consi-
dered the installation of small scale 
micro-hydel generating units ; and

(b) what are the exact plans of the 
Government to instal such units where 
calans and natural rivulets could lie uti-
lized for power generations ?

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY ^SIIRI 
VIKRAM  MAHAJAN) : (a) and (b). 
Government attach great importance to 
the installation of micro hydel units. This 
js an acitivity that would have to be 
undertaken by jhe respective States in 
which the potential exists. The Ministry 
o f  Energy has offered to make available 
to the States, the services of experts, and 
any other technical assistance that may be 
required by them.

Increasing Coal Production

1179. PROF. P. J. KURIEN :
SHRI K. P RAD HAN I :

Will the Minister of ENERGY be pleased 
to state :

(a) what are the specific steps taken by 
Government to raise coal production ;

(b) What is Jhe investment planned for 
Coal Industry in the Sixth Plan ; and

(c) the measures taken to curb the grow-
ing indiscipline in the coal industry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) The steps 
taken to improve the coal production 
includes inter alia ;

(i) .Supply of power to the coal-mines 
has been accorded a higher priority and 
the distribution system in the coalfields 
is being streamlined to improve its 
reliability. A decision has been taken 
to imtal Gas Turbines in mining areas 
suffering from achronic power shortage 
and proposal to instal captive thermal 
stations of smal) capacity in the coal-
fields is prrsently under consideration. 
Apart from this generation of power 
from the existing capative diesel sets is 
being maximised and commissioning 
of the sets under installation is being 
expedited.

f
(ii) The acquisition of land for min-

ing purposes is being expedited in cuo-
u tat ion with and the assistance of 

concerned State Government and in 
partic ilar in Bihar and Bengal.

-V-v* o '
(iii) Maintaining a close liaison with 

the State Government concerned to 
improve the law and order and industrkaT 
relation situation in the coalfields 
areas.

(iv) Collaboration from foreign 
countries is obtained to improve the 
mining technology in the mines with a 
view to improve the production, pro-
ductivity and conservation of coal.

(b) As per the Draft Sixth Plan Docu-
ment the investment during 1980— 85 would 
be of the order of Rs. 2573 crores in Coal' 
India and Singareni Collieries.

(c) Number of steps have been taken to  
curb growing indiscipline in the cca 
industry which include ;

(a) Maintaining close liaison with the- 
concerned State Government with a view to- 
improve ’aw and order situation in the- 
coalfields.

(b) Gradual departmentalisation of the 
transportation of coal, coke and sand in a> 
phased manner.

(c) Strengthening the security arrange-
ments in the collier.es.

(d) Increasing the number of police- 
stations and police out posts in the Dhan- 
bad area and making the police force more- 
mobile.

(e) A drive against the money lenders 
has also been launched by the State Go-
vernment of Bihar.

Committee On Judicial Reforms

1180. SHRIMATI MOHSINA KID- 
WAI 1 will the Minister of LAW , 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether the terms of reference for the 
Committee on Judicial Reforms in ihr 
country have since been finalised ;

(b) if so, the main features thereof 
and

(c) when it is likely to start its work ?“

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKER) : (a) to (c). 
The matter is still under considrratkm*
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Interviews for Appointment of LPG 
Diesel and Petrol dealers

1182. SHRI PIUS TIRKEY *

SHRI D. M. PUTTEE GOWDA : 

SHRI SANAT KUMAR MAN- 
DAL:

Will  the Minister  of PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
be pleased to state:

(a)  whether interview for the appoint-
ment  of about 80 LPG dealers and 140 
diesel̂nd petrol dealers were held in Octo-
ber and November, 1980 and persons were 
•elected on the basis of guidelines framed by 
'the previous Cong. (I) Minister in charge;
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(b) the total number of advertisements 
given in the press or other media for this 
purpose, the amount spent thereon and the 
amount spent in calling the candidates and 
as honorarium and allowances to candidates 
if any, and to memlxxs of the interview 
committees;

(c) whether in January, 1981 instruc-
tions were issued cancelling all the inter-
views, if so, reasons therefor;

(d) whether it is proposed to select new 
dealers on adhoc basis from amongst persons 
who were even not candidates for dealer-
ship and who had never applied for the 
same; and

(e) whether unemployed educated,  un-
employed engineers, war widows, physically 
haiHlicapt>ed and Scheduled Castes and 
Scheduled  Tribes candidates have also 
been ignored after interview?

THE MINISTER OF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
(SHRI P. C. SETHI) *  (a)  Interviews
in respect  of  some  of the  dealer-
ships/agencies  planned  for  1980-81 
were held by the Oil Companies during 
October and November, 1980 also but final 
decision thereon was not taken. Complete 
details in this regarcd are not readily availa-
ble.

(b) Records regarding iuch day-to-day 
affairs of the companies are not maintained 
by  Government.  Moreover,  collection/ 
compilation of details in this regard is a 
costly and time consuming process.

(c) It was decided that instead of short-
listing 40 candidates for interview by Oil 
Companies for selection of dealers for cook-
ing gas agencies, petrol/diesel pumps etc., 
all those who qualified should be called for 
interview.  It docs not necessarj’y mean 
that those who were interviewed earlier 
were excluded from consideration.  How-
ever, the Oil Companies thought it fh to'* 
interview all  eligible candidates  afresh 
so as to bring uniformity of standards in 
Selection  procedure.
.*
(d) & (e) No, Sir.
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Supply of Gas by Bangladesh

J  1183. SHRI  SONTOSH  MOHAN
DEV: Will the Minister  of PETRO-
LEUM, CHEMICALS AND  FERTILI-
SERS . be pleased to. state:

(a) whether any agreement had been 
signed with the Government of Bandgla- 
dcsh for supply of gas to India;

(b) if not, *lhe‘present stag** of negotia-
tions and when the agreement is expectcd 
to finally come into operation; and  -
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(c) the areas in India which arc going 
to be benefited from the Bangladesh gas ?
THE MINISTER OF PETROLEUM, 
CHEMICAL A D FERTILIZERS 
(SHRI P. C. ETHI) : (a) o. ir.
(b) Does not arise.
(c) Does not arise.
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Issue  of licrnce for production  of 
Potato Based Alcohol in Himachal 

Pradesh

1187. SHRI  KRISHNA DATTSUL- 
TANPURI: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILIZ-
ERS be pleased to state whether the question 
of issuing a licence for production of potato- 
based alcohol in Himachal Pradesh is being 
considered and if so, by what time it is 
likely to be given  ?

THE MINISTER OF PETROLEUM. 
CHEMICALS  AND  FERTILIZERS 
(SHRI  P.  C.  SETHI)  1  In 1975, 
M/s  Mohan  Meakins  Breweries 
Limited, had applied for the issue of a Garry 
on-Busincss  Industrial  Licence for the 
manufacture of one lakh litres of Vodka, 
Gin, Brandy and Whisky at  Solan in 
Himachal Pradesh making use of pota-
toes, fruits, peachcs and plums and barley. 
They were issued a Letter of Intent for the 
manufacture of Alcohol with a provisional 
capacity of 1100 bulk kilo litres subject to 
a number of conditions.

Subsequently  the party requested tor 
permission to go in for foreign collaboration 
which was also agreed to in principle sub-
ject to the party undertaking export of 90% 
of their  production on a perpetual basis. 
There has been  no other application 
for production of potato-based alcohol in 
Himachal Pradesh and if such an applica-
tion is received it will be considered on its 
merits.



239 written Answers  FEBRUARY 24, 1981 Written Annoe+s 246

if '"Fw

1188- f  : ro

f111Fa, fiml' wm  lfiTti  mrr  ^

$hi rn*i f.l; : 

(if:)

if   ̂  ̂  ij' l̂inmt lef*;.ra

l;  mi: 

( li)   ̂ if ij' fif:crif-fif:cr̂ 

'̂Wr  iffaoo mi: ̂

% |  ?

f111Ffl' 11'1r 1'î T  Iiar)
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' Self-ŜffiQeno/  in  OU  PrvJuĉ 1̂

’  1190.  SHRI V., S. Vij'AYARAGHA'.:!
.VAN  ;  Will. the Minister of  PETRO
*I:.EUM,' CHEMICAL ' AND FERTILr. 
i ZERS *be picked tp stl! e '

I  1>) What* is the total oil production 
in the country at present ;

■ • -tb) what steps are being taken to maxi-
mise' prbduC'tion of oil from  indigeno \,<;
, sources : ,and

(c)  by what time the country will be. 
come  self-sufficient  or  nearly  self.,
sufficient ?

THE MINIS1 ER OF PETROLEUM, 
(fft,MICALS  AND  FERTILIZERS 
(SHRI  P.C.  SETHI)  :  (a)  Durini; 
1980-81, the indigenous production is esti-
mated at 10.2 million tonne3.

’«<  (b) An  ambiti<>us  programme  for
. exploration and product-on involving a 
fiharld'al outlay of Rs! 2873 ■ 58 crores has 
&;i,teen-included̂in- lhe Sixth Five Year P lan.
To ..supplement the maximum possible 
»-*fforb oi the ONGC and. OIL 'and further 
increase the oil exploration activity in the
■ country. Government has1°dccicled to invite-
. offers from selected . competent parties
for oil exploration tn 32 blocks in the coun*1

•‘t.rY- *’<  i .....

TI • (c) Government's  strategy is  tô try . 
... and discover the maximum possible oil 
V'in !he shortest possible time and plans are* 
. dr:lwn to achieve these objecliv.r;s. There .
is also the need to conserve this noh-re- 
\ newable • 11ourc;e oi  energy  or the • 
.. basis.ofestablist.cd restrus kuwn ,o f̂,, 
<̂it is difficult to hold out any prcihiCe oj';
• self-si fficimcy in tl-c \uy  ft̂ti:H. '

•  t. ,*  !|

Âgreement !with> l:f.A,E,  foil Estab-
t .  Usbment. _of a. Refinery  .  .

1191.  SHRI  V.S. VIJAŶ ^GHA- 
VAN  :
SHRI LAKSHMAN MALLIC:

Will the  Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
;be pleased to state :

(a)  whether  Government  of India 
have made any agreement with U.A.E. to 
establish a  r̂efinery in Western India ; 
rand

• «. {b) ifso, the locaUmi..aM!detaJ!s : there*,̂ 
of?
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THE MINISTER OF 'TATE IN THE 
MINISTRY OF  PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINQH) : (a) and (b). Prelimi-
nary  discuJSions have taken place with 
U  on .the est\\ lislJrq.cnt of a joint
r'efin:,.ry ' on the West Clast  of  India 
n̂e Iado-U.A,E-  Joint  Commission in 
?ir  in=eting  on,  20-12-1980 directed 
that the project should be taken up at the 
earliest  for  a joint  discussion at the 
•Governmental level.

Fetro-Chemicals Company at Haldia

1192.  HRI JYOTIRMOY BOSU : 
Will  the  Minister  of  PETROLEUM, 
•CHEMICALS  &  FERTILIZERS  be 
pleased to state :

, (a) salient features of  the  proposed 
Petro-Chemicals Complex proposal to be 
set up by the West Bengal Industrial Deve-
lopment Gorporation at Haldia,  West 
Bengal;
i
• (b) what is direct and  indirect employ-
ment potential of the proposed complex ; 
.and

( c) when work is expected to be started ?

THE MINltf’Ef/oF PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 
$1-{RI P. C. SETHI) : (a)  The letter of 
iaQ!ent issued • to  West-Bengal  Industrial 
■Uevelopment' CorpoYationfor setting up a 
Petro-chemical Complex a*t Haldia,  envi- 
s.,,ges the manufacture  of 'certain Petro-
chemicals as indicated in the attached 
-statement.

(b)  According to the Detailed. Project 
Report  prepared  by the  Corporation, 
tke proposed complex will provide direct 
êtAployment to 2090 persons.  In addi-
tion, manpower al site for contracted jobs 
is estimated at 425.

t(c) The Corporation is in the process 
of taking steps to implement the project.

construction̂ may start after the 
letter of ifttent is converted into an indust- 
>tri!'l licence.

STATEMENT

Items  of manufacture  in  the  Petro-
chemicals Complex at Haldia

S. No.  Item of 
't,  manufacture 
,.

, Ethylene 

'Propylene

Annual  capacity 
• (tonnes)

3

100,000

53»5°°

3 Butadiene 16,500

4 B-enzene 24,'ooo

5 Toluene 14,̂ ^

6 Acctylene 1,200

7 Pyrolysis gasolene 52,̂ »

8 Heavy Ji'uel oil 
(CBfS)

i4,̂ w

9 C-4 raffinates 15,000

io• High Density 
Polyethylene 40,

ii HDPE compound

12 Polyv-inyl chloride 45,000

13 Vinyl Chloride
Monomer

14  PVC compound

15  Mono ethylene glycol

16  Ethylene Oxide

17  Polyglycols

18  2-ethyl Hexanol

19  Butanols

46.000 (for 
PVC)

4.000

25.000

23,500 (Incl. 
MEG
Manufacture)

3.000

21.000 

9.500

Represerntation by Employees  of 
Delhi  Gas Company

• 1193.  SHRI  R.  L. P.  VERMA  :• 
Will  th  Minister ' of- PETROLEUM, 
<!HEMR ALS AND FERTILIZERS  be 

lo *state ‘:

*’ (a) whethei Government have received 
J.presentation dated  19-12-80, from the 
employees of Delhi Gas Company through 
t!I<; ' Prime Minister  during  December, 
&8et;  •  •

(b)  if so, the .<Jetails.of the demands of 
the employees of Delhi Gas Company, 
and the clarification about the position 
ift services after completing the taking over 
of Company ;

, (c) Governments reaction  to represcn- 
ôn, dê d̂-wi": j

2 3
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(d) the reason! for not clarifying the 
position about the «ervice« of the em-
ployee* while taking over the Delhi 
Ga» Company ; and

(e) the details o f  ihe final decision being 
taken /taken  in the matter and whether 
they will be absorbed by the Hindustan 
P e tro le u m  Cororation, i f  so, the details 
(h e re o f ; and if not, the reasons therefor 
b ecau se the employees of Kosangas have 
been absorbed by H. P.C., or alterna-
tively they (employees of D. G.C.) may be 
given an agency to run in Delhi ?

t h e  MINISTER o f  p e t r o -
leum , c h e m i c a l s  a n d  f e r t i l i -
z e r s  (SHRI P C . SETHI) : (a) Ye., 
Sir.

(b ) The employees of Delhi Gas Com-
pany have requested for the clarification 
a b o u t  their service position. Their 
demands are—

(i) that with the upgradation of
dealers of De hi Gas Company, 
their employer (Delhi Gas 
Company) will be out of business 
and will not be able to maintain 
the organisation and thus employ- 
yees will face unemployment. 
Therefore, all or them should be 
absorbed by Hindustan Peroleum 
Corporation (HPC), as it 
has been done in the case of 
Kosangas Company’s emplo-
yee* :

(ii) that they should also be given a 
chance of having a gas agency 
individually which are being 
advertised for the common 
public.

(c) to (e). Kosangas Company was 
taken over by the Government along with 
the employers of the Company. There 
is no proposal to take over the Delhi Gas 
Company and the question of absorption 
of these employees in HPC dors not arise. 
The employees of Delhi Gas Company 
cannot also be considered for award of gas 
a ge n cies  in individual rapacity. If such 
employees apply in response to advertise-
ments for new agencies, their cases will be 
considered along with others provided 
they are eligible for such consideration. 
If, however,the employees form a Coopera-
tive Society and the same is found to be 
viable, HPC may consider award of 
agencies to such a Society.

A s » i a t a n c e  t o  O H  C o m p a n i e s  f o r  
D e f i c i t  .

,194. SHRI P. M. SAYFFP : Will 
theM  blister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleased to 
state :

(a) whether latest hike in price of 
petroleum products, the oil companies have 
to mar a deficit of nearly Rs. 27 crores ;

(b) if so, what are the steps being 
considered to help the oil companies for 
their huge deficit ;

(c) whether oil companies have expressed 
their view that the increase in the price* 
allowed by Government is not going to> 
solve their problem ; and

(d) if so, what are the reasons put for-
ward by them ?

IH E  MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI) : (a) to (d). Cash 
deficit of Rs. 896 crores on 1 -1 -1981, mainly 
due to borrowings from banks, will be 
cleared by 31-3-1982. The losses incurred 
by the oil companies due to ascalation in 
refining and marketing costs and working 
capital of about Rs. 60 crores per annum 
are also being made good through provi-
sions in the recent price increase.

Colour T. V.

1195. PROF. MADHU DANDAVATEr 
Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state :

(a) whether it is true that the Ministry 
has been advised by the Prime Minisler 
to go slow with the scheme of coloured' 
television ; and

(b) if so, what is the revised attitude of 
the Ministry towards introduction o f 
coloured Television ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI KL'MUD- 
BEN M. JOSH I) : (a) No, Sir.

(b) No decision has been taken so far 
on the introduction of colour Television* 
in the country.

E f f e c t  o f  s h o r t a g e  o f  P o w e r  o n  
I n d u s t r i e s  i n  R a j a s t h a n

1196. SHRI SATISH AGARWAL : 
Will the Minister of ENERGY be pleased
to state :

(a) whrther due to acute shortage o f 
power the industrial units in Rajasthan 
both big and small arc facing acute diffi-
culty ;
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(b) whether small industrial units 
around Jaipur and Jodhpur have been so 
badly hit that many have pulled down 
their shutters till such time as power is 
made available to them ;

«c; whether this h*s rendered lakhs of 
workers jobless and has subjected the 
State to huge industrial loss at a time when 
the State is suffering from acute drought 
condition ; and

(d) if so, whether Central Govern-
ment have analysed the reasons for drastic 
cut in the supply of electricity to Rajasthan 
and what steps are contemplated by the 
Centre to come that aid of State Govern-
ment by releasing more power and if so, 
by what time a situation of normalcy in 
respect of power will be introduced in 
Rajasthan ?

THE MINISTER OF STATE IN 
THE M INISTRY OF ENERGY (SHRI 
VIKRAM  MAHAJAN) : (a) In view of 
the reduced inflows of water into the 
Gobindsagar and Chambal reservoir, the 
lower generation from Bhakra-Beas com-
plex and Chambal complesx has resulted 
in lower availability of power in Rajasthan.
The position was aggravated with the 
forced out tage of RAPP Unit No. i at date 
from 18th December, 1980 to 28th January,
1981. As a result of inadequate availa-
bility of power in Rajasthan, the Govern-
ment have imposed certain restrictions 
on use of power any certain categories of 
consumers including industries.

(b) There is no power cut on small 
industries load up to 25 H.P.

(c) Does not arise in view of the reply 
against part (b) above.

(d) In order to meet present power 
shortage conditions in Rajasthan, assis-
tance from the Central Sector Bada r 
Thermal Power Station is being given to 
the extent possible, based on day to day 
availability of power in DESU/BTPS 
systems. Assistance of 192 lakh units 
was given from BIPS to Rajasthan during 
the months of December, 1980 to January,
1981.

In addition, steps have been and arc 
being taken to expedite the commissioning 
of new generating capacity to augment the 
power availability in the State. About 
496 MW of additional capacity is scheduled 
to be commissioned during the period
1980-85. Besides, Rajasthan will also 
benefit from some of the Central Sec tor 
Power projects under execution in the 
Northern Region.

*rra frt wrsft ?T«rr wfaufa* 
fin re t % fnr«T *HT?faT 3*7*
f a n *  wr>;ft t o  H * i*r v t  
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1197. frurr
TH'tR JTcft w

f^ T f% :

(*) WT favfta *ri *t
% <*Vm wr>rt ?t«tt

3^7*  fjppr % r r M  *t JT5
m  m  ;

( a )  S fe ft, rft 
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sp: *?t 3IT *TfT; SftT
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( ii)  23,000
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Exploitation of Hydro-Electric 
Resources 

ng8. SHRI · M. V. CHANDRA­
SHEKARA MURTHY : Will the Mil'lister 

,of ENERGY be pleased to state : 

(a) whe'.her Union Government have 
, decided to play a big role in the exploita­
tion of hydro-electric resources ; and 

(b) if so, whether construction of cen­
trally owned and operated National Power 

•'Grid is also proposed by the Government ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN) : (a) Government 

'has decided to lay great stress on the 
· exploitation of the country's hydel re­
-sources. 

(b) The proposal is under the active
-consideration of the Government.

11 � 9. l>.>11' W'>tlf <l:� ��ff[��.:) : cf<IT 

q�)f�it'f, ���� �1.:: �.::"" +l\::r"r l:I"� 
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�r r� '11rT t 7
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Steps to improve• the Wo'rking 
of Ministry 

1200. SHRI P. M. SAYEED : 
SHRI B. V. DESAI : 

Will- the Minister of SUPPLY AND 
REHABILITATION be pleased to 
state : 

(a) whether he had taken certain steps
to improve the working of the Ministry ; 

(b) whether the improvemet and 
changes have been introduced in the 
Directorate General of Supplies and Dis­
posals ; 

(c) if so, what are the details of the
changes made ; and 

(d) to what extent, they have been
helpful. 

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI BHAGWAT 
JHA AZAD) : (a) Yes, Sir. 

· (b) Yes, Sir.

(c) Orders passed include : 

1. The powers delegated to officers
at all levels for purchase and dis­
posal of stores have been enhanc­
ed by about 50% and such
restriants, imposed on the exer­
cise of these powers, as are
now cons:dered unnecessary
have been removed.

Q. With a v;ew to expending p r­
chase decis:ons, tender committee
system has been introduced as
an experimental measure in 4 
of the 12 Directorates of DGS&D.

3. Late/delayed tenders and post
tender rev:sions not to be consi­
dered.

4. In order to ensure timely supplies,
progress of supplies is to be spe­
cially monitored.

5. Registration to be completed with
in a period of 60 days
from the date of receipt of appli­
cation.

6. Direct purchase and disposal
powers of the various ministries/
Departments have been enhan­
ced.

.. -�

J 

-

.. 

247
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(d)  The measures taken are expected 
to improve the performance but it is too 
early to assess the impact.

12 hrs.

RE. SITUATION IN GUJARAT, ETC.

MR. SPEAKER : The Home Minister 
will make a statement on the Gujarat 
situation at 3.30 p.m.

SHRI  GEORGE  FERNANDES 
(M zaffapur)  :  And you  will  per-
mit discussion under Rule 133.

MR. SPEAKER : VV'e will see that.

SHRI GEORGE FERNANDES :  We 
have given a notice for discussion under 
Rule 193.

«r> :  (<r<(re)  :

sfmr |  1

r̂fr sft̂r̂TT 1 1

HWrafW :  ^ ptt | 1

: 3TTT fa T̂T?cr |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI  BHISHMANARAIN 
SINGH) : Sir, certainly the government is 
very much concerned about  what is 
happening in Gujarat.  Government will 
make a statement at 3 ■ 30 p.m. today on 
the situation in Gujarat.

SHRI  GEORGE  FERNANDES  : 
Thank you, Sir.  I want to make just one 
point and that pertains to the situation in 
Manipur.  The situation is very grave. 
It is a sensitive area.  1 want the govern-
ment to give an assurance that they will 
not do anything which will prevent the 
setting up of a non-Congress (I) govern-
ment there.

Wfsft  (T̂ TT)  : 

?rs!T£T ofr ir̂3r#if£ ifrsrff fen

1 1 ̂ pt 11 rtrcte %

$??rr5r  (areat*)

: srnrr tti  t,

1%  ̂ srrtt  1

sft TmrwHTT  smsft  :

11 (areur*)

sft  ;n*pmw : /Vwt

«fr enw |?rr | ... i

MR. SPEAKER :This is a State subject.

si) q\o HmnnH : TfA qr

 ̂ 5TTO . .  .**

MR. SPEAKER : No.  No.  Not re-
corded.

SHRI P. NAMGYAL : **

:  SffetT  |  ?nq- jfqy

WK  q 1

(o^STR)

SHRI SATISH AGARWAL (JAIPUR): 
Sir, the Minister has  just  now  said 
that the Home Minister will make a state-
ment at 3.30 p.m. over the Gujarat situa-
tion.  Don’t yon fee that had the govern-
ment announced it earlier  then  forty- 
five minutes of the question Hour could 
have been saved.

SHRI BHISHMA NARAIN SINGH : 
During the Question Hour no announce-
ment is made.

sft  TW STiTfr (ff*nr) : 

srszrsr TTfteJr, nr  m ix % 3T? ir 

w  fRt r̂rfkn; 1  m m  €r îrr =pt 

TT  % TftT 5PT fen- 1

5BTCTTST  : m   WT TfT % »■

T̂T  I

DR. KARAN SINGH (UDHAMPUR): 
Sir, Jammu and Kashmir is a very sensitive 
state.  There  has  been  great  turmoil 
yesterday in Jammu.  There have been 
lathi charges.

MR. SPEAKER  : You come under 
some Rule.

DR. KARAN SINGH : Some statement 
should be made by the government with 
regard to the situation in> Jammu and 
Kashmir.

* Not recorded.
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12.03

PAPERS LAID ON THE TABLE 

R e v i e w s  a n d  A n n u a l  R e p u r r t  o f  f i l m
FINANCE CORPORATION L T D . B O M B A Y , N A -
TION AL f i l m  D e v e l o p m e n t  c q r p o r a o t i n  
l t d ., B o m b a y , I n d i a n  M o t i o n  P i c t u r e s  
E x p o r t  C o r p o r a t i o n  L t d . ,  B o m b a y  f o r

1979-80 W ITH THREE STATEMENTS FOR 
D ELAY

* HE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI 
VASANT SATHE) : I beg to lay on 

'the Table:—
(l) A copy each of the following papers 

(Hindi and English versions) under 
sub-section (1) of section 649A of the 

•Companies Act, 1956:—  .

(a)(i) Statement regarding Review 
by the Government on the working of 
the Film Finance Corporation Limited, 
Bombay, for the period from 1st April. 
*979 to lo*h April, 1980.

(ii) Annual Report of the Film 
Finance Corporation Limited, Bombay 
for the period from i*t April. 1979, to 
10th April, 1980 along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon.
\Placed in Library. Sec. No. LT-1894/81J

(bj(i) Statement regarding Review 
by the Government on the working of 
the National Film Development Corpora-
tion Limited, Bombay, for the year 
*1979-80.

(ii) Annual Report of the National 
Film Development -Corporation Limi-
ted, Bombay, for the year 1979-80 along 
with the Audited Accounts and the 
comments of the Comptroller and Audi-
tor General thereon.

\Placed in Library. Sec. No. LT-1895/81]

(c)(i) Statement regarding Review 
by the Government on the working of 
the Indian Motion Pictures Export 
Corporation Limited, Bombay, for the 

•period from 1st April. 1979 to 
10th April, 1980.

(ii) .Annual Report of the Indian 
Motion Pictures Export Corporation 
Limited, Bombay for -the period from 
1st April. 1979 to 10th April. 1980 
along with the Audited Accounts and 
the comment* of the Comptroller and 
Auditor General thereon.

(a) Three statements (Hindi and 
'English versions) showing reasons for
• delay in laying «he papers mentioned 
-at (1) above.

[Placed in IJbrary. See. No. LT-1896'8* J

R e a s o n s  f o r  n o t  i a y i n o  in  t i u f .  t h e  

A n n u a l  R e p o r t  a n d  A c c o u n t s  o f  

B o n o a i o a o n  R e f i n e r y  a n d  P e t r o -

c h e m i c a l s  l t d .  f o r  1979-80, N o t i f i c a t i o n

RE. PAREL INVESTMFNTS AND PRIVATE 

TRADING LTD- AND DOMESTIC GAS PRIVATE 

LTD . ANNTAL R E PO R T  AND R EV IEW  OF 

THE O.N.G.C. AND ITS SUBSIDIARY 

C o *4PAMY FOR 19 7 9 -8 0  -

THE MINISTER OF PETROLET 'M , 
CHEMICALS AND FERTILIZERS 
(SHRI P.C. SETHI) : I beg to lay on 
the Table:—

( 0  A statement (Hindi and English 
versions) explaining reasons for not 
laying the Annual Report and the 
Accounts of the Bongaigaon Refinery 
and Petrochemicals Limited for the 
year 1979-80 within the prescribed 
period'of nine months after the close of 
of the Accounting.year.

[Placed in Library. Sec. N0.LT-185*7/8 ij

(2) A copy of Notification No. S.O. 
991 (E) (Hindi and English versions) 
published in Gazette of India dated 
the 30th December, 1980 regarding 
exceptions, restrictions and limitations 
subject to which the Companies Act, 
1956 shall continue to apply to the 
Parcl Investments and Trading Private 
Limited and the Domestic Gas Private 
Limited, Under sub-section (2) 
of section 16 of the Parcl 
Investments and Trading Private Limi-
ted and Domestic Gas Private Limited 
(Taking Over o Management) Act, 
*979-

[Plated in library, See. No.LT-1898/8if

(3)(*) A copy of the Annual Report 
together with the Audited Accounts 
(Hindi and English versirns) of the Oil 
and Natural Gas Commission for the 
year 1979-80 and of its subsidiary 
company Hydrocarbons India Limi-
ted, New Delhi, for the year 1979, 
under sub-section (3) of section 23 
read with sub-section (a) of section 
22 of the Oil and Natural Gas Commi-
ssion Act, 1959.

(ii) A copy of tlie Review (Hindi and 
English versions) by the Government 
on the working of the Oil and Natural 
Gas Commission for the year 1979-80 
and of its subsidiary company Hydro* 
carbons India Limited, Nov l>rlhi, 
for the year 1979.

[Placed in Ubrary See. N0.LT-1899/81)
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Notifications  under  M onopouf*  and 

restrictive  trade  practices Act,  196̂ 

and Annual Report  oe  central  vakf 

COUNCIL  POR 1979-80

thi: \rs:3TL* of law- justice,
AND COMPANY AFFAIRS (SHRI  P. 
SHIN' SHANKAR) : I beg to lay on the 
Table:—

(1) A eopy each of the following Notifica-
tions (Hindi and English versions) under 
subsection (3) of section 67 of the Mono-
polies and  Restrictive  Trade  Practices 
Act, 1969:—

(i) G.S.R. 1289 published in Gazette 
of  India  dated  the 20th  December,
1980  containing  Corrigendum  to 
Notification No. G.S.R. 448(E)  dated 
the 25th July,  1980.

(ii)  The Monopolies  ami Restric-
tive Trade Practices Commission (Re-
cruitment  of  Members  and  Staff) 
Third Amendment Rules, 1980.  pub-
lished in Notification No. G.S.R. 3, 
in Gazette of India dated 3rd January, 
1981*
[Placed in Library. See No. LT-1990/81J

(2)  A copy of the Annual  Report 
{Hindi and English versions) of the Central 
Wakf Council for the year 1979-80 along 
with Audited  Accounts.
f Placed in Library S*e. No. LT-1980/81]

12-05  hr s.

MATTERS  UNDER  RULE  377

(i)  Am a l g a m \t io n o e  Ciu t t a r a n j\n 

Na t io n a l  Ca n e e r  Rese a r c h  Ce n t r e 

a n d  Ch it t a r a n j a n  Ca n c e r  Ho spit a l, 

Ca l c u t t a.

DR. SARADISH ROY  (BOLPUR) : 
Sir,  a  proposal  for  the  merger of 

Chittaranjan  National Cancer Research 
Centre arid Chittaranjan Cancer Hospital, 
Calcutta with a view to set up a Regional 
Cancer  Centre for Eastern Indio, has 
been  accepted in  principle long before 
but not  implemented so  far.  Several 
meetings were held between the  State 
Governmet of West Bengal and Central 
Ministry  of  Health on this  proposal. 
Amalgamation o' the  Research Centre 
and the Hospital for Research and Treat-
ment of  CanCter in Eastern  India  is 
necessary and tliis issue hould be settled 
expeditiously.

Under there circumstance, \ urge upon 
♦he Government to give directions *0 the 
Ministry for finalising the  amalgamation 
of the two institutions  immediately.

I also demand that the Minister make 
a  itatfti.ror  thereon.

(ii) Disputesetsvken U.P.  and  Bihar
R • ALLEGED OCCUPATION oF CERTAIN BlKAR 
LANDS HE U.P. FARMERS.

PROF.  K.K.  TEWARY  (Buxar)  1 
Mr, Speaker, Sir, with your permission,
I wish to raise the following matter of 
urgent public importance under Rule 377 :
Sir, there is a long-standing boundary 

dispute bet wren U.P. and Bihar due to the 
constantly changing  mid-stream of the 
river Ganga affecting large areas in Ballia 
and Bhojpur districts  of the  respective 
States.  Affected farmers of these districts 
have taken this dispute  to Courts and 
there have been a series of  Litigations. 
The dispute has also led to violent clashes 
and claimed many lives in the recent 
years.  The entire region is in the grip 
of unprecedented tension following forcible 
occupation of thousands of acres of Diara 
land of Bihar farmers by U.P. farmers 
supported  by  the  authorities  of U.P. 
Especially in view of the onset of harv esting 
of the Rabi crops, the prevailing tension is 
bound to lead to large scale violence and 
bloodshed.

I request the Central Government to 
intervene and restore these lands to the 
Bihar farmers to whom it really belongs.

(i»i) Development of C >lochel  Pari 
in Tamil  Nadu.

SHRI  N.  DENNIS  (Nagercoil)  t 
Mr. Speaker,  with your permission, I 

wish to raise the following matter of urgent 
public importace under Rule 377* 
chel harbour, which is in the West Coast 
of Tamil Nadu, has to be developed at 
least as a Minor Port.  This is the only 
Harbour for Tamil Nadu in the West 
Coast.  This is an historical ancient har-
bour which had regualr trade with the 
neighbouring countries, such as Sn Ianka, 
Middle-East and also Continental countries 
till recently. But it has so far not deve-
loped and its  previous  importance u 
vanishing.  If this harbour is devebped. 
trade and commerce there would be r 
vived.  Marine food-stuffs, mineral rare- 
earth*. fibrr.  coir product* and otoer 
product* of this area could be exported 
conveniently.  A. the other Port, from thu 
area are situated far away, now the export 
potentiality i* retarded and the p«>ple of 
{hi,  area  .uffer  economicaHy.  So. I 
request that Government may be pleased to 
take early step* for the  development of 
Coloehel Port at least as a Minor Port. 
Thank you.

(iv) Development  oe certain cantost
MENT AREA, IN HtMACHAt- PRADSSH.

fwnm (fcw)

spot  %  fa hi
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[«fr  Hc’cfl’T'TTi]

3Rfm,  s«n  *nfc  srafari 

fc«FT   ̂ I  «T  ®Rfan  tp'J*  Wffjft 

sittr  %  *npr  *t =̂ft  *n  t#  | 1 

<î T sh r̂afart % famr wr 

sjm ii 73% wra ?m3TT̂T smrfTrr 

t̂  <ifayi«i  sfrr  fa»PT  otft 

fan  ■jfpTT  *n 1 

vi  Tt srnnr T̂nr 

%  to   nfon  %  tfrcnr  it  Tfat 

jrrarV 'rfeT *JBt ?n% | fsrait 3?rr 

% sffar Tt mfar *rnr ig î «n i

<tt*5  awrnT  ir pt  Buf-wr  ^

ÎFT H*TT fwr»T Tt mr fa*psr 

EJTH  JTjft  fan  jfT t?t  £  1  w*r 

mRxiih  | fa  wp Tt »iT«fr

7J T7 Tft & Ŝ rf TTSTT  ffar̂TT 

Pi»n 1 ITT T̂T  Ift% % hiH) % ?THl3 

% TROT * %̂T  % HHlft+f

Tfŝ Twt tt  *mnn  Tvn ts 

T?7  t  TOSTf  Tt  ^

wgfam ft Tift $ i

tTR̂T % *THTS  rTT  Tt 3TT 

3fl WT T STOte  ̂■3’ifat T̂t fFFT 

| 1  «t?t Tt t̂rr tt% fr«rr

WTT  JTTarr  TT7T  Tf  ATT  Ttf 

w< 1*1  *1̂ 1  fan jTT  T̂T ̂  I

ff?T <R HTFt yidiyirl jfFr T TTT'T

fâr sfr  ̂* Ttf 5̂tt f̂t
Tf<ft  ̂I TTtfa JTf *r?T TT*!T *TTTTT 

% USrT  JT̂r  ft fJTfirn  ^  ift 

JftTt  JRHTT  f̂t  TTffr I I WT: 
qf  STCTOT  |  fa  3FTFJFT  TT 

WI1  *t  TS7T  i' H  5*T  *T?T 

TT T̂T TTH Tt $W«TT Tt HTq I 

s*ft jttr pt  wrefart  «r  <ft%

% 'TT’ft  Tt  vfar<W VT

fain 3THT faTFT WVTT t I

i*  ®Twfan ir  Tfat  irrar  ir

«i Ji *  *jj H  TST   ̂ TT 5 ft *1H ̂

fatft  *ft Win JT ŝt HTf  5TT  Tift

h  PT  ̂  ?t  W9T a TJPt
TR sWpft if  5ITC  f?Jn TITT 

HTfar mfa  ??TTT farm fT HT I

St msnft̂r  7«n *r̂t it tĤiy

f,«n I ? fa  ,'lcn fajift  •TT rj <r̂l

htr  5tt  m̂ TT  Tmrft tt̂

t̂ f̂ T TT I

(v)  En h a n c e m e n t o f r a t e s a n d in a d e q u-

a t e SlTPPl.Y OP WATER AND ELECTRICITY TO 

FARMERS

wt »mtTm  *i»i»t  (fpnr)  : 

^  jfi?r*r  |  srafa  fanm tt 

?n%  *3?TT t̂ *ftr -jqiSI RTPT  T̂T

'TfnT  ̂ mfa f̂at 'TSTTT  TT Ttf

<i*«ih   ̂7|% 1 f̂armr  sn>r

TT̂sft  ̂TT̂  t̂ TO iT  TTOt ?TÔnT

STFT  Tt   ̂ îV  i 5HTt  (̂1?T 3?T 

T TT*TT *TT*TT TT TT Tf.  ̂I IX?

>J? Tt 5TrT ̂ fa tT% ĝfa

'Tt'T  T faTT M̂Kn JTT5T  ir 'TT'ft

*ftT  fasNt  WTOT  fpft  r̂rfar, 

trfurrfan h  fgirft  sfr  ?ft  it 

*Rfan  gfifrrt tt  t̂   ̂ 1  ?rf

f̂3 «rarfocr  wtr  *nRT-c o  rv ■

55  t  I  T̂«TTftT  |  fa 5«if 5? 

pjtr <tt »ra?fPr far jstt f 1 jJ 
m  fwî,- fsrsr % ?tt̂tf wr «tt

mfa  T̂ 5TTTT  ?[̂t  Ĥt  TRTTtt 

»T̂T  TT  «T I H  Jl?  t̂  ^

»rm<=TT f fa fa*rfar t̂ mif t o w  

f̂an  ̂«frr jrf t̂h f̂wsn̂ rr

 ̂fa  T*T *T T*T HT MfilH  T fi<<{

far tft fasr̂ft t̂ fr̂rrt f̂t t̂

wtr 35fat tt Jr Tlf   ̂ft

'TTfa fTVR ^ % -srHU'i Tt  5̂T% 

% fwt̂ '[TT !RW  fix fl%  I  f̂a

?rrit farRt % fan  t̂
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< r f^ r r  |  sffc  *t pt  f r  ^

q fs R fr  p  ?r

^ tt |  f?  f^rr fost 
f< r? F ?  % s t e  ‘3 'crnT ?rr1% f e r n 'T  

^  + f< H i$ 4 T P t+ M i

1

13.10 H rs .
M O T IO N  OF T H A N K S ON i'HK 
PR ESID EN T’S A D D R ESS— contd.

M R. SPEAKER : The House will now 
take up further consideration of the 
following motion moved by Shri V. N. 
Gadgil on the 19th February, 1981 and 
seconded by Shri Nawal Kishore Sharma 
on the 20th February, 1981, namely:—

“ That an Address be presented to the 
President in the following terms :—

‘That the Members of Lok Sabha 
assembled in this Session are 
deeply grateful to the President 
for the Address which he has 
been pleased to deliver to 
both Houses of Parliament 
assembled together on the 16th 
February, 1981.’

SHRI SA TYA SAD H A N  CH AKR A- 
B O R T V  (Calcutta-South) : Mr. Speaker, 
Sir, with your kind permission I continue 
my speech. Sir, in this Address, as I 
said yesterday, we find that the Govern-
ment has painted a rosy picture about 
the future of the country.

s i t  T w f a r - r r f f  ( f r s f t j * ; ) :

m m  3fr, ffTq- f a f a f r ? :  |  i

# 5  f i r

f  1
<sft T W  fa-SW  T t f R R  : f w r f  

f i f a  ?

: m  '3TTT? ^fgririrr | 

^ s n w r ?rn r *ar?r h  |  *rr

% ?

SH RI SA TYA SA D H A N  C H A K R A - 
B O R T Y : Sir, we draw lessions from the 
experience of the past and from those 
lessions, we plan our programme and

3773  L S .—9

policies for the future. Now, what are 
the lessions of the past ? I was quoting 
from the Report of the Planning Commis-
sion that in India, during all these years 
o f planning, the rich have become richer 
and the poor poorer. Only the other 
day, the Minister mentioned on the floor 
of the House about the Fair Price Shops. 
Now, the point is that the persistent 
refusal o f the Central Government to take 
over the wholesale trade in the country 
will make a mokery of the existence of the 
Fair Price Shops. Until and unless you 
control the whole-sale trade, you cannot 
make available the essential commodities 
to the common people at reasonable prices. 
This Government is doing exactly the 
opposite. It is planning to withdraw the 
existing subsidies. In the Sixth Plan 
document, it is said that to have more 
investible surplus subsidies which are 
given for foodgrains should be reduced. 
Then what will happen to the prices of the 
commodities which are most essential 
for the common people ? Our 
friends arc eloquent about the per-
formance of Shrimati Indira Gandhi. 
This time she has been in power for more 
than thirteen months, but she was in power 
for more than 11 years earlier. What was 
her performance during that dynamic 
decade, during that golden era of our 
history. Well, I will rely on the statis-
tics supplied by the governmental agencies 
to judge the performance during the whole 
period of Shrimati Gandhi. T h e wholes le 
price index saw an increase of 134.4 per rent 
between March 1966 and March 1977. 
That was the golden era, the dynamic 
decade. The. rise in prices was 134.4 
per cent. Then, the consumer price for 
industrial workers increased by 117.8 per 
cent. W hat an example of Government 
that works 1 Some hon. Members from 
the treasury benches would ask from where 
I am quoting these figures. For their 
information, I would like to mention that 
I am quoting from the Reserve Bank 
bulletin.

Then, according to the statistics supplied 
by the Planning Commision, in 1966 the 
index of real income— I want to emphasise 
the words ‘real income’— of workers with 
less than Rs. 400 of income per month 
was 95, and within a period of ten years, 
that is in 1975, it was reduced to 66. 
What an improvement ! It came down 
from 95 to 66 during that dynamic decade 
of Shrimati Gandhi.

Now, let us see the condition of the 
agricultural workers. There was a massive 
peasant rally in Delhi recently. Well, 
the ruling party has a right to do it, but 
it has no right to bluff the people. They 
are shedding crocodile tears for the rural
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masses, for the poor and for the down-
trodden people. But, what are they doing 
actually for the rural iuas.es ? Again 
1 quote the figures that 1 have. The 
earning of agricultural labour based on 
1960-61 prices in 1963*64 was Rs. 282.5 
and in 1974-75, it was Rs. 185.10. This 
is the annual income. There is a reduction 
in the annual income of the agricultural 
labourers. According to the National 
Sample Survey, the number of landless 
households has increased from 6.1 millions 
in 1954 to a 1.4 millions in 1971-72. More 
of the \ illage masses are losing land and 
there is a concentration of land holdings in 
the hands of a few persons. A % against 
this, the assets or the top twenty m »nopo)y 
houses increased by about 76 per cent 
between March, 1972 and March 1977. 
Whom are you serving ? Whose interests 
are you protecting ? The Preamble of 
the Constitution says :

*‘We, the people of India, having 
solemnly resolved to Constitute 
India into a Sovereign.. Demo-
cratic Republic. .**

It means, the people of India are the real 
rulers. But can you show me any examples 
where the rulers are impoverished; where 
the rulers become unemployed and poor? 
Or, is it the fact that it is not the people 
of India who are, in fact, ruling, it is the 
microscopic mnority of the people of 
India who are ruling India ? Otherwise, 
how is it that after so manv years of plan-
ning, after so many years of dynamic leader-
ship, according to your own statistics 
the rural masses are losing land, their 
income is reduced and there is a 76% rise 
in the assets of the 20 monopoly houses ?

The Task Force of the Planning Com-
mission came out openly and stated 
that the Government had not got the 
political will, and that the Administration 
is bound up with landlords by hundreds 
of threads. That is your own document 
I am quoting from— i.e. that you are not 
serious about land reforms, and that the 
Administration is bound up with hundreds 
of threads with the landlords. You don’t 
have that political will. You may have 
tome law’s in the statute Book ; but, as you 
know, by simply passing an Art, you 
cannot change the lot of the rural masses.

In the Constitution of the United 
States of America, there is equality in the 
eyes of law. All men are equal ; but it 
took Americans nearly 200 years to realize 
that the Blacks were not treated as equals. 
You may have some laws, but i* you lack 
the political will to implement those la-vs. 
they will adorn your statute Book, but 
they are not going to change the economic 
Structute.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY (Asansol) : It is a clear case 
of indigestion. He nereis Digene.

SHRI SATYASADHAN CH AKRA-
BORTY : I have a good stomach. I 
don’t need tablets, he needs them.

Now, as agairt this, what does the 
6th Plan say ? They have produced a 
massive document holding out promise* 
to the Indian people. I quote from the 
6th Plan document for the benefit o f 
Members like Mr. Ananda Gopal Mukher- 
jee, who are suffering from intellectual 
constipation and indigestion. In the 6th 
Plan it is said :

“ After three decades of planned deve-
lopment, large segments of popu-
lation have yet to share the bene-
fits of progress or participation in 
the process of development.’*

I am sure hon. Member Mr. Ananda 
Gopal Mukherjee understands English; and 
if he really does so, he also understands 
the meaning of these lines. To hon. 
Members on the Treasury benches who 
are loud about their achievements, I would 
say :

“ This is the quotation from the 6th 
Plan document."

Three decades of planning ; and whom 
have you served, and served so well ? Data 
on owrnership of assets, consumption and 
employment as given in the plan document 
present a dismal picture about the economy 
as it exists to-day. A dismal picture; 
but in the Address, it is a rosy picture. 
The same Government presenting the 
Plan document, and the same Government 
presenting an Address to the House, to 
create a wrong impression in, and mis-
guide the people.

MR SPEAKER : You have 5 minutes 
more.

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir, many more minutes.

According to the statistics, the lowest 
30% of the rural population owns only 
2% of the total assets while the top 10 
per cent owns more than 50 per cent.

As regards household consumption, 
the bottom 30 per cent of the rural popula-
tion accounts for 15 per cent of the total 
expenditure which was the same percentage
15 years ago. The share of the top 30 
per cent of the rural population is 52 per 
cent which is higher than the share 
years ago.



What is the position in the field of 
unemployment ? We have 8.2 per cent 
of the labour force completely unemployed 
i.$. 2\ million. They are now unemployed.
In the 6th Plan document, it docs not deal 
seriously either with this unemployment 
problem or the land reform auestion.
The question of industrial development 
is inextricably mixed up with 
the question of the radical land 
reform. This plan document is silent on 
it. As a result of this we find that in 
India today the social contradictions are 
sharpening and accentuating. Why is it 
that today we find peasant uprise, mass 
struggle, strufpfle ot thr workers and 
employees agitation ? Is it the work 
of the opposition or is it the manifestation 
of the social contradictions? Along with 
this in India we find that parochial. Com-
munal and secessionist elements are gett-
ing an of the upper hand. This is because 
stagnating conditions of our economy; this 
is because of the refusal of the Ruling Party 
to unde; take drastic economic reforms.
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Even in Gujarat, as you know, some 
people are fighting for reservation*. The 
slogan of the sons of the soil is raised. 
Due to paucity of employment opportuni-
ties, a section of our people is trying to 
bar another section. It is a manifestation 
of the lack of opportunities and hence 
this slogan. This is the result of our 
economic stagnation ; this is the result 
of our inequalities in the society which is 
the result of the Congress rule for so many 
years. Out of this deep economic crisis, 
what is the capitalist way out more tax 
concessions to the rich; removal **f restri-
ctions ; withdrawal of subsidy; more 
import and more burden on the common 
people. That is why they are attacking 
the working class ; that is why they are 
attacking the peasantry ; that is why they 
are attacking the white colour labour. 
When the people fight and protest, they 
use NSA. This Government and the 
Congress Government since independence 
have failed to rule our country without a 
law like Preventive Detention or the Defen-
ce of India Rule or the NSA. Why? 
They are now exporting essential commo-
dities at the behest of the World Bank. 
Why is it that there is a trade gap? You 
are talking of imported inflation. All 
right. But iy it not a fact that the imperia-
list countries on whom we depend so much 
arc increasing the price of their product ? 
Is it not a fact that we get less price for 
what we export? Ft it not a fact that 
the Western imperialist countries are also 
plundering us by paying less to what we 
export and by compelling us to pay more 
for their product ; and the Government 
of India with>ut trying to fight those 
imperial forces are trying to appease 
those forces ; and at the behest of the 
World Bank in the 6th Plan, they are 
going to reduce the subsidy on essential 
foodgrains?

What is happening recently? As against 
this, they have been attacking the State 
Governments. We, in this House, talk 
of cooperation. They sermonise on tb*' 
role of the opposition. What is happenig 
in Kashmir? What type of Gandhi an 
non-violent movement is there? What 
type of cooperation the Congress ((| is 
doing? What are they doing in West 
Bengal ? They are burning Tramcars 
and buses. (Interruptions) So, you have a 
double standard where you arr in the 
opposition. You have a different standard 
for the opposition working in the Parlia-
ment. With this double standard, you 
have been moving.

I am winding up.

What is the democratic way out ? What 
is the alternative path ? The alternative 
path is to impose more burden on the 
broadest shoulders. And we have to 
absorb the surpluses from where there are 
surpluses. In India today we find there 
is conspicuous consumption. When there 
it mass poverty in India today we find osten« 
tations living ugly competition of show-
ing of wealth. It is the rich which should 
be taxed. The alternative way out is 
land reforms. The alternative is the na-
tionalisation of foreign assets. The alter-
native way out is the nationalisation of 
monopoly houses. Instead of fighting 
against the State Governments the 
Central Government should recognise 
that ours is a country which is multi-
lingual and here the State autonomy must 
he preserved. Instead of attacking the 
States you should help the States so that we 
can maintain the unity and integrity of 
our country.

To conclude, you have been thriving on 
bluffs. But I can quote from the Maha- 
bharata. The Pandavas went to Bhishma 
to learn a lesson about the preservation of 
the State. Bhishma told them that a king 
should work for the people and for the 
welfare of the people, to preserve the State. 
Then they asked him what to do, if a king 
could not do it. Then Bhishma said by 
terrorising the people, bv showing might 
to the people by showing wealth to the 
people a king can stay. Then the Pandavas 
asked what should be done if the people 
still did not obey. Then Bhishma said, 
a king can create Indraial \ And he said 
that a king could stay by bluffing the 
people. W'hen the Pandavas were going 
away, Bhishma told them that even Indra- 
jai could not take a king .long. Like that 
you are also depending on your Indrajal 
and you are going on bluffing the people.
In spite of your majority you have no 
stability and you have to go. You are 
doomed.

«ft f w n  t i M i ! : ( t f i/ n p :) :
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WCTfT : H ^ n ,  U N  tfe ^  I
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(Interruptions)

SHRI RAM VILAS PASWAN :
The proceedings on reservation, from 
u-oa to II -37 have been expunged..........
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(Interruptions)

MR. SPEAKER : What is the point of 
order ?

(Interruptions)

MR. SPEAKER : I am not going into 
this question.

(Interruptions)

MR. SPEAKER : Whatever is with my 
permission, that will be on record. What-
ever is without my permission, that will 
not be on record.

(Interruptions)

SHRI GEORGE FERNANDES 
(Muzaffarput) : I Want to raise a point 
of order, under Rule 380. (Interruptions) 
There is no waste of time. We are concern-
ed about the proceedings of the House. 
(Interruptiont) Rule 380 of the Rules of 
Procedure and Conduct of Business in 
Lok Sabha says :

“ If the Speaker is of opinion that 
words have been used in debate which 
are defamatory or indecent or unparlia-
mentary or undignified, he may, in his 
discretion, order that such words be 
expunged from the proceedings of the 
House.”

MR. SPEAKER : No. no. Don’t 
refer to it.

Wherever it is without my permission, 
whatever inay be said, that cannot go into 
it.

SHRI GEORGE FERNANDES : We 
want to make a statement. (Interrup-
tions)

MR. SPEAKER : Not always. Only
with my permission whatever is..............
(.Interruptions)

PROF. MADHU DANDAVATE 
(Rajapur) : Even the Parliamentary
reportee is going on record.
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(Interruptions)

MR. SPEAKER : That is with my per-
mission. It is going on. Anybody might 
stand up in the House and say I am saying
this'*..........First the Member has to seek
my permission. If I give permission, then 
it is all right.

SHRI GEORGE FERNANDES : Let 
us be fair also. It took us 40 minutes to 
persuade the Congress Party to agree to 
make a statement on the Gujarat situation. 
If it took us 40 minutes, is it our fault ? 
Is it our fault that we had to use our lung 
power to persuade them to make a simple 
statement on the fact that Gujarat is burn-
ing ?

MR. SPEAKER : Whatever is with my 
permission, that will remain on record.

SHRI GEORGE FERNANDES s 
Now there is a blanket order. It has 
already gone. The Secretariat has put 
on the notice board a blanket order.

PROF. MADHU DANDAVATE : I 
would only request, let it not be over-
riding.

MR. SPEAKER : It is not over-riding.
I say that whatever is with my permission, 
that will remain on the record.

SHRI GEORGE FERNANDES : I
hope that whatever we have said is with 
your permission.

t r  faerro •m r * R  :

ipmr fann** fan TTrr 11
MR. SPEAKER : Please do not inti-

midate me. Please don’t insinuate me.
1 am not to be misguided.

: wrr^rr

f a t  *115* fa*!! 'WWl ^ I WPT 3ft 

Htfd'u-sfri «rc 1

MR. SPEAKER : I am not going to be 
cowed down like this.
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SHRI RAM  VILAS PASWAN : It 
says, “ Interruptions regarding anti-rcser- 
vation from 1102 to n  37 will not be re-
corded.’*

MR. SPEAKER : What I have said
emphatically is, whatever is with my per-
mission, that will remain on record. I 
wiU look into it

* f t  T W

3 f t  ' f t f e r  9 t 3  T C  THT ^  . . .

WCTST JTK to : «T*ft W

$  1

* f t  r m  f v n r a  ; * t f

*t Îff & IIFT TfftT |

Mr. SPEAKER : I will we to it. You 
have brought it to my notice.

(Interruptions)

MR. SPEAKER : Don’t try to overawe 
the chair.

SHRI GEORGE FERNANDES :
There is no overaweing. With great 
respect, there is already a blanket order.

MR. SPEAKER : I have said I will 
look into it.

SHRI GEORGE FERNANDES : 
In the meanwhile, what is the press sup-
posed to do ?

MR. SPEAKER : I will see. What-
ever is srith mv permission, that will re-
main on the record.

SHRI GEORGE FERNANDES : 
All that we spoke was with your permis-
sion. We spoke with your permission.

t t o  farrm  <mnrm : sm  w t  

w fn+HM 1

WWTM R f t a T  : 3T * i t f t T < f q 9 H  

^  f t ' f t ,  5 R  ^T *T  I

* f t  t u t  f a m  i m ar n  : w t t

fa  ^  5f t

^ t  f ^ r  q + « V 4  |

MR. SPEAKER : No, no. I cannot. 
The rules do not allow it. Whatever is 
said with my permission, that will remain on 
the record. Otherwise not.

Tro f a r m  t t m i R  : w r

WSJTST «TftTO : »T 5^*11 I

SHRI RATANSINH RAIDA (Bom-
bay Sooth): 'This discussion was with 
your permission.

MR. SPEAKER : Whatever was with 
my permission, that will remain on the 
record.

SHRI GEORGE FERNANDES : 
What you spoke also will remain on the 
record ; I hope !

W 7W wftarsr : ^  fartr, g=r

f ^ n  1 tflr v p t  |  1 4 % *rrr*t 

9ri<T f it  I  1

PROF. MADHU DANDAVATE t 
There is no reference to permission ; there 
is reference to the time. (Interruption\)

fVHTQV

|  1

T m  t a R  : * t t %

jrftr p r o  * i h i i  

tT̂ r ^nr firm t̂ ftt  ̂ f%
*ft*T " IN K  f[t 4 ld f  I

MR. SPEAKER : I say with authority 
that I will stick to my word that whatever 
has been said with my permission, that will 
remain on record. But what has been said 
without my permission will not remain 
on the record. That is what I said. I will 
sec.

SHRI RAMAVATAR SHASTRI 
(Patna) : You please see that all the 
proceedings should not be expunged.

MR. SPEAKER : I cannot let things
to go on record without my permission.

t t o  fam sr fit

srw fo r  % ^ i t  •

tr*  f t  fTT ^  JTtfet "TT ^=n >171 

t  '

M R. SPEAK ER t Shri A< K . Sea.
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SHRI A.  K  SEN (Calcutta  North
West) : Sir. while supporting the  motion
of thanki, I would like to draw the atten-
tion of thii Houie and the Government 
to the fcrjous situations arising in different 
parts of the country, particularly in We* 
Bengal. {Interruptions).

Qt im  :  trrr  wr TT

I Why donit you listen ?

snrft TT TTT ft TITT  ̂... 

. . . (WOT:?) . . .

■ift snmf tfV * «ft?rr,   ̂ i

W3 WT7 ■ĴTTT *T?T  WT7 ?THt

tJTO  $ 3ffTt TTfê, STf̂T *Ti$ T\f 

fT̂ TI f̂f |  I

This is not parliamentary practice to go 
on like this. You cannot shout him down. 
Mr. Chakraborty said whatever he liked 
and whatever he thought tit to *ay. Now 
let him say what he wants. This is not 
the way. You cannot gag him. This is 
not the way. You cannot shut him down. 
You have to listen. It is easier to  say 
but it is not easier to listen.

SHRI ANANDA GOPAL MUKHO- 
PADHYAY (Asansol): The House must 
know what is happening in West Bengal. 
(Interruptions)

SHRI  KRISHNA  CHANDRA 
HALDER  (Durgapur) :  The  Congress 
(I) people are fighting with cach other 
creating law and problem there. 
(Interruptions),

SHRI A. K. SEN : As I happen to 
be an elected representative  from West 
Bengal I have a claim. ..

SHRI  SATYASADHAN  CHAKRA- 
BORTY : Is he speaking on the Governor’s 
Address in West Bengal or is he ipeakng 
on the President’s Address here ?

MR. SPEAKER: That is my job •
see.

SHRI  SATYASADHAN  CH** 
KRABORTY : But that is my point 
order.

MR. SPEAKER: Over-ruled.

SHRI A. K. SEN : If Prof. Cliakra- 
borty has patience to hear me he will 
know for whom I am speaking and what

I am speaking. I ihall be  quite clear. 
I know the spot I have touched is very 
sensitive. It has tread on various corns. 
But it has to be stated and boldly stated 
in this House.

The situation is very grave. This is 
the situation which has produced the mass 
agitation  in  which  intellectuals  have 
come to the forefront  Ex-Chief Justices, 
national  professors,  Vice-Chancellors 
and a host of other intellectuals  leaders 
of West Bengal have come to the fore-
front.

SHRI  SATYASADHAN  CHA-
KRABORTY: They belong to CoAg. (I).

SHRI A. K. SEN: They belong to 
India.  Many of them do no  belong 
to Cong. (I).  (Interruptions)

12.4a hr*.
•  • #

[Ma.  Deputy-SpeXrbr in  the  Chair]

. SHRI SATYASADHAN CHAKRA- 
BORTY:  Mr.  Deputy-Speaker,  Sir.
kindly tell him to stop telling  ••about 
us. He has stopped telling truth about us.

SHRI A. K. SEN : Telling** is foreign 
to me. I do no accuse my  opposition 
members as telling**. I mav say that they 
are incorrect. That parliamentary language 
I have learnt. Sir.  Prof.  Chak:. 
should learn that also.

What has happened there ? What is 
the situation which has prompted  this 
great agitation within six months of their 
coming into power ? University cour cils 
are superseded. Sir. the University coun-
cils arc riot Cong. (I). West Bengal Edu-
cation Board is superseded. Council of 
every school is superseded. What is the 
reason? Because they want to appoint 
their  own  teachers.

(Interruptions)

SHRI  SATYASADHAN  CHAKRA- 
BORTY: WTien I spoke on the President’s 
Address I said nothing about a particular 
State.

Mr.  DEPUTY-SPEAKER :  Can he 
not speak in this House? Please take 
your seat.

{Interruptions)

MR.  DEPUTY-SPEAKER:  Every
hon.  Member can speak and nobody 
shall ask him to stop. You have got every 
right to criticise whatever he says. But 
this ii not the parliamentary procedure. 
I am very sorry to say that. He will liave 
either to reply to what Professor has said 
or he will have his own point of view. 
He cannot make  an  unparliamentary 
speech  or something like that. That we 
will take care of.

••Expunged as ordered by the Chair.
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SHRI SATYASADHAN CHAKRA· 
BORTY: ·1 also accept that the hon. 
Member has the liberty to critkise tis, 
but can he utilise this Presidential 
Address to attack a State Government'? . � 

.. 

IyiR. DEPUTY-SPEAKER: He can. 

SHRI SATYASADHA:N CHt'JqlA· 
BORTY: �o. 

MR. DEPUTY-SPEAKER: He can. 
He' 'can u's'e it. 

A� !!ON. ¥;E¥J3E,ll: Qan .a.n hon.
�em!:Jer speak no,��e�s.e.? 

MR. D_EPUTY-SPEAKE)l: But 
'no'risense' is a parliamentary' word. ' 

•. :• • . '  • I 

(�nterruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Raril.avatar Sha'stri yo'u ·are a sufficiently 
gen�leman. ''!tow . ate you interested 
in' �'l\.ese ,t��gs? 

SHlll A. K. SEN : Bo.th Education 
and' Culture happen to be Concurrent 
subjects and they are not the monopoly 
of any State Government. We are concer­
ned · witli the entire nation's education 

and culture and if it is threatened in any 
part of India, this House has the duty t o  
rise u p  And st�p it. (Interruptiotis).

MR. DEPUTY-SPEAKER: This is 
not the way, I am very sorry. (Interrup­
tions). I expect your complete silence. 
Yqu hear him and then oppose him if 
you don't like this. What is this procedure? 
I am very sorry. 

SHIU A. K. SEN: I do not speak every 
-day on every subject. 

SHRI RAMA VAT AR SHASTRI: 
Because y(}u are not here. (Interruptions).

MR. DEPUTY-SPEAKER: What is 
this personal remark? These are personal 
remarks. It is not correct. (Interruptions).

AN HON. MEMBER: If this is the 
way, it is too much for them. We will 
also not allow them to speak. 

SHRI A. K. SEN: That is not my fault 
that I have other duties. I have got the 
duties beside this House and I am not 
ashamed of it either. 

•• Not recorded. 

Now, Sir, it is my duty to rise tod�y _to 
draw the attention again of this House ·and 
the Government to this · grave situation. 
What has happened, as was saying a ni.ot'n· 
ent ago? The entire University Councils 
have been superseded. All the seven Utiiirer� 
sity Councils are not Congress (I) . · ... 

(Interruptions) 

MR. DEPUTY-SPEAKER: Please listen 
to · it. 

SHRI A. K. SEN: They must listen. . . . . .,. . . . . . 
. :iyw.. DEPU'I;Y-SPEAµR: Yo� must 

be tolerant of Opposition. You are i·Ruling 
].'arty �here. (lnferruptwns) .... and : op-po. 
se it .if i't is not correct, when )'OU !lpe'ak. 
(Interruptions): No,. no. Ir is not c°:rett. 

SHIU A. K. SEN: I did not utter a 
single word when'. :Pro£ Chakraborty · was 
speaking. · : " · ' · · · 

MR. DEJ;>UTY-SPEAKER: Let him 
speak. I will not allow this obstroction. 

SHRI A. K. SEN: This does not matter 
because our vo1ce'cannot be hushed either 
here or outside. (Interr�ptions)

DR. $UBRAMAI,HAM SWAMY (Bom­
bay North 'East): If the'y are like this in this 
House, what · can th�y be in Bengal? 

SHRI A. K. SEN: The attempt is to 
hush, the attempt is to stifle. It cannot be 
s�ifled because I give you an example from 
history. When Bishop ,Redley and Bishop 
Thomas were put on stack on fire-this 
reminds me becaw,e of this attempt to 
throttle-when the fire was on, · Bishop 
Redley became very nervous. So brother 
Thomas said to brother Redley, 'The fire 
tbat we shall light today will not be 
extinguished by the entire Thames.' 

This is the answer to this. It can be sti­
fled here, but not outside. The entire 
people of Bengal today are on their feet 
today to protest against this. 

{Interruptions) 

SHRI DARUR PULLAIAH: (Ananta­
pur): It is too much. We will not allow this. 

AN HON. MEMBER: We shall not 
allow them to speak. 

(Interruptions) 

MR. DEPUTY-SPEAKER: This will 
not go an record. 

(Interruptions) . ** 

MR. DEPUTY-SPEAKER: Whatever 
you speak will go on record. Other things 
will not go on record. 

(Interruptions).** 
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MR. DEPUTY-SPEAKER: Whatever 
interruptions may come shall not go on' 
record.

SHRI A. K. SEN: Let us not forget 
that this is a game which both parties can 
play.

Let u* not, therefore, enter into a *pree 
where everybody can play the game. 
(Interruptions). Now, what are the facts* 
Advisory Boards of all the schools have been 
abolished. What have they done? (Interrup-
tions). W'est Bengal Madrasa Board has been 
dissolved. What have they done? Hundreds 
of Secondary Schools Councils have been 
abolished. (Interruptions). I have appeared 
in dozens of cases where the school Board* 
have come up on the ground of mala fide  
action. (Interruptions). I am not bothered 
about other States. I represent Bengal, 
not for any of you. (Interruptions). Parlia-
ment is supreme. Parliament's law has to 
prevail over the West Bengal law.

MR. DEPUTY-SPEAKER : Other
things will not go on, record.

SHRI A. K. SEN: What have they 
done? Why was there superscasion ? It was 
because all the teachers have to bear a 
particular hue. They have to bear a particu-
lar flag They have to hold a particular card. 
Therefore, they have to be got into the 
school, university and colleges so that the 
entire nation may be indoctrinated.
(,Interruptions).

MR. DEPUTY-SPEAKER : You
should also not do this.

(Interruptions).

SHRI A. K. SEN: Let us be quite quiet 
on this side at least. Why has this been done ?
A leader said, “ We have to recover the lost 
ground and, therefore, the entire mind of 
the house has to be slaughtered. Therefore, 
intellectual libertv has to be evaluated.’* 
Their thought and action have to be orien-
ted according to party standard so that the 
mind and soul of the entire nation is in 
peril to-day. This is the peril which has 
called into action hundreds and thousands 
of intellectuals and best minds of Bengal 
are not oriented yet. Let us be quite convin-
ced that we are not allowing ourselves to 
be oriented according to any party stan-
dard. When they found that these intellec-
tuals on their own have come into the field, 
they stopped English in the primary stage.
(Interruptions).

Thirty years later when in this House the 
children of Shri Satyasadhan Chakraborty 
come, they will not be able to make any 
speech in English. (Interruptions)

MR. DEPUTY-SPEAKER: Only your 
speech will be recorded. Every time, every 
minute, 1 am very sorry. . . .  (Interruptions)

No, no, it is not correct. I am very sorry. No. 
It is not correct. You please carry on. 
(Interruptions)

SHRI A. K. SEN: Guru Tagore’s Sehj 
Path, the text-book for decades from the time 
this country became independent has been 
thrown into the gutter because Tagore's 
book is not to be read any more by our 
people. They can throw Tagore's book into 
the gutter by their force, but thev cannot 
throw his influence and teachings into the 
gutter because the whole generation has 
been brought up by his influence (Interrup-
tions) Swami Vivekanada’s book is not to 
be read any more so that the. stream 
of Culture and civilisation 
which has made fertile the plains of 
India will have to be blocked, will have to 
be stopped flowing any more and their 
sustenance is not to be drawn from the 
valleys of India and the mountains of 
India but they have to bring it from some 
part of the world where, according to them, 
the revolution was born. The revolution 
was bom in this country. (Interruptions) 
After the Battle of Plassy, those who came 
to raise the standard of revolt against the 
British were not people who were trained 
in the countries from which my learned 
friends want to draw inspiration but they 
were trained under the inspiration of India’s 
age-old civilisation, culture and philosophy. 
The waters that have flowed into this 
country have flowed for centuries and 
thousands of years, drawing the waters of 
India, not the waters of any other part of 
the world. The flower* that have blossomed 
have blossomed from the sustenance of our 
soil not from the soil of a foreign land. 
(Interruptions) They do not take sustenance 
from their own soil.

Now, therefore, what is the decree of 
this wonderful system of education which 
we have found in West Bengal today? 
(Interruptions)

MR. DEPUTY-SPEAKER : You corv 
tinue after lui>ch.

13 h r  s.

The Lok Sabha adjourned for Lunch tilt 
Fourteen o f  the Clock,

The Lok Sabha reassembled after Lunch 
at five minutes past Fourteen of the Clock.

[M r. D e p u t y - S p e \ k k r  in the ChairJ

M OTION OF THANKS ON THE 
PRESIDENT’S ADDRESS — Contd.

MR. DEPUTY-SPEAKER: Mr. A.K. 
Sen.

SHRI A. K. SEN: As I was pointing 
out before the recess, the situation is rather
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critical. Let as take each stage— the primary 
stage, the vrondary stage, the college stage 
and the University stage. In the primary 
stage, those who had sponsored the school 
and had it recognised, should ordinarilv 
have at least one teacher of their choice 
in the school. But in none of these primary 
schools which have been sponsored the 
sponsors have any choice now. About 1400 
teachers have been appointed, all having 
a particular party affiliation, and the teac-
hers appointed include sometimes even the 
relations of MLAs belonging to the ruling 
Party. I can mention only one. In the cons-
tituency of Mr. Anand Mukherjee, the 
daughter of one**

has been appointed a teacher in the primary 
school.......... (Interruptions). *•

SHRI A. K. SEN : I am sorrv, it is ••  
he is** having the same

surname ••
are top Brahmins in West Bengal.

SHRI SQM NATH CHATTERJEE: 
(Jadavpur): Do not get misled by Mr. 
Anand Mukherjee who is an ignoramus. 
(Interruptions)

SHRI A. K. SEN: I will not allow my-
self to be misled by cither Mr. Somnath 
Chatterjee or Mr. Anand Mukherjee. 
In Bengal, fortunately, we have no caste 
problem.

AN HON. MEMBER: For once you are 
right.

SHRI A .K. SEN : But we have the 
Party problem, so that, unless you belong 
to a particular party, you do not get the 
post of Teacher. That is the difficulty.

SHRI SOMNATH CHATTERJEE : 
Mr. Sen is an eminent lawyer ; he

is a brilliant lawyer, but because he is 
handling a bad case, he is going to get into 
difficulties.. (Interruptions) Therefore, I 
request Mr. Sen to use his eminence for 
real things and not for imaginary 
things. „

SHRI A. K. SEN: This is a very real 
thing..

SHRI KRISHNA CHANDRA HAL- 
DER : 1 can say that what Mr. Sen 
has said is not in the constituency of Mr. 
Mukherjee.. (Interruptions).

SHRI A.K. SEN : I did not give
the names deliberately originally, but 
since 1 was challenged that these were 
without any particulars, I gave at 
least one name. I can pive a hundred 
names. It is not my habit to be personal, 
but it is a much larger problem, namely, 
the whole educational and cultural life

of the entire State is sought to be sub-
verted and ntpliitr-l fo»- mrtv ends. 
This is a threat which this Houte must 
take notice of because the subject is in 
the Concurrent List. And this 
Parliament is supreme in this field. We 
demand that at least it should find out 
what is happening. The Government 
should appoint a judicial officer to 
enquire into the whole matter and repon 
to this House. (Interruptions).

SHRI SOMNATH CHATTERJEE : 
Sir, speaking on the President’s Address, 
can an hon. Member. . . .  (Interruptions).

SHRI A. K. SEN : He has already 
given his ruling.

MR. DEPUTY-SPEAKER : I say
he can criticise the Government of West 
Bengal.

SHRI SOMNATH CHATTERJEE : 
Of course, his criticism about West Bengal 
Government does not mean anything 
ar all.

MR. DEPUTY-SPE AKER : Bjt,
he has got the right to criticise.

SHRI SOMNATH CHATTERJEE : 
That we know. The people understand it. 
We have no doubt about it. On the basis 
of the generalisations, can he make a 
vague charge against the West Bengal 
Government ? On the floor of 
this House, he misutilises his opportu-
nity just to malign the State 
Government, can he do that without 
any basis ?

MR. DEPUTY-SPEAKER : There is 
no point of order.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND THE DEPARTMENT OF 
PARLIAMENTARY A F F A I R S  
(SHRI P. VENKATASUBBAIAH) : On 
a point of order.

SHRI KRISHNA CHANDRA HAL- 
DER : I am on a point of order.

MR. DEPUTY-SPEAKER : You are 
on a point of order. Mr. Venkatasubbaiah 
had raised first his point of order. What 
is your point of order ?

••Expunged as ordered by the Chair.



SHRI P. V^ENKATASU BBAIAH :
Sir, yesterday, Shri Fernandes viught 
yiur protection and he said that he was 
not allowed to speak and there
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Kerr interruptions and interjections. So. 
he sought your protection. Then, I said 
that in Parliamentary Democracy, interru-
ptions and interjections were part of 
the game. But the C.P.Ms did not like 
the harsh truths. They thought that 
their members were being interrupted 
nor intervened by our members and 
not to make a speech. (Interruptions) Sir, I 
would appeal to the Opposition Parties 
that this is a game that can be played 
by both. I would only request them not 
to interrupt us when some things are said 
which are not palatable tp them 
and they should not prevent the members 
from speaking.

SHRI KRISHNA CHANDRA HAL- 
DER : On a point of order.

AN HON. MEMBER : No point of 
order.

MR DEPUTY-SPEAKER : No. no. 
He has got a right. It is for me to decide 
that. What is your point of order ?

SHRI KRISHNA CHANDRA HAL- 
DER : He spoke about a mrmtxrr
who is not a Member of this House.**

Can he make a charge agaimt him ?

MR. DEPUTY-SPEAKER : I will 
go through the proceedings and if I find 
tome name. I will take cognisance of it. 
Mr. Sen, you go ahead.

SHRI A. K. SEN : I deliberately 
refrained from mentioning the name. I 
always feel that it is very unpleasent to be 
personal in these matters particularly 
when anyone speaks about an honourable/ 
claw. It does not require any personality 
being dragged into the picture. But, 
when I was repeatedly cliallenged that 
1 was going into generalisations and mak-
ing vague charges, I had to mention 
an instance. I do not mention 
the name. Now 1400 teachers are on 
strike for a full year.

MR. DEPUTY-SPEAKER : I want 
to make one point very clear. No hon. 
Member can interrupt a speaker unless he 
yields. But, you can raise a point of 
order. You cannot interrupt him unless 
the Speaker yields. I would very much 
like that these rules are adhered to very 
strictly. Mr. Chatterjee, you are also on 
the )Mtoel of Chairman. You know our 
difficulties. You must protect us. When-
ever a 11|'one gets up for interruption,

he can do so when the sp?»kv yislli. I 
will not allow any interruption unless 
the speaker yields.

SHRI A. K  SEN : The sponsored 
teachers, 1400 in number*, are on hunger 
strike for one year in 24.- Par^anav 
(Interruptions).

DR. SUBRAM ANI AM SWA M Y : 
Sir, he said that the teachers are on a 
hunger strike for the last one year. How 
can a person be on a hunger strike for foil 
one year ?

SHRI A .K. SEN : They are on relay 
hunger strike. I never said one man
is on hunger strike for one year- • •
(Interruptions)

Sir, it is the problem of culture and 
education of our entire State being sub-
verted and destroyed for party ends and 
that is why we demand from the Govern-
ment— while thanking the government 
for President’s Address— that there should 
be a commission of enquiry headed by at 
least a judge of the High Court. Thu 
commission of enquiry should be set-up 
immediately to enquire into the serious 
matters and report to the House which 
is the supreme guardian of education and 
culture of the nation and let not the threat 
of disintegration of the cultural life of 
India be executed. Even Swami Viveka- 
nand’s books are not prescribed as 
text books. Even Dr, Tagore’s ‘Sahajpath* 
is not prescribed as a text book. We do 
not know what text books are being 
prepared. Further, Sir, there arc two 
headmasters in so many schools. In respect 
of many schools this matter has been taken 
to the High Court* * * (Interruptions)

Sir, I listened without any single interrup-
tion when Prof. Chakraborty was cri-
ticising the government for nearly half 
an hour* * * (Interruptions)

MR. DEPUTY-SPEAKER : Because
you are interrupting him very often 
an impression will be created that these 
things are actually taking place. So, 
don’ t interrupt.

SHRI SOMNATH CHATTERJEE : 
Sir. you have made certain observations 
which are likely to be misunderstood. 
The hon’ble Member has even cast as-
persions on the judges of West Bengal. 
Such an observation from the Chair 
will mean that such allegations are 
correct.

MR. DEPUTY-SPEAKER : I will
make it clear. I said that if you arc interrup-
ting him very often people will carry an 
impression that certain things have actually
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taken place in West Bengal a* Mr. Sen 
was not allowed to speak. That impression 
should not be allowed to be created.
So. let him speak.

SHRI SOMNATH CHATTRRJEE : 
Bui it is not true.

MR. DEPUTY-SPEAKER : I said
that interruptions will be misunderstood 
by the people— whether it is true or not 
true.

SHRI CH ITTA BASU (Baratat) s 
I think that it is your view that what he 
*is saying is correct.

MR. DEPUTY-SPEAKER : I said
4hat people will misunderstand that he 

, was not permitted to speak.

SHRI A.K. SEN : Let a commission 
•of enquiry find the truth. Let 
a commission of Inquiry be appoin-
ted. Let the Judge be not from West 
Bengal, but from outside the State. Why 
should my friend* object to it ? What 
is the inference ? The inference is that they 
are not courageous enough to face a Com-
mission of Inquiry, to go into all these 
mat ters. (Interruptions)

PROF. RUP CHAND PAL fHooghly):
Is the hon. Member not casting aspersion 
•on the whole Judicial system ? Is he 
not casting aspersion on the whole Judi-
ciary and the Judges of W'est Bengal ?

MR. DEPUTY-SPEAKER : There
is no point of order. Suppose he says, 
the Judge should come from some other 
State, it is not casting aspersion against 
any Judge. He can ask ; he has got every 
right to ask. It is not a point of order.

SHRI A .K . SEN : Let a Commission
-  of Inquiry be appointed. Any matter 

relating to public service can be enquired 
into by the Central Government. Set up a 

I Commission of Inquiry particularly to 
go into the field of Education and Cul-
ture. We will also place our charges 
before this Commission of Inquiry. 
Let them go into the circumstances. As 
1 said, it cannot be stifled by shouting on 

. the floor of the House. I have seen certain 
news items in the newspapers and I am 
entitled to go into these points. 1400 
teachers are on hunger-strike. All these 
news are appearing in the newspapers 
every day. Many of them have been 
assaulted; they have been murdered. 
(A n hon. Member 1 No.) Unless the tea-
chers toe the line of their local party boss, 
they have to face assault. This is the position. 

} 5000 schools are being unafHliated. These 
are facts. I again repeat it ; 5000 schools 
have been unaffiliatcd. Let it be enquired 
into.

{Interruptions)

MR. DEPUTY-SPEAKER : Order, 
order.

SHRI SATYASADAN CHAKRA-
BORTY : If the Presidential Address
debate is dragged on to this level, then 
we will utilise all the occasions that we 
get to speak against Congress (I) gangs-
terism in West Bengal. {Interruptions) 
We will utilise every opportunity for that 
purpose {Interruptions). It is a national 
Debate. {Interruptions)

MR. DEPUTY-SPEAKER : Order.
order.

SHRI SATYASADAN CHAKRA-
BORTY : We will utilise every Occasion 
for this purpose. He has shown us the way. 
We will utilise every occasion for the same 
purpose. This is the nature of the national 
debate I (Interruptions)

MR DEPUTY-SPEAKER : Order,
Order No side-talk. Order please.

SHRI A. K. SEN : The House is
entitled to know wltat is happening in 
the field of Education and Culture in any 
part of India. As I said, we are entitled to 
have a Commission of Inquiry to be set 
up to give us the facts. Let them get at 
the truth. We are not afraid of it. We 
shall put all our facts before the Commission. 
Let the House not judge them at this stage; 
let the Commission of Inquiry go into the 
whole matter and let their report come to 
us. Let them appoint this Commission 
of Inquiry.

MR. DEPUTY-SPEAKER : Please
go to the next subject and then conclude.

{Interruptions)

MR. DEPUTY-SPEAKER : We cannot 
coatrol him. You cannot ask him to speak 
in the way you think or I think. He 
has got freedom of thinking according 
to the Constitution.

SHRI SATYASADAN CHAKRA-
BORTY : What he speaks, he does not
believe. Sir, he himself does not believe 
what he says. (Interruptions)

SHRI A.K. SEN : The college councils 
of 91 colleges have been abolished. (In-
terruptions) You come with me ; come to 
Shyampur College in Durgapur dis-
trict.

Now, there are 91 colleges whose Coun-
cils have been superseded because their 
Professors and Teachers are not to the 
taste and choice of a particular party. 
(Interruptions)

MR. DEPUTY-SPEAKER : I would 
suggest to Mr. Somnath Chatterjce to
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note all these points and asV his Govern-
ment to give a statement tomorrow.

(Interruptions)

SHRI SOMNATH CHATTERJEE : 
Sir, is this new type of system of a parlia-
mentary debate that you are setting up 
that allegations made against a State 
Government will have to be replied to by 
the State Government ?  There is a law 
of jungle in all Congress-1 dominated 
States.  Let them give a reply • •

MR.  DEPUTY-SPEAKER  :  You
can reply to that.

(Interruptions)

MR. DEPL’TY-SPEAKER : You can 
repudiate that.  Therefore, this is not the 
way to interrupt the debate. That is what 
1 said.

(Interruptions)  .

SHRI KRISHNA CHANDRA HAL- 
DER : Sir, do you allow this kind of de-
bate ?

MR.  DEPUTY-SPEAKER  :  If
there are some charges against the West 
Bengal Government, you can easily re-
pudiate those charges.  But you  should 
not interrupt the proceedings of the House 
like this.

SHRI  A.K. SEN :  Sir. the former
Vice-Chancellor of the Calcutta  Univer-
sity* • • (Interruptions)

SHRI RAMAVATAR SHASTRI : 44 
people were lulled within 5 months in Bihar.

SHRI  A.K. SEN : Sir, as a result of 
this, the former Vice-Chancellor of the 
Calcutta  University,  the former  Vice-
Chancellor of the Burdwan  University, 
national  professors, noted writers, and 
the former Chief Justice of the Calcutta 
High Court have all come on the street 
leading hundreds of intellectuals against 
this ■ • (Interruptions)

SHRI KRISHNA CHANDRA HAL- 
DER :  Which national Professor he is 
referring to ? (Interruptions)

SHRI A.K. SEN : The former Chief 
Justice was arrested, the former national 
professor, Dr. Nibar Ranjan Roy was 
arrested.  Prof. Sen  was  arrested..... 

(Interruptions) . . , y|IH0  'ft4  I
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SHRI A.K. SEN : Eminent Professors, 
writers of all-India fame, many M.Ps. 
were arrested.  But they have no courage 
to keep them in jail for long because the 
entire West Bengal will rise against them. 
(Interruptions)

SHRI SOMNATH CHATTERJEE : 
Sir, please allow me one second

SHRI A.K. SEN : Sir, I am not yielding.

MR. DEPUTY-SPEAKER : He is not
yielding.

(Interruptions)

AN HON. MEMBER :  Sir, nothing 
should go on record.

SHRI A.K.SEN : We cannot sit with 
folded hands to -witness this sad drama 
of destroying the whole State's culture and 
educate and an effort to indoctrinate the 
whole nation. The text-books are tailored, 
teachcrs are tailored, the system of edu-
cation is tailored for the party purpose.. 
This is  pernicious  to  the  extreme 
(Interruptions)  We  must raise  our
voice  in  protest  and point  this
out to the House and  to the  Govern-
ment.  We shall be failing in our duty 
if we do not do so. This, mad project of 
indoctrinating  the  whole State  must
stop and education must be put on its 
rails again and on the proper lines. India's 
culture  has  never  been  destroyed-•• 
(Interruptions)

SHRI  KRISHNA CHANDRA HAL- 
DER : There is no Maruti culture in West 
Bengal- - • (Interruptiont)

SHRI A.K. SEN : Unlike the civiliza-
tion of Egypt, Gret.ce or Rome which had 
to be unearthed from the earth,  it is a 
living culture, which has  flown through 
the centuries of history and even the 
British could not cripple it.  It is a very 
weak Government which has the affront to 
try to cripple it. This can never be allowed 
to happen.  We arc there ; everybody is 
there.  If necessary, we shall ali go there 
and see that  this is not allowed to be 
done - • • (Interruptions).

3TTCT8T  JTffoT, h(V<ih
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MR. DEPUTY SPEAKER : Please sit 
down. When you get an opprotunity, 
you can speak.

SHRI A .K . SEN : I f  this project is 
pursued any mote, all of us will jump 
into the fray and we must stop this made 
project to be executed to its illogical 

conclusion.. . .  [Interruptions)

SHRI SOM VATH CHATTKRJEE : I 
have persontiaI regard for him, but today 
he has taken advice from some ignoromous 
person.... (Interruptions)

SHRI KRISHANA CHANDRA 
HALDER: He has.. .(Interruptions)

MR DEPUTY SPEAKER : Mr.
Ghatterjee has spoken . . .  Both of you 
belong to the same party. Please sit 
down.

SHRI A .K . SEN: I may assure the lion. 
Member th£t no ignoromous person has 
instructed me, and a Member of Parlia* 
ment is not ignorom >us, far less Mr. Anand 
Mukhopadhyay, who ’ is also vitally 
affected like any other Bengali or like any 
other Indian. Tnis is not a problem of 
Bengal alone, but it is a problem of the 
wh<4e country and Ind:a’s future and no 
party can be allowed to subvert the whole 
states education system... (Interruptions)

MR. DEPUTY SPEAKER : No.
tnterr >ption please, you will get a chance.

SHRI A .K . SEN : I thank you very 
much. It is a very vital cause tor all of us 
and I have no doubt that the House and 
th- Country will be taking note of it.

SHRI AM RIT PATEL (Gandhinagar) t 
M r. Deputy Speaker, Sir before I speak on 
the motion of thanks on the President’s 
Address I would request the hon. Members 
from the other side to be silent, so that I 
can speak seriously on this matter. It seems 
that they do not want us to speak at all. 
Perhaps they do not get a chance outside 
to speak and th*t it why they want to 
speak more and more only in this forum.

Sir, I always consider the President’s 
Address a very important document of the 
Government. We always give a great 
importance to the observations made by the 
President, whether these were made last 
year or this year.

The President’s Address has been 
laughed and mocked at by the members 

of the opposite side.

I would like to ask them : W^y did they 
participate at all ? Are they insulting the 
President or honouring the President ?

I cannot help comparing the address 
made by the President last year and the one 
he made just now, this year. The memory 
is very short. At that time, our President 
was concerned about the instability of the 
Government. Now It is obvious that the 
Government and the country are very 
stable. Tnereforc, the Members on the 
opposite side are disturbing us. It is a 
political point which has n it been given 
importance by the Members of this House.

Only a year back, we were worried about 
the instability on the borders— because of 
the A rghan issue and Assam issue,*—and 
our President had passed sleepless nights 
for 3 years and that was the reason why he 
came out, on that particular occasion, with 
the mention of instability. The President 
was concerned then but now he feels assu-
red that in the course of one year, and in 
the years to come the fears and dangers will 
be removed. I assure you that the events 
that have tiappencd in this one year will 
totally justify the confidence put in my 
leadrr Shrimati Indira Gandhi. It is not a 
small achievement. Since wt want to talk 
about the confidence, about duties, the op-
position leaders would not allow us to work 
at all (Interruptions). If this is the way we 
are going to carry on our responsibility, 
then God forbid . .. (Interruptions)

Do we remember that only a few years 
back we used to hear the word‘Kichchri 
Government*? Now we have suddenly for-
gotten it we owe a lot ol responsibility to the 
nation. We know exactly what we are 
going to do. W'e have our own manifesto. 
Our guidelines are there and so, we don*t 
want anything from these gentlemen. The 
word ‘Kichchri’ has already been established 
against them, and not against us

Now, very interestingly I would like to 
observe some characteristics of our great 
speaker dramatist, melodramatist, a** and 
a hero Mr. George Fernandes.. . ,

•^Expunged as ordered by the Chair.



SHRI RAPUSAHEB P A R U LE K A R  
(Ratnagiri) : Is • •  a parliamentary
word ?

The point of order is about the word...  
{Interruptions)

SHRI AMR IT PATEL : If th e re  is 
a v illa in o u s ..........  (Interruptions)

M R  DEPUTY-SPEAKER : He has  
Dot ca lled  an y b o d y  like th a t.

SHRI AM RIT PATEL : They have 
torn this word out of context. (Interruptions).

SHRI BAPUSAHEB PARULEKAR : 
He said George Femandet (Interruptions) 
a *• (Interruptions) We want Speaker’s 
order*.

MR. DEPUTY-SPAEKER : I will 
go through the proceedings.

SHRI BAPUSAHEB PARULEKAR :
I want a ruling from you. I want your 
guidance. I can describe all these as** 
when they arc all in fact are. I am not 
using that word, because that is unparlia-
mentary. If you say that, I will sav 
everyone is a* • Am I permmittcd to do it i

DR. SUBRAMANIAM SWAMY i
You consult your books and let us know. 
(,Interruptions)

SHRI SOMNATH CHATTER,JEE : 
Can we say about some of them, that to 
call them as** is to insult the**

MR. DEPUTY-SPEAKER : I will 
go through the proceedings to find out 
in what context my friend had used that 
word. If it is, according to me, unpar* 
liamcntary— because in the context also I 
must see— I will expunge it.

SHRI AM RIT PATEL : On that 
point, I would like to say one more thing. 
Before I could say whether* * is hero, 
I stick to the word. I say about Mr. 
George Fernandes*• the hero. He was 
hero some years ago to his very Government 
and he may look likr** today. (Interrup-
tions) Therefore. the reference without 
context will not be proper. (Interruptions) 
1 was also to say about nis dramatic atti-
tude showing -tatistics and figures and 
trying to give an impression that he 
is expert on economics. I would like 
to ask him since when has he become 
expert on economics and statistics. We 
know that lately he has been talking like 
this. But we know him as Bombay bandh 
expert ; we also know him Maharashtra 
bendh specialist, alarmist and alo anar-

*83 President's

chist, and if I may be permitted to use 
the word, even terrorist. If such person a 
is talking in terms of democratic statistics 
and showing books to the House, this 
and that, this is nothing but twisting of 
facts and figures. The great** hero left 
Bombay and Maharashtra and has come 
to Delhi. It is being talked in Bombay 
of Shri George Fernandes in a very light 
sense of humour and wit that the gain to 
Bombay is a loss and headache to Delhi.
I Interruptions) When we talked about this 
headache and gain to Bombay, I was not 
confining it to Mr. George Fernandes 
alone; there are several hon. members on 
the opposite side who continously show 
their irresponsibilty to the problems of 
the country. I come from Gujarat. I 
would like to speak on the subject itself. 
But since the Minister is going to make 
a statement, I will not oblige the opposi-
tion Members at the moment. We know 
who arc responsible for this situation also. 
We are not accusing them ; we are keeping 
m ,m because it is a serious atmosphere.
It could spread anywhere, if you do not 
control it. It can damage the country, 
even the fibre of our Constitution and 
everything. Therefore, they should not 
be permitted to deal lightly with the 
problems of Harijans and non Harijans. 
When they say, Ahmedabad was burning, 
what were they doing here ? They want 
a statement from the Minister. They want 
to create confusion and chaos here so that 
it can spread further in Ahmedabad also.
Is this the way you feel responsible 
about the country ? Is this the way 
you respond here ? (Interruptions).
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The achievements of the Government 
in one year had been enumerated a 
number of times by my colleagues on this 
side. The achievements about industrial 
production, agricultural production and 
so many other things. They are not happv 
about them. They do not like them 
because they only come here to disturb 
us. I appreciate the right of the Opp oiitioa. 
We do not say, no to it. But that does 
not mean that you must speak at every 
sentence, every comma and every full 
stop. The members on this side of the 
House are getting exasperated. We have 
more things to say and contribute and 
yet they think that they arc the only people 
who can speak. That reminds me of an 
English Play. I would like to quote that 
English Play., or Six characters m search o f  
a Play. I repeat the words, “ Six 
characters in search of a play"* 
Normally a play has characters but 
here the characters are in search of a 
theme. Something like that very much 
applies to the opposition leaders here in the 
Home. There are so many leaders and all
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the leaders are sitting in this House without 
any mass following or any followers. (Interru-
ptions)

These people are searching for masses. 
[Interruptions)

It it really a very pitiable case. In Bombay 
only sometime ago in Bandra they held a 
fox convention of the party. (Interruptions)

AN  HON. MEMBER: Is that word
parliamentary? {Interruptions)

MR. DEPUTY-SPEAKER: I will go 
through the record. (Interruptions)

SHRI AM RIT PATEL: My suggestion.. 
(Interruptions)

These leaders without any followers, with* 
out any audiences they want to create some-
thing. Where will they go?

MR. DEPUTY-SPEAKER: How do 
you say? At least they should have two to 
three lakh voters. It is their following. 
(Interruptions)

SHRI AM RIT PATEL: They are small 
leaders (Interruptions) In Bombay Shri 
Bahuguna, who is not a Member of this 
House, was standing on a big area, and he 
was asking all people to come because he 
was going to inaugurate a Party known as 
National Democratic Socialist Party. The 
word ‘democracy’ and ‘socialism’ are used 
as if we do not know,. Lok Dal supporters 
and Members of BJP also talk the same 
language. Gandhiji*s name was also mentio-
ned. They always talk the same thing 
Shri Bahuguna was talking about democratic 
socialism. These words themselves create 
confusion. And I hope Mr. Bah >guna is 
not represented in Parliament. Otherwise 
he will also claim his right to speak. Again 
the time to speak is reduced. There arc 
So many speakers, who want to speak. 
A lot of time is taken by them- And 
while they are speaking, they speak about 
democratic rule and, socialism. They 
must certainly have some good behaviour 
I am talking in detail about this. The 
progress made during one year is Ijefore 
us. I forgot one interesting point. Mr. 
George Fernandes was counting the cost 
of the recent Ritan Rally of our party. 
Inste -d o counting the effection, love ami 
smile o millions o ' farmers for Shrimati 
Ind ra Gandhi, he was c rncemed about 
the cost of the Rally. (Inletr-.ptions)

MR. DEPUTY-SPEAKER. But he
is not yielding. (Interruptions)

SHRI SATYASADHAN CHAKRA- 
BORTY : Please tell us the correct facts 
about the six characters. I want to know 
whether I stand corrected or he is correct. 
I want to know whether he has properly 
quoted. Please gay what the correct title is. 
(Interruptions)

MR. DEPUTY-SPEAKER : I think
both of you are professors. He should
give the correct things.

SHRr s a t y a s a d h w  c rx u c i.v
BORTY : I do not know if he got the 
correct information. What have you 
got to do with these six characters. 
Is it six characters in search of an author or 
is it six character* in search of a  
theme ? I want to get the correct facts.
(Interruption0

MR. DEPUTY-SPEAKER : It is left to 
you to resolve.

(Interruptions)

MR. DEPUTY SPEAKER ! Order 
please.

SHRI AM RIT PATEL t If the 
professor wants more details, 
about the play and the other characters,
I shall definitely oblige him, because 
for the first time, he has started learning 
that there may be characters who may 
not have a play. So, they are feelin? that 
they are leaders without followers and they 
can never make anv contributions whatso-
ever. (Interruptions) I do not know whether 
the opposition leaders are relly friends or 
whether they are just convenient friends. 
Sometimes they look like just coming jointly 
for discussing a point but all the time I feel 
they are different characters and only for 
convenience they move in here and disturb.

Now about the President** Address.. . .

MR DEPUTY S P E A K E R : Yo 1 have 
taken more than 18 minutes.

SHRI AM RIT PATEL : 13 minutes 
hive been taken by them and only five 
minutes have been taken by me.

MR DEPUTY-SPEAKER : There are 
many speakers from your party. You have 
to be short.

SHRI AM RIT PATEL : B it
Mr. Ghakraborty spoke for 46 minutes 
yesterday and again he has managed to 
speak for half an hour today.

MR DEPUTY-SPEAKER : I want to
make it clear that every party is allotted 
a certain time. To your party some time 
is allotted. That is being spread over 
amongst the speakers from your party. 
Nobody can take away the time of your 
party and you cannot take away the time 
of their party.

SHRI AM RIT PATEL : But they
snatch away my time ?

I started my speech on a very sober note 
about the President's rights. President’s 
duties and his observations. But every time— - 
even last time it was like that— they take 
itso lightly. They make a joke of it They
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They tell us that we have to speak on these 
lines.  We know the Constitution and we 
understand it.  It is on the advise given by 
the Prime Minister.  But it does not mean 
that it is our opinion alone.  No. because 
the President goes through the details orthe

Srogress or the nation in the year and then e comes before us, says observes and directs. 
Therefore, with all the respect at my com-
mand I thank the President for observing 
what  exactly  happened  last  year and 
what is there in store for us next year.

DR. SUBRAMANIAM SWAMY (Bom- 
•bay North Ea*t) •  Sir, I rise to oppose the 
motion. But I am sorry to say that the mover 
of the motion and the seconder of the motion 
are both missing from  the House.  This 
House has had a tradition that the person 
who moves the  motion or the person who 
seconds the motion should be present thro-
ughout, because ultimately he has to reply. 
I do not know on what basis he is going to 
reply. Anyway I do realise that there is a 
great deal of disenchantment in their party 
itself and not many of them are very much 
impressed by the President*? Addreai. There-
fore, you can also sec  that  the speeches 
made from that  side have been really 
repetition of  what  they are saying in 
propaganda meetings elsewhere.

The President’*  Address has really to 
take stock of the situation. I siy it honestly. 
We are prepared to rise above parties pro-
vided the Address it also a facutal account. 
If the Address is an honest statement of 
what  is  happening  in  the  country 
and what the Government proposes to do 
then we will also be responding the same 
way. If it is a propaganda  piece, then we 
■will also have to point out where it is pro-
paganda and where it is wrong.

I do not want to go too much into the 
the factual part. But I must say that Mr. 
Gadgil’s speech was a great disappointment 
becuase it was just the repetition of the 
propaganda points contained in their elec-
tion speeches.

It would be wrong for me to give statis-
tics in detail. Lot of statistics have already 
been presented. But the following statistics 
are incontrovertible.

There is a 15 per cent rate of inflation. 
They take satisfaction from comparing them-
selves with the last year which was a drought 
year. They say that last year it was 22 per 
cent and now. this year it is less. Why do 
they feel shy of comparing their performa-
nce with the Janata rule i.e. 1977-78 and 
*978-79 ? If they want to claim the credit 
for what good work the Janata  Govern-
ment did, then they must also take credit 
for what bad work we did.  They cannot 
have it both ways that the good work

was done by them and the bad work was 
done by us. First of all, the rate or infla-
tion was the highest in the world. And in 
the last 13 months, there has  been no 
possibility of any respite.

The statistics given in the Economic 
Survey &li »w that the foodstock which was 
23 million tonnes when the Janata Govern-
ment went out of power, is 12 .3 million 
tonnes only just now.  Here, they may 
quote the figures during the period of the 
interim  Government  headed  by  Shri 
Charan Singh. But we did not bring him 
to power. He was brought into power by 
them. They were the midwives which gave 
birth to that Government. We tried to 
have an abortion but we did not succeed ; 
we failed. It was they who delivered that 
baby, that still-born Government. What-
ever that Government did we cannot take 
responsibility for that. But the fact of the 
matter is tint even when  that  Govern - 
ment left power, the foodstock was 17.4 
million tonnes. These are the statistics 
given in the Economic Survry. The  for-
eign exchange that we left was Rs. 5300 
crores. Today, they have Rs. 4900 crores 
foreign exchange.  Trade  deficit  has 
mounted to Rs. 4000 crores.

SHRI GIRDHARI LAL VYAS (Bhil- 
wara) : What about gold ?

DR. SUBRAMANIAM  SWAMY : 
Take gold. When we came to power the 
stock of gold was 220 tonnes and when we 
went out of power, it was 260 tonnes.

SHRI GIRDHARI LAL VYAS : (iold 
had been sold by them.

MR.  DEPUTY-SPEAKER  :  Every
body knows that.

DR. SUBRAMANIAM SWAMY :  I 
think, you should do some reading. Sir, 
do I concede to him the fundamental right 
to ignorance ? Or shall I have the right 
to educate them ?  •

Here is Unstarred Question No. 1425 
dated 20th June, 1980. Gold stock is given 
here. It was 220 tonnes  when  Janata 
Party came to power and 260 tonnes when 
it went out of power. If they want to con-
tradict it, they must quote and give the 
source. But they do not produce the statis-
tics and unfortunately, we tend to hear the 
same old things.

Mrs. Indira Gandhi made  such a big 
hullabaloo about the price of gold. It was 
Rs. 1400 per 10 gram when they came to 
power. Now, during the period of 13 months 
it has risen to Rs. 1700 per 10 gram. Why 
do you not talk about that ? Who is respon-
sible for that ? They say, foreigners. When



we were there, we were responsible for that. 
When they are there, well, foreigners are 
responsible.

Similarly, the President’s Address say* 
that there has been an improvement in 
the production of key commodiues in the 
industrial sector. I will re a d  the Economic 
Survey and quote.

I will read out from page 18 of the Economic 
Survey as follows :

“The in d e x  o f  in d u s tr ia l p ro d u c t io n  
fo r A p ril-N o v em b er 1980-81 has 
in c reased  b y  m erely  1 .2  p e r  c e n t 
o v er th a t  in  th e  c o rre sp o n d in g  p e rio d
of 1979-8°."
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And this is compared to Janata Govern-
ment’s performance where the average 
is 7 jtercent rate o f growth in these two 
yean. 1.2 per cent— where is the impro-
vement in the industrial production ? 
The poor President.. . .

f im r r d  n r a  t t t T

^  w 0 . 1  *rr i

( Interruptions)

DR. SUBRAMANIAM SWAMY : 
So, he must quote the source. Similarly, 
on production, the President says, ‘On 
the production of key commodities there 
has biren significant increase’. I do not 
want to take too much time on statistics, 
but unfortunately, the President— I do 
not blame the President in the sense that 
the President is above criticism, 
but thin is a draft prepared by the Cabinet 
and I u n  sorry to say that this is the state 
of Cabinet’s knowledge. Here the data i* 
culled down from the industrial produc-
tion statistics and it is reproduced in the 
Monthly Review q f the Indian Economy 
of the Commerce Research Bureau, January 
1981. It says, ‘the production on mining 
and quarry for the year 1980 has gone 
down by 3.9 per cent. Production of 
steel is down, production of sugar is down, 
production of cement is down, production 
of pig iron is down. Production of 
vanaspati is down by 27.3 per cent produc-
tion of aluminium is down'. All these 
are negative.

•ft r.K U iO  w m  m m  : 79  

»tst |  so if 1

DR. SUBRAMANIAM SWAMY :
I stand by every tiling of what I lay 
here. These are the production statistics 
for 1980 compared to 1979, and it is all 
minus. I challenge them to controvert 
it. These are the statistics. So, I would 
say that on the side of economy there has 
been a dismal failure. They should come 
out openly and say ‘we have failed*, i f  
they ask the Opposition to give our sugges-
tions, we are prepared to do so. I will say, 
if you want to reduce sugar prices, decon-
trol sugar. If you want the prices of edible 
oils to come down, remove food zones. 
We have got many solutions. The Janata 
Government performed and showed you 
how to bring down prices. Just copy the 
Janata Party’s policies and you will get 
results. You will be able to produce 
economic miracles. This is the position 
as far as economy is concerned.

In the case of law and order what is the 
situation ? There is not much said about 
law and order. But from what we arc hear-
ing we arc very shocked. We are very 
sorry to hear tnat even**, is out on 
a bail from the Supreme Court 
and the condition is, he cannot leav e Bihar 
and he cannot leave the country without 
the permission of the Supreme Court. 
This is the position of**. And he ia 
in collaboration with another 
person who is a luminary of their Party 
and who is under a charge for liaving 
obtained loan from a bank by mortgaging 
platform No. t of Patna Railway station. 
(Interruptions), There are other 
people in their party**. I can give 
you the names if you want. I am not 
**>ing just like that. (Interruptions>
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SHRI G. NARSIMHA REDDY 
(Adilabad) : Sir, may I know whether 
Dr. Swazny's bank has accepted platform 
No. 1 as a surety for giving a loan ? 
Which is the bank ?

DR. SUBRAMANIAM SWAMY : 
Sir, you can ask anybody in Bihar.

(Interruptions)

MR. DEPUTY-SPEAKER : Let him 
reply to Mr. Reddy.

DR. SUBRAMANIAM SWAMY : 
Sir, it has come in the newspapers. If he 
wants to know, we would be happy to 
give him all the details.

(Interruptions)

* “Expunged as ordered by Chair. 
3773 LS—to.
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MR. DEPUTY-SPEAKER : If he 
wants to know further particulars, he 
wants him to come to his chamber. 

DR. SUBRAMAl"\l"IAM SWAMY : 
Or to the local police station. 

Sir, not only have they got such resour­
ceful people who can give platform No. 1 
and get a loan on mortgage, but even· · · 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOYIE AFFAIRS AND 
DEPARTMENT OF PARLIAMEN­
TARY AFFAIRS (SHRI P. VENKA­
TASUBBAIAH) : I am on a point of 
order. Dr. Subramaniam Swamy has 
brought in the name of**. 

In all fairness he should have given prior 
notice to you. He is not a Member of this 
House •o defend himself. He has given 
a notice to you that he will bring 
forward these names. You please 
go through the record. That is against 
rules and he should not have mentioned 
the name of**· 

(Interruptions) 

DR. SUBRAMANIAM SWAMY : 
If I were making an allegation, his point 
is valid. I am only telling you that he is 
on bail from the Supreme Court on a case 
launched by Shri Kedar Pandey when he 
was a Chief Minister. (Interruptions)· · · 
Ghafoor. 

(Intaruptinns) 

MR. DEPUTY-SPEAKER : I will go 
through the records to see if there is any­
thing. 

SHRI RAMAVATAR SHASTRI : 
Shri Abdul Ghafoor was the Chief Minister 
from the Congress Party. (Interruptions) 

SHRI R.X RAKESH (Chai!) : He 
is mentioning the decision of the Supreme 
Covrt and nothing else. 

MR. DEPUTY-SPEAKER : There is 
a case of Supreme Court and he is on bail. 
I will go through it. 

DR. SUBRA1vIAXIA:.1 SWAMY : 
If the case is there you cannot remove it 
from the record. (Interruptions). I can 
give you. 

SHRICHA�DRASHEKHAR SINGH 
(Banka) : I would humbly request Mr. 
Swamy not to state facts about which he 
is not sure and about which he has been 
given only .50% of the information. He 
must be rno% sure of the facts before 

' E:xpuPged a� ordered by the Chair. 

stating about** on the floor of this 
august House. He mmt be careful. 

SHRI SATYASADHA.t"\l" CHAKRA­
BORTY: When Shri A.K. Sen was quoting, 
why were you silent ? (Interruptions) 

MR. DEPUTY-SPEAKER : Because 
you were speaking about him, you should 
have informed us. 

(Interruptions) 

SHRI P. VENKATASUBBAIAH 
This is not the method. 

DR. SUBRAMANIAM SWAMY 
This has appeared in the paper. 

MR. DEPUTY-SPEAKER : What 
has appeared in the paper, it may be true 
or not. (Interruptions) 

SHRI RASHEED MASOOD (Sharan­
pur) : Under what rule you can restrict 
him ? He is stating a fact. He is stating 
the decision of the Supreme Court. 

He is not mentioning the rule under 
which he is rai�ing objection. (Interrup­
tions) 

SHRI P. VENKATASUBUBAIAH: 
I am not objecting to what Dr. Subra­
maniam Swamy wanted to say. But it should 
be in accordance with the rules of proce­
dure. (Interruptions) 

SHRI R. N. RAKESH : Under what 
rule is this violation ? 

SHRI P. VENKA TASUBBAIAH 
You arc not a Deputy S peaker. 

DR. SUBRAMANIAM SWAMY 
May I answer him ? He is perfectly right 
if I was making a charge or an allegation. 
I am making a statement of facts. If he 
wants to question the statement of facts, 
he is under obligation to give you notice. 

SHRI P. VENKATASUBBAIAH : 
When an allegation or whatever it is made 
against a person who is not a Member 
of this House, he is not present to defend 
himself, the permission of the Speaker 
must be obtained. This is my objection. 

DR. SUBRAMANIAM SWAMY : 
Let the Home Minister deny that the** 
is out on bail from the Supreme Court. 
That would be better. Deny it. 
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SHRI P. VXNKATASUBBAIAH : 
Your argument is extraneous. What I 
say  is* • • (Interruptions)

DR. SUBRAMANIAM SWAMY :
I am prepared to accept his denial. 
(Interruptions)

I do not want to go into the question 
of their party rewarding hijackers, giving 
them tickets, bringing people to the 
Assembly and to Parliament with ques-
tionable background. I will not go into 
that. I do believe that in this country law 
an order is not possible if the police be-
lieves that the culprits have either the pro-
tection or are themselves the politicians of 
the Ruling Party. There is unfortunately 
an impression going round in this country 
that this is in fact so. The case of Baghpat 
is an outstanding case— what the station 
House officer said there, “ Nobody can do 
anything to me because my protector is in 
Parliament, in Delhi”  and he named the 
protector also. Nothing has happened to 
him. It is the s; me thing in every state. 
Therefore, I would say that the law and 
order question has to be addressed central-
ly, Unfortunately, the President’ s Address 
rays nothing about that.

In Assam, they have not been able to 
solve the problem. The Opposition has 
given them an excellent way of solving the 
problem that is, to hold tripartite dis-
cussion. I.et the opposition be there, let the 
Government be there and let the Assam 
agitators be there. Let us discuss the 
problem) ; let us thrash it out 
and find a solution. The Assam issue 
is a matter that is capable of solution.
Mr. Morarji Desai of our Party had offered 
them a way out, to come out of the difficul-
ty. And what do they find ? They find that 
Mr. Morarji Desai becomes a central figure 
and they art: nov avoiding to find a way 
out. How can they talk about Opposition 
not Deirg in a cooperative mood ?

AN HON. MEM BLR : What is your 
solution ?

Dr. Subramaniam Swamy ; We have to’d 
you to have a tripartite discussion. We do 
not produce a formula for you like that. 
There is no such thing like a mathematical 
formula for Assam. It is something where 
each person has to willingly join a solution 
which can be arrived at by having a tripa-
rtite discussion. The Government blames 
Assam agitators; the agitators blame the 
Government. We want a third party to sit 
there so that a discussion can take place 
in front of everybody.

On the non-aligned wor'd, the roreign 
policy, we have seen what the Govern-
ment has done in one year. On 7th July, the 
Government recognised the Government 
of Kampuchea, the Heng Samrin Govern-
ment. Tnere was widespread opposition from 
the non-aligned world. It was demonstrated 
in the non-aligned Conference. I had put
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a  Question asking, since India's recognition 
of tfte Heng Samrin Government, how 
m a n y  Government* have followed suit a n d  
recognised this Government, to see how 
important India is. They did not give me 
an answer immediately. They said, * ‘The 
information is being collected*’. I am 
happy that the Minister of Parliamentary 
Affairs yesterday sent me an answer in 
fulfilment of the assurance and the answer 
is that “ since 7th July, 1980, that is, since 
the Government of India’s recognition to 
the Heng Samrin Government, no other 
country has extended recognition to the 
Government of the Peoples Republic of 
Kampuchea.”  Here is total isolation of 
India.

1902 (S A K A ) Address ( M )  294

On Afghanistan, there was a discussion 
on the question of India’s roles. I have got 

hold of India's drafts. The draft had to be 
changed- When they go 1800 it is an insult 
to India. India had said in the draft that, 
‘ ‘the non-aligned world expresses the need 
to deescalate tension and seek a political 
solution through peaceful means.'• That is 
all India wanted to say. But the non-
aligned countries got together and rejected 
the draft. They d d not modify it. They 
rejected it and said, instead, that “ The 
non-aligend world urgently calls for a 
political solution on the basis of the 
withdrawal of foreign troops and 
full respect for independence, sovereignty 
and territorial integrity and non-aligned 
status of Afghanistan.” That is what 
the non-aligned countries adopted. 
This is the draft they presented and 
adopted. India was again isolated. I 
would like to know in which area they 
have made progress. If they were to tell 
us that, I would be happy.

Now, they have got problems. I do 
not blame for having created all 
the problems. They must find what 
their solution is. If they can tell us 
that, I would be happy. They only say 
that others are creating problems. 
The hon. Member, Mr. A. K. Sen, made 
a speech and gone back to the Supreme 
Court— I do not know. But the fact 
of the matter is that when he was 
speaking, a thought occurred to me, as 
to are they not doing the same thing ? 
I can give illustrations. In the Indian 
Institute of Technology, Delhi, which is 
an institute of national importance created 
by the Government of India, they are 
doing precisely the same thing, what 
they are accusing them of doing in Bengal. 
They arc doing it in the Delhi Univer-
sity; they are doing it in the Jawaharlal 
Nehru University; they’ are doing it in 
the Aligarh Muslim University. They 
are doing it everywhere. Why should 
they single them out ? They can have a 
moral right if they do not do it. I am 
prepared to give evidence ; I am prepared 
to give names. But the shortage of time 
restricts me.



[Dr. Si bramaniam Swaray]

The problem is that there is great 
ferment in the country today.

Sir, we in the opposition have begun 
to feci the tremors of public revolt. There 
is revolt everywhere. Farmers are on 
revolt. We cannot keep quiet. The public 
sector employees are on strike. We cannot 
ignore that. University students are in 
uprising. We cannot ignore that.
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What about the Harijans ? The Harijans 
are today not safe in the Government. 
What is happening in Gujarat ? It is not 
an anti-Harijan agitation there. It is a 
desire of one of the Ministers of State here 
to become the Chief Minister there and 
the Chief Minister there docs not want 
to quit. It is a fight between two people 
of the same party who have taken d ffercnt 
sides. That is why it has happened. (Inter• 
ruptions)

How can the people of Gujarat object to 
reservations in posts ? They are objecting. 
This originally staited with the medical 
students. But, today I find a general anti-
reservation atmosphere. Why is it so ? 
Who is fanning it ?

In Giyarat, the number of Government 
posts reserved for Harijans is, 6.84% • After 

3 years, how many Harijans art- Class I ? 
t is only 1.48%. In Tamilnadu. it is not 

good enough. In Uttar Pradesh, 21% 
posts are reserved for Harijans. But, how 
many Harijans are in Class I posts ? It is 
only 4%. Only 3’4% are in Class II. Only 
8.4% are in Class III. In Class IV only, 
namely, sweeping and peon etc., the re-
servation is 16.4%. It is not 21% even in 
Class IV. Where is the question of 
Harijans getting their undue share ?

f a  i  *  4 <nc fc,

2 * f 3 .  4 TT iFTT'T 3 8 .4

s f t r  «w ki 4 if  1 6 . 4  7T I 

f a r  JT*? 21 7T 3 ?  ^  % OT »PTT ?

DR. SUBRAMAN’IAM SWAMI : 
These are statistics given by your Govern-
ment.

4  *rm?T 5?r*i*rr ^rr |? i 21 <rc 

vfa-m $ i . . . ( a r o m )  . . .

*pm-*PT*rnr |  1 s t t  n f t m  ^

1 . . .  («u t o r ) . . .

DR. SUBRAMANIAM SVVAMY :
Is it a crime to go to Pakistan ?

I would like to conclude by saying that 
when the Government says “ Cooperate 
with us” , what model do you adopt ? 
Bengali people arc quite right in 
saying “ Wnat are you doing in Bengal V* 
Kashmir people are agitated. Their opp-
osition is big. When Janata Party was in 
power and when Mrs. Gandhi was in 
opposition, what did Mrs. Gandhi say ? 
She said that it was the duty of the opposi-
tion to oppose. If the Government is in-
capable of running the administration, 
it should quit. That is what she said. Now 
they want cooperation (Interruptions),

I am told that Mrs. Gandhi has a replica 
which sayj ’ ’See no evil, speak no evil and 
hear no evil.*’ The opposition has translated 
it to say “ See no atrocities, hear no scandals 
and speak no grievcnces in the public.** 
This is the co-opcration they want from us. 
We are not in a position to offer this kind 
of co-operation when the country is going 
down the hill we want to speak out and say 
that this Government is incompetent. 
We want to oppose. We want to confront 
this Government if it docs not deliver the 
goods.

They talk so much about foreign countries 
I have to look at the Economic Survey page 

. 1 am suprised to find that the amount 
foreign aid is to be trebled. It was Rs. 

469 crores during Janata rule in 1977-78. It 
remained at, Rs. 400 crores in 1978-79. 
Then, it was Rs. 483 crores in 1979-80* But, 
Last year, it has jumped again to Rs. 1,459 
crores. This is in just one year of their 
rule. This is the increase in dependence. 
So what is the solution ? I heard 
Mr. Gadgil*s speech and was wanting 
to find out what solutions he had to offer. 
He talked about the Westminster model 
and said that this was happening there and 
that was happening there. In otlier words 
does he want whatever happens there to 
happen here also ? Are we in favour of 
that ? There is Her Majesty’s Government 
there ? Does he want Her Magescy's Go- 
neramen* here ? Is that what he wants ?

If he wants to say ‘Presidental form of 
Governmlent,*. he should have come out 
openly and said what kind of presidential 
form of Government. Even among Pre-
sidential governments, there arc various 
kinds of presidential governments. 
The Americans have a presidential form of 
Government. Are they in favour of that ? 
1 am not sure that they would want the 
American presidential form of Govern-
ment, because, there the president has 
less powers than the Prime Minister here. 
1 will give an illustration. Mr. Reagan has 
just been chosen President. Could he 
appoint his own Ministers ? He could not. 
He could name them, but then they have to 
go before their parliament and be subjected 
to cross-examination ; a host of questions 
are asked there about income-tax returns
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and about their private life also : they arc 
subjected to a rigorous examination, and 
only those who pass that examination are 
allowed  to be confiimed.  vruld Mrs. 
Gandhi allow her Minister to be subjected to 
the same kind of examination  ? And if she 
does, how many of them would pass such 
an examination ?  All of them would fail, 
in my opinion.  Maybe, Mr. lihishma 
Narain Singh might pass ; and if Kumari 
Kumudben Joshi gives my speech in the 
All India Radio today, 1 will pass her also.
So how many of them would pass such 
an examinaion ? There are so many checks 
and balance in the American Presidential 
system.  Is that what they want?

I am afraid, they want Idi Amin’s Ugandan 
Presidential system. In Idi Amin’s Ugandan 
Presidential system, the president is not 
only the president but he is also the Comm-
ander of the Armed Forces, the Chief Justice 
of the Supreme Court and also the Chairman 
of the Fire Brigade in that country. Now, do 
they want that kind of presidential system ?

MR. DEPUTY-SPEAKER : We are not
discussing the presidential system, but the 
president’s Address.

DR. SUBRAMANIAM SWAMY : You 
should have said that when Mr. Gadgil was 
speaking.

MR. DEPUTY-SPEAKER :  You were 
discussingtlie presidential system. Therefore,
I am sayinĝhat.

DR.  SUBRAMANIAM SWAMY 
Mr. Cadgil spoke about the Presidential 
sysiem; he was discussing the Presidential 
syst< m. . (Interrvptions)

PROF.  MADHU DANIAVATE  : 
When  Mr.  Gadgil  was discussing  the 
Westminster model, I asked him whether 
he was speaking on the Motion of Thanks 
to President or on the Motion of Thanks 
to the British  Queen.

MR. DEPUTY-SPEAKER  : I only 
wanted that Dr. Subramaniam Swamy 
should know that we are discussing the 
President’s Address.

DR.  SUBRAMANIAM  SWAMY  v 
I agree, Sir, But I have to reply to the 
points. It is Mr. Gadgil's motion.

Mr. Gadgil has disappeared.  The secon-
der has come just now. Am I not entitled 
to reply to what they have said? Mr. 
Gadgil’s speech came in the All India 
Radio in a big way. I know, my speech 
will not come. But  his speech  came. 
Therefore, I have to reply. Otherwise, 
what will people think?  They will think 
that we have accepted it.  1̂ want  to 
know which Presidential system they want,
Idi Amin's or  the  Amciicaii system. 
(Interruptions)
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Therefore,  I  oppose  this  Motion of 
Thanks on the President’s  Address on 
the grounds that, for one year, there has 
been a dismal failure in the economic 
sphere, they have produced no solutions; 
and  secondly,  that  they  have  no 
sincere intention to take this House into 
confidence to solve the problems of this 
country. In my opcnion, the sooner this 
Government goes, the better it is for the 
country.

SHRI  SANTOSH  MOHAN  DEV 
(Silchar)  Mr.  Deputy-Speaker,  Sir, 
after hearing Dr. Subramaniam Swamy.
I pity him because he had been stripped 
off from the presidentship of  his party. 
He had also been stripped off from the 
vice presidentship.  He has been stripped 
off from the party General Secretaryship. 
That is why he is frustrated.  He hiu 
given  a  very-  imbalanced speech. 
He has  given  a statement in today's 
paper against his own party  After that 
he has made  the speech.

I  would  request  our  Broadcasting 
Minister that before he leaves this country 
for his trip to Pakistan,  he should get 
publicity.  I am sure  he would get  a 
enough publicity in the T. V., as requested 
by him to our  Deputy Minister Smt. 
Kumud Ben Joshi in his speech..
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Sir the  Opposition leaders and many 
others have said so much against the 
present Government.  They were  com-
plaining  as to  what had been done to 
the farmers by this  Government after 
our party had come to power in the last 
one year.  I may tell  them  what is 
going  to be done,  what has been done 
by this  Government based on figures— 
which have  been published by Govern-
ment,  I am referring you to the  pro-
curement.  The procurement prices for 
wheat, paddy, coarsc grains,  sugarcane, 
cotton, soyabean and  sunflower  were 
■topped  up significantly after  this Gov-
ernment had come to power. The support 
and the  purciiase operations for cereals, 
cotton, potatos, onions etc. have increas-
ed this year.  Paddy procurement is al-
ready over  4* 6 million  tonnes.  The 
overall  agricultural production for 1980-
81 to which  Dr. Swamy was  referring 
to has gone upto  18% over the produ-
ction of 1979-00  due  to a number of 
steps taken to maintain supply of fertilisers, 
pesticides,  seeds, development of irriga-
tion.  etc.  This is just  to  help  the 
farmers.  52 lakhs tonnes of fertilizers 
products were  imported to help farmer? 
—10 lakhs tonnes more than last year. As 
against 14 lakh  quintals of quality seeds 
distributed in 1979-80, 25 lakhs quintals 
are being distributed in  1980-81—  an 
increased  of 80%. Nearly 2 4% million 
hectares  or about 6  million acres will 
get irrigation in 1980-81.  2 lakhs  dug
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wells, 2-4 lakhs private tubewells, 
3600 public tubewrlls and energisation 
of 4 lakhs pumpsets have been done in 
1980-81.

Rural development programme is 
being taken up. So many things have 
been done by this Government. You 
have been telling that nothing is being 
done. Shri Fernandes was refer-
ring to agriculture. In 1980-81, for the 
first time, the Agricultural Prices Com-
mission was asked to take into account 
the changes in terms of trade between 
agricultural and non-ag^icultural 
sectors while fixirg prices. Even after 
prices were fixed, Government asked the 

A.P.C. to re-work them taking into 
account the increase in cost of fertilizers. 
This wjis what was done by Mrs. Gandhi 
for the rural people, the farmers. 1 would 
not r o  into various other points. But I 
would only like to say that it is easy for the 
hon. Members to criticise but it is very 
difficult to understand what is done by 
the Government in relation to 
the rural farmers unless they arc serious 
about their upliftment. Linguistic reli-
gious and other minorities in Assam are 
happy. It was becuasc of able leadership 
of Mrs. Gandhi.

Mrs. Promila Dandavate has made an 
as persic«n about Mrs. Timur in the last 
session that this lady who was going to be 
the Chief Minister of Assam, was celebrat-
ing the marriage of her daughter in Cal-
cutta out of fear. But, now, this same lady, 
after becoming the Chief Minister has 
created such situation that if anyone wants 
to celelirate the marriage of his daughter 
or son in Assam, there is no difficulty. 
That situation has been created by the 
ladv there.

Mr Deputy-Speaker, Sir, I appreciate 
the stand the C.P. (M) i»ad taken in 
Assam. But, as far a& the Janata Party, 
the Lok Dal are concerned........

MR DEPUTY-SPEAKER : Just a 
minute. You may continue later. The hon. 
Home Minister wants to make a statement. 
Mr. Venkatasubbaiah. you may make the 
statement regarding the law and order 
situation in Gujarat.

1 5  24 h r s

STATEM ENT R* LAW  AND ORDER 
gS IT l’ATlON IN  GUJARAT 

TH E M INISTER OF STATE IN THE 
M IN ISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKATA- 
SUBBAIAH) : Sir. the Government have 
been viewing with grave concern and 
anguish the recent developments in 
Gujarat the studt r»ts of Medical 
Colleges have been involved in 
a conflict over the matter of reservation 

which has resulted in voilcmc,

loot and destruction of public and private 
property. In this«process innocent and pre-
cious lives have been lost.

According to the information received 
from the state Government, some me dical 
students of B.J. Medical College, Ahm eda- 
bad, placed certain demands before the 
State Government on 31st December, 1980 
concerning the system of reservation of 
seats for Scheduled Castes and Scheduled 
Tribes students in post-grad utate courses 
in medical institutions. As a result of 
discussions with student leaders the State 
Government were prepared to consider and 
meet their reasonable demands. Govern-
ment made it clear that abolition of the 
principle of reservation for Scheduled 
Castes and Scheduled Tribes students was 
not negotiable, since this is a part of our 
policy to further the educational interest 
of the weakers sections of the poeple, and 
in particular of the Scheduled Castes and 
Scheduled Tribes — an objective which is 
enshrined in the Constitution and to which 
this Government are also fully committed.

While some of the demands were still 
under consideration of the State Govern-
ment some political parties and disgruntled 
groups and anti-social elements whipped 
up the sentiments of the students 
in the matter of abolition of reservations 
and this resulted in resort to violent acts 
in Ahmedabad on 5th January, 1981. In 
retaliation, the supporters of reservation 
organised a counter agitation which aggra-
vated the situation. The trouble spread to 
other places like Baroda, Mehsana and 
Khaida and so far, 18 out of 19 districts 
have been affected.

With a view to resolve the problem, the 
State Government had initiated discussions 
with the student representatives and in 
furtherance of this objective the Stale 
Government also decided to set up a Com-
mittee t k> conside*- the other demands 
subsequently put forth by the Medical 
Students like introduction of residency 
system, abolition of M Sc. (Medical) 
Course and expansion of hostel 
facilities in different Medical Colleges. 
The State Government are also 
constantly endeavouring to per-
suade the agitating students to come to 
an amicable settlement. The leading citi-
zens, Doctors, High court judges and other 
sanerclements have appealed to the students 
to withdraw their agitation and restore 
normalcy. Unfortunately some interested 
elements have been trying to exploit the 
situation to further their own 
designs. The Central Government 
have been providing all necessary 
assistance to the state Government to 
effectively meet the situation.

I would fervently appeal to hon’ble 
Members of this august House and to 
all shades of opinion in the country to 
strengthen the hands of Government in 
creating conditions conducive to early 
restoration of normalcy in Gujarat
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[Shri Atal Bihari Vajpayee]

calm atmosphere. The situation in Gujarat 
is really very serious.  This issue is a very 
sensitive issue, if I may say so. Anti-reser- 
vationist agitation has taken an ugly turn.
As Members of Parliament, should we not 
behave in a responsible manner ?

MR. DEPUTY-SPEAKER : Surely.

SHRI ATAL BIHARI VAJPAYEE : 
Otherwise,  the  repercussions  will be 
very dangerous. This is what I feel.  May 
I, therefore, appeal to the ruling party.
The Chief Minister and the Minister of 
State should settle their differences within 
the party itself.

(Interruptions)**

MR. DEPUTY-SPEAKER : No, please.
I am not allowing anybody.

Nothing will go on record.

(Interruptions)**

MR. DEPUTY-SPEAKER : No.  Don't 
record it. It is not recorded.

(Interruptions) **

President’s FEBRUARY

15- 40 hrs.

MOTION  OF  THANKS  ON  THE 
PRESIDENT’S ADDRESS—Contd.

SHRI  SANTOSH MOHAN DEV : 
Sir, this Government in Assam was formed 
only recently. It is hardly 1/2 months old 
and they have created a position whereby 
the linguistic and religious minorities are 
having confidence in this Government 
and they are having a peaceful life  now. 
(Interruptions)

SHRI MANI RAM BAGDI:  • • • **

MR. DEPUTY-SPEAKER  :  What-
ever Mr. Bagri has said will not go on 
record.

(Interruptions)**

SHRI  SANTOSH MOHAN DEV : 
Sir, now a talk is going on for having a 
discussion in Delhi. 1 request the Govern-
ment of India and the hon. Home Minister 
to make sure that this talk is held in such 
an atmosphere that there is no trouble 
created here.  The Parties like Bharatiya 
Janata Party, Lok Dal, etc. were trying 
to create troubles in Assam on the one hand 
and on the other they are trying to settle 
the issue in Delhi.  This should be taken 
note of with great care. We have seen in

Assam that these agitators at one stage 
were agitating with the portraits of the 
great leader of our country to prove they 
are  non-violent and this idea was given 
by the Bharatiya Janata Party.  We find 
that the same Party in their General 
Meeting had mentioned the idealism of 
Gandhiji and they had exploited his name. 
In the name of his idealism, the political 
parties like the Bharatiya Janata Party 
are taking the name of the Father of our 
Nation to achieve their own ends. There-
fore, Sir, if there is any discussion here in 
Delhi, I would request the hon. Minister 
that along with the Opposition and the 
agitators, the linguistic minorities organi-
sations like A.M.S.U. and the C.R.P.G. 
should also be made a party to that talk. 
I would request the Government that 
all  possible  steps  should  be  taken 
for the peaceful and regular conduct of 
the examination which are going to be held 
from 9th of next month.  The students 
appearing for the examinations should be 
allowed to take the examinations peacefully. 
They have already lost more than one year. 
I do not agree with those who say that the 
Government is not effective.  I will only 
say that the trouble with the Government 
is that there are so many S.D.Cs who are 
working in this Government.
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In my constituency I visited an area 
only last week and I saw one of the officers 
conferring with one of the opposition 
MLA, who had lost the election and taking 
dictation  from  him. There  is  nothing 
wrong in conferring with him, but when 
I tell him to do something in public in-
terest,  he says : “I cannot do it, I am 
an SDC” he said SDC means, a  servant 
of the defeated candidate. This is the 
position in Delhi and some other States 
also. There are some bureaucrates  who 
are being guided by the opposition people 
and they are trying to finish and destroy 
the good work being done by this Govern-
ment. Unless we take care of these ‘ser-
vants of the defeated candidates’, I am 
sure, this Government will have lot of 
difficulties in  administering and  doing 
all the good work they are tyring to do.

With these words, I  conclude and I 
thank you for giving me an  opportunity 
to participate  in this discussion.

SHRI B.V.  DESAI  (RAICHUR)  : 
Mr.  Chairman, sir, I rise to support the 
motion of thanks on the President’s Add-
ress  moved  by my friend, Shri V.N. 
Gadgil.

♦♦Not recorded.



While going through the President’s 
Address, we find that practically all 
aspects of the achievements of the Govern-
ment for the last thirteen months have 
been mentioned and my colleagues on this 
side have enumerated so many statistics 
to prove that the country is going forward 
in respect of production of almost all 
items. Actually, I was reminded of some of 
the items which were in short supply during 
the Janta regime. Now we have become 
self-sufficient in many of them ; the pro-
duction has also increased, for example in 
food grains, industrial products during 
the last thirteen months. In fact, 
our Government is very much handi-
capped because of the oil crisis. The 
oil crisis is a world phenomenon and 
our economy is in a difficult position 
mainly because o f the oil shortage and 
high oil prices. Wre are in energy' crisis 
and in this context, there is a reference to 
to solar energy, wind energy etc. in the 
President’s Address. These are all renew-
able types of energies, which the Govern-
ment want to explore. In this connection,
I would like to make a suggestion here. 
The bio-gas source of energy has not been 
mentioned. It has been omitted in the 
President’s Address. In fact, bio-gas is 
one of the renewable energy items to 
which our Government should give much 
attention. We should have a survey of 
the entire country, we should find out how 
many cattle heads are there and we 
should take to bio-gas on a war footing 
so that our energy crisis is solved to some 
extent. Man does not eat raw food; 
he has to cook it. Therefore, the basic 
energy consumption starts from cooking.
Let us embark on a programme for ten 
years. W'e can sec that community bio-
gas plants are created on the basis of the 
model of water supply schemes etc. If 
that is done, mucn of the energy crisis 
in the villages will be solved. This will 
also be helpful in another way. Indiscrimi-
nate felling of the trees will be stopped, 
and thi.« will give effect to increase forestry 
also;
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Secondly, about the oil exploration, 
very recently our Government has taken 
a stand. Ideological inhibitions have 
been put aside, and they have short-listed 
34 companies of international repute, and 
probably we will be able to find sufficient 
oil. Technical people, viz. geologists say 
that the oil finds in South Africa and in 
our western side of the country i.e. in 
Bombay High are the same in the matter 
of chemical combinations. So, if we find 
proper oil, if we become self-sufficient 
during the next 4 or 5 years, our economy 
will definitely come out of the woods.

All the difficulties which we are en-
countering in our country, more than 
73% of them, can be attributed to the 
oil crisis. We did make a mistake in not

taking into account oil exploration right 
from th e  beginning. We h a d  a lull De-
cause the oil prices in the foreign market 
then were very low; a n d  we were think-
ing of false economy, i.e. thinking that 
the exploration of oil was uneconomic. 
In fact, in a matter of such vital importance 
we should not have taken economy alone 
into consideration. So, this has been 
remedied; and to-day our Government 
has taken a very good stand by taking 
this into consideration and short-listing 
about 34 companies, who will probably 
get us oil.
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In this connection, some of the things 
mentioned by some opposition Members 
were of vital concern to us. The achieve-
ments of our Government, were being 
belittled by the Opposition, especially 
by our friend Mr. Fernandes. O f course 
he is, as usual, not here to listen, because 
he is in the habit of only telling,and 
not listening. But anyway, in his absence 
I will say what I have to.. (Interruptions) 
He continues to be my friend. Unfor-
tunately, does not have any connections 
in Karnataka. He mentioned in his 
speech that the Agricultural Prices Co-
mmission had announced a pr*ice of Rs. 
13/- per quintal for sugarcane in Septem-
ber. When the farmers fought against 
this, they were shot dead in Karnataka 
and so on. Actually, he has neither lands 
in Kamataya, nor has he cultivated 
sugarcane. It is better that he tries to 
understand what the price fixation policy 
for sugarcane is.

The Agricultural Prices Commission 
fixes prices. It is only the minimum 
price attached to 8 5% recovery of sugar. 
And when it is done, it is open for all the 
State sugar factories, State Government 
and the sugarcane {growers to sit together 
and evolve a pricing policy, because 
different sugar factories have got different 
recovery rates. Apart from that recovery- 
based one, suppose 8*5% is the minimum 
rate for Rs. q/- it may be 10% or 10 5% 
recovery; and naturally price will increase. 
The cultivation of sugarcane in that 
area will get more money.

Similarly, 65% is the levy sugar ; and 
35% »s the sugar sold in the open market. 
So, there is some profit also. The sugar 
factory owners will part with a portion of 
the profit made out of that 35% to the 
sugarcane growers. That is how prices 
are fixed. It is not on the basis of agitation 
or anything like that

I can assure Mr. Fernandes that actually 
today with the policy of the Government 
relating to the agricultural producers—  
including those of sugarcane— the agri-
culturists are happy ; and they are quite 
grateful to the ruling party.
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He was mentioning that there was one 
area in Bangalore called Prrnya. There, 
labourers are naid Re. 1 /- per day. 
I do not know where from he got it. I am 
a resident of that area. He is a casual 
visitor. If at all he wants to say some un-
truth, it should be nearer to truth at least. 
Probably, what they are doing *s that they 
arc collecting Re. I /- per labour either 
per week or per day or per month. He 
has got confused in that. What a great 
confusion, that too during day time too ? 
Then he said, 50 persons died or some such 
tiling out of fire in Karnataka. I do not 
know where from he got the statistics.
(Interruptions) He said, 50 persons were 
shot dead. W'here did the shooting take 
place and who are they, etc. ? He has got 
this impression that if he says some 
figures— everybody should accept it. 
(Interruptions) What he feels or whatever 
he says by' way of some figure, his impression 
is that we should accept it. I do not know 
why does he talk like this ? I am telling 
you this thing becausc he told something 
regarding Karnataka.

When he was the Minister of Industry' 
he conspired with the Minister of Steel 
and Mines and he politicalised the Yijaya 
Nagar Steel Plant. He did the greatest 
disservice to the Karnataka and to the 
South. For God’s sake, will he allow us 
to live in peace ? This country is big and 
let him go out instead of that. I do not 
know what to do about it. He says some-
thing or the other. It is nothing. He has 
neither the industrial background nor 
the agricu'tura’ background. I do not 
know what backgrourd has he got. 
(Interruptions) He should not have told like 
that.

Regarding Kisan rally and other things, 
I thought with this massive kisan rally, 
the opposition would stop talking regarding 
Kisans and their interests and agitations 
at least for two years. The next day, 
they were again talking about kisan. 
I do not know whether they have got 
any interest in that.

Now I will go to page 5 of the President's 
Address. It says, “ The year 1981 is the 
international year of the disabled persons, 
etc.” Mr. Fernandes utilized it in such a 
way to say as to all the members of the 
Congress (I) including the Cabinet Minis-
ters-—that they are all blind ; they have 
beaten the blind people ; and they had 
gone to Baghpat and what not. After 
hearing his spccch on this item, I thought 
the President would have been well ad-
vised to include the mentally retarded 
people also in this. It would have been 
better, if this was done.

There are two important problems 
which arc confronted by this country. 
The ofposition members in their heart

to heart feel that we are progressing. 
I know, for the sake of opposition, they 
do oppose it. Let them do it. But there 
are two important items for which we 
have to take care of. I think they will 
also agree with this. One is the arrest 
of the growth of population. The second 
is the oil exploration so that we should 
become self-sufficient in oil. If these two 
things are taken care of by us, I think 
we have crossed the hurdle.

1 6  h r * .

In this direction, so far as oil explora-
tion is concerned, as I have alreadv told, 
our Government has taken a stand of in-
viting the foreign companies which arc 
experienced and I think we will be able to 
solve the problem. The second point is,
I was reminded again at times, occasionally 
some persons by mistake use the correct 
word, perhaps in a wrong way. He has 
used ‘dynamic decade*. Yes, it was dyna-
mic. Even previous decade also when our 
country was ruled by Jawaharlal Nehruji 
was a dynamic decade. Like that, after 
these ten to twelve months, this decade 
also is dynamic. Let me again tell that if 
in these two items which I mentioned, 
ta . oil exploration and sclf-sufficiency 
in oil and arresting the growth of our 
population, we are successful, I think 
definitely no power on earth can stop us 
from becoming a super power by this dy-
namic decade which has started from Janu-
ary' onwards this time. With these words, I 
close my spcech.

DR. KARAN SINGH : (Udhampur) t 
Mr. Cliairman, before I comment pon 
the contents of the Presidents Address, 
may, with your permission, say something 

about the form ? It is a good system that we 
have adopted that if tne President reads 
die Address in English , the Vice-President 
reads it in Hindi and vice-versa. We 
have a situation where it is a great imposi-
tion upon the Vice-President and as he 
wresded with the Hindi text, it was a pain-
ful process for him as well as for the mem-
bers of Parliament. Hindi is a beautiful 
language.

WTV -'IHd f?t jpr f a w

| arc if
f ^ r  sraw  p r r  fc,

sfaftrfsr <ft w  it

w tot Jfflr wffft t  1 *  

frtf* vf srsrar f.
f o  3TT I*T f r in  w tr

m z  forr, 3 5  f a r o
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srr̂rr   ̂ fa  îft  -rfrfFifiT

fteft  $ — fatft *t*pt sra TP̂rfir 

(tfiT  jM<.n4Mfd «ft stair  afar if 

*tto4 ft— m *n"t  ̂ Frfa*  %

3ft f̂ t<T3̂ T?ft 3TPT?

jt? ij* gsrr*  | fro if ̂ T?rr fj fa 

rp̂ rfa 5ft  ̂  <T|hn fen  n̂tr i to 

Jr Ttf fasppp̂ rf *np  fam  ̂ 

|  %fa* tn* JT31T  ̂  OTrTr   ̂ 3T3T

*̂ft *rnt  TO 5H>K

rfr?-*i Os *t»̂ >?m mi'*t,  *r«r 

t|| i  srk tnp  ̂   jfc? sr<rr 

t i  to *t *rr»n tfir srfacsT f>nft 

TP̂ vmr   ̂3fr*r  ffcft   ̂ *"

«m<rfn : wpt  * to  *r

i*tft frorr  | fa  itft 'OTir %

*rr,  faM %  jft  miT  |,

imr*r i

tto ̂o} faf : *rgt ̂  TOr i 

 ̂ sfarnr  «rr fa  »fr<tTO ir sfr fa?ft̂r 

fw ffsft *TntTO  fm m,  T¥T *r 

«n#!i srfafaftr *rro  ?t ŵrsrcrr

*T STTOT JJH 5TP<T %%? r  S?T *rtr

TC jpT ̂ fip̂t ?t fan ̂ TT̂T TOta

% wifa  jjfpt far  fro  % 3rcr

ft TfT |  I eft TO *t  T?*ft 

TOT iff if 31? T̂fPTT '̂iB'i  j  I

Now, coming to.... (Interruptions)

sft  TOT  TO  (*ttot)  : 

JTff qr *ft m  fasft if $■ Ttfa*  i

*r<> : *f  iff  frrpff

g tftr qfr sn?r«TPn *t»rft $  i

DR. SUBRAMANIAM SWAMY  : 
You said, * Speaker', but not ‘Deputy 
Speaker*.

*fo *rof faf : pfrf̂: JffTT qr 

t   ̂   ̂ to  tt ?frff ft#   ̂

wk tot to if  vtf w* ff̂'i

 ̂ at? ?fa,  iff  JTf 0[WT trfj'TPT ?T̂

 ̂ i ?*rr̂  ?ffa?:  »rr̂  at 

t rffr fWr  ffifrr 

ŝr ^ ?f~m | i ... (sutot̂)

sfto  »nx (tuiih,<.)  :

5r,rr  i+i"i'i <  ?rre  fa  T̂3i?r  tt  tt o 

ffff f̂p5t  if  «ft̂ 5Tf ?T̂T

ffrn  i

«f> TtTO twVt  (ff̂ Ml)  :

qf  +f!iI   ̂ fa  W 3ft

| ?T StPrT if im-ŴPT 

r̂r  t  1 w»rr  tprt:  ^n

eft ? r̂r ir̂r fawr

>pTPTr f. 5»rfatr fa  fâPT-

3<HI£  ^ if  ̂■f̂TT ̂

fa  t̂ t̂ ?̂ffa gf 

?mf f̂t «ft T#r*ffa |f | I 

if ^  t̂ ??T3(K if

t̂-rfr-r f̂m  <ai ̂  i

7̂:# ftr tt̂t %  ?t  ‘ ‘̂f

WRTt  ̂ l" ?W 77  T̂T

% ?̂t — WRTT  ̂ l” TO «TT 

?fftrt  %  ^r  fa  *rf  ?rrw

if Wt 5̂T5T  ft,  JTf ̂ rr

srr Tfi  w%  wt »t?̂t

 ̂3ft fa V'TT ITO <fto *r Tf#

r̂rr m, j z t  rnr  ft  m$  *fa- 

tft its  $ - “m wpft  | jjt

 ̂*TPTT  ̂?” TO if % 3*T*TTrfr
| »jf ?r4t | >tt to wpn t, 

t?  to  qr  r̂ror sfHT—“to *ttto 

t ” »»f «̂t | i” 

TO  ̂# ttox n̂p’ % f̂?TT 

j fa  ̂ f^t % ?ft̂t r̂  ir̂'-s

JfTH  I

HHT'jfrT  : 3f̂  4JIM<*i"t

•iHH r̂r WTOT tott q'j'w

wt ?fr  yRTT vrfsr 

t̂ T̂Pn I I



DR. KARAN  SINGH : I suggest 
that this may be taken into consideration.

The Pretident, at the end of his Address, 
has been pleased to say that it is clear that 
the country “ is over the hump economi-
cally and s cially.”  All of us travel, 
and I— have been travelling a great deal 
in this the last four or five months 
and I am very sorry to say that this is 
•imply not correct. The economic a 
distress and social turmoil in fact seem 
to be getting more acute. Whether it is 
Gujarat, whether it is Assam or whether 
it is Jammu and Kashmir , there is great 
turbulence which is at present very 
clearly visible to anybody who travels and 
I think to say that one is ‘out of the woods’ 
or has 'turned the corner * or is ‘over the 
hump* is peculiarly in appropriate at this 
moment, when it is clear that there are 
many bumps, jumps and humps ahead 
in the 8o's and we are entering a very 
difficult era. Therefore, without dis-
playing any complacency, we should 
really tackle the problems ahead. Within 
the limited time at my disposal, there are 
three points which I would like to place 
before the House.

The first point was mentioned just now 
by the previous speaker. There has been 
tremendous economic development in the 
last 30 years. I do not subscribe to the 
theory that the poor have become poorer 
and the rich have become richer. What-
ever the statisticians may say, the eco-
nomic development is visible when we travel, 
particularly in many parts of northern 
India. But the fact is, to a very large 
extent the advantages of growth have 
been, if not negatived, largely 
diluted because of the population 
explosion. It is very clear that the popu-
lation has grown tremendously. As 
I have said on several occasions in this 
House, the population of Australia is 13 
million and it is a country two and a half 
times the size of India. Every year we 
add one Australia to our population.
The census that has now been started —  
the 1981 census— is going to give a very 
rude shock to all our planners and the 
economists.

At one stage , when I was associated 
with this, we had made three possible 
projections of India’s population in the 
year 2000. The most optimistic was 850, 
the middling one was 925 and the most 
pettimistic was 1000 million. I would 
Uke to point out that at the rate at which 
we are going , we are probably going to 
end up with population of 1000 
million by the end of this century.
You can yourself imagine what a burden 
it will be and how it will be possible for 
fhi« country to sustain a population of 
that immensity. Unfortunately, I do 
not wunt to reopen old wounds, but one 
of the greatest casualties of the emergency
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and post-emergency period was family 
planning. My distinguished successor 
had some very weird views with regard to 
family planning, so much so that family 
planning became a dirty words and the 
Ministry' ’s name was changed to Ministry 
of Family Welfare 1 I do not belong 
to any political party at this juncture. But 
I would plead with the all parties in this 
House, phrase , for heavens sake, have a 
national consensus on family planning. 
Do not make this a polemic issue. Do 
not make this a political issue. 1 agree 
that development is the best contraceptive. 
But contraception is a very important 
contribution towards development. Let 
us not forget that. Let there be a 
national consensus. Let family planning 
once again gather momentum. Let us 
enthuse the people and make them realise. 
Otherwise, with due respect, many of us 
who are now in the House, may not be 
here in the 21st century, but our children 
and grand children are going to be here.
If we want the welfare of India, 
this has got, to be given top priority like 
defence, national integration, welfare of 
the minorities. The National Population 
Policy which was presented to this House 
in 1976 was one of the most important 
documents ever accepted by this House.
I would plead that there should be a 
national consuensus on this issue.

Another point on which a national con-
sensus is necessary relates to electoral 
reforms. There has been a lot of talk 
about electrol reforms. The Chief Election 
Commissioner, Shri S. L. Shakdher, has 
made a number of concrete sugges-
tions over the last few months. One of 
them is financing of elections by the State. 
He has said :

“  I believe that if an election fund of say 
Rs. 100 crores for a period of five 
years is created initially, it will take 
care not only of Government ex-
penses on elections but also of the 
the expenses incurred by candidates 
and parties.”

Everybody who is here in this House knows 
how dilFicult it is to meet election expenses. 
Whatever may be the ceiling, the fact is 
that my constituency is 7000 sq. miles. 
Shri Virdhi Chand Jain’s constituency is 
over 15,000 sq. miles. Shri Namgyal’s 
constituency is over 30,000 sq. miles.

MR. CHAIRMAN : But it is a fact 
that larger is the constituency smaller is 
the population.

DR. KARAN SINGH j But you have 
got to travel. We have to keep in mind 
the cost of diesel and petrol. Apart from 
the size of the population, as you rightly 
say, it is just not possible for anybody to 
fight election. You have banned company 
donations to political parties.
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How long can an individual go on selling 
his property and jewellery to fight elections ? 
Where is the money going to come from ? 
Then everybody says that our political 
system is corrupt. Obviously it will be
corrupted when you need money and
when you need unaccounted money for 
the election. Let us face this problem as 
adults. Let us not brush this under the 
carpet. Let us not pretend that it does not 
exist. Everybody who depends upon un-
accounted money or black money, ob-
viously whoever gives it will demand a 
price in return. Therefore, when the 
Chief Election Commissioner has come 
out with a proposal I do not understand 
why a national convention is not being 
called either by the Prime Minister or by 
the Chief Election Commissioner.

Another suggestion that the Chief
Election Commissioner has made is that 
there should be a combination of direct 
elections and 50 per cent of proportionate 
seats according to the votes. He has said :

“ One idea I have advocated is that we 
may have a combination of the present 
system of direct election to 50 per cent 
of the seats in the Lok Snbha and in 
the Legislative Assembly of a State 
from territorial constituencies, and as 
for the remaining 50 per cent of seats, 
they may be filled from the lists furni-
shed beforehand by the political parties 
in proportion to the votes secured by 
each in that State in the territorial 
constituencies.”

I am not going into the merits of it. It is 
a matter which has to be considered. 
My point is that this is the proper time. 
One year has passed since the last elections. 
Four years are still available to us. Let 
either the Prime Minister or the Chief Elec- 
tionCommissioner himself call a conference. 
Let us get a consensus on this . My own 
view which I can put forward at some 
length at some other occasion, is that 
the talk of changing the present system, 
I do not think is really desireable. For 
30 years now, and even before that from 
the Government of India Act of 1935, a 
certain parliamentary system has deve- 
lopted in this country. Any redical 
change of this system may do more harm 
than good. But that does not mean 
that there are no weaknesses in this system. 
There are grave weaknesses. One of the

Savest weaknesses is the electoral pro-
ems. I think, by national consensus 

something can be done. These are the 
suggestions made by the Chief Election 
Commissioner. I have a few suggestions 
of ray own. Some of them are controversial. 
Maybe I should make them or maybe I 
should not make them.

MR. CHAIRMAN : Same is the case 
with the suggestion given by the Chief

Election Commissioner. There can be 
two opinions.

DR. KARAN SINGH : There can be 
two opinions. Let there be a debate on 
that.

For example, one of my suggestions is that 
voting cannot be left to the whims and 
fancies of every citizen. Once in five years 
you have to vote. After all, everybody pays 
taxes, which is not left to his whims and 
fancies. So why should it not be obligatory 
on our citizens to vote? You have a situa-
tion where 40 per cent of your people vote, 
somebody getting 20 per cent of the votes 
is elected. After all, if we live as citizens of a 
democratic country, why should we not fulfil 
our responsibility also? We should. Voting 
should be compulsory. That will have two 
advantages. One is that the results will be 
more closely, accurately reflective of the 
public mind. Secondly, the votes of the 
submerged sections and other sections who 
are often not allowed to vote will also 
become obligatory. This sounds odd 
because in no democratic country today is 
the vote compulsory. But I feel that in India 
we have to develop a system which is suited 
to our own genius. We do not have to neces-
sarily copy others. This is one of my concrete 
suggestions. I have some other suggestions 
which if an occasion arises, one can out 
before the nation.

The final point that I would like to make 
this afternoon is that everybody knows 
about the turmoil in the North-Eastern 
region, everybody knows about Assam. The 
House perhaps is not aware fully of the ex-
plosive situ tion that exists in Jammu and 
Kashmir. Just today mention was made 
of the disturbances yesterday in Jammu. 
My views on Jammu and Kashmir are well 
known, I do not have to go into them I 
have been head of that State for 18 years 
and I know it intimately, I know it too well 
to speak about it because once I start 
speaking, where do I start and where do I 
end, I do not know.

AN HON. MEMBER: Who has crea-
ted that State?

DR. KARAN SINGH : My ancestors 
created the State.

AN HON. MEMBER: You have crea-
ted it

DR. KARAN SINGH: My ancestors 
created it. I am proud of it. I am proud of 
the fact that my ancesters created the State 
and my father signed the Instrument of 
of Accession whereby the State became a 
part of India and that I was Governor 
of that State for 18 years. That is my point.
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My friend is already getting agitated with-
out my having said anything yet about 
the situation, which shows quite clearly 
where the shoe pinches.

(Interruptions)

MR. CHAIRMAN: You need not take 
it seriously.

DR. KARAN SINGH: May 1 make 
this point? I am not making this point with 
any personal or political motive, 1 am 
making this point to bring to the notice 
of the House and the nation the fact 
that it is a very dangerous situation. You 
take, for example, Ladakh. Ladakh is the 
most vulnerable and the most sensitive area 
in the entire country. The Karakoram 
Highway is passing very close to Ladakh. 
Now with Soviet troops in Afghanistan, the 
big power rivalry has virtually* come up to 
the doorstep of the State. Therefore, Ladakh 
is an area where you need special treatment 
to be given. I know my friend will not agree, 
he can have his say when he speaks, but my 
own view is that if any area in India needs 
to be a Union Territory, it is I âdakh. It 
has got to be the direct responsibility of the 
Government of India, it cannot be adminis-
tered either from Srinagar or from Jammu 
because the problems are so tremendous. 
10,000 square miles of Ladakh territory 
are still under foreign occupation. The 
Karakoram Highway is going across and is 
plunging down in an area which legally 
belongs to Jammu and Kashmir.

Let the Government of India and let this 
House not be complacent about the situation. 

Let them not feel that all is well there 
because it is not only a local problem, but 
there are many international ramifications. 
And as far as Jammu and Kashmir are 
concerned, some solution has to be worked 
out so that both regions feel a sense of belong-
ing, a sense of fulfilment, some form of parity 
of sharing of economic and political power 
has got to be worked out. In this connec-
tion. my suggestion is that the Prime Mini-
ster must take the initiative to call a confer-
ence— if you like, a Round Table Confer-
ence— of all the interested parties and to 
work out by agreement some system. It is 
not a question of my attacking the National 
Conference or the National Conference 
attacking me. Our political views are well 
known, but Sir, we are all citizens of this 
nation. We must leave to our children not 
a legacy of bitterness and hatred but a 
legacy of national integration. I want to 
place before the House these three points
— 1. National population policy, a. Electo-
ral reform, and 3. The highly explosive 
situation in Jammu and Kashmir.

MR. CHAIRMAN: You have placed 
them effectively and forcefully.

# %nwr
jpHpTTT I  f t  Jjir J?ftr Ŝ TT-

ij w  |  f t  t  ^

f<sinN jT srtr

f  I

Of T*t ^  f t  52
fq- aft %mfjrsFT * t ...

: s m  «r?- 

f t f i t f r  f t* n  t  ?

sft : 3ft ?t,
«fr - x r i  |

f a r o  v  f a r m

w  fj 1 ^

Mi m  <ft ^TT «T,
'Tf'T ifapT ®T 'STTT

|ft ^  I 10, 15
S O T  % I TT̂ T rfT |  f a

+s ^  1 f t r  ^^t«T
Trfspnr

irer, M w r  sfam , ^
anr? *fn: ire ra  ^  ^  it
TfT 1 ^ t  ft^*r Ht 9fcT ?ft 91#

ijt  f a r o  % T f t  f  1

StTOFF ^ t |  f t  f  <ft

’t o t  smrc f  #ft^r s i m
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^  W I T  I
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f a s  ^  f t  ^  (twt f w m n 5t |  1

f»TCT !TTf> % *1 ̂  17*11 »rivt %
wfWr" ?t *iV: ■j w  t r
•m *< ft*T ^fhft spt, 3r?f Tfq
sfR 3*t fWRT^t %
*r f e w  t  f t  JTf
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am t ^ *?t ??tt if fr

#T # 7$ § I

»r*Wt ?zmt tt Tt wtt

fTSTTTTTt  W TT TPT T7?t  Tt

Jl'r'-T  ̂ TTT TT% T ZVI fft

<£ift 1 #*r  *t? flr ??nrn

i 1

snfr TTo T̂ faf #  I 

fr f̂'ĵiii  n̂fhr

T HT? T»TT̂t TTfTFTH if 

**ft  «t£,  TTf+f-fR ir =̂=ft

irf, 3ft ?nft =HT'ii ŝr  ̂i 

spfto tt  ̂Tf 1 ’hNîT t t̂t 

if fTsFft UNK'r *ft  Tffa  38,

39 TTt? «fr **TT JJTRT if m  

t̂ STÎt T̂ HTffa 70, 71 TTtf

T̂% wr̂t  ̂tt  3?r *ft ft *rr-ft 

|, snr jfrrffrr ttjttt i *f tto 

TTftTS  ̂tPft TTHT p fr  H5R7T 

TTpT̂r  TT ftft TTf?W, T-

fTH Tt sPTTT Tt̂T <̂alPiln 5T5 

S?T Tlf'-fHr T 9FTR T 57? f3IH 

a At' % M I't'i if +Wt 'J'tifl 

sVr p; i'mitr A W ̂  fvrrrr 

77 it ?T»RtT; «m i sf̂raiT Tt m
I fr #0 <fto cr*To i ^  W

HH, ?TTT TTR T̂Tf̂pff if  <T|=r 

TT ĤTT m 1 T̂  ̂I "*H 1 i  ,̂

?5TTr T̂ft WTT TTT *TTT 

if "3TT STITT | | (sqTOTH) SITT

TJ5T ?T<TT if <T 71 if,  (WTOT*)

?>TrT *ni smr̂tfr iff *ttt *f *tt*t 

•t 1

«fr ĥ cjjh TOwlr :76 ir *rm 

fa*TT7R fTTT TT3T-*T*TT % I

*r 5T»ft?r c!t»TT5T :  fww-r

wrr  ̂  ̂$ irrit, f̂npr

T̂fkn; «fr, Tt Ttmft ts

tt̂ 1

flTrrfk t^ t  :  r̂Tft

fm  t •

vt jnrlTT̂ n̂ : it Ttft ts

Tt ftyr TTrrr  ̂i ^ a> tTrfiTss 

 ̂ 1 yirrr  ĝr̂fr  Rt̂ m  Tt

T*T TTTT HT%T «T  I T̂  Wm 

'TfT’’ Tt Pi-wfefl T̂T, 

TH fTTT feVTSH Tt I

*nrrr ?ft t̂rftt tth Tt ff̂TrT

T̂T«ft I  (»3TOFr)

STR̂t 3ft ?̂t TTCf  HI h ♦(! 3FT- 

rniTT̂t % 5TT 1942 if f® T̂Tt ̂t 

•ft I  T̂ TT  >T TT I

H ?T TiTo ̂ Tf ir jjM tt j I

JTvrrrr̂ T t̂er: $tth nr îft ̂pt 

T̂t  t,  Tt  Tf%  T̂ft Tft  Tf  t  •

sft «T»fhTT̂Tî:  »T  TgT

>TTT  ̂fr fTOW rft*T 3T*TT if JJ?T 

Tt rTTHTt % faTl f̂5  gm I

3 afcfRT ht̂t f fr ?h t̂t if f?

3TJH f»rf?:WT,  sft jftTTT 3ft 

»̂ni, H TTT ToT •TT I
Here, I quote. It is in Vol. XI, p. 290, Lok 
Sabha Debates. He sap:

“The country has advanced during the 
last 30 yean. Who can deny it ! We can-
not say that all that has been done has not 
rrached to the people. If the country 
would not have advanced, where we would 
have been?”

This is what the then Prime Minister, Shri 
Morarji Desai, said when Dr. Subramaninm 
Swamy and Prof. Madhu Dandavate were 
there.

He has further admitted about the com-
missions and all that.  I will not go into 
the details.

 ̂ 5*T  niVfl  ^

TRT3R SPTTTT, HToTTinr cTTTT *T, 

5̂t WTTTT  fTTft TT̂f
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5Îft % ?TT«r *r WT=ft  5T?t 

-SPTRT + vfl jj far WN'I ĴST 
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Here, I quote. It is in Vol. XI p. 290, 
Lok Sabha Debates. He says:

“The country has advanced during the 
last 30 years. Who can deny it? We can-
not say that all that has been done has not 
reached to the people.  If the country 
would not have advanced, where we would 
have been?”

This is what the then Prime Minister, Shri 
Morarji Desai said when Dr. Suhramanian 
Swamy and Prof. Madhu Dandavate were 
there.

He has further admintted about the com-
missions and all that. I will not go into the 
details.
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lSu î-,̂ - i*J ĵjJU  rr
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UJ Â-!- jJ  -»?-• l̂ "

slivr-vr Jj  ^  I*,
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î l V   • W »* JJ>S l.fo

- J> *5

*̂l~ i  vi )̂-* o*~

£  UU-  !̂ - r  u,*l*.  U«Jj

M1  j ’)l4 «P £

*- h )»k £ ‘̂ *XJ  £

 ̂ l*̂>  ̂ i

jiW)  j»j-'~J »*•* 1 * )jl
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Itrat%'i<jn it*K.<M<.̂r ̂h-jiI ̂>t 
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•̂♦n̂TT i+dî TT Tsft  ̂I

TO tfiJa % tmrrr tt. »nnrt tfrr 

qfar % *mm: qr  *e[

SIW-T 4««ll WTtpft'  ̂I 

7«r *T7%  #*7

| i ?*r$ fair 5- «fr *r?frr  *rrf9 

$ j?r sw* trr "tfw vmn j r>

* ftrwr Tr/Nift  # fatr. 3r*Ti?r 

h r m  w‘tT v:  tt#

S>  WQ[   ̂ ?rf TFTT qnOTPT MMT

*<m  ̂ if ̂. rr̂f h sripn fr 

sff f¥ Tt arm̂r *

m Tfi f 77V ffi»r~TT*»TKT vr src- 

vk ̂r  err̂a-  srqT??r tt$ 

TT.rr% jitipt *r,-*r fkm arwr  i

7rs?r t »n*r q- wrTfri wwrrt

i ff «TI«T 7 *TST ?TT<T fwr I

SHRI RAM  JETHMALANI 
(B >mbay  North  West)  :  Mr.
Chairman, Sir.  I  rise to  oppose this 
Motion. I wish I could support  it, but 
in all conscience I cannot. I have  been 
listening with rapt attention the speeches 
which have been delivered in support of 
the  Motion,  particularly  the  opening 
■perch of my go<xl friend, Mr. Gadgil, 
who made pathetic attempts to combine 
jome  entertainment  with  an  almost 
childish attempt to produce some en-
lightenment and the rest of the speeches, 
which I have either heard or which I 
have read, all tali in the same category'. 
The facts mentioned are imaginary, the 
figures are manipulated, the  inferences 
are  absurd  and  when  they  make 
observations on their opponents, they are 
almost obscene. Sir, their speeches remind 
me of an applicant for an  Insurance 
policy who was to fill up a long form and 
when he came to the column which 
asked “how ol ! was your father when he 
died and what did he die of", he did 
not want to disclose the truth because 
his father was a murderer and he  was 
hanged. So. he very politely mentioned 
in the Insurance form that his  father 
died at the âe of Gj and he died while 
participating in a public function when 
thr  platform  suddenly  gave  way. 
.Those are th'* kinds of lies consisting of 
half truths, which I have been listening 
for the last two or three days  when 
this motion was being discussed. I do not 
wish  to  produce  any  entertainment 
of the kind which Shri V.B. Gadgil tried 
to do. JHe started his speech by a joke, 
which I have been trying to understand,

but I have not yet.  He mentioned a 
joke which had a reference to the Prime 
Minister’s seat ; the other element of tliat 
joke was that  Mr. Charan Singh had by 
some method illegally used that seat ; 
and the  third  element  in the  joke 
was that Mr. Charan Singh had received 
hit punishment for having  used  that 
seat. I  do not  know  what  relevance 
tliat joke has either to the text of the speech 
or what the President told us a few days 
ago. But I can only tell him that nolxxly 
in my party is interested in  the  Prime 
Minister's seat.  We are only interested 
in her actions and the impact of those 
actions upon the future of this country 
and on the present economic, political 
and .v>cial condition.

16-59 hr*.

[Shri Chintama.ni Paniorahi in the 
Chair]

ww'sr  srm'r *ft sfyr £j.

STTrTT | I  STPTfiT  SPTTT 
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SHRI  RAM  JETHMALANAI : 
My learned friend has just been abroad 
and we thought he w’ould come back with 
some  kind  of  restraint. .{Interruptions).
I am able to see your Prim  Minister 
very clearly, I will see her even in the 
dark.

Both the mover of this motion and the 
distinguished  seconder  of the  motion 
treated us to som̂ economic  figures. 

17 hrs.

The figures can be manipulated.  The 
first difficulty about all these figures is 
that Mrs. Gandhi and her Government * 
wish to compare her performance with 
what happenrd during the later part of 
1979-80. Tĥ Go\rmment wants us to be-
lieve as if that Government was a different 
Government and wants to take credit 
for being slightly better or slightly less 
bad than that Government. I have always 
maintained and still maintain till today 
tint  Mrs.  Gnnd'*s  Government 
was not installed  in this  country  in 
January, 1980,  it was installed in this 
country  in  August-September,  1979; 
the aged man was ruling on behalf of the 
aging lady. It is the Government which 
she herse!r created*  a  Government 
which was conceived in political corrup-
tion. a Government which was nurtured 
by political corruption and the Govern-
ment which could not sustain itself be-
cause it was bereft of all talent ; and the 
kind  o'  talent  that it picked  up 
was the talent without political integrity. 
Therefore, it is no great credit to  this 
Government to keq> on  telling  us 
about the figures of their comparative 
.performance of 1979 and 1980, because 
they are comparing their own figures 
with their own figures.
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The second difficulty in their figures 
is that, as I said, figures can be manipula-
ted . You can go on talking about eco-
nomic production, you can go on talking 
about the industrial production and go 
on talking about the coming down of 
the price* and so on. Now, if you 
have graphs of the economic developments 
and one graph goes p and another goes 
down, all that you h*?ve t«* do is »o stand 
up on your head and everything which is 
going up will show that it is going down 
and everything which is going down will 
show that it is going up. This ii what 
my distinguished friends have been doing 
for the last three d:ys.

In answer, I want only to rite to them 
the conclusion of a survey made by experts 
and who have published t'̂ eir survey 
not in a magazine, which is favourable 
to the opposition, but in a magazine 
which was started bv Mrs. Gandhi herself 
and with her blessings continues to be 
substantially pro-Mrs. Gandhi, a pro-
establishment paper. In the November 
16— 30 issue of Indin T  day, these econo-
mists have published their report avd 
this report is with graphs and charts.

The report says :

“ A government that works is slowly 
creating an economy that doesn’ t. 
Every time the wholesale price index 
drops a decimal point or t\*o.Financr 
Minister Ramasvami Venkataraman 
tries to grab the headline vvith his 
weary slogan of inflation having 
reached a plateau. But the price 
index has dropped only to spurt 
again *»th renewed vigour and 
it has now gone up by nearly 15 per 
•cent since Venkataraman took over 
from his embattled Lok Dal prede-
cessor.

Nearly all th« indicators are pointing 
downwards reflecting a downturn in 
the economy that is not apparently 
confined to any particular sector. 
According to a special survey by 
Business Standard “ the economic 
crisis seem* to be deepening and thr 
industrial outlook is obscure.”

1 do not want to read the whole of it; 
but refer t in g to food. i t says :

“ The war apart, the main p. oblem* 
arc n e a re r  home. It is now almost 
certain that the bump* r harvest.. . . H

which was expected and which was adver-
tised in advance.

“ . . . .w i l l  not be the bang it was 
expected t,» be and may just about 
bring the harvests to around the

figure of 1978-79* that is. two y<ars 
ago. Since last year was a bad «ne 
for agriculture, thi* m*y create the 
impression of massive growth in farm 
output over »979*80 butt the fact 
remains that there fcas been no real 
growth at all and food p'oduction 
remain* what it was two years ago.

The same goes for steel.. . **

I can only humbly advise mv friends, 
in the interests of the country, in the 
interests of th*' party to which they belong 
ano in the interests of the cause which 
they purport to serve : “ Please don’t 
shut your eyes torej'iiies like an ostrich; 
don’ t b.iry your head in the sand and 
say : I see no danger, I hear no danger—  
and then go about shouting words of 
prais<* which are highly undes^rvrd On 
tlie facts of pcrfor,nance of the Ministry.

Mr. Gadgil resorts to some historical 
precedents, I may remind him of that great 
em|>eror Nero who made the English langu-
age familiar with that proverb : “ Nero
was fiddling while Rome was burning.” 
History records that he was a very ugly 
specimen of humanity. He was thick-
necked pot-belied knock-kneed and as ugly 
as any human specimen can be. But he was 
surrounded by sycophants because he was 
the emperor; and the sycophants kept on 
telling him morning, evening and night, 
that he was a very handsome man and that 
the population of Rome coukl never be ins-

fired until it beheld his beautiful anatomy, 
uch is the effect of flattery that the em-

peror belived it, and he decided that he 
should walk naked in the strees of Rome so 
that the Roman population should be ins* 
pired by the sight of his beautiful anatomy. 
And he claimed to be a great musician. 
When not once did his harp ever produce 
one not of harmony. It produced only dis-
cord. But the sycophants told him that he 
was a great musician. So while Rom burnt 
he kfpt fiddling. But there was one great 
man in the history of even those days the 
Roman Empire ; and that was petronius ; 
his teacher Petronious wrote a letter to him 
saying: “ Look: you are neither beautiful 
nor are you a good musician. Please beware. 
AH these peciple who arc around you are 
speaking untruth to you” . And Sir, 
Petroni s had the good sense; after h*- sent 
that letter to the emperor, he took a blade 
and cut open his artery so that he could 
bleed to death before the wra*h of Nero 
could decened on him.

I hope this huge party of 350 amiable 
gentlemen will produce one Petronius 
who has that mo^al courage to get up 
and say that things are not as right with
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the country as they ;»rr claimed to  be; 
and onr Petronius who will tell the king 
that hr is naked ard that hr is net as 
beautiful as he claims to be.  But,  un- 
fojoun~trly, if you go on in this manner 
only praising  yourself,  wherr praisr j« 
n-it due, you will have n > prescription f,»r 
thr country, because therr can be no pres-
cription unless you have a correct diag-
nosis. And if  the diagnosis is not correct 
I am afraid you w;H all b, bad physicians 
and you will mike thr di*"*s * ŵr** than 
it has ever been in the past.

You havr wrong m~th°d* b mgpursued. 
Mrs. Gandhi disclaim* to-Jay any inten-
tion of intrrfering with our constitution 
and thr pariiamrntary form of Govern-
ment.  Sne has gone on record saying 
that she had never even thought of it. 
She  had not done rven loud thinking 
upon this topic.  Th-rr are t v« persons 
who by proxy as agents, carry on  what 
she disclaimed any intention of doing. 
One is the disiinguishrd Chîf Minister 
of the great State from which I comr Mr. 
Ant ulay, t h»* Chief Minister c f Maharashtra. 
An *thcr is my distinguished friend Mr. 
Gadgil who made that long speech  in 
support of the Motion of Thank*.

If you think that th; paverty of this 
country or the poverty o, Maharashtra is 
going to be removed by som“ Chief Minister 
going to London and spending thousands 
of rupees of the people's money in search 
of Chhatrapati Shivaji  Mahnrai sword; 
and with thit sw>rd  yo;i a-r going to 
rebuild the coUntry, I think everybody 
i* living in a fool's paradiV.  I am one of 
those who believe that if the *w?rd exists 
an London it ought to  com*'to India. 
But if it has to comr to India, the Chief 
Mixustrr, Mr. Ant ulay is not thr person 
to be sent to London. He went to London. 
He disgraced himself and thr Statr to which 
he belongs ;h. disgracedth** whole country. 
With all the efforts that he madr at creating 
an impression that hr was really in search 
of the sword, he could Succeed in getting
a two minutes intervie v with  thr most 

•rS°r. *̂'n*,tcr *n  British Cabinet. 
The Chief Minister of Maharashtra met 
the junior most Ministrr in the British 
Cabinet for two minutes.  Within one 
n»nute, he was inside; the next minute 
he was out- And all that he was told was 
that if yovi want the sword, ask the Indian 
Government to write to Her Majesty’s 
Government and  the demand will be 
considered.  He returnrd to this country 
after  having spent thr tax payers’ m >ney 
•*nd told his audience in  Maharashtra, 
adulating audience of sycophant who do
not have one  R-tronious atmsy tlxem 
rhat the sword was going to comr hack 
♦a Maharashtra On the First if May. 
Nothing of that kind is going to happen.

These are the gimmicks. Thi* i» a Gov,rn- 
ment by gimmicks and a Government  by 
gimmick’ ’* not going to solve the grave 
problem* of thi* country.  If you al*o 
believe this kind of gimmickry which I 
have bm **“eing, I am afraid wc arc all 
in a very bad state of affairs.

I  thought that thr Prime  Minister 
hrrself will at lrast take thr things in her 
hand*.  But of late it srrm* that she. ..

wranj (mmr)  :
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SHRI  RAM  JETHMALANI :  I
thought that the Prime Minister under 
these circumstances knowing what the 
country is likr,in which direction the coun-
try is going will at least take the matter 
in hrr «wn hand*. I deeply regret that the 
Prim<* Minister instead of attending to 
the affair soft hr State has made it a business 
of her last few days of life to concentrate on 
the affairs of the other world- I have nO 
objection to the Prime Minister trying to 
make peace *ith hrr Maker.  I have tt* 
objection to the Prime Minister trying to 
aton»* for her sins.  I personally believe 
that she had a lot of sin* to atone for, 
but what I object to is that  you cannot 
make pe*cc with your Maker at public 
expense.  You cannot take a helicopter. 
iInterruptions) *hr took helicopter and toak 
flowers and threw them upon the statue of 
that great saint  at public expense and 
trying to make peace with God and atone-
ment for sins at thr expense of the public.

Sir, som" kind of irrational spirit, some 
kind of unre asoned ignorant superstitions 
mood hasovcttaken thr country. The coun-
try is already embedded in superstition 
and it is grtting worse.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS  (SHRI  P.  VENKATA- 
SUBBAIAH) :The Prime Minister as the 
leader of the nation, had gonr therr in 
peace. Mr. Jethmalani should also kn«w 
about it.

SHRI RAM JETHMALANI : I think 
I should not talk about the helicoptcx.
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SHRI RAM JETHMALANI  : Mr. 
Chairman, you air  right.  I think the 
reference to the  helicopter  causes pain 
and irritation. I shall avoid  it.  But let 
me return to my friend. Mr.  Oid«r1. 
He told us about his study of tli 3ritisn 
constitutional history and the British con-
stitutional  functioning.  On this point, 
he was  trying to  enlighten this  House. 
I have great rrspect for him because he is 
a friend of minr. After all. he belongs to a 
profession to which I hap;x n to  tjelong. 
And Sir, I have tried to stud\ with great 
sympathy what lie said in the House.  He 
first said tliat the  Westminster  model is 
now- changing.  So. we should not  stick 
to the Westminster  mode1  An !,L.B. 
student at tlie  Government l.i\. Collet** 
where I happened to teach —and 1 am 
basic ally more a teacher than a lawyer—■ 
would know that we never adopted the 
Westminster model except in a vers- limited 
sense.  The Westminster  model creates 
a soveriegn  Parliament.  We created 
non-soverign  Parliament  and  subjected 
the Parliament itself to constitutional res-
traints  and  restraints in favour of the 
'individual’s Fundamental Rights, restraints 
‘Arising out of the quasi federal structure and 
‘so on and so forth.  But in England the 
Britisher is begining to see the virtues of 
India’s  Constitution  ; a Constitution 
forged  by a great galaxy of men which 
included Pandit  Nehru, it included a 
■man like Dr. Ambcdkar, it included Shri 
Alladi Krishnaswamy Iyer  it  included 
■people on whose path we are not fit to 
tread, at whose feet w*e are not fit to sit. 
That  great  constitutional  document 
created a s>stom of Fundamental Rights 
and created a system of judicial  review. 
The British an- beginning to see that what 
India created in the fifties is good today 
for England and therefore,  the British 
Parliamentarians want the  the  Parlia-
mentary Sovereignty of England should 
be given up and they should create a system 
of Bill of Rights which should Ik- judicially 
enforced in courts: and if England is begin-
ning to find our Constitution good, there 
must be something fundamentally wrong 
with the people of this countrv—particu-
lar! v the  Maharashtra  Chief  Minister 
and Mr.  Gadgil and  people of his  like 
.and his type—that they want us to throw 
away.

Sir, Mr. Gadgil then told us  something 
that let the cat out of the hag.  He said 
that  the Frimc Minister in England has

become very powerful, so must ours. 
He has quoted three instances  when the 
Prime Minister there dismissed Ministers 
without mentioning  in advance the fact 
to the Cabinet.  What I  what to ask is, 
has not that happened in this country? 
Do not tlir investigations into the immediate 
past reveal that lot of actions of tremendous 
impact to the country were taken without 
reference to the Cabinet and have we not 
seen  that a Minister is dismissed without 
Cabinet consultation merely on the prob-
lem of sour milk used over a diety. The 
Prime Minister of this country has been 
exercising great powers.  There is no use 
saying that we should give more power to 
the  Prime  Minister.  (Interruptions)

PROF. MADHU DANDAVATE :
Justify those dismissals.

SHRI RAM JETHMALANI :  He 
told us and then as I said, he let the cat 
out of the bag when he said, that Parlia-
ment in  England was  supposed to be a 
great forum and must evolve a consensus. 
Of course, he forgot his words ; he forgot 
his lines *  Because what he meant was 
that the  Parliament is a  grand inquest 
of the  nation.  He forgot  the  word 
‘inquest’ and  said ‘great forum’ of  the 
nation.  We will consider it as a great 
'forum*  of the nation.  But one thing, 
One role which the  Parliament of this 
country—I hope  shall not  give up—is 
the role which lias been thus described. “In 
a curious roundabout  manner.  this is 
one of th- greatest powers of the House 
of Commons that of discovering and dis-
carding the charlatan so that he will never 
be in a position to control the destinies 
of the  country.**  Many people have 
gone to the  British Parliament, people of 
reputation as great lawyers, great trade 
unionists, creat businessmen, great  econo-
mists,  but  on  the floor of the House 
their intellectual liankruptcy and  their 
character bankruptcv have been discovered 
and then they were hounded out or public 
life—and I hope that this role Parliament 
would no: give up and that is what Shri 
Gadgil is pleading that it should.  In this 
Parliament. I think, we can challenge 
every incompetent  bureaucrat  every 
incompetent and corrupt Minister and raise 
our finger like Petronius and say that you 
are naked.  What do you find amongst 
your politicians ?  The Supreme Court is 
investigating  the case of the  Bliagalpur 
Windings.  Nobody  says  that  the 
Bhagalpwr  blindings are  necessarily the 
work of the  new Government in Bihar 
which has come to power.  But in spite 
of thiat, die gentlemen there somehow have 
such a guilty conscience that they would 
not allow full exposure to take place and 
we find that the judiciary is being obstructed 
by keeping the  records of the  enquiry 
from the court.  Not only are the courts 
hoodwinked and subjected to deception, 
but wrhat is worse, they are being subjected



to a  Campaign of malignment. One of 
the Central Ministers,  Mr Stephen and 
the Chief Minister of Bihar, the two  of 
them together,  in a public  statement 
attacked the  Supreme Court for trying 
to interfere with the  administration.  I 
think it will be a sorry day, a tragic day, 
for this country when the  poor blinded 
persons cannot look for  relief  to  the 
Supreme Court of this country and the 
Supreme Court is rendered impotent by 
the  machinations  of  these  corrupt 
politicians.
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A w >rd about  the field of foreign 
relations. Much was said by the speakers 
from that side that India is bathed in some 
kind of glor/ after the recent conference 
of non-aligned countries. Never  has a 
greater lie been uttered and never has a 
more bogus claim been made. On all the 
three current affairs namely, American 
hostages in Iran, which has fortunately 
been resolved now, Iran-Iraq conflict and 
Soviet Union-Afghanistan issue, we have 
adopted a posture of stinking  moral 
cowardice. This great country of Gandhiji 
and JaWaharlal  Nehru,  which prides 
itself on religion and morality did not have 
the courage to call a spade a spade and 
our Prime Minister, Foreign Min ster and 
all the  cohorts in the Foreign Ministry 
committed acts o stinking moral cowardice 
by refusing to call the aggressor an agg-
ressor and by refusing to call on the 
aggressor to vacate the fruits of aggression. 
But still my friends on that side, insensitive 
to international law,  insensitive to the 
claims of international morality, go about 
singing the praise of the Prime Minister 
and her foreign policy. Much smaller 
nations did better and compelled Mrs. 
Gandhi to eat the humble pie.

I would like to thank the President 
but I know that the Address is net Sr, 
that  of the  President.  It is  realy 
the statement of this incompetent Govern-
ment and,  Sir, I cannot  support  this 
incompetent Government.

♦SHR.I A. G. DAS (Jaipur) : Mr 
Chairman, Sir, I rise to support the motion 
of thanks on the Address of the President 
to the Houses of Parliament.

Sir, ours is a great country ; India 
with a population of almost seventy crores 
is beset with many problems which threaten 
to become more complex as the number or 
our people increases. At this juncture, we

*The original speech Was delivered

should not  criticiese each other, but 
regrettably friends from the opposition 
benches nave done nothing but criticise 
the Government. They are welcome to 
point out the defects, but they choose to 
obstract the welfare programmes through 
destructive criticism. They have alleged 
that the economy of the country is in a bad 
shape due to the inefficient functioning of 
the ruling party. But, the boot, Sir, is 
on the other foot. It is they who had 
jeopardised the economy of the country 
when they were in power lor almost thrity 
months. Congress had always given top 
priority to the welfare programmes for the 
good of the people which benefited the 
people without any distinction of caste and 
creed. It is a matter of regret that the 
Janata Party failed to implement the 
programmes when it was in power. Enough 
attention was not pai d by them to themple- 
mentation of the economic programmes. 
Ineffective administration during the Janata 
regime has led to misery for the people. 
They left the economy of the country in 
a shambles.
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Congress brought  freedom  to the 
country : it struggled for years to implement 
many programmes for the welfare of the 
Indian people, whereas the Janata lagged 
behind m their zeal for the people. That 
is why the people removed them from power. 
The House is aware of the  fact  that 
Shrimati Indira Gandhi has always given 
the topmost priority to the upliftment of 
the downtrodden people. The 20-point 
economic programme introduced by her 
during the  Emergency benefited the 
millions of our land and  hundreds of 
thousands were rehabilitated.  I am sorry 
that  corruption increased during the 
regime of the Janata party.  It will take 
some time to root it out. We have promised 
to help the  downtrodden  under the 
leadership of Shrimati Gandhi. We will 
surely fulfill the hopes and aspirations of 
the  people.

I will appeal to my friends of the 
opposition to cooperate with the Govern-
ment to make good the promises of better-
ment of their lot which we  made to the 
people. It is our first and foremost task 
to remove poverty  from amongst us. 
Slogans have been raised by the members 
of the parties oppsite to oppose what the 
Government is doing. But that is nothing 
new j And I do not believe in what they 
say. They should feel ashamed of their 
misdeeds. Had they worked for the good 
of the people when they were in power, 
their Government would not have collapsed.

Oriya.
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The friends from the opposition parties 
when they were the Janata Party did not 
tire of proclaiming that they had restored 
democracy, the rule of law and the dignity 
of the Constitution. I must say, however, 
that the restoration of undamental rights 
alone would not solve the problems that 
our people face t day. We must better 
the cooomic condition of the people.

While the Janata claimed to be the 
saviours ol democracy and champions of 
the poor and the downtrodden, it only 
helped the rich, the blackmarketeers, 
the hoarders and the profiteers who accu-
mulated huge amounts of balck money 
dur ng the Janata rule by adopting unfair 
means. The Communist friends may 
think differently, but the poor were the 
oppressed during the Janata rule. They 
are today shedding crocodile tears for the 
poor, but the people know them for what 
they arc. Tney could have given some 
good advice to their Government to help 
the people which they did not. They 
should cooperate with the Government 
to help to solve the problems which the 
country faces. They should not oppose 
the Government merely for the sake of 
opposition.

They country is proud of Shrimati 
Gandhi who is implemen'ing schemes for 
the upliftment of the Harijans. It does 
not mean, however, that an expenditure of 
Rs. 500 crores in five years would solve 
all their problems. A special component 
plan has been introduced and it would be 
implemented in all parts of the country. 
It is high time to ensure a full-scale 
implementation of the schemes. A 
sum of Rs. 100 crores has been earmarked 
for this component plan during the year 
if)8o-8i whereas only 75 crores has been 
disbursed so far. I appeal to the Govern-
ment to spend the rest of the amount 
fruitfully and at the earliest possible time 
to ensure that the Harijans are benefited 
under the scheme.

A  word about land reforms. It is 
a progressive step but the Government 

*hould ensure that they are properly 
implemented. Proper guidelines should 
be issued to the States and their Governors 
and Cnief Minister to ensure their imp e- 
mentation. I say this because Some oi the 
States are not implementing them as they 
should. Tfiere must be some arrangement 
to oversee the implementation at the 
State level.

Whereas the Congress is eager to 
implement programmes for the welfare 
of the people, it has always faced opposition 
from the vested interests to their progressive 
programmes like bank nationalisation, the

abolition of the zaminadri system and 
others. But in spite o f that opposition the 
Government succeeded in its intentions to 
bring in progressive measures.

I should like to touch upon the need 
for providing employment opportunities 
for tne people. I would like to suggest 
that in -conomic rehabilitation programme 
should be introduced. All programmes 
for creating more job opportunities are 
being run by the bureaucrats in an 
apathetic manner and the Youth is unable 
to benefit from them- There is corruption 
in the implementation of the programme 
which should be checked ana the rural 
poor must be helped.

We find that some families get all the 
jobs whereas others are not so fortunate ; 
Government should see to it that only 
one mem ber from a family gets job_ so 
that job opportunities are evenly distribu-
ted. The same is the condition in the 
matter of houses ; those who have more 
than one house should be divested of 
adlitional accommodation and it should 
be taken over by the Government for di- 
tribution among houseless.

The retirement age of the Govern-
ment employees should be reduced from 
the present 58 years to 45. On reitrement 
they can invest their retirement benefits 
in agriculture or s me other vocation. 
This arrangement woula provide more 
jobs to the millions looking for work.

There is severe scarcity of petroleum 
products in the country. The Govern-
ment are spending huge amounts for pro-
curement of these products f rom abroad 
and also for oil expl rati n in our own 
country. Crores >f rupees worth f  petrol
and diesel is consumed by Government 
vehicles. The number of such vehicles 
should be reduced to bring down the 
fuel bill and the officers should be advised 
to use public transport instead of Govern-
ment Cars. If vehicles are to be given to 
the Government officers they may be 
provided with motor cycles or scooters. 
That would lead to a lot of saving. The 
money so saved could be utilised for better 
purposes.

Time being short, I shall only mention 
in passing the need for augmenting the 
production of electricity whether hydel 
or thermal. There must be a proper and 
effective use of our water resources.

With these words, Sir, I thank you 
for the time that you have given me.

T O  W* ( 5fTS*T) :
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 ̂| I  CÎMPd % HfVFTW if

sfrfcr *fo 4o| 3*if ̂ ft »rt t — 

wk «iHir*i*t> if 

r̂fCTcPT <?1 <.  <nr tt ■q+i  ̂— 

s Sf*R Hff f 1  snff f»r 

*fe?eiT 5k *t JpTT T| t I  SS% 

fa+HH %  fir Wf̂T H 5PTRT  t̂

UlM̂J+'dl  t 1  *IfcT % Weft *r l*f
3f rT TO TR ̂ TTT  ̂sfk  €f fWT 

<TfTf«f̂)ff *fT «j<*il«wi iR% fif TĤ 

*t 5pt% % fsrar qr Tf̂rm £  i

!RW ft frfa jchi'S'I  if 1J4 ft 

| *fk  1979-80 % «J+M̂ if ft t I 

1977-78 % WNi if Sf 

Tft eR ft t ^ ̂ ̂  ,r̂r? *T*!t 

5TRT  *ff ftr  | I fâ fit faRTCT 

 ̂ft p  1977—78 % *ff  srfttT

tr*ffarrTOT  jftSWT  *PT ?R*f  I

yWrftrc; i?nw  if tft f*r 5Rfer 

*tft *fk ̂  t| | 1 fasrer srk 

it tft f*r *tr jr  t 1

«nr5 $ *Tf 5R?THT ’̂TfeTT g  ft  $ 

for  <KWT̂ 5TRT  *TRT f 3ft

fr®% <ft srcf it sot t tfkA  K

smer $ fro w«r s s wtctt f f̂j

fVtt̂ efts ̂tff s sk

qr 3ft fr̂ -̂ tt ̂ft ŝ ot |i

fJTTTT TT3IFTR  5TR ffa

■pt Sfe it  9fcT ft fro? >RT  ̂ I

f*k 5T%¥T  ^  W WT 3ft folfr t

*f *R3t  $ 1

snbrfar faeR®r sm̂t %  *k if

;rafa TF̂rfh- %  if  w?

TfT JRT  $  f̂ 5*f  ̂ m*ifTT

r̂ d̂i  srTFfr if̂rwn 

Tt?5 A ’Em 5TPrT %  ir 

■’iig'ii  ̂ 1 far Tfr  facRW

sn»TT5ft  t̂  faflfa SffS  ft ftRS 

£  *(k ̂  cFf S *ff ?Tf S2: *T?fr I I

smrat%JTrorir  f*r 3ft>TjfiTW 

TfT I  f̂ ?S TOT f*T̂r TfT I  I 

vnv f̂%ri ik far̂f if fa®% efk  ?r 

ÔT I %faR  ̂waf if 5T% SlfaT 

iff ̂  fawt fsserr  ̂ 3̂ far fir

fâ =ms k̂  i  wat

if  ̂   ̂  fâ fr sift- arfarT  %  ffftlT 

f̂f firarn t  3rcfa:  ir  wr

#T fWt 5ffa- 5!?fa<T >If ̂ t|  11

*t  tft *T5Bt

 ̂ I  F t̂  ^Tf̂t  "TT  -qlq̂i

eft  t a r   t̂  qft  w k  3ft  ̂ r- 

sjt MtfifJt  r̂ trw 5S faerrw

STHFft % HIWH ̂ feTT 3TRTT ^

»ir «ftr tn̂e if 3ft %

HR t t ?PTR I I  faJT ̂ RW 

f̂ferr  ?  Jif  forfa   ̂ i nj 

T̂  JTT -̂c.i*r>  r*iv(cii Sft   ̂ ifk

?RT ftHnl   ̂ eft 5ffir sqfatf 

fasft  f*1'-l>n I   ̂ *fk TRT  % 

’Hlfl  ‘ll'tic  % SFR ̂ fafS ̂ ̂tt 

TRT <a ■0'5'n I Sft   ̂I iff % *TR 

250 W   5̂t sfk^T| | I

WS?Rf % fif  ft TO ̂ T ̂TT»RT

fTW Tf TfT |  I

if %5=2ta fTWI < % qf fart̂T 

TK.'ll TTfrTI f fa> fS f3RT fâTlT 

Mftfwfif S JT3TT T| |  fif

rn+iH  i ik n«r  if  'WR  |  i

31ft  S3ÎT  «pm  TTTcT  I I  cR 

V+W«W  WTt if eft TO ̂   TO iPTT

fk  i  t ?fR  srft qr tot  ̂  f, 

sr̂tt +<d  "if+'i 3<t  t̂ srerr

?RT3T  wrsg 5Tft fkr  t  I !Tf
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fasw  MfVifwRr   ̂ 1 %̂r

wrvR  *r  irrr  fMr̂r  |  fr  srft 

^wyw  sfa  ft, ŝ t if

t̂'T-fo-WTO,  MfVlt.-Pst̂l ®M VI 1

fa*S*T  VT  <TTfa Jrn?

vt  wnr far i  >r?fa 

vi4*H t̂ TT%fiPr h i q *, W*TT<T ft

| tftr *=t 'rfrfarfwm n t 
ŷrnf   ̂n«  i

<Tftfarfaqt ir %̂3 «K*K gTTT jft 

«fra<TT SRK  3TT Tft  *f

Wrf̂rT  $  I  tMfMM  *K+K 

T̂ farf?r if 'îl   ̂f%  ̂p, <̂4 
ft qfrfarfoft  vr  vt

1 ara *Tf stpt  *rraT ^
*T̂t 9TcT  Vf ft STTrft | fr aft 

11̂  ̂<1  % fair 5W fâ *1̂

f, titor  smr % farr *ft 7̂t % 

?r*T̂nT *f*iH  fasT arîiJir  i

fim qftfarfa if 5R?Rr | fa sre 

sft qr 2-3  % upfar farfa'Ht

fjt| w?w »r*ftr  'rftfarfavt 

>nftTrT<T ?*T it %ffT =9rTf̂ fftr

ffrvrr  *t fa?re  *rr ir jrs 

jpfr ^r,  %frr %!5 *tt*it ĉtt

Hft  VT  Tfft t 1

5*1 A SfT fajfat VI WT farf?T 

$ 5*TC 9T*if t?f*T?TfTT gfa 

fasRt  % WT* if fff ̂ <t <TTf 3 JflT 

STnff TT fair t I fJTTTT  Udlf*H

9TT-9TT  *9<J«< t̂ srnrr f

*rtr f»rrt: #3irRrv tpr-ts irfw if tft 

■JflT̂t  £fa  -TfT VT <n%  I v̂ft

sppt  §+'({ y <.iq  ft arrdt ̂ i 

v«rt fff?ft*r ?vrf 9th ft arreft  ̂1 

*nft »ft s§t farfa $ 1 f*r srfafcr

160 WF3 !jfa? faifat  fârt  ft

r̂ffir,  «(4"l if 80 <11 <« & H + *

100  Jifafrr h Ji*4t r*<'i

7ft t  I  ^  t I f̂fâ
Jr "ff̂T  T̂ffTT g fa f>T w fais 

qRfatfa   ̂ «pr t|  |, %fâ

w wtr ejtpt r̂ft  falT j!T '<fT

t I

n t  iw ii  jfrnnr  %

JJf SRFTf t̂ »rt *ft fa Sf 

Hrft t?=ft FflflT PI?tJT «ft I »nft 

TTfa ?*fr fâ Z7*TT ?Rft «ft,
f̂â m   ?if w i vt »rf  |

fa  50  JffaspT  TTfa  TT3ZI  flTVR 

 ̂ ?ftT  50 srfasicT  TTfa 4”-i gTTT 

ft arrtrjft ITRFSTH (R W 50 fffdVId 

 ̂Tt fatfa if t̂ t I ̂ Tfar iTTT 

%!5 9TVTT % 5TTTRT | fa 5TT ̂ t 

TTfa  Vt  %'i  ?TTVR  t̂  7

 ̂ I

'RTT̂ % SITT if Sf farfa  ̂fa

vfar if anr̂ ?ii sit t̂ ̂ i sfT

7T >lfT9 ?TKfalff % Tra TT’rf 

% n"iiqi Tt¥t vt ?rtr vtf  arfan 

t̂ t •  ̂  ̂tt vr farr  t| f, 

?T«Tt VT gTTT̂T VT  I  ̂ faffa 

 ̂1 r̂fatr irrr fa#  ̂| fa sfcsn’T 

rat swrifi sfraTJ? %  Wmrft 

st? vt r̂fir '̂"11 r̂f̂ 9W>m 

vt f?r ??=n T̂f?r | rfr vTTT?-?ft«r 

% far  TTfa Vt sqr̂iT VT̂t

r̂fftr I

flHPTfjr qffW,  TTWeTH #5n<T 

vt  «ft faff nfff it ft̂T r̂fftr 

^TfffoiT^^TfTtl t̂ft 

vtJTTT fjHm, gr*ft tftfc ff?t 

fâTfrr 1 w jtttt: qf v̂t |?tt | 1 

TTjTT’TPT  +*ii<i  VT  +l<t  aft 15 °PT

Tfff ffjn̂r fr arnrr  r̂ffir «u f̂

*nft 5TV ̂ TT !Tft fWT $ I fJTTT 

Sff #T  %  TFTt ?TV Vt 5ZRWT 

=Tft | I f»T T̂f5T | fa STTffT
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fftft if wit fftmf %  ftnj qtat =r

ftt fftft <ft T*T ft T*T  #f *

qrft eft farm mff̂ 1 f*nt nff *t
jjji? 2PT 5R t| I ̂ T*f  10, 15 TOT

TO Tpft  ̂  faT%*TT fttT PfiT *Tf

mwiTcn 'rt'ft fr  Tft w 

Tt *rrfl®3T frm to 1 wntt

<fft % qmt Tt to«tt sttft TT̂ft

■qifij t | snTTf  "n't H Tf mI-'I'TT

grot  mffCf faraft  T»T  ft T*T

Tft % Tpft Tt  TÔTT TT *TT I

TO ft 3f«T6ff %  ftTSTT  ̂ l̂TTt

Tt tft toftt ftft mf̂rr 1 

ott ?̂rr fr<n  tft «rs®r T|»rr 1

ir? ?tt TftTO fmfpH tt %ĵsr 

<TTf fwf̂ T ̂Tft TTft 5W <TT ®5t

fttsrm  ft f»T% fvr̂T fr*rr  ̂ fr

*Tft5t Tt T̂T % tftft Tf% Tift 50

ST̂rT «Wf Tt ft«*TT W4ITT  30

srfirwcr <tt ?rr *tt>t, *rf ftrrrr ?ro 

'pr 5=rff ft  i f»r fr̂nrr ftt

5TTO Tl *PTT TfiNt ’̂TTfmr % TR 

Tt flfTJT ̂ 7 ft 5T$f :TTm eft *rfNY

# TOT % :ftft Tf̂tTOt 50 jrfftspT 

irmfsm ST5TT 60 5T%?RT ft TO’ff I 

*rf str ̂ fr  tt̂tt1? if f̂rrftftt 

T tot f® ’T'TPrqt gf ft, far ftr 

iff w w Jt̂ si $ sftr »r»fr TTfbrr

Mil Tft  ̂ I  ?*T TPT-

T»T Tt TOTjT % TO JTT TT* Tt 

TtfftW TT=ft OTff(T | |7̂ T STÔt 

TPTTIT %  tft*  fTO TOtT  f5r%

% ftt»ft tt «r?r %r*®r ̂ TO t tfrr

*TffTO  rtt  OTlt  ft  WT̂TJH 

TTta $ fftq WT#f I, ftfrsr  f̂TT 

nl’Avii JTft ft<TT, TTjT*n? Hft ftaT I 

wer:  srtft to TT-ft mfetr  fr

wranr ft wrm froft  ̂tt ̂?t 1
*T#*T*T»fT fttT̂ST* % Hr T 5J7TPT TT̂TT

mfff sftr %* TOW Tt ’rfft ?̂t

I 3H?IT TT W TRW % 

^TO   ̂ I

ir*3t T TO ft TOTO % 

smrm TT OTH TTfTT | iftr TfSTT 

 ̂fr TîT WTTTT Tt «<go  t̂ 

iff̂T TTrft t wtr Tlfvrvr T̂ft ̂ I 

spirt TPFWT t̂ ftm  ̂I 5PTT 

fJT iffmr TT̂f  *ftr mrr»r <ît«r 

5T?m <R V̂l  TT »ft »TfTO#ir 

*ffa: ̂ T 5TTR ̂  ft<T TT TT*T TTn 

?ft f̂TTO ft f*T TĴ  Tt T̂ftr 

W W   I

«ft tr»  HT?T:HtffSTl?Ĥ 5T1TIT

(M̂ «r) : qwrlft TTfRy, TP̂Tfft 3TTT 

f̂TJ ,T̂ trfftVTT’T % ffttr jft £RT- 

TO' hwn T?r  fr̂rr wr  ̂ft î ttt 

ftfw t w p' Wft̂  TT̂rfir

TT SffftTO’T  w ̂râT t̂  TcRTcTT

■nft jftaT 5Tff  t I Ôfrt TT qfft-

'■H I'M or fWT̂ TP̂hT sft̂T Tt qiw- 

r̂ l̂̂'T ft TFT7 TTft Tt  TrfftjT

’rra ft ̂ 1

JTffcR T qfftTÔr % 

fefR qnrnr ft Tfr t!tt | :

“fttf »Tfta  gft  T̂TTTT   ̂?TrTT

ftwrrftt 1 m  ̂ f̂ #t Wf Tt

r-Tf’-̂'T-TT % WT f̂T?t ff ?7T T̂ 

ĥoĥt̂j Tt gsrnft % fft̂ ftsft
mr  JTwft  ft t o t?  T̂t | 1"

ftfT’T ?FT JIf $ fr froft 3 r̂f ft

3ft *nrrc ̂ =t r̂t t «ft, ̂ t httr

TT lift StfaUTfWT  #̂TO TT̂-

Tfir t̂ tt ft, wfftrr  t̂ttt

t̂ Hi”;! q̂ Mii ̂.lônfn STTT TTT

if #»tt̂ »rttt % Tn̂rfft

Tt fm̂T ft Tt t I  r̂fftrr TT̂Hfa 

% ?rf»T»n̂T TT fcrtJT TOm fJTTft 
y jfw'd Tt tttttt  % htttt

I
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[sff tTo sr'WWlflpiTOH "TiTIT]

A  ̂tft  wîtrr f fa sh 

Trnrra  % stott, awn

<n£f  ̂aft faJIT, ̂  ft  Tft t 1 

1977 if 5T? ŜTTrTT TTZf SriT if 

STf TO TflT TT̂f % T*5 'Tt'T 

?HT  fa  'TTT'T  if  an  »Tir«JT$  t, 

ĴTOT T'l̂i  30 TOf  TTWf

¥11*11  ft  ̂I SlltH %

sWf TO OTTt'T ST»TT?t-TOT?t afTOT Midi 

% HlJM ?t v(hii jb t <H ?rr *rfaT 

ft *ff faWT I 

fa®iTTO i98ojr̂r̂r (̂ ) 

if *nf sftr *mt sMf % fatr arTOr

STTTO  dn vsi'fl «)nH ?rft I 

TO TO 4t<T jfPT % WIT *ft hwto fl<«M<.

<tt

wwm wr̂ft  % vtf r̂nr ftwr

 ̂ $  1

, f*T 3tĥ I fa fro% wfa w*tt 

totw ir >sftTOt »rhft  <n€f ̂fifcr (mf) 

;pt wft wttt «rc fa aft raf snro to 

TOfft  wte ?t 1 %far̂- to to

sffcr 3n% tt *fr sftTOt >rrat *rrw to 

*ifw jpffw t̂ tot *rff <rrf  ̂i 

w% wr-t % aRrtiwn wt»ff w 'rr r̂ft 

TOtft t 1

®5 4 00195 ir tot f fa ̂ nfr

5TSST SZTTOTT ̂t «ĥ A iJSTTOtfa 

% <JTO T<§RT fl*W :fft | I 
to  vfxfNfa if aft j® fa*rr an 

TOflT |, ̂  tfT TO* if W$ STOTT ̂  

TO1? f̂t 35T?{t  ̂I

fim), ■*t*Mi,  , ̂ hh, 3mt snfa

•fit <r$WFt * farr srsRt <rt afa to* 

% Wk if Vtf T̂TO t̂ft ?STWT »llni1

3?rfTO ijrof ̂r ?nr fro ufa few <imi 
aror tr 1 ̂?ftm %  fasnt %

if vfr  ÛTT ̂ft |W t 1 wtaftfro

if »ft t̂̂ 5ê7-   ̂* 
j<i3<ouq  % ̂ mfro 3?mff % 

»nr̂ff % ŵ'w % H&FH if m  

1̂ JTf Ttf  JTHT % fair wîtK-1 ̂ft

mift   ̂ 1

1977-78 if 3ft msrfro m̂atrTT 
|5TT «TT,  H*TSft̂ “Tf ̂TPT  % f̂TT ̂ 

ft «I<mV if tfRirfTO  % <̂TWTft ] 

«I%!J ^ | I 411̂'H'I f̂t
jp7  % f̂tT  T̂TJT 3̂31%

^  ̂*ttor st?% jffw-wr % «ft

«to lîfo 5>>??T  Jffeff ̂t, 3ft «  

ifwraw ¥t ft 5’®t <T̂ ̂ft HVR' TO% 

ĝt Ml'Vl̂'l  % farr *n3T5ft

(f 1 3?t arm w? ?nwarfro aw % 

VRWTfw ̂t WTOt ̂  | I *Tft JTar̂ 

fafRft ̂rfa ?*r ««k ̂t | 1

T̂o m̂r   ̂?tt% ihw if 

sr wr?ff 'ftfeff % f̂n? r̂, %faw 

«<+K t̂ *JK T̂Wt Itfeft % 

if f® fwntr ft :rff | 1 

ft if feft if to tnp »ntrJT 

if stctpt ifat  ̂ fa firnt farar 

snTwr  ?im̂'j'i | 1 Wfanr ®st

MlTT  flTff % «ll̂ if +fl -niai ^

fa  ̂frori ?r«TW if w*nr  ̂nf 

fsraT 5r|>TT5ft % f̂f % *pw?si if t̂f 

far̂ fl Rft | 1  ?Ŵft  %

fNtr ĵff ifrppFT Wft t I TT̂rfW % 

*rf̂wr»r if »ff ftrar sprint  r̂r

;rff | 1  ?TR 3Mf 

•ftfeff T *T«RT if STOTT ̂t f̂RTT 

t  I STOT  W«T  Wf   ̂ fa  TP?  % 

vjfaiaT % ̂tt if ffTOTT Tf Ttf fWnTT 

ft =Tft t I

®£T jffapTT f̂  wwt 1977  #

fr Tft *ft I  ̂ W’srf  ̂ 'P'TfŴT

afr fwt faq'  f̂t  ̂ srrtfrr 

TT STOR W ®€t jftSRT f̂ #5TIT
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fen $  I  sffer W  jfr̂TT M  ntft 

if:tf wTfaif: jftfa tot̂ »rt 

fsrmr f*  CT̂tiT WMHHnl if:t 

if:T   ̂ I  SftlMl'lfli  if:t

m T*T +<HI (ft K̂, ix.'n 3(% 

TTSJft if: *n*T tfl3*ft Ht TT 3T $WTX

fen  3tt  t̂t  1 1  =̂r  *r  if:3w 

jffw-Jrrr nfem=pr % <nff% ftw- 

ife if:t mi: % t*if: fafn ĥit irar 

m, fisrcm if:?T to «n fif: tt̂t, mi:inT 

sf’TFT mi: fiTJTT 3% TT̂ff %

*K+lJt m'I+A  if:  farr  3ft  WWWt

snw 3fN  t̂pr  i-idTn-'î

sqrf  5KT  if:i  3rrft   ̂I r̂>‘.  I  ?*T 

*Kif:TT if: mi:*ft 1ft  sq̂TT if:r

^ trif: T̂fT»r | i <f srmr 

4K+'(< %  *rt*r if:w fr fif: 

jff5r-jfr=r  «Tf<<n~ra  if:  'nft̂ r ftmi:-

flfe if:t mi:: sft r̂ s!  *nn  *tjtt

■3Hif:t WT I

ir̂ T̂if:ir *frr%?wif:%T if: far* 

STT% x̂i<.-*iit̂*if  TT T̂T̂iMI if:T?fr 

% I JJo IT̂o MI iioZi STff o Ssfi'ft’ST'T 

mi: «Tif:I?RFft <TC *nfrfw 

?TPT  ̂I fo

if:o nmi i, if:t  to 

?toi if:r irif:   ̂  517  3iK  it

ti'H>'IVII4l»n % fararr  <TT 'RFT'T

if:T% if:T <■ 'tiff fon ’FTT  I 

jjJTTCT Saiw-’RTT#! vftw îf: T̂*rr5T- 

mi:t 41UW »P̂f ir |WT «JT I 

SfafaaH mi: WMÎIl  % '3̂if:t 

cTT̂  tftT fon I

I!» ?̂r*ff : mi:  WT3f

WM’if:! ITPT'JT *ft T̂fft 4)14*11  I 

18 hrs.

*TTHT  I

9xif:rx  ̂ [«ivit<iil firfe if:  srw

*T if:tf 'FHT  fen  ̂I

wnr  *ft  if:hrn if: ■dol̂i 3>t  3ft

6TTT ctT   ̂ ■JTT  3f̂T  if:*T  J?Tr?7

r̂if:r ftcn | fsr»T if:r if:rror | fif: 40 

?rf?rwRT »fr f̂r̂fr  if:t  ̂ f»?5T 

TT?ft  I  if:f  firfT ir#̂if:
aYirfSH  ?5fHrr>T if: f̂fTT <TT  ̂I

d<;i<w«r *r 3̂ tt if:T*r ̂

?r îpîCffV ̂fwr

-JfOTnc ffwx ffss if:rnnTT, ffewt 

WI»~Rq?, 'Tf̂nT-̂rj3TT,  TOitfe 

if:?vfWT sfrsRt̂if: OlH % f̂t

srftrif:  ?r ŝt̂ T flxif:ix  n̂r-

nftr   ̂ snftwr  Sf  «t%   ̂ i  if:r 

f̂tSTH ̂  3<fl I

wrif:R jftfir   ̂ i vt̂ rr

f^ft  mi:  H>T  if:T ■3r'TTT!T 

qft if:tfrpr 5T  if:% Ij?sr «[f5

if:r 5tt»rt fen 3tt ?rif:oT |  ?

'hijh if:t  snfer if: smnr 

<r>:  if:  r̂if:f if:t  5^r  if:r  if:

rr?ft  T®r-jftfcT ST̂ wr 3TT

«ft  f̂ra-  %•  sfê   >rW  mi: 

ftr? 3rra #fer  if: f̂nr  ^Wn 

«r  if:rf  »rfei  if:rqTnr  fwi#

?fTT  I *Ttj  H<.+1 <  <.?!  ̂f3p<

îi  if:  mi:  jf  if:r?  ?femi:T

ft sjff I  I  if:f̂T ’Frnmr

font ? T̂t  ̂i

w n h   w T̂if:K if:r trif: wn 

w  m   |  i  ?!  torh   sran 

list if:  f̂rnsr-WR’, l,  vm <ts, 

■rt r<4wit t̂drf ^

if:  ?r f̂ T  pT r̂rrat  aif:

=̂n 3rr?n t  ̂ wrmi:t ?Rif:n: r 

fer sft mi:«rmr §m |  <r 3ft

bĉ qi?  if:T 5JMTW T!T  fen  ’TOT  ^

wif:rJi fe>a if:T?n  ̂i
MR.  CHAIRMAN: The  House
stands  adjourned till  11 A.M. to-
morrow.

18.02

The Lok Sabha  then adjourned till 
Eleven of the Clock on  Wednesday, 

February, 23  1981 APhalfluna  6,  1902 
(Saka).

GMGIPMRND—JOB III - 3773LS—'°-4-8i—8<>"




